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 The  Lok  Sabha  met  at  Eleven  of  the

 Clock
 [MR.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Proposal  io  scrap  sales  tax
 Tr

 *8i.  SHRI  SHANKARSINUJI
 VAGHELA:

 SHRI  KACHARULAL  HEM-
 RAJ  JAIN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Janata  Party  had
 at  the  time  of  Parliamentary  elec-
 tiens,  promised  in  its  manifesto  that
 it  would  scrap  the  sales  tax  and  =  in-
 stead  provide  some  other  tax  system;

 (b)  whether  the  Finance  Minister
 has  since  had  any  talks  with  the  State
 Ministers  about  this  issue;  and

 (९)  the  outcome  of  these  talkg  and
 when  it  is  proposed  to  scrap  the  jules
 tax  and  instead  impose  further  excise
 duty?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (c).  The
 election  manifesto  of  the  Janata
 Party  stated  that  ihe  Janata  Party
 considers  it  desirable  to  replace  sales
 tax  with  appropriate  excise  duties
 coupled  with  a  formula  which  would
 ensure  that  the  States  derive  steadi~
 ly  inereasing  shares  from  the  total
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 collections,  thus  maintaining  the  ele-
 ment  of  elasticity  that  is  today  being
 provided  by  sales  tax.  Sales  tax  is
 primarily  a  State  levy  under  the  Con-
 situation  and  il  ig  necessary,  therefore,
 to  persuade  gl)  State  Governments  to
 agree  to  the  proposal  to  allow  sales
 tax  to  be  replaced  by  excise  duties.
 This  task  has  been  undertaken  and
 I  have  already  had  a  brief  preliminary
 exchange  of  views  with  Chief  Finance
 Ministers  of  4  States.  All  the  Chief/
 Finance  Ministers  have  stressed  the
 fact  that  sales  tax  constitutes  a  large
 proportion  of  the  total  state  tax  re-
 venue  and  is  an  expanding  and  elastic
 source  of  income  and  it  has  to  be  en-
 sured  that  the  State  does  not  lose
 financially  now  as  well  as  in  future.
 Chief  Ministers  indicated  that  they
 would  send  their  detailed  and  formal
 reaction  to  the  proposal  in  due  course
 of  time.  Their  reactions  are  await-
 ed.

 ait  शंकर  सिह  जो  वधेला  :  अध्यक्ष
 महोदय,  जनता  पार्टी  न  अपने  घोषणा  पत्र
 में  सेल्स  देक्स  को  हटाने  की  बात  कही  है
 लेकिन  भ्रफसोस  हैं  कि  शब  तक  वह  हम  नहीं
 कर  पाये  है।  बित्त  मंत्री  ने  बताया  कि
 राज्यों  के  मुख्य  मंत्रियों  शौर  वित्त  मंत्रियों
 की  जुलाई  में  बैठक  बुलाई  गई  थी
 ar  सरकार  ने  ऐसी  काई  तारीख  निश्चित
 की  है  कि  कब  तक  वह  सेल्स  टेक्स  को  हटा
 देगी  और  कब  तक  जनता  पार्टी  ने  जो  जनता  से
 वायदा  किया  है  उसको  पूरा  कर  देगी  ।

 SHRI  H.  M.  PATEL:  287  have
 afready  indicated,  sales  tax  is  a  State
 subject.  J  can  only  endeavour  to
 persuade  the  State  Governments  to  gt-
 cept  the  proposition  of  replacing  sales
 tax  by  excise  duties  in  a  suitable
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 manner,  and  my  efforts  to  persuade
 them  will  continue.  Where  persuasion
 is  involved,  to  fix  a  date  is  difficult.

 wit  शंकर  सिह  जी  बेला  प्रध्यक्ष
 महोदय  फिककी  की  एक  टीम  वेस्टर्न  कन्द्रीज
 में  गयी  थी  शौर  उसने  इसके  बारे  में  स्टडी
 की  थी  और  सुझाव  दिया  था  कि  इसके  स्थान
 पर  वैल्यू  एडिड  टैक्स  लगाया  जा  सकता  है  ।
 क्या  सरकार  ने  राज्यों  को  यह  सुझाव  दिया
 है  भौर  उसके  जवाब  में  क्या  भारत  सरकार
 को  राज्यों  की  प्रतिक्रिया  प्राप्त  हुई  है  ?

 ह :1:4 8  H.  M,  PATEL:  It  is  easy  for
 us  to  indicate  and  for  the  State  Gov-
 ernments  to  accept  the  possible  way
 in  which  they  can  be  assured  of  the
 incomes  they  today  derive  from  sales
 tax,  but  what  they  want  to  know  358
 whether  the  mcremental  rate  which
 varies  from  State  to  State  will  also
 be  maintamed  in  future  and  whether
 they  can  trust  the  Central  Government
 to  do  so  These  are  the  two  points,  It
 is  something  which  will  take  time
 Maybe  we  can  persuade  them  to  ac-
 cept  it.  Unfortunately,  there  ha:  pecn
 8  previ0Ous  experience  which  has  led
 them  to  distrust  the  good  taith  of  the
 Central  Government  because  theic
 were  tour  commodities  in  regurd  to
 which  sales  tax  has  been  replaced  by
 excise  duties,  and  in  regard  to  them
 also  they  were  given  an  assurance,
 but  they  have  felt  that  they  have  not
 received  a,  much  income  from  this
 arrangement  as  they  had  a  right  to
 expect.

 ot  कचरलाल  हेमराज  जन  :  मैं  जतता
 पार्टी  के  चुनाव  घोषणा  पत्र  i977  के  पृष्ठ
 25  की  ओर  वित्त  मंत्री  महोदय  का  ध्यान
 दिलाना  चाहता  हूं  जोकि  टैक्स  नीति  के  बारे
 में  है  ।  उसमें  कहा  गया  है

 कई  प्रकार  के  उत्पादन  शुल्क  झौर  बिक्री
 का  लागू  होने  के  फलस्वरूप  झ्राजकल  टैक्स  का
 बुबेह  भार  साधारण  जनता  को  होना  पडता
 है।  भाजाबी  के  बाद  यह  भार  बढता  ही  गया
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 &  बिक्री  कर  की  उगाही  में  बहुत  धांधली
 शौर  भ्रष्टाचार  देखा  जाता  है  |  जनता
 पार्टी  बिक्री  कर  हटा  कर  उसके  स्थान  में
 यथोचित  उत्पादन  शुल्क  लगाएगी  |  साथ  ही
 यह  ध्यान  रखा  जाएगा  कि  समूची  बसूली  में
 राज्यों  को  उत्तरोत्तर  भ्रधिक  हिस्सा  मिले  ।
 इस  तरह  इसमें  लचीलापन  रहेगा  जिसे
 झाजकल  बिक्री  कर  की  सहायता  से  साधा
 जाता  है  !  जनता  पार्टी  ऐसी  टैक्स  नीति
 लागू  करेगी  जिसके  द्वारा  श्ाय  का  पुन
 वितरण  हो  सके  ौर  बचत  को  प्रोत्साहन
 मिले  ।

 इस संदर्भ  में  मैं  पूछना  चाहता  हूं  कि
 श्राज  भी  हमारे  देश  मे  तीस  साल  की  आजादी
 के  बाद  झनाज,  मिर्ची,  तेल,  नमक  झ्ादि  जनो-
 पयोगी  वस्तुभो  पर  भी  यह  टैक्स  लागू  है  तो
 क्या  वित्त  मन्नी  महोदय  जनता  पार्टी  की  नई
 सरकार  बनने  के  बाद  इस  साठ  करोड  की
 झाबादी  वाले  देश  में  इस  कर  का  हंटाने  के
 लिए  कई  ठोस  व  दम  उठाने  जा  रहे  है  t

 शव्यक्ष  महादय  मैं  चाहता  हू  ि  मेरे  पश्त
 का  उत्तर  भी  हिन्दी  में  ही  किया  जाए  ।

 SHKRL  प्र,  M  TATEL:  I  regret  I
 will  vot  be  able  to  7890  to  the  hon.
 Member  in  Hindi  But  I  would  like  to
 assure  him  ihat  every  effort  will  be
 made  by  the  Government  to  honour
 the  assurance  given  im  the  Janata
 Party  Manifesto  As  I  said,  there  are
 many  difficulties  This  is  a  State  sub-
 ject  and  we  can  only  achieve  our  ob-
 jective  hv  persuasion  and  that  persu-
 asion  7५  continuing.

 it  कथधसरलाल  हेसराज  जेस  :  मेरा
 व्यवस्थ।  का  प्रश्न  है  |  झाठ  महीने  मे  पहली
 बार  मुझे  मोका  मिला  है।  मै  एक  स्पष्टीकरण
 चाहता  ह..

 शष्प  महोदय  :  श्री  त्यागी  |

 श्री  बोस  प्रकाश  ह्यागी  क्‍या  मंत्री

 महंदय  को  जानकारी  है  कि  सेल्स  टैक्स  के
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 हार  देश  में  कॉले  धर्त  में  जो  इतनी  भारी  वृद्धि
 हाँ  रही  है  उससे  भारत  सरकार  को  ही  हानि
 नहीं  हो  रही  है  बरिक  देश  का  क्षाथिक  हॉचा'

 भी  छत्तों  में  पड़  सकता  है  ?  इसकों  ध्यान  मैं
 न्स्वतें  हुए  शाप  क्या  इस  विषय  को  केन्द्रीय
 विवय  बनाते  हुए  सभी  राज्यों  को  यह  भ्राश्यासत
 देंगे  कि  उनको  इस  दिशा  में  कोई  हानि  नहीं
 होगी  शौर  वर्तमान  समय  में  उनको  जो  ास
 की  रही  हैं  बह  उसकी  अवश्य  बनी  रहेगी  ?
 क्या  आप  ऐसा  भाश्वासन  देने  के  लिए  तैयार
 है?

 SHRI  H.  M.  PATEL:  Of  course,
 thet  will  be  the  basis  of  our  discus-
 sien.  I  will  give  them  the  assurance
 that  as  closely  as  possible  the  incre-
 wmenta)  rate  that  28  expected  to  arise
 owt  of  the  sales  tax  will  be  maintain-
 ed.  But  it  is  a  State  subject  and,
 therefore,  unti]  I  persuade  them,  I  can
 de  nothing.

 क्री  ओस  प्रकाश  त्यागो  :  श्राप  इसको
 सेन्ट्रल  सबजेक्ट  बताने  के  लिये  तैयार  है  कि
 नही  ty
 MR.  SPEAKER:  That  requires  a

 constitutional  amendment,
 SHRI  DHIRENDRANATH  BASU:

 May  I  know  from  the  hon,  Minister
 whether  it  is  a  fact  that  he  is  contem-
 plating,  as  an  alternative,  to  fix  up  a
 uniform  rate  of  sales  tax  in  all  the
 States  as  different  rates  of  sales  tax
 are  creating  difficulties  both  to  the
 buyer  and  the  trader?

 MR.  SPEAKER:  That  also  requires
 a  constitutional  amendment.

 श्री  लखन  लाल  कपूर :  क्या  मंत्रीजी
 बतायेंगे  कि  जो  स्टेट  सेल्स  टैक्स है,  जो  इसमें  कर
 बसूली  होती  है,  उसमें  कितना  परसेंट  वसूल
 हो  पाता  है  भौर  कितना  परसेंट  चोरी  होता  है  ?
 दूसरी  बात  यह  जानना  चाहता  हूं  कि  स्टेट

 मवर्भमेंट्स  को  जितना  सेल्स  टैक्स  मिलना
 चाहिये  बह  तमाम,  जहां  पर  शाप  ऐक्साइज़
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 ड्यूटी  लगायेंगे  प्रोडक्शन  पौईंड  पर,  उसके  बाद
 क्या  आप  प्रास्तीय  सरकारों  को  एश्मोर  करेंगे
 कि  जो  अभी  उनको  मिल  रहा  है  भौर  जो
 टैक्स  की  चोरी  हो  रही  है  उसकी  भूति  केन्द्र
 करेगा  |

 SHRI  H.  M.  PATEL:  I  think,  the
 hon.  Member  is  wanting  me  to  give
 an  pssurance  to  the  State  Goyernment,
 assuming  that  they  agree,  that  I  could
 also  give  them  the  amount  that  ts
 not  being  pafd  ag  sales  tax  by  people
 who  should  have  paid  it.  In  what  war

 is  it  possible  for  me  to  give  that  as-
 surance?

 SHRI  KRISHAN  KANT:  This  ques-
 tion  has  two  aspects,  One  is  the  ac-
 ceptance  of  the  principle  that  sales
 tax  must  be  converted  into  excise
 duty  and  the  second  is  dealing  with
 the  modus  operandi  ag  to  how  that
 has  to  be  abolished.  May  I  know  from
 the  hon.  Minister  as  to  when  he  was
 discussing  the  matter  with  the  State
 Governments  what  has  been  the  att.-
 tude  of  the  State  Governments  where
 the  Janata  Party  is  ruling  now  in  the
 States,  like,  Gujarat,  Himachal  Pra-
 desh,  Punjab,  Haryana,  Delhi,  U.P.
 and  Madhya  Pradesh,  and  whether
 they  have  accepted  in  principle  the
 abolition  of  sales  tax  and,  secondly,
 may  T  know  whether  he  will  be  able
 to  core  to  some  conclusion  by  the
 time  of  the  next  Budget  sessions?

 SHRI  H.  M.  PATEL:  S5o  far  as  the
 attitude  towards  the  proposal  about
 the  replacement  of  sales  tax  by  ex-
 cise  duty  is  concerned,  I  may  tell  him
 that  all  the  State  Governments  with
 whom  I  have  had  consultations  in  re-
 gerd  to  this  matter  have  been  both
 the  Janata  Purty  Governments  as  well
 as  others  and  the  difference  is  only
 that  the  non-Janata  Party  Govern-
 ments  have  been  very  firm  in  their
 refusal  to  agree  whereas  the  others
 have  been  softer.  I  would  request  the
 hon.  Member  not  to  press  me  for  any
 time-limit  because,  as  I  said  before,  we
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 can  only  succeed  by  persuasion.  Time
 is  the  only  way  in  which  we  can  wear
 them  down.

 SHRI  DWARIKADAS  PATEL:  The
 hon.  Minister  has  gaid  that  sales
 tax  is  a  State  subject.  Inter-State
 tales  tax  is  a  Central  subject.  Will  the
 Finance  Minister  drop  it?

 SHRI  H.  M,  PATEL:  He  is  referring
 to  the  Central  Sales  Tax.  The  Central
 Sales  Tax  has  to  be  there  so  long  as
 the  structure  of  sales  tax  remains.
 But  the  money  collected  from  the
 Central  Sales  Tax  also  goes  to  the
 States.

 श्री  हुकम  श्न्द  कछवाय  :  मै  इस  बात
 का  स्वागत  करता  हूं  कि  माननीय  मंत्री  महोदय
 ने  बिक्रीकर  लगान  की  बात  कही  है  और
 इससे  राज्य  रारकारे  भी  सहमत  हो  गई  है  1
 क्या  झापने  उत्पादन-शुल्क  का  हिसाब  लगाया
 है  कि  इससे  कितनी  आय  केन्द्रीय  सरकार  को
 होगी  i  केन्द्रीय  उत्पादन-शुल्क  कया  होगा  ?

 क्या  उस  प्रकार  की  छूट,  जो  उद्योग  राज्य
 सरकार  के  अन्तर्गत  शत  है,  उनको  भी  देंगे
 कि  वह  भी  अपना  उत्पादन-शुल्क  लगाये  ?

 यदि  हा,  तो  शज्य  सरकारों  को  इससे
 कितनी  इनकम  होंगी  और  उसे  लागू  करने  मे
 कितना  समय  लगेगा  ?

 SHRI  H.  M  PATEL:  I  am  afraid,
 I  have  not  clearly  understood  the
 question.

 श्री  हुकम  कम्ब  कछवाय  :  मैं  मंत्री  से
 प्रार्थना  यरूंगा  कि  वह  अच्छी  हिन्दी  जानते
 है,  मेरा  ततर  हिन्दी  में  देने  की  कृपा  करे  1

 SHRI  H  M.  PATEL:
 undersl  wd  your  point.

 I  have  not

 MR  SPEAKER:  He  has  not  even
 understoog  your  question  How  can
 he  answer  It?
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 wt  gen  कक  कछबाय  :  उत्पादन-
 शुल्क  की  जो  बात  प्रापने  कही  है,  उसका  मैं
 स्वागत  करता  हूं  |  इससे  कितनी  ाव
 केन्द्रीय  सरकार  को  होगी  ?  क्‍या  इसी  प्रकार
 को  छूट  राज्य  सरकारों  के  भ्रन्तर्गत  जो  उद्योग
 बाते  हैं,  उनको  भी  देंगे  जिससे  वह  भी  भपना
 उत्पादत-शुल्क  लगायें  ?  यह  प्रथा  कब  तक  आप
 प्रारम्भ  कर  देंगे,  जिससे  झाजे  जो  सेल्स-टैक्स
 मे  श्रष्टाचार  हो  रहा  है,  वह  शीघ्र  समाप्त
 हो  सके  ?

 SHRI  H.  M.  PATEL:  I  take  it  that
 the  reference  is  to  the  sales  tax  aud
 production  tax,  whether  tax  on  indws-
 try.  Again  it  is  a  question  of  repinc-
 ing  something  (Interruptions).  There-
 fore,  so  long  as  it  remains  a  subject
 which  belongs  to  the  State  Govem-
 ment,  until  they  agree  I  cannot  eug-
 gest  any  change.

 ही  हुकम  प्बन्द  wor  :  उत्पादन-
 शुल्क  से  कितनी  प्राय  केन्द्रीय  सरकार  को
 होगी,  यह  (मैंने  पूछा  है  7

 MR,  SPEAKER:  Does  the  Minister
 have  any  further  answer  to  give?

 SHRI  H.M.  PATEL:  He  has  asked
 what  would  be  the  income  from  pro-
 duction  tax.  I  am  afraid,  that  is  mot
 the  position  for  me  to  work  out  like
 this,

 SHRI  R.  VENKATARAMAN:  The
 Finance  Mimister  is  aware  that  the
 States  have  expanding  items  of  expen-
 diture  and  receding  revenue  and  that
 they  have  only  one  elastic  source  of
 revenue,  namely,  sales  tax.  They
 manipulate  it  either  by  levying  at  a
 single  point  or  a  multi  point  to  suit
 the  local,  industrial  and  commercial
 needs  of  the  States.  If  the  Govers-
 ment  replaces  gales  tax,  by  central
 excise  or  any  additional  tax,  it  will
 deprive  the  States  of  the  elbow  room
 which  they  have  in  manipulating
 their  revenue  and  their  ability  to  meet
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 their  increasing  expenditure.  As  the
 Jha  Committee  recommended  against
 such  a  proposal,  I  would  like  to  know
 whether  the  Government  would  give
 a  serious  consideration  to  the  resources
 of  the  States  and  their  ability  to  meet
 thelr  needs  by  a  manipulation  of  their
 tax  system.  I  would  like  to  know
 whether  the  Government  has  commit-
 ted  itself  to  this  proposition.

 SHR]  H.  M.  PATEL:  If  the  hon,
 Member  has  seen  the  Janata  Party’s
 manifesto,  it  is  clearly  stated  there
 that  the  sales-tax  will  be  replaced.
 We  want  to  persuade  them  to  accept
 the  replacement  of  sales-tax  by  excise
 duty.  But  then  it  will  be  done  in
 such  a  manner  that  the  State  Govern-
 ment  do  not  lose  their  ~xpectation  of
 incremental  increase  in  the  sales-tax.
 It  is  not  beyond  the  realm  of  possibi-
 lity  to  organize  some  such  arrange-
 ment  because  some  States  have  a  fas-
 ter  incremental  rate  and  others  have
 a  slower  one  and  that  could  be  taken
 care  of  in  the  way  in  which  we  can
 work  this  out,  provided  the  principle
 is  accepted  by  the  State  Governments
 that  they  would  be  willing  to  accept
 it  if  we  can  satisfy  them  that  they
 will  not  lose  on  this  and  that  the  elas-
 ticity  aspect  would  be  taken  care  of.
 But,  as  I  said,  the  principle  has  to  be
 serepted  by  them,  and  they  must  have
 cemplete  confidence  in  our  good  faith.

 Rate  of  interest  charged  by  R.B.I.  for
 Agricultaral  Finance

 *82.  SHRI  DARUR  PULLAIAH:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state  the  rate  of  interest
 charged  by  the  Reserve  Bank  of
 India  for  the  agricultura)  finance  and
 the  rate  of  interest  in  turn  charged by  the  Cooperative  Banks?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  For  short-
 term  agricultural  loans  the  Reserve
 Bank  of  India  charges  interest  at  207, below  the  bank  rate  (at  present
 9%)  on  borrowings  of  the  State  Co-
 eperative  Banks  on  behalf  of  the
 Central  Cooperative  Banks.  For
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 medium-term  agricultural  loang  the
 rate  of  interest  charged  is  l4%  below
 the  bank  rate.

 The  rates  of  interest  charged  to  the
 ultimate  borrowers  by  cooperative
 societies  for  short-term  agricultural
 purposes  generally  range  between  iL
 and  44  per  cent  per  annum  except
 that  in  the  States  of  Gujarat,  Maharas-
 htra  and  Madhya  Pradesh  the  upper
 limit  extends  to  4.75  per  cent,  I5  per
 cent  and  6.25  per  cent  per  annum  res-
 pectively.

 SHRI  DARUR  PULLAIAH:  May  I
 ask  the  hon,  Minister  to  state  what
 steps  Government  propose  to  take  te
 reduce  the  rate  of  interest,  which  gets
 increased  in  the  transit  and  which  is
 normally  charged  by  the  apex  bank
 and  Central  Cooperative  Banks—it
 gets  increased  by  the  time  it  reached
 the  society  or  farmer  level.

 SHRI  H.M.  PATEL:  The  gap  does
 nog  appear  to  be  excessive  if  you  take
 into  account  the  fact  that  the  cooper-
 ative  bank’s  funds  are  not  only  der-
 ived  from  the  Reserve  Bank  but  they
 are  also  raised  by  themselves  from
 deposits  and  other  methods,  and
 they  have  to  pay  a  larger  interest,
 larger  than  seven  per  cent  at  which
 they  get  from  the  Reserve  Bank,  for
 45  per  cent,  and  55  per  cent  of  their
 resources  come  from  deposits  on  which
 they  pay  eight  per  cent  and  some-
 times  even  upto  nine  per  cent.  That
 being  so,  the  rate  at  which  they  would
 actually  give  to  the  farmer  is  bound
 to  be  higher.  As  I  have  said,  so  far
 as  my  information  goes,  for  short-term
 agiicultural  purposes  the  rate  ranges
 from  ll  to  ‘14h  per  cent  except  in
 three  States,  and  even  in  thoge  three
 States  also  it  is  not  much:  in  Gujarat
 it  is  only  14.75  per  cent,  that  is,  0.5
 Pe:  cent  higher;  in  Maharashtra  it  is
 5  per  cent:  and  im  Madhya  Pradesh
 it  is  a  little  more,  namely,  16;  25  per
 cent,

 SHRI  DARUR  PULLAIAH:  May  I
 know  what  steps  Government  propose
 to  take  in  view  of  the  fact  that  many
 of  the  societies  have  pecome  defunct
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 and  there  is  a  credit  gap  in  the  villa-
 ges,  Even  the  credit  given  by  the  nat-
 jonelised  banks  is  not  going  beyond
 ten  kms.  and  even  within  that,  they
 are  not  giving  to  marginal  and  small
 farmers.  There  is  a  lot  of  gap  in  the
 agricultural  sector.  May  I  know  what
 Government  propose  to  do  to  extend
 credit  to  small  and  marginal  farmers,
 80  that  agriculture  can  be  carried  on
 effectively  and  we  may  have  more
 production  in  the  country?

 SHRI  H.  M.  PATEL:  This  is  undou-
 btedly,  a  point  which  is  a  matter  of
 serious  concern  with  the  Government.
 But  your  question  was  with  regard
 to  cooperative  banks.  In  addition  to
 the  cooperative  banks,  the  nationali-~
 sed  banks  and  commercial  banks  are
 also  going  now  in  a  bigway  to  extend
 credit  to  meet  the  agricultural  re~
 quirements.  There  are  also  regional
 rural  banks.

 But  I  think  the  hon.  Members
 should  realise  that  it  takes  time  to
 develop  this  thing.  In  the  Rural
 Credit  Survey  Report  which  appeared
 sometime  in  2953  or  954  they  said
 that  the  agricultural  credit  require-
 ments  which  cooperative  societies  are
 meeting  comes  to  about  3  per  cent,
 The  cooperative  structure  had  been
 in  existence  for  a  number  of  years
 by  then.  But  now  the  cvoperative
 banks  are  meeting  agricultural  re-
 quirements  to  the  extent  of  25  per
 cent.  So,  there  has  been  a  consider.
 able  increase.  (Interruptions),

 But  so  far  as  nationlised  banks  are
 concerned,  they  have  reached  up  to
 ३0  per  cent  of  their  total  advances
 in  meeting  the  agricultural  require
 ™Ments  but  they  have  been  told  to  go
 on  extending  their  operations  so  that
 they  reach  up  to  33  per  cent  of  their
 advance  for  meeting  the  total  credit
 requirements  of  Priority  Areas,  As
 so00n  ag  they  succeed  in  doing  50,  a
 very  substantia]  percentage  of  the
 agricultural  credit  requirements  will
 have  been  met  Institutionally.  But  7

 must  say  that  it  will  take  thme
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 PROF,  R.  K  AMIN:  The  han.
 Minister  has  stated  that  in  some  States
 a  higher  rate  ef  interest  is  charged
 than  what  is  charged  in  other  States,
 May  I  know  from  the  Minister  way
 different  rates  are  charged  in  Guja-
 rat,  Maharashtra  and  Madhya  Pra-
 desh?

 Secondly,  may  I  know  what  is  the
 actual  cost  of  the  credit  to  the  farmer
 after  meeting  the  legitimate  and  ille-
 gitimate  charges  and  whether,  at  thia
 cost,  it  is  economical  for  the  farmers
 to  get  credit.  If  it  is  not  would  he
 reduce  the  rate  of  interest?

 SHRI  H.  M.  PATEL:  I  think  the
 Hon,  Member  has  answered  the  ques-
 tion  himself,  As  I  said,  so  far  as
 institutional  credit  is  concerned,  over
 35  per  cent  is  being  met  by  the  insil-
 tutions.  So,  the  farmer  hag  to  rely
 for  a  much  larger  percentage  of  his
 requirements  on  other  sources  like
 money-lenders  etc.  whom  they  have
 to  pay  a  much  higher  rate  of  interest.
 So,  if  is  not  the  rate  of  interest  he
 has  to  pay  to  the  cooperative  bank
 which  should  worry  the  farmer  ‘ut
 the  rate  of  interest  he  hag  to  pay  to
 the  other  sources.

 The  hon.  Member  asked  me  what
 rate  of  interest  he  really  has  to  pay
 after  the  legitimate  and  illegitimate
 charges  have  been  met,  For  that,  I
 would  rely  upon  him  to  furnish  me
 that  information  as  to  what  he  has  to
 pay.  I  can  only  say  this  that  it
 will  be  the  endeavour  of  the  Gov-
 ernment  to  try  to  see  that  the  =  re-
 quirements  of  agricultural  credit  by
 farmers  are  met  to  an  increosing  ex-
 tent  through  commercial  banks  and
 cooperative  banks.

 PROF,  R.  K.  AMIN:  You  have
 not  answered  why  this  difference  im
 rates  is  there  in  the  three  States  mes-
 tioned.

 SHRI  H.  M.  PATEL:  As  I  heve
 already  explained,  the  cooperative
 banks  draw  up  to  55  per  cent  of  ie
 maney  aveileble  ta  them  for  disbure
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 sal,  and  for  the  rest  they  draw  on
 the  Reserve  Bank.  That  is  why  there
 will  be  some  difference  in  rates,  But
 I  must  say  again  that  the  Reserve
 Bank  does  not  regulate  the  rates  on
 these  advances  so  far  as  cooperative
 banks  are  concerned.

 it  पुराल :. :  क्या  माननीय |  मंत्ती
 बताने की  कृपा  फरेंगे  कि  जब  दाप  छोटे
 किसानों को  ऋण  देते  हैं  तो  उनसे  साढ़े  4
 परसेन्ट  सूद  लेते  हैं शौर  जब  उप्रोगपतियों

 को  ऋण  देत ेहै  तो  उनसे माव  a  परसेन्ट

 सुद  लेते  हैं  ?

 SHRI  H.  M.  PATEL:  If  the  hon.
 Member  means  to  say  that  the  farmer
 should  get  loans  at  8  lower  rate  of
 interest  than  the  traders  and  indus-
 tries,  I  would  say  that  it  is  a  sugges-
 tion  which  can  certainly  be  considered.
 But  as  I  said,  today  efforts  are  made
 to  reduce  the  burden  of  interest  on
 the  farmers,  and  the  real  point  should
 be  and  which  should  concern  them,
 is  that  whatever  the  farmer  has  to
 pay  should  be  taken  into  account
 when  he  is  paid  for  what  he  pro-
 duces,  That  is  why,  the  pressure  of
 the  farmers  is  that  they  are  given
 adequate  price  for  their  products.

 SHRI  ANNASAHEB  GOTKHINDE:
 Taking  into  consideration  the  fact
 that  the  World  Sank  =  assistance
 through  International  Development
 Agency  to  the  Government  of  India
 for  agricultural  development  purposes
 has  been  made  available  at  the  nomi-
 nal  service  charge  below  one  per-
 cent  and  having  a  long  repayment
 period  of  thirty  to  forty  years,  at
 what  rate  is  this  aid  passed  on  by  the
 Government  to  Agricultural  Refinance
 Development  Corporation?  Then.  at
 which  rate  this  Corporation  passes  on
 this  Toan  to  the  land  Development
 Banks?  If  the  Government  is  going
 to  charge  lesser  interest  from  the
 Agriculture]  Refinance  Development
 Corporation,  then  this  would  alone
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 help  the  farmers  te  take  loan  at  lesger
 rate  of  interest.  What  is  the  reac-
 tion  of  the  Government?

 SHRI  प्र,  M.  PATEL:  There  is  a
 certain  amount  of  misunderstanding
 about  the  World  Bank  assistance  to
 the  Government  of  India  for  agricul-
 tura]  purposes.  This  aid  is  for  gene-
 ral  agricultural  development  and  not
 for  the  purposes  of  giving  to  Agricul-
 tural  Refinance  Development  Corpora-
 tion.  I  think,  perhaps  the  hon,  Mem-
 ber  is  unaware  and  r  should  have
 mentioned  it  earlier  that  the  nation-
 alised  banks  have  been  asked  to  give
 to  small  and  marginal  farmers  loans
 upto  the  extent  of  half  per  cent  of
 their  total  advances  at  4  per  cent  rate
 of  interest.

 SHRI  ANNASAHEB  GOTKHINDE:
 Sir,  my  question  hag  not  been  answer-
 ed.

 MR,  SPEAKER:  In  fact,  your
 question  does  not  arise  from  the  main
 Question,

 SHRI  YASHWANT  BOROLE:  The
 method  of  charging  interest  from  the
 farmers  has  been  changed  by  the  Re-
 serve  Bank,  Formerly,  it  was  calcu-
 lated  on  six-monthly  basis;  now  it
 hae  been  converted  to  monthly  basis.
 I  would  like  to  know  if  the  Govern-
 ment  is  aware  of  this  fact  and  if  any
 representation  has  been  received  by
 them  in  this  respect  on  behalf  of  the
 small  farmers,

 SHRI  H.  M.  PATEL:  The  Gov-
 ernment  is  aware  of  the  fact  that
 these  instructions  have  been  issued.
 The  Government  has  also  received  re-
 presentations  and  the  same  are  being
 considered,
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 कासरगोड  (केरल)  में  तत्करी  को
 गतिविधियाँ

 $83.  श्री  यादवन्द  दस:  कया  विस  मंत्रों
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  तस्करों  ने  पुनः  तस्करी  का
 काम  चालू  कर  दिया  है  और  इनका  केन्द्र  ब
 केरल  के  उत्तरी  हिस्से  में  एक  छोटा  सा
 बन्दरगाहु,  कासरगोड़  हो  गया  है  शौर  यदि
 हां,  तो  तस्करों  की  गतिविधियों  को  रोकने
 के  लिए  सरकार  क्या  व्यवस्था  कर  रही  है  ;

 (ख)  क्या  ये  तस्कर  विदेशों  से  तीन
 सौ  झथवा  चार  सौ  करोड़  रुपये  तक  के  सामान
 विशेषकर  उपभोक्ता  सामान  की  तस्करी  कर
 रहे  हैं  और  यह  सारा  सामान  मुख्यत:  कर्नाटक
 झौर  महाराष्ट्र  मे ंबिकता  है  ;  शौर

 (ग)  यदि  हां,  तो  इस  संबंध  में  सरकार
 क्या  कार्यवाही  कर  र  है  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL);  (a)  and  (9).
 No,  Sir.  Reports  received  by  the
 Government  do  not  indicate  that  the
 smugglers  have  started  indulging  in
 smuggling  activities  in  a  big  way.
 These  reports  further  do  not  show
 that  Kasargod  (in  the  northern  part
 of  Kerala)  has  become  the  centre  of
 such  activitic-.  On  the  other  hand
 the  reports  indicate  thet  there  is  no
 increase  in  the  smuggling  activities
 ag  evidenced  by  such  indicators  as
 the  decreasing  quantum  of  seizures
 of  contraband  goods  by  the  Customs
 authorities  and  the  increase  in  inward
 remittances  (non-trade)  from  abroad.
 Regarding  the  sale  of  smuggled  goods
 in  Karnataka  and  Maharashtra,  re-
 ports  jndicate  that  these  goodg  are
 not  freely  available  in  these  places,
 On  verification,  it  was  found  that
 some  of  the  items  which  were  ex-
 hibited  for  sale  were  in  fact  spurious.

 (c)  Although  smuggling  continues
 to  be  effectively  contained  Govern
 ment  have  launched  a  three-pronged
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 attack  to  check  smuggling  by  streng-
 thening  the  preventive  and  enforce-
 ment  machinery,  resorting  to  selec-
 tive  use  of  the  provisions  of
 COFEPOSA  Act,  1974  and  by  taking
 appropriate  economic  measures  to  in-
 crease  the  availability  of  sensitive
 items  at  reasonable  prices.

 SHRI  YADVENDRA  DUTT:  The
 hon.  Minister  has  said  that  smuggling
 is  still  going  on  in  a  small  way  if  not
 in  a  big  way.  Is  it  a  fact  that  small
 things  which  can  be  smuggled  very
 easily  and  are  expensive  are  smuggled
 into  Kasargod  ang  then  sold  at
 Bombay  and  other  towns  of  Maha-
 rashtra?

 SHRI  H.  M.  PATEL:  As  I  said,
 smuggling  is  still  continuing  but  we
 have  to  my  mind  succeeded  in  con-
 taining  it  effectively,  Only  in  regard
 to  diamonds,  it  might  be  interest-
 ing  to  my  hon.  friend  to  know  that
 only  within  the  Jest  48  hours
 diamonds  worth  Rs.  50  lakhs  were
 seized  from  a  foreigner  who  was
 coming  in.  So,  it  is  not  as  if  these
 matters  are  outside  the  knowledge  of
 the  Government.  But,  as  I  said,  every
 effort  is  being  made  and  further
 stringent  measures  are  being  taken
 in  spite  of  the  fact  that  our  informa-
 tion  and  assessment  is  that  smuggling
 is  very  considerably  contained.

 SOME  HON.  MEMBERS  rose.

 MR.  SPEAKER:  You  are  all  ad
 Members.  The  hon.  Member  is  still
 to  put  his  second  supplementary.

 SHR!  YADVENDRA  DUTT:  They
 are  too  impatient.

 As  the  hon.  Minister  himself  said
 that  within  the  last  48  hours,  con-
 traband  diamonds  worth  Rs.  50  lakhs
 were  seized.  Rs.  50  lakhs  is  not  a
 small  thing.  I  went  to  know  how
 much  worth  of  diamonds  were
 smuggled  into  the  country  before  this
 50  Jakhs  catch.  Has  the  Government
 any  information?  After  all  it  is  only
 the  dip  of  the  iee-berg  amd  the  ice-
 berg  is  still  below  and  Kasargod  has
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 become  a  centre  for  these  gmall  but
 very  precious  things  which  are
 smuggled  regularly  from  there.  Has
 the  Government  any  information  on
 this  point?

 SHRI  H.  M.  PATEL:  I  do  nat
 know  what  the  hon.  Member  wants
 me  to  say.  It  is  a  matter  of  opinion
 whether  it  is  the  tip  of  the  ice-berg
 or  the  bottom  of  the  jce-berg....

 SHRI  YADVENDRA  DUTT:  It  is
 only  a  matter  of  evasion.  It  is  not  a
 matter  of  opinion.

 SHRI  H.  M.  PATEL:  I  think  you
 are  aware  that  the  diamonds  which
 are  being  smuggled  in  are  for  the
 purposes  of  re-export.  In  this  country
 diamonds  are  not  like  gold,  etc.
 These  are  imported  in  order  to  be  cut
 and  re-exported  and  re-exports  are
 geing  on  in  a  substantial  quantity  and
 ome  can  check  whatever  comes  in
 legitimately  and  whatever  is  peing
 re-exported,  and,  therefore,  the
 ceuntry  is  earning  and  it  is  possible
 te  check  these  things.  Therefore,  [
 say...  (Interruptions).

 SHRI  S.  R.  DAMANI:  Smuggling
 is  going  on.  The  question  is  whether
 it  is  going  on  in  a  small  scale  or  in
 a  big  scale.  But  it  is  going  on,
 Gold  is  one  of  the  most  important
 items  which  are  being  smuggled  into
 the  country.  In  this  connection  may
 है  ask  the  hon.  Minister  whether  he
 will  consider  import  of  gold  in  order
 to  reduce  gold  smuggling  at  least  to
 the  extent  of  the  value  of  silver
 which  the  government  is  allowing  to
 le  exported  through  STC  and  also
 the  value  of  the  gold  ornaments
 which  are  being  exported.  Will  the
 government  allow  the  import  of  gold
 te  reduce  smuggling  ultimately?

 MR.  SPEAKER:  The  question  does
 not  arise.

 SOME  HON.  MEMBERS:  It  35
 connected  to  checking  of  smuggling.

 SHRI  H.  M.  PATEL:  ‘The  hon.
 Member  has  made  some  suggestions
 which  will  be  taken  note  of.
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 गनी  फिरंती  प्रत.द  :  माननीय  टू  मंत्री
 जी  ने  इस  प्रशन  के  उत्तर  में  बताया  है ि  48
 घंटे  में  पचास  लाख  रुपये  की  तस्करी  का
 सामान  प्राप्त  हा  है  1  मैं  उनसे  यह  जानना
 चाहता  हूँ  कि  जो  तस्करी  करने  वाले  लोग
 हैं  इनको  हमारे  देश  में  किन  लोगों  का  संरक्षण
 प्राप्त  ह ैभौर  किन  किन  देशों के  द्वारा  उनको
 प्रेश्नय  दिया  जाता  है  ?

 SHRI  H.  M.  PATEL:  The  smugg-
 lers  belong  to  a  number  of  nationa-
 lities—ineluding  Indiang  and  foreign
 ers,

 SHRI  HARIKESH  BAHADUR:  In
 spite  of  the  efforts  of  the  Government
 to  check  smuggling,  we  are  finding
 that  smuggling  activities  are  going
 on  the  border  of  Nepal—especially  om
 the  area  adjacent  to  Western  Bihar
 and  Eastern  U.P.  I  would  like  te
 know  what  steps  are  now  being  taken
 especially  in  that  area?

 SHRI  प्त,  M.  PATEL:  Hon.  mem-
 ber  should  realise  also  the  difficulties
 in  a  country  which  has  such  a  long
 land  frontier,  with  a  long  sea  coast
 also,  The  areas  are  patrolled  as  they
 should  be.

 As  I  have  already  said  in  my
 original  reply  that  steps  are  being
 taken  to  strengthen  the  preventive
 machinery,  Whatever  information
 my  thon.  friend  has,  he  may  pass  on
 to  me  to  enable  me  to  deal  with  it.

 SHRI  L.  K.  DOLEY:  May  I  know
 the  number  of  persons  arrested  so  far
 and  the  nature  of  offence  committed
 by  those  smugglers  quring  the  Janata
 regime?

 MR.  SPEAKER:  He
 notice.

 will  require

 Strike  by  employees  of  Indian  Airlines

 +
 *84.  SHRI  D.  B,  CHANDRE

 GOWDA:
 SHRI  SIVAJI  PATNAIK:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  he  pleased
 to  state:
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 (a)  whether  there  has  been  strike
 by  Indian  Airlines  employees  which
 resulted  in  the  disruption  of  many
 internal  fights  in  the  country:

 (b)  if  80,  the  loss  Government  had
 to  bear;  and

 (c)  the  reasons  therefor  and  the  re-
 action  of  Government  thereto?

 oder  और  तागर  विसासन  मन्त्री

 भो  पुरणोशम  कोशिक)  :  (क)
 बम्बई  में  29977  मे  ‘5-10-77
 तक  एयर  कारपोरेशन्स  एम्प्लाईड  यूनियन
 तथा  इंडियन  एयरक्राफूट  टैकनीशियन्स  एसो-
 सिएशन  द्वारा  एकदम  प्रकस्मात्‌  “काम  रोक
 कर  बैठे  |  रहो”  हडताल  Lightning

 sit-in  strikey  शुरू  कर  दी  गयी  थी
 जिसके  परिणामस्वरूप  30877  को  8
 उड़ानें  तथा  1-10-77  से  6-10-77  तक
 प्रतिदिन  ig  उड़ाने  रह  करनी  पड़ी  ।

 (@)  मोटे  तौर  पर  प्रनुमात  लगाया  गया

 है  कि  इन  उड़ानों  के  रह  किये  जाने  के  कारण
 इंडियन  एयरलाइन्स  को  28  लाख  रुपए  के
 राजस्व  की  हानि  हुई  ।

 (ग)  एयर  कारपोरेशन्स  एस्प्लाईज
 यूनियन  तथा  इंडियन  एयरक्राफूट  टैक्नी-
 शियन  एसोसिएशन  ने  सोनियर  सिक्‍योरिटी
 झाफिसर को  जिसने  एक  चपरासी  को  कारपोरे-
 धाने  की  कुछ  खान-पान  की  चीजे  बाहर  के  जाते

 हुए  पकडा  था,  यह  आरोप  लगाते  हुए  मुझत्तल
 करने  की  मांग  की  थी  कि  उस  झफसर  ने
 चअपरासी  को  मारा  था  ।  इंडियन  एयरलाइन्स
 ने  फौरन  ही  इस  घटना  की  जाच  के  श्रादेश
 दे  दिये  9  ।

 SHRI  D.  B.  CHANDRE  GOWDA:
 “The  staff  of  the  Indian  Airlines  resort-
 ed  to  work-to-rule  method.  It  is
 worse  than  strike.  It  resulted  in  stop-
 page  of  so  many  flights.  The  reason
 attacheg  to  this  is  that  which  Air  Judia
 has  been  giving  bonus  of  20  per  cent
 when  the  profit  made  by  the  Indian
 Airlints  wag  much  more  than  Air
 Indig  snd  they  gave  2.29  per  cent
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 bonus  only.  That  was  one  demand
 for  work-to-rule  method  which  the
 Indian  Airlines  adopted.  As  a  result
 of  it,  Indian  Airlines  had  to  stop  28
 flights  in  the  month  of  October.

 श्री  पुदधोत्तम  कौशिक  :  प्रध्यक्ष
 महोदय,  माननीय  सदस्य  ने  जो  प्रश्न  किया  है
 वह  बहुत  स्पष्ट  नहीं  है  ।  उन्होंने  स्ट्राइक
 के  बारे  में  सवाल  किया  कि  किस  मुद्दे  पर
 स्ट्राइक  की  गयी  थी  उन्होंने  अपने  सवाल  में
 यह  नहीं  पूछा  था  कि  किसी  चपरासी  को

 मुझत्तन  किया  गया  या  नहीं  लेकिन  इसकर
 जबाव  दिया  गया  |  श्र्ब  मैं  माननीय  सदस्य
 की  जानकारी  के  लिए  बता  दू  कि  बोनस  के

 स्प  को  ले  कर  वर्षा  टू  कूल,  काम  रोको  स्ट्राइक
 चल  रही  है।  इस  पर  लगातार  बात  हुई  है  t
 इस  सम्बन्ध  में  स्थिति  को  स्पष्ट  करते  हुए
 मैं  अता  दू'  कि  वर्तमान  वॉनस  जो  है  उसके
 तहत  एक्स  प्रेशिया  8  33  है,  इससे  ज्यादा
 नही  दे  सकते  है  |  इसके  बावजूद  वे  लोग
 लगातार  धीमे  काम  चलाते  रहे  ।  श्रभी  तीन
 तवम्बर  को  उनके  साथ  बातचीत  हुई  थी  ।
 प्रोडक्टिविटि  के  साथ  बोनस  को  लिक  करने
 के  प्रस्ताव  पर  मैनेजमेट  के  साथ  उनकी  बात-
 चीत  हो  रही  है  1  वर्क  दू  रूत्र  स्ट्राइक  का  जो
 तोटिस  उन्होंने  दिया  था,  निर्णय  उन्होंने  किया
 था  उसको  उन्होंने  वापिस  ले  लिया  है  शौर
 फार  दी  प्रेजेंट  38  बोनस  लेना  रवीकार
 कर  लिया  है  1  बातचीत  के  फलस्वरूप  जो
 नतीजा  निकलेगा  कानून  के  तहत  मंनजमेट
 देने  को  तैयार  होगा  ।

 SHRI  D.  B.  CHANDRE  GOWDA:
 May  I  know  from  the  hon,  Minister
 whether  the  strikes  which  are  resorted
 to  are  for  want  of  certain  facilities?
 Bonus  is  one;  promotion  is  another.
 The  management  is  indulging  in  creat-
 ing  division  among  the  unions,  as
 against  ong  union  in  one  industry.
 More  so,  the  matters  regarding  pro-
 motion  have  not  been  looked  into  for
 the  last  so  many  years.  Would  the
 Minister  propose  to  heve  a  thorough
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 enquiry  ‘nto  all  promotions  and
 appointments  both  in  Indian  Airlines
 and  Air  India  for  the  last  0  year?

 aft  पुदयोसम  कौशिक  :  भ्नियमिततायें
 पर  हई  है  तो  उनको  मैं  देखूंगा,  इतना  ही
 आश्वासन  मैं  माननीय  संदस्य  को  दे  सकता

 हूं  t  sen  में  उत्होंने  स्पष्ट  नहीं  किया  था  कि
 किस  किस  स्ट्राइक  के  बारे  में  वह  सवाल  कर

 रहे  हैं।  इसलिए  तमाम  बातों  का  जवाब  देना

 इस  समम  सम्भव  नहीं  है  ।  झगर  झाप  प्रश्न
 देखने  का  कप्ट  करेंगे  तो  उसमें  स्पष्ट  नहीं  है
 कि  किस  स्ट्राइक  की  बात  वह  कर  रहे  हैं  ।

 ु  ग्राश्थयं  हुआ  कि  इस  तरह  का  सवाल

 एडमिट  कौ  से  हो  गया,  बिना  स्पेसेफिक  कवेश्वन
 के  और  बिना  बताए  हुए  कि  किस  की  बाबत  वह
 जानकारी  चाहते  हैं  ।  तब  में  उस  स्ट्राइक
 के  बारे  में  पूरी  जातकारी  प्रापके  सामने  रख
 सकता  था  |  भ्रगर  माननीय  सदस्य  दस  साल

 पहले  तक  जो  कुछ  हुआ  है  उसके  बारे  में  मुझे
 से  पूछे  तो  मैं  कैसे  उनका  उत्तर  दे  सकता  हूं  ।

 SHRI  D.  B.  CHANDRE  GOWDA:
 I  am  putting  a  question.  The  reasons
 for  the  strike  are  these  things.  These
 are  the  demands  made  by  the  Indian
 Airlines.  If  this  is  not  concerned,  what
 else  is  concerned  with  the  question?

 क्री  पुरुषोत्तम  कफोशिक  :  प्रध्यक्ष

 महोदय  झाप  सवाल  को  देखें  ।  इसके  के
 भाग  में  इन्होंने  पूछा  है  कि  क्या  इंडियन  एयर-
 लाइंस  के  कर्मचारियों  ने  हड़ताल  की  थी  जिस
 के  कारण  देश  में  अनेक  आंतरिक  विमान  सेवाएं
 श्नस्त  व्यस्त  हो  गई  थी  ?

 ख  भाग  में  इन्होंने  पूछा  है  यदि  हां  तो
 सरकार  को  कितनी  हानि  उठानी  पड़ी?

 झप्यकष  महोदय  :  सी  को  देखिये  ।

 की  घुचवोत्तम  कौशिक  :  इसके  क्या
 कारण  हैं  और  इस  पर  सरकार  की  क्‍या
 प्रशिक्तिया  है  ।

 केवल  एक  स्ट्राइक  की  बात  है  t
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 MR.  SPEAKER:  Part  (c)  saym
 Reasons  therefor  and  the  reaction  of
 the  Government  thereto,  He  wants
 to  know  the  reasons.  They  may  in-
 clude  promotions.  Other  things  may
 also  come  it.

 श्री  पुदुबोत्तम  कोशिक  :  He  asked
 about  ‘strike’  not  ‘strikes’.  fire

 स्ट्राइक  के  बारे  में  मैने  उत्तर  दिया  है  वह
 एक  चपरासी  ने  जो  चोरी  की  थी  उसको  ले
 कर  हुई  थी,  उसको  पकड़ने  के  सम्बन्ध  में  थी  ।
 कितनी  हानि  हुई  झीर  सरकार  ने  क्या  कार्रबाई
 की  इसका  स्पष्ट  रुप  से  मैंने  जवाव  दे  दिया  है  1
 में  कहना  चाहता  हूं  कि  किसी  भी  सवाल  को
 प्रगर  माननीय  सदस्य  इस  समय  उठाना  चाहेंगे
 तो  मेरे  लिए  उसका  जबाव  देना  सम्भव  नहीं
 हैँ  1

 SHRI  EDUARDO  FALEIRO:  Mr.
 Speaker,  Sir,  during  the  period  men-
 tioned  by  the  hon.  Minister  going  upto
 5th  October,  there  have  been  strikes
 not  only  in  Bombay  but  there  have
 been  strikes  elsewhere  in  the  country.
 These  are  equally  important.  I
 therefore  fail  to  understand  why  he
 mentioned  about  Bombaw  only.  I  will
 give  you  an  instance,  Let  him  say  if
 he  has  the  information  about  this,  The
 Airlines  staff  in  Delhi  struck  work  for
 four  hours  on  4th  October,  977  in
 protest  against  the  manhandling  of

 staiT  by  the  security  men  on  the  issue
 of  identity  cards  and  badges.  Let  us
 not  blame  the  staff  like  the  peons  ctc.
 This  is  one  instance.  There  is  another
 instance  in  Calcutta  where  the  air-
 services  were  disrupted  on  the  eastern
 region.  And  on  the  Sth  October,  an
 announcement  was  made  about  the
 cancellation  of  Folkker  services  in  the
 eastern  reglon  by  Indian  Airlines.

 I  would  like  to  know  from  him  why
 this  information  was  withheld  from
 the  House.  The  question  is  about
 strikes,  The  minister  is  giving  hia  reply
 for  Bombay  alone,  Apart  from  this,  I
 want  to  know  what  are  the  reasons  for
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 the  unrest  throughout  the  country  in
 the  Indian  Airlines.  Let  us  not
 restrict  that  only  to  Bombay.

 MR.  SPEAKER.  The  question  is  80
 broad  enough  that  at  should  not  merely
 be  restricted  to  Bombay  but  it  should
 cover  Delh;  and  Calcutta  as  well.

 क्री  पुदुबोत्तम  कौशिक  मैने  कहा  कि
 जिस  तरह  का  प्रश्न  [छा  गया  था  उसके  जवाब
 में  मैंने  कहा  कि  बिल्कुल  काम  नहीं  करते  थे,
 सिटि  डाउन  सड़ाटक  थी  और  उससे  कमप्लीट
 स्ट्राइक  हुई  7  झभी  जो  कहा  तो  बोब  बोच  म
 छोटे  मोटे  सवालों  को  ले  कर  भी  बिवाद
 खड़ा  कर  देते  है  गौर  उसके  बारे  में  मैनेजमेट
 के  साथ  वैठकर  समझौता  हुआ  और  लोगों
 ने  काम  किया,  इसलिये  मैने  जवाब  दिया  नही  ।

 MR.  SPEAKER:  He  could  have
 elicited  information  by  way  of  8
 supplementary,

 8]  श्री  पुरुवोसम कौशिक  :  किसी  तरीके
 से  सदन  से  जानकारी  छिपाने  का  सवाल  नहीं
 है  ।  स्पष्ट  अगर  होता  कि  कलकत्ता,  मद्रास,
 हैदराबाद  या  बम्बई  मे  कया  लुझा  उसकी  जान-
 कारी  मुझकों  दीजिये,  मै  सदन  को  जानकारी

 दूगा  ।  रोकिन  जिस  तरह  से  उन्होंने  सवाल
 किया  था  [व्यवधान)

 MR,  SPEAKER:  I  am  on  my  legs.
 The  question  is  broad  enough.  And
 Mr.  Chandre  Gowda  in  his  supple-
 mentary  asked  for  information  for  the
 other  places  as  well  Your  answer
 was  limited  to  Bombay.  The  question
 is  so  broud  enough  that  it  includes
 strikes  in  the  whole  of  the  country  and
 not  merely  an  Bombay.

 PROF,  P.  5.  MAVALANKAR:  Mr.
 Speaker,  while  I  agree  with  my
 esteemed  friend,  the  Minister,  that  the
 question  put  originally  did  not  men-
 tion  any  specific  strike  at  a  particular
 place,  therefore,  the  Minister  assumed
 that  the  question  may  have  been  only
 in  relation  to  Bombay.  But  as  you
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 have  rightly  pointed  out  that  the  ques-
 tion  is  broad  enough  to  cover  all  the
 strikes,  my  supplementary,  is,  sir,  in
 view  of  the  fact  that  in  the  last  couple
 of  months  Indian  Airlines  have  been
 experiencing  lightning  strikes,  few
 hours  duration  strikes  and  in  Bombay
 even  a  few  days’  strike  disrupting  a
 number  of  air  services  causing  Joss  of
 revenue  to  the  government  end  lot  of
 harassment  and  inconvenience  to  the
 Passengers,  in  view  of  all  this,  may  I
 request  the  Minister  to  answer
 whether  Government  of  India  have
 any  Machinery  to  go  into  the  question
 of  grievances  and  demands  of  emplyees of  all  categories  and  at  all  levels  in
 the  Indian  Airlines  so  that  those
 grievances  can  be  met  in  time  avert-
 ing  thereby  the  possibility  of  all  sueh
 strikes?

 श्री  पुरधोत्तम  कोशिक  :  जहा  तक
 मजदूरों  की  शिकायतों  श्रोर  उनकी  मांगो  का
 सवाल  है,  निश्चित  रूप  से  इसके  लिये  बराबर
 हर  लैबल  पर  व्यवस्था  है  कि आपस  मे  मिलकर
 उनकी  समस्याझों  का  समाधान  किया  जाये  1
 मशीनरी  है।  मजदूरों  के  नेता  बराबर  मुझ  से
 मिलते  रहते  है  और  मैं  बराबर  उनको  झाश्यासन
 देता  हूं  कि इस  संबध  मे  जाच  होगी  ।  दुर्भाग्य
 है  कि  बात  करने  के  बाद  भी  कुछ  मजबूर
 यूनियनों  में  झापस  में  फूट  होने  के  कारण  एक
 बात  पर  सहमति  नहीं  हो  पाती  ।  इस  कारण
 भी  इस  तरह  की  स्ट्राइक  चलती  है  I

 ४
 से  सम्बन्ध  में  मै  यह  भी  कहना  चाहता

 हू  कि  जिस  स्ट्राइक  के  बारे  में  मैने  निवेदन
 किया  था,  मै  बम्बई  में  ही  था,  स्ट्राटक  नहीं
 हुई  थी  ।  इनके  नेता  प्राय,  उन्होंने  कहा  कि
 सिक्‍योरिटी  श्राफिसर  को  सस्पैड  किया  जाये
 मैने  कहा  कि  2  दिन  का  समय  दीजिये,  जांच
 के  बाद  भ्राइमाफेसी  केस  होगा  तो  जिस
 झफसर  ने  भारपीट  की  है,  उसको  सस्पैड

 किया  जायेगा  ।  लेकिन  22  बजे  रात  को  एकदम
 लाइटनिग  स्ट्राइक  पर  ये  लोग  'चले  गये  ।
 6  अक्तूबर  को  यहां  पर  मेरे  पास  शाये  ।
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 इस  तरीके  से  इस  संबंध  में  भौर  बोनस  के
 संबंध में  भी,  मेरी  भौर  मैनेजमेंट  की  एम्फ्लाईज
 यूनियन  के  लीडसे के  साथ  बराबर  बातचीत
 हुई  ।  मैंनेजमेंट  की  तरफ  से  यह  स्पष्ट  किया
 जया  है  कि  वर्तमान  कानून  के  श्रन्तर्गत  20
 परसेंट  बोनस  देने  के  संबंध  में  क्या  झ्रसमर्थ॑तायें
 हैं  ।  हमारी  हर  तरह  से  यह  कोशिश  होती  है
 कि  इंडस्ट्रियत  रिलेशन्ज  नार्मल  श्रौर  काडियल
 रह

 मुतपूर्व  सरकार  द्वारा  जारी  किये  गये  वारंट

 l.  it  हुकम  खन्द  कछवाय  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भूतपूर्व  सरकार  ने  2500
 व्यक्तियों  के  विरुद्ध  वारंट  जारी  किये  थ
 और  व्या  उनमे  से  दो  हजार  व्यक्तियों  के
 विर्द्ध  वारंट  श्र्ब  भी  प्रभावशील  है  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  का
 विचार  इन  व्यक्तियाँ  को  गिरफ्तार  करने
 का  है;

 (ग)  यदि  नहीं,  तो  इन  वारंटों  को  झ्भी
 तक  निरस्त  न  करने  के  क्या  कारण  हैं  ;  आर

 (घ)  इस  बारे  में  सरकार  की  क्या  नीति
 3? है!

 पताल  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Prior  to

 2450  March,  1977,  322  detention  orders
 were  issueg  by  the  former  Central
 ‘Government  and  3026  detention  orders
 were  issued  by  the  various  State  Gov-
 erments,  At  present  8  persons  are
 in  detention  against  these  orders;
 while  202  detention  orders  have  not
 yet  been  executed  as  the  concerned
 persons  are  absconding.

 (b)  to  (d).  All  detention  orders
 issued  prior  to  2Ilst  March,  977  are
 being  reviewed  by  the  concerned
 detaining  authority  and  revoked  on
 yaerit  of  each  case,
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 et  हुकम  चन्  कछवाय  :  मंत्री  महोदब
 ने  बताया  है  कि  केन्द्रीय  सरकार  द्वारा  322
 झ्रौर  राज्य  सरकारों  द्वारा  3026  वारंट
 जारी  किये  गये  थे।  क्या  यह  सही  है!  कि  भूतपूर्ब
 सरकार  ने  इन  लोगों  को  पहले  मीसा  में  बन्द
 किया  और  उस  के  बादे  उन  पर  का्फपोसा
 लगाया;  यदि  हां.  तो  जो  व्यक्ति  इस  समय
 बन्द  हैं,  उन  की  नजरबंदी  की  मियाद  कब
 समाप्त  हो  रही  है  ”  क्‍या  यह  सही  नहीं  है
 कि  उन  लोगों  पर  दुश्मनी  या  बदले  की  भावता
 से  प्रेरित  हो  कर  आरोप  लगाये  गये  थे  ?
 क्या  जनता  पार्टी  के!  सरकार  उन  सब  नजरबंदी
 के  ्रादेशों  को  वापस  लेने  बौर  उन  अभियुक्तों
 पर  मुकदमा  चलाने  का  दरादा  रखती  है  ?

 SHRI  H.  M.  PATEL:  Sir,  there
 may  have  been  some  cases  in  which
 persong  may  be  arrested  ang  cvtained
 under  MISA  and  later  converted  under
 COFEPOSA.  But  that  was  not  so  in
 all  cases  or  in  most  cases.  7  think
 the  hon.  Member  would  like  to  knew
 about  the  rest.  Out  of  the  Central
 Government  orders  the  number  o&
 persons  who  vemained  uuder  actual
 detention  after  Qist  March.  977  was
 28.  The  detention  orders  jn  respec!  ef
 47  persons  had  not  been  exeeculcd  as
 the  concerned  persons  were  abscond-
 ing.  Wuring  this  periog  from  2lst
 Marca,  4977  to  llth  November,  i977,
 out  of  these  47  persons  3  persons  have
 been  detained,  29  detenues  have  been
 released  and  only  2  persons  are  in
 actual  detention  at  present,  The  cases
 of  absconders  wer:  reviewed  and  for
 3  absonders  orders  have  been  revoked,
 One  absconder  has  died  and  we  are
 now  left  with  39  absconders  on  lth
 November,  ‘1977.

 श्री  हुकम  नन्द  कछवा  मंत्री  महोदथ
 ते  नजरबअंद  व्यक्तियों  की  संख्या  2४  बताए
 है,  जय  कि  मूल  उत्तर  में  कहा  गया  है  कि
 Li9  व्यक्ति  नजरबंद  हैं।  इस  से  एज।  चलता

 है  कि  मंत्री  महोदय  गलतबयर्न  तार  रहे  हैं

 क्या  यह  सही  नहीं  है  कि  जिन  लागों  के  खिल।फ
 ये  श्रभियोग  लगाये  गये  हैं,  उन  में  से  काफी
 लोग  फरार  हैं  शर  काफी  मर  चुके  हैं  ?  क्या
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 सरकार की  नीति  उन्हें  इसी  प्रकार  रख  कर
 भारने  की  है?  क्‍या  सरकार  ऐसी  नीति
 झपनायेगीं  कि  जितने  व्यक्तियों  के  खिलाफ
 अभियोग  लगाये  गये  है,  उन  सब  के  विरुद्ध
 ये  भ्रादेश  वापस  ले  कर  उतने  पर  सुकदमा
 चलाया  जाये  ?  से झादेश  पहली  सरकार  वारा
 लगाये  गये  थे,  वर्तमान  सरकर  द्वारा  नहीं  ।
 पिछली  सरकार  ने  यह  एक  गलत  काम  किया
 था  उस  ने  यहां बैठ  हुए  काफी  लोगों  को  बिना
 कारण  नजरबद  किया  था।  पया  सरकार

 ऐसे  सब  व्यक्तियों  के  विरुद्ध  लगाये  गये
 अभियोगों  को  वापस  ले  कर  उतने  पर  नये  सिरे
 में  मुकदमा  चलाने  के  लिए  तैयार  है  ?

 SHRI  JYOTIRMOY  BOSU:  Sir,
 how  is  it  that  the  Finance  Mirister  is
 replying  to  this  question?

 MR.  SPEAKER:  He  can  reply  on
 behalf  of  the  Government.

 SHRI  JYOTIRMOY  BOSU:  Ile  can
 ieply  to  the  question  reguiding  deten-
 tion,  under  COFEPOSA  only.

 MR.  SPEAKER:
 gay,

 It  ७  for  him  to

 SHR!  JYOTIRMOY  BOSU:  You
 kindly  read  out  th,  question..  You
 Kindly  ead  this  How  js  the  Fiance
 Minister  to  reply?

 MR.  SPEAKER,  It  has  been
 addresse.,  tg  the  Finance  Minister  and
 the  Finance  Minister  ty  m  a  position  to
 reply,  he  can  ieply  on  behalf  of  the
 guvernment.

 SHRI  RANWAR  LAL  GUPTA:  It
 ftnould  be  ubout  persons  arrested  under
 COFEPOSA:  otherwise  =  detention
 come.  wider  the  Ministry  of  Home
 Aflurs.  Hye  must  have  clearly  stated
 People  arrested  under  COFEPOSA.
 and  only  then  the  Finance  Minister
 could  reply  We  must  accept  thot  it
 is  an  omission.

 MR.  SPEAKER  Probably  it  von-
 cerns  paltly  the  Fiuister  Ministry  avd
 pactlh,  the  Home  Ministry.  The
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 Finance  Minister  has  undertaken  to
 answer  it.  It  is  for  him  to  say.

 SHHI  JYOTIRMOY  BOSU:  Those
 who  do  a  little  home  work  will  fiad
 that  the  question  does  ot  mentign
 COFEPOSA.  (Interruptions).

 MR.  SPEAKER:  It  is  for  him  to
 say.

 PROF.  P.  ७.  MAVALANKAR:
 Kindly  hol@  ovér  the  quesfion  till  next
 week.

 MR,  SPEAKER:
 it  over.

 I  am  not  holding

 SHRI  H.  M.  PATEL:  What  is  the
 need  to  Hold  over  this  question.  I  am
 answering  this  question.  Two  per-
 sons  are  in  detention  under  the
 Centra,  Government  Orders  I6  are  in
 detention  under  the  state  governmemts
 orders.  He  wanted  an  explanation  fer
 118.

 शी  हुकम  चंद  कछवाय  :  मेरे  प्रश्न  के
 दूसरे  भाग  का  उत्तर  ही  नही  श्राया  ।  मैंने
 पूछा  है  कि  यह  जिन  लोगों  पर  प्रशियोग
 लगाया  गया  है,  ये  झभियोग  पिछली  सरकार
 ने  लगए  है  जिस  सरकार  ने  यहां  पर  बैठे
 हुए  लाखो  लागों  को  झरेस्ट  कर  रखा  था  तो
 क्या  उस  सरकार  के  द्वारा  लगाएं  गए  झ्रभियोग
 को  बिदड़ा  कर  के  दौंधी  लोगों  पर  यह  सरकार
 मुकदमा  चलाने  का  विचार  रखतो  है  ?

 दूसरे,  यह  जो  अभियोग  लगाए  गए,  यह
 किसलिए  लगाए  गए  ये  राजनैतिक  अपराध
 के  लिए  है  पा  साम/जिक  झपराध  के  लिए  हैं  ?

 SHRI  5: a  M.  PATEL:  They  are  all
 brought  before  the  advisory  board
 that  has  been  constituted  and  we  are
 only  detaining  those  whom  the  ad-
 visory  board  advises  us  to  defain  as
 there  78  sufficient  evidence,  etc,  against
 them  to  delain  them  for  a  further
 period.  We  will  go  striefly  according
 to  the  law.  There  is  no  question  of
 anybody  being  detained  after  the
 period  is  over.  They  will  be  proceeded
 against  if”  the  court  as  soon  as
 enquiries  are  over....  (Interruptions).
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 at  get  द...  weer:  मुझे  क्षमा
 कीजिए,  मैं  ने  साफ  पूछा  हैं  कि  इधर  बैठे
 हुए  लाखों  लोगों  को  उस  सरकार  ने  प्ररेस्ट
 कर  रखा  aT...

 MR.  SPEAKER:  I  am  on  my  legs;
 please  sift  down.  He  has  answered
 the  question:  “Will  you  release  all  of
 them  because  the  orders  for  detention
 were  issued  by  the  former  govern-
 ment’?  He  says:  No;  we  wre  going
 to  send  evefything  to  the  advisory
 board  and  we  go  by  the  advice  of  the
 advisory  board,  The  answer  fs  com-
 plete.

 ह,  हुफम  न्य  कछुबाय  :  मेर,  मतलब
 है  कि  वह  बहुत  धीमी  गति  से  काम  कर  रहे  है,
 गति  जर।  भेज  होनी  चाहिए  |

 श्री  उपसेन :  जसा कि  मंत्री जी  ने  प्रभी
 बताया  है  काफी  लोग  जो  झाधिक  शप्रपराधों
 में  गिरफ्तार  थे  उनको  छोड़  दिया  गया,  में
 उनसे  स्पष्ट  जानना  चाहूंगा  कि  इस  समय
 जो  कुछ  लोग  आधिक  ह्रपराध  कर  रहे  है  या
 करने  व।  ले  है  उनके  विरुद्ध  क्या  प्रक्रिय।  उन्होंने
 अपनाई  हैं  जिससे  कि  देश  में भाग  जनता
 पार्टी  के  ज  मे  झाथिक  पर  नहों  सके?
 क्या  इसको  स्पष्ट  रूपरेखा  मंत्री  च्जी  सदल
 को  बतायेंग  ?

 SHRI  Wi.  M.  PATEL:  There  is  ७
 ittl  mic  up  in  this  matter.  These

 :  ७  all  economic  offenders.  As  I  war
 taying,  we  are  strictly  proceeding
 according,  to  law  and  we  are  seeing
 6  it  thet  all  those  who  should  be
 teluased  are  released,  Everybody  who
 is  dclained  is  being  brought  before  the
 Advisory  Board  and  the  number  of
 i,  louse,  as  you  can  see,  is  very  large.
 What  is  now  left  will  be  settled  very
 soon,

 श्री  उप्रतेन  :  मेरा  यह  सवाल  नहीं  है।
 आगे  जो  एकोतामि।  प्रफे्स  करेंगे  i
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 How  do  you  propose  to  punish
 them?  This  is  my  question.

 SHRI  H.  M.  PATEL:  That  is  not
 a  question  which  arlses  from  this.

 SHRI  UGRASEN:  No.  How  can
 you  say  so?

 SHRI  H.  M.  PATEL:  Hereafter,
 the  detention  will  be  under  COFE-
 POSA  and  not  under  MISA  or  any
 other  Act.

 SHRI  JYOTIRMOY  BOSU:  The
 country  loses  about  Re.  l000  crores
 through  invoice  manipulation  in
 foreign  exchange.  Can  the  hon.
 Minister  tell  the  House  if  it  is  not
 a  fact  that  the  erstwhile  Government
 headed  by  Shrimathi  Indira  Gandhi
 in  their  circular  No.  67i/46/76-Cus
 VIII  dated  24th  of  November,  ‘1976,
 had  circulated  that  persons  engaged
 openly  in  normal  and  legitimate
 trade,  in  the  course  of  which  some
 infractions  of  the  economic  laws
 might  occur  should  normally  be  dealt
 with  for  specific  Contreventions  of
 the  laws  concerned....For  instance,
 in  the  normal  course  of  imports  or
 exports,  there  may  be  infractions  of
 the  Import  trade  control  or  Export
 trade  control  ‘or  Foreign  Exchange
 Regulations  or  Customs  Act  involving
 importation  of  goods  in  excess  of
 licenced  capacity  or  difference  in  the
 quality  or  specification  of  the  goods
 or  wrong  declaration  of  value,  etc
 which  constitutes  offences  under
 these  Acts?  Is  it  a  fact  that  the  previ-
 ous  Government  on  the  strength  of
 the  order  had  completely  kept  out  the
 invoice  manipulators  and  only  went
 after  the  smal]  smugglers  under
 COFEPOSA?

 MR.  SPEAKER:  This  is  informa-
 tion.  The  question  is  not  allowed
 You  can  lay  it  on  the  Table  of  the
 House.

 SHR]  JYOTIRMOY  BOSU:  Sir,  I
 will  Jay”  it  on  the  Table  of  the  House.
 I  will  certify  it.

 *Laid  on  the  Table  of  the  House.  [Placed  in  Library.  See  No.  LT-
 1134/77]
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 MR.  SPEAKER:  You  place  it  on
 ‘the  Table.  [t  will  be  examined.

 श्री  कंबर  लाल  गप्त  :  मंत्रीजी  ने  प्रभ्ी
 कहा  कि  बहुत  सारे  लोगों  को  काफ्रेपोसा  में
 छोड  दिया  गया  है  केवल  दो  बाकी  वचे  हैं  भौर
 कुछ  स्टेट  गवर्नमेंट  के  बाकी  बचे  है  t  मेरा
 कहना  यह  है  कि  उसके  बाद  काफी  लोगों  ने
 फिर  स्मंगलिग  एक्टिविटीज  करनी  शुरू
 कर  दी  है  और  आपके  मिनिस्टर  आफ  स्टेट
 ने  यह  बयान  दिया  था,  जा  अ्रभी  अखबारों
 में  छपा  कि  कई  स्मगलस  पोलिटिकल  लीडसे
 के  साथ  मिलकर'  स्मगलिग  कराते  है  और
 उसकी  टेप-रिकाडिग  झापके  मंत्रालय  में  है
 अगर  यह  सब  कुछ  है  तो  मैं  मंत्री  जी  से  जानना
 चाहता  हूं  क्‍या  यह  इंफार्मेशन  ठीक  है  कि
 बोलिटिकल  लीडर्स  के  साथ  मिलकर  स्मगलसे
 श्राज  भी  स्मगलिग  कर  रहे  है।  दूसरी  बात  यह
 हैकिप्रापके  मंत्री बनने  के  बाद  कितने  स्मगलर्स
 को  पकड़ा  गया  है  ?

 SHRI  H.  M.  PATEL:  We  have
 today  under  detention,  I  think,  some-
 where  about  90  persons,  who  were
 detained  under  COFEPOSA  during
 the  present  Government.

 SHRI  KANWAR  LAL  GUPTA:  My
 question  is  different.  Perhaps,  the
 Minister  does  not  under.tand  Hind:
 There  are  two  parts  in  my  question.
 The  first  part  is,  ig  it  a  fact  that  the
 Minster  of  State  for  Finance  stated
 openly  in  the  press  that  there  are
 some  smugglers  who  are  in  league
 with  some  politicians  and  there  is  a
 tape-recording  of  this  too,  as  to  how
 to  smuggle  the  things?  Is  it  a  fact
 or  not?  Secondlv,  how  many  per-
 song  have  you  arrested  after  taking
 ever  this  ministry?

 MR.  SPEAKER:  For  the  second
 part,  he  will  require  notice.
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 SHRI  KANWAR  LAL  GUPTA:  I
 protest  against  you,  Sir.  You  cannot
 become  a  minister.  Let  the  minister
 say  whatever  he  wants  to  say.

 SHRI  H.  M.  PATEL:  I  do  not  know
 on  what  basis  the  Minister  of  State
 made  that  statem

 fF
 I  have  no  in-

 formation  about  iff  But  no  doubt  he
 must  have  had  very  definite  informa-
 tion,  It  the  hon.  member  or  the
 House  wishe,  to  know,  I  shall  usk
 him  to  inform  the  hon.  member  er
 the  House.  About  the  number  of
 persons  detained  under  COFEPOSA
 since  this  government  came  into
 power,  I  cannot  give  him  the  exact
 figurc,  but  75  round  ahout  90.

 श्ी  सनी  रास  बागड़ी  :  मत्री  जी  ने
 जो  कहा  है  उस  पर  मुझे  आ्रापत्ति  है  1  मुझे
 कोई  सवाल  नहीं  करना  है।  मेरा  पाइनट
 झाफ  भझाईर  है  1  क्‍या  मन्नी  जी  और  स्टेट
 मिनिस्टर  के  बयानों  में  फर्क  हो  सकता  हे  ?
 ये  जिम्मेदारियां  प्लग  अलग  नहीं  होती  है  ।
 मंत्री  महोदय  ने  ग्रभी  यह  कहा  ि  स्टेंट
 मिनिस्टर  साहब  ने  क्या  बयान  विया,  यह
 मुझे  पता  नहीं  ।  मैं  पूछता  चाहता  ह  कि  ऐसा
 कहना  क्‍या  राही  है  ?  रेट  मिनिस्टर  हा
 या  कैबिनट  मिनिस्टर,  दानों  की  ज्वाइन्ट
 रेस्पोंसीबिलिटीज  होती  है  ।  इसलिये  मन्नी
 जी  का  ऐसा  कहना  गलत  है  और  एस  बात
 नहीं  होनी  चाहिए  ।

 MR.  SPEAKER:  That  ig  correct

 at  राघयजों  :  मंत्रों  जी  ने  यह  बताया  है
 कि  rig  बदी  राज्य  सरकारों  ने  बनाएं  हे।
 मैं  यह  जानना  चाहुंगा  कि  किन  किस  राज्य
 सरकारों  ने  कितने  कितने  बंदी  बनाए  है
 शर  कितने  बंदी  श्रापात  स्थिति  के  दोरान
 बनाएं  गये  र  कितने  झापात  स्थिति  के
 बाद  बनाए  गये  ?
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 MR.  SPEAKER:  He  says  he  cannot
 answer  that.

 श्री  हुकम  खर्द  कछवाय  :  i:6  पकड़े
 गये  हैं,  यह  मंत्री  जी  ने  बताया  है  t  मंत्री  जी

 यह  बता  सकंते  हैं  कि  किन  किन  राज्यों  में
 कितने  कितने  पकड़े  गये  ?

 SHR]  H.  M.  PATEL:  The  number
 of  persons  in  actual  detention  out  of
 orders  issued  prior  to  the  revocation
 of  emergency  is  Goa,  Daman  and  Diu
 ll,  Gujarat  8l,  Jammu  and  Kashmir
 l,  Karnataka  1,  Maharashtra  6,  Pun-
 jab  3,  Tami]  Nadu  10,  West  Bengal
 3,  Central  Government  2—tota]  118.

 SHRI  SOMNATH  CHATTERJEE:
 We  are  all  one  that  the  economic
 offenders  should  be  very  strictly  dealt
 with,  May  ]  know  from  the  Minis-
 ter  about  the  policy  of  this  Govern-
 ment?  We  are  told  that  there  have
 been  recently  reviews  in  respect  of
 cases  of  persons  who  had  been  de-
 tained  by  the  previous  Government.
 Upon  fresh  review,  if  there  are  mate-
 rials  to  justify  their  continued  deten-
 tion,  why  can’s  this  Government  take
 adequate  steps  under  the  laws  under
 which  they  can  be  sentenced  to  im-
 prisonment  upon  trial,  which  will
 mean  the  public  will  come  to  know
 the  method  of  the  activities  indulged
 in  by  them  and  there  will  be  public
 exposure  Of  those  persons,  and  also,
 they  will  be  given  much  more  deter-
 rent  punishment  than  this  COFE-
 POSA  detention?  J  want  to  know
 why  the  Government  does  not  go  into
 prosecutions  against  those  persons  in
 respect  of  wium  they  are  satisfied
 that  there  is  material  upon  first  re-
 view  and  whether  preventive  déten-
 tion  laws  will  be  a  substitute  for
 prosecution  under  the  ordinary  law
 and  whether  this  Government  con-
 siders  that  the  economic  laws  which
 ate  there  in  this  country  are  suffi-
 cient  or  not.

 SHRI  H.  ७.  .PATEL:  Wherever
 there  is  evidence  enough  we  will  cer-
 teinly  go  before  the  court.
 245  LS—2.  mas
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 MR.  SPEAKER:  You  have  not
 answered  his  question:  Why  then  do
 you  go  in  for  detention?

 SHRI  प्त.  M.  PATEL:  There  are
 only  two  in  detention  out  of  orders

 the  Central  Government.
 That  is  the  position.  Wherever  there is  enough  evidence,  we  will  80  to  the
 court  and  prosecute  them.

 SHRI  SOMNATH  CHATTERJEE: One  more  point  I  want  to  know  is
 whether  this  Government  considers that  the  provisions  contained  in  the
 present  laws  in  the  country  like  the
 FERA,  Customs  Act  ete.  are  sufficient
 to  catch  hold  of  these  persons  and
 Jaunch  prosecutions  against  them.  I
 would  like  to  know  whether  these
 laws  are  sufficient.

 SHRI  H.  M.  PATEL:  80  far  as
 FERA  ete.  which  he  mentioned  are
 concerned,  they  are  sufficient  for  the
 purpose  for  which  they  were  con-
 stituted.  Where  there  is  any  weak-
 Ness,  We  are  examining  to  streng-
 then  those  things.  The  examination
 is  continuing.  The  only  general  law
 that  we  have  considered  necessary
 to  continue  for  some  time  is  the
 COFEPOSA.

 SHRI  SAUGATA  ROY:  In  reply
 to  a  Starred  Question  asked  by  Mr.
 Manoranjan  Bhakta_  which  did  not
 come  up  because  of  the  delay  in  the
 proceedings,  the  Minister  has  said
 that  reports  received  by  Government
 indicate  that  there  has  been  no  spurt
 in  smuggling  activities  after  the  re-
 lease  of  smugglers  and  revocation  of
 Emeigency  and  the  top  smugglers  are
 lying  low.  In  another  part  of  the
 statement  he  said  that  there  jis  no
 proposal  at  present  to  amend  the
 COFEPOSA.  The  question  Mr.
 Chatterjee  was  asking  is  whether
 there  is  any  scope  for  reviewing  this
 Act  for  smugglers.  But  Mr.  Kanwar
 Lal  Gupta  said  that  the  Minister  of
 State  for  Finance,  Mr.  Satish  Agra-
 wal,  made  an  open  statement  in  the
 press  that  smuggling  hag  increased.
 Not  only  that.  He-has  addressed  a

 a
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 letter  to  all  M.Ps.  asking  their  help
 to  check  smuggling.  In  view  of  this
 and  jn  view  of  the  fact  that  many  of
 the  detention  orderg  have  not  been
 executed,  may  I  ask  what  is  the  value
 of  smugglers’  properties  that  have
 been  confiscated  by  this  Government
 ever  since  Mr.  Pate]  took  over  charge
 ef  the  Finance  Ministry.

 SHRI  H,  M.  PATEL:  First  of  all,
 3  think  none  of  these  arises  out  of
 this.  But  I  can  tell  you  that  about  al
 people’s  properties  have  been  con-
 fiscated.  The  value  ig  somewhere
 round  about  Rs.  l0  crores.  I  cannot
 give  you  the  exact  figures  because
 you  are  asking  off  hand.

 ie
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 Study  regarding  impact  of  release  of
 detenus  under  COFEPOSA

 "85.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Government  have
 made  a  fresh  study  of  the  impact  of
 the  release  of  detenus  under  COFE-
 POSA  after  the  emergency  was  lifted
 and  if  so,  the  details  thereof;

 (b)  whether  those  persons  are  be-
 ing  prosecuted  for  their  economtc
 offences  and  Hf  oo,  the  action  taken
 against  them;  and

 (९)  whether  ft  is  proposed  to  amend
 the  COFEPOSA  in  order  to  deal  with
 the  economic  offenders  effectively  and
 if  so,  the  broad  outlines  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Reports
 received  by  Government  indicate
 that  there  hes  not  been  any  spurt  in
 smuggling  activities  after  the  release
 of  the  smuggterg  on  revocation  of
 emergency  and  that  the  top  smuggl-
 ery  are  lying  low.  Although  there
 were  reports  of  re-grouping  and
 attempts  at  revival  of  smuggling,
 those  are  not  confirmed  by  any  actual.  an
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 grea-
 ter  vigilance  and  taking  intensive
 preventive  steps.

 (b)  ‘Yey  Sir,  necessary  ection  on-
 der  the  law  (including  prosecution)
 ig  also  taken  in  appropriate  cases.

 1
 (c)  No  Sir,  there  is  no  proposal  at

 Present  to  amend  the  COFEPOSA
 Act.

 Price,  availability  and  distribution  of
 mustard  and  rapeseed  oil

 *86.  SHRI  L.  L.  KAPOOR:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  in  spite  of  the  import
 of  edible  oil  for  the  Vegetable  Oil
 Industry  to  the  extent  of  about  है  lakh
 tonnes  and  asiso  the  production  at  the
 Previous  year's  level,  the  price  of
 vegetable  oil  in  the  market  ruled  high:

 (b)  if  so  reasons  therefor  and  the
 steps  taken  to  remove  such  situation;

 (९)  whether  a  huge  quantity  of
 rapeseed  oil  hes  been  imported  and
 if  so,  the  total  value  and  quan-
 tity  since  April,  1971T  month-wise
 along  with  figures  for  its  distribution
 State-wise;

 (d)  whether  in  spite  of  the  fixation
 of  price  of  mustard  oil  at  Rs.  I0  per
 Kg.  no  mustard  oi]  is  available  in
 the  States  of  U.P.,  Bihar  and  West
 Bengal  at  thie  price;

 (e)  have  there  been  any  com-
 plaints  for  the  adulteration  of  mustard
 oil  by  rapeseed  oil;  and

 (f)  a¢fion  taken  or  proposed  to  be
 taken  to  check  such  malprectices?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  K.  K.  GOYAL):
 (a)  and  (b).  The  prica'  of  vanaspati

 of  6.5  kg.  tin  (inclusive  of  exeise
 duty  but  exclusive  of  local:tages)  was
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 derived
 from  the  pricey  at  which  imported
 oils  were  supplied  end  the  .uling
 Prices  of  the  indigenous  oils  used.

 (c)  Statement  showing  the  quan-
 tities  of  rapeseed  oil  imported  since
 April  ‘1977,  the  State-wise  allocation
 and  lifting  are  given  in  Annexures
 I  ang  U  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No,
 LT-9/77).

 (d)  Complaints  of  non-availability
 of  mustard  oil  in  these  States  have
 been  received.

 (e)  and  (f).  There  have  been  no
 specific  complaints  about  adulteration
 of  mustard  oil  with  rapeseed  oil,
 though  reports  to  thig  effect  have
 appeared  in  some  sections  of  the
 Press.  The  State  Governments  have
 been  asked  to  take  action  against
 such  malpractices,  if  any,  under  the
 provisions  contained  in  the  Preven-
 tion  of  Food  Adulteration  Act.

 Steps  to  bring  down  price  of  tea

 “87.  SHRI  C  R.  MAHATA:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Government  contem-
 Plate  to  take  effective  steps  to  further
 ‘bring  down  the  price  of  tea  in  addi-
 tion  te  those  already  taken:  and

 (b)  if  so,  the  detaila  of  such  steps?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  (SHRI  K.  K.  GOYAL):
 (a)  and  (b).  The  price  of  tea  is
 constantly  kept  under  watch  by  the
 Government.  The  Government  have
 already  initiated  several  measures  to
 bring  down  the  prices  of  tea  and  fur-

 measures  may  be  taken  if  and

 whes  required.  i  i  Of  the
 steps  taken  by  the  Government  the
 price  of  tea  has  come  down
 considerably.

 हाथ  से  छपी  लाड़ियों  पर  उत्पाद-शुल्क  को
 are  करता

 “gs.  oft  धर्मसिह  भाई  पटेल  :  क्‍या
 बिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  गुजरात  राज्य  में  राजकोट  जिला
 के  जैतपुर  मगर  के  एक  प्रतिनिधि-मंडल  ने
 सरकार  को  इस  प्राशय  का  कोई  प्रभ्यावेदन
 पेश  किया  है  भ्रयवा  सरकार  से  ऐसी  कोई
 मौखिक  ब्वर्जा  की  है  कि  हाथ  से  छपाई  करते
 वाले  उद्योग  पर  से  उत्पाव-शुल्क  समाप्त
 कर  दिया  जाये  अथवा  उसे  घटा  दिया  जाये  ;
 झौर  यदि  हा,  तो  वह  प्रतिनिधि-मंडल  सरकार
 से  कब  मिला  था  ;

 ख)  इस  संबंध  में  सरकार  ते  ह... ह  तक
 कया  कार्यवाही  की  है  प्रथवा  करने  का  विचार
 है;  भौर

 (ग)  हाथ  &  छपी  साइड़ियों  पर  से
 उत्पाव-शुल्क  को  कब  समाप्त  करने  का
 सरकार  का  विचार  है  ?

 विस  मंत्री  भीं  एच ०  फू ०  पटेल)  :

 (क)  जी,  हां  ।  झगस्त,  977  7  कुछ
 प्रतिनिश्चि-मंडलों  ने  सरकार  से  भेंट  की  भी  ।

 ख)  प्लौर  (ग).  समस्या  का  भ्रध्ययन
 किया  गया  है|  हाथ  से  छपी  साड़ियों  पर  उसी
 रूप  में  कोई'उत्पादन-शुल्क  नहीं  है  परन्तु,
 हाथ  से  छपी  साड़ियों  के  लिए  भ्राधारी  स्तरों
 पर  उत्पादन-शुल्क  के  संबंध  में,  सरकार  हारा
 जल्दी  ही  निर्णय  किये  जाते  की  संभावना  &  I
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 Utilisation  of  foreign  exchange
 reserveg

 *89.  SHRI  AMAR  ROY  PRADHAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  80
 far  taken  any  firm  decision  on  the
 strategy  of  effective  utilisation  of
 foreign  exchange  reserves;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  when  a  decision  is  likely
 to  be  taken?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (c).
 India  has  to  maintain  a  reasonable
 level  of  foreign  exchange  reserves  aS
 a  cushion  againsi  unforeseen  import
 demand,  keeping  in  view  particular-
 ly  the  possibilities  of  a  sudden  in-
 crease  in  Gemand  which  may  arise
 from  fluctuations  in  asricultural  out-
 put.  However,  taking  into  account
 the  present  size  of  foreign  exchange
 reserves.  Government  have  decided
 to  take  necessary  steps  to  utilise  a
 part  of  the  reserves  in  a  productive
 and  non-inflationary  manner.  The
 important  steps  taken  in  this  connec-
 tion  are:—

 (i)  making  availuble  the  full  re-

 qirements  of  the  economy  for  im-

 ported  raw  matcrials,  components,
 spares  and  equipment,  consistent
 with  utilisation  of  indigenous  pro-
 ductive  capacity,

 (ii)  arranging  imports  of  criti-
 eal  items  of  mass  consumption  in

 short-supply  in  the  interest  of  do-
 mestic  price  stability,  and

 (iii)  stimulating  the  growth

 process  of  the  economy  by  accele-

 rating  investment  in  identified  pro-
 jects  and  programmes  in  _  priority
 areas  requiring  large  foreign  ex-

 change.
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 Utilisation  of  fareign  exchange  for
 development  of  rural  economy

 *90.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  amount  of  foreign  exchange
 accumulated  as  on  date;

 (b)  whether  Government  intend  to
 utilise  the  same  in  a  big  way  to  boost
 the  domestic  preduction,  so  as  to
 develop  the  rural  economy;  and

 (c)  the  steps  taken  by  Government
 in  this  direction?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  India’s
 foreign  exchange  reserves  (excluding
 gold  and  SDRs)  on  lth  November,
 l977  amounted  to  Rs.  3856.1  crores.

 (b)  The
 utilise  the  foreign  exchange  reserves

 Government  intends  _  to

 to  fully  meet  the  import  require-
 ments  of  the  economy,  consistent  with
 utilisation  of  indigenous  pruductive

 capacity,  with  a  view  to  providing
 the  necessary  stimulus  to  domestic

 production.  While  the  programmes
 for  the  development  of  rural  economy
 have  generally  a  low  import  content,
 the  use  of  reserves  to  import  mass

 consumption  goods  and  agricultural
 inputs  jn  short  supply  can  help  sus-
 tain  accelerated  development  of  the

 rural  economy  in  a  non-inflationary
 manner.

 (c\Besides  arranging  large’  .Scale
 imports  of  mass  consumption  items
 such  as  edible  oils,  raw  cotton  etc,
 the  Government  has  also  liberalised

 import  policy  so  as  to  meet  the  full

 requirements  of  the  economy  for  im-

 ported  raw  materials,  components,
 spares  and  equipment,  consistent
 with  utilisation  of  indigenous  pro-
 ductive  capacity.
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 Appointment  of  Shri  A.  N.  Haksar  as
 Director  of  RBI.

 *9l.  SHRI  JYOTIRMOY  BOSU:
 ‘Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Shri  A.  N.  Haksar,
 ‘Chairman,  Imperial  Tobacco  Company,
 a  British  controlled  concern,  now
 named  as  Indian  Tobacco  Company
 Ltd.  has  been  made  a  Director  of
 Reserve  Bank  of  India;

 (b)  whether  this  company  was
 caught  doing  invoice  manipulation  and
 was  penalised  for  the  same  on  account
 of  export  of  shrimps;

 (c)  whether  in  the  last  session  seri-
 ‘ous  charges  were  levelled  against  him
 for  various  manipulations  and  mal-
 practices;  and

 (d)  whether  it  is  also  a  fact  that
 against  this  Company,  Custom’s  de-
 mand  of  Rs.  90  lakhs  was  pending
 and  which  through  corrupt  means
 they  were  able  to  evade  the  order
 granted  by  erstwhile  Minister  of  State
 in  the  Ministry  of  Finance  and  Bank-
 ing  against  whom  now  CBI  enquiry
 is  proceeding?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Shri

 A.  N.  Haksar  was  initially  appointed
 on  23rd  February,  973  as  a  Member
 of  the  Local  Board  of  the  Reserve
 Bank  of  India  for  the  Eastcrn  Area
 and  simultaneously  nominated  as  a
 Director  on  the  Central  Goard  of  the
 Bank  with  effect  from  the  same  date.
 He  has  been  re-nominated  for  a  second
 term  in  both  these  capacities  on  22nd
 July,  1977.

 (db)  Information  is  being  collected
 and  wil!  be  laid  on  the  Table  of  the
 House.

 (c)  Yes,  Sir.

 (a)  The  Madras  Custom  House  had
 Taised  a  claim  for  about  Rs.  90  lokhs
 against  the  Indian  Leaf  Tobacco
 Development  Company.  The  com-

 pany’s  representation  against  this
 claim  was  examined  in  the  Depart-
 ment  of  Revenue  and  was  disposed
 of  on  9th  March,  977  by  issue  of
 an  exemption  order  after  examina-
 tion  and  aftet  obtaining  the  orders
 of  the  then  Minister  for  Revenue  and
 Banking.  Presently,  all  the  records
 relating  to  this  case  are  with  the
 Shah  Commission.  The  Hon’ble  Mem-
 ber’s  attention  is  also  invited  to  rep-
 lies  given  by  me  to  the  Lok  Sabha
 Un-Starred  Questions  Nos.  882  and
 780  answered  on  June  17,  1977.

 Imported  edible  oil  lying  uncleared  at
 Madras  Port

 *92.  SHRI  ANANT  DAVE:

 SHRI  SAMAR  MUKHERJEE:

 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  news-
 item  published  in  the  ‘Times  of  India’
 dated  14th  October,  977  that  9060
 tonnes  of  edible  oils  imported  from
 Malaysia  and  Singapore  is  lying  un-
 cleared  at  Madras  Port  as  it  is  said  to
 be  sub-standard;

 (b)  the  actions  Government  propose
 to  take  against  the  supplier;  and

 (c)  what  is  the  Report  of  King
 Institute  on  the  material?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  .CO-
 OPERATION  (SHRI  K.  K.  GOYAL):
 (a)  Yes,  Sir.

 (b)  The  entire  consignments  re-
 ferred  to  were  imported  by  private
 parties  and  the  question  of  Govern-
 ment  taking  action  against  the  sup-
 pliers  dees  not  arise.

 (c)  Samples  of  these  oils  were
 sent  for  testing  to  King  Institute,
 Public  Analyst,  Municipal  Corpora-
 tion,  Madras  and  Agmark  Laboratory,
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 Madras.  Some  of  the  samples  failed
 om  account  of  high  peroxide  value
 These  were  sent  for  further  testing
 at  Central  Food  Laboratory,  Calcutta.
 Of  the  total  3300  tonnes,  6600  tonnes
 have  been  released  go  far.

 ara,  सरसों  का  तेश  तथा  वनस्पति धो  के
 व्यापार  &  लरकारोकरण  का  प्रस्ताव

 #93,  शो  खप्रतेन :  क्‍या  बाणिम्य

 लथा  सलागरिफ  द््ति  शोर  सहकारिता  मंत्री

 यह  बताने  की  कृपा  करेगे  कि

 (क)  कया  दालों,  सरसों  के  तेल,

 वनस्पति  चा,  झ्रादि  की  सारे  देश  में  कमी

 है  शौर  उनके  मूल्यों  मे  वृद्धि  होने  के  क्‍या

 कारण  है  ;

 (ख)  क्‍या  सरकार  का  विचार  दालों,

 सरसों  के  तेल  शौर  वनस्पति  घो  के  व्यापार

 का  सरकारीकरण  करने  का  है  ,  जौर

 (ग)  इस  बात  को  सुनिश्चित  करने  के

 लिए  क्या  उपाय  किए  ग।  है  कि  रिफाईरड

 झायल  प्रौर  सरसों  का  शुद्ध  तैल  प्रलग  प्रलय

 से  बिके  ?

 वाणिश्य तथा  नागरिक  पूति  झोर  सह-
 कारिता  मंत्रालय  में  राज्य  मंत्रो  भी  कृष्ण

 कुमार  गोयल):  (क)  कमी  का  कारण  यह  है

 कि  देश  में  दालों,  सरसों  के  तेल  झौर  दूसरे
 खाने  योग्य  तेलों  का  उत्पादन  मांग  से  कम

 हुआ  है  भौर  सीधी  खपत  के  लिए  रेपसीड  तेल

 तथा  वनस्पति  चो  बनाने  के  लिए  सोमाबीस

 और  ताढ़  के  तेल  के  सिवाय  इस  कमी  को

 ‘wrarea:  द्वारा  पूरा  करता  संभव  तहीं  हो

 खका है  ।
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 (=)  ची  नहीं!

 (ग)  राज्य  सरकारों  से  कहा  या
 है  कि  वे  खाने  योग्य  तेलों  मे मिलावट  करने
 के  मामलो  के  बारे  में  खादय  भ्रपमिश्रण
 निवारण  झधितियम  के  उपबंधो  के  भ्रनुसार
 कार्रवाई  करे  |

 Cases  registered  against  smugglers
 under  COFEPOSA

 °94  SHRI  S.  R.  REDDY:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  how  many  cases  have  been  re-
 gistered  against  smugglers  under
 COFEPOSA  during  this  year;  and

 (b)  what  is  the  amount  of  foreign
 exchange  involved  in  those  cases?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M,  PATEL):  (a)  The  total
 number  of  detention  orders  issued
 under  the  provisions  of  the  Conserva-
 tion  of  Foreign  Exchange  and  Pre-
 vention  of  Smuggling  Activities  Act.
 974  during  the  current  year  (January
 to  Sth  November,  977)  by  the  Cen-
 tral  Government  and  the  various
 State  Governments  ig  266.

 (b)  The  total  amount  of  foreign  ex-
 change  involved  in  the  above  cases
 was  worth  Rs.  45.85  lakhs.  In  addi-
 tion  to  this,  contraband  goods  valued
 at  Rs.  439  lakhs  were  seized  in  these
 cases.

 weak  से  ढाका  जा  रहें  जापानी  एयरलाइम्स
 के  चिलाग  का  ह्रपहरण

 #95,  श्री एस०  एस०  सोभानी  :

 जी  eto  Wo  weiter  :

 क्या  पर्यटन  जौर  मागर  विमानन  मंत्री

 यह  बताने  की  छुपा  करेंगे  कि  :

 (क)  क्या  जापानी  भ्रपहरणकर्ता  बम्बई
 से  एक  जापाती  विमान  का  अपहरण  करके
 हाका  ले  गए  थे  ;
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 (a)  ग्रदि  हां,  तो  कया  ऐसा  प्रभाण

 है  कि  अम्बई  हवाई  भ्  पर  भारतीय  सुरक्षा
 अधिकारियों  ने  विमात  के  यातज़ियों  की  तलाशी

 लेने में  प्रसावधानी  दिखाई  ;  भौर

 (ग)  भविष्य  में  ऐसी  घटनाभों  को
 रोकने  के  लिए  सरकार  क्‍या  उपाय  कर
 रही  है  ?

 फ्यंडन  जौर  लागर  विसासन  मंत्री
 पी  पुयधोत्तम  कौशिक):  (क)  जी  हां  ।
 28  कितिम्बर,  2977  को  अपान  एगरमसाइंस

 के  एक  विमान  (उड़ान  सें०  जे०एल०-472)
 का  अम्बई  के  सांताकुज  हवाई  अट्  &  रवाना
 होने  के  तुरंव  बाद  भ्रपहरण  कर  लिया  गया
 था।

 (@)  मामले  की  ब्भी  जाच  की  जा
 रही  है  t

 (ग)  ऐसी  घटनाओं  को  रोकने  के
 लिए  किए  जाने  वाले  विशिष्ट  उपायो  को
 प्रकट  करना  लोकहित  में  नही  होगा  ।  तथापि,
 प्रपहरण  से  सुरक्षा  संबंधी  ऐसे  वर्तमान  उपायों
 को  पहले  ही  कड़ा  कर  दिया  गया  है,
 जैसे  परिचालन  क्षेत्रों  के  प्रवेश  स्थलों
 का  नियंत्रण,  यात्रियों  की  शारीरिक  तलाशी
 तथा  उनके  हाथ  के  सामान  की  छानबीन,
 बोडिग  काडों  पर  स्टैम्प  लगाने  में  ग्रधिक  साव-

 घानी  एवं  भौगिर्दी  परिसीमा  (perimeters)
 की  पर्याप्त  सुरक्षा  झादि ।

 कुधाई  स्थित  तस्करों  हारा  प्रात्म-समपंज
 करने  का  प्रस्ताव

 *o6.  शी  झोल  प्रकाश  त्यागी  :  क्‍या
 चि  मंत्री  यह  बताने  की  कृपा  करेंगे
 ि  :

 (क)  क्या  दुबाई  में  कुछ  बड़े  तस्करों
 ने  भारत  सरकार  के  समक्ष  कुछ  शर्तों  के  साथ
 झात्मसमपंण  करने  झौर  भविष्य  में  तस्करी
 न  करने  का  प्रस्ताव  किया  है  ;

 (ख)  यदि  हां,  तो  उन  तस्करों  की  क्‍या

 शर्त  हैं;  और

 (ग)  उन  शर्तों  के  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 वित्त  मंत्रो  (भो  एच०  एम०  पटेल):  (क)
 झौर  (ख).  दुबाई  में  बसे  कुछ  तस्करों  ने,
 विदेशी  मुद्रा  (संरक्षण  तथा  तस्करी  क्रिया-
 कलाप  निवारण  अधिनियम,  i974  के
 श्न्तर्गत'  उनके  विरुद्ध  जारी  किये  गये
 नजरबदी  के  आदेशों  को  उनके  इस  बचन
 के  आधार  (पर  वापस  लेने  का  निवेदन
 किया  है  कि  वे  भविष्य  मे  प्रतिकूल
 कार्यललापो  में  भाग  नहीं  लेगे  और
 पभ्रदालत  में  चलायी  गयी  इस्तगासे  की

 कार्यवाही  का  सामना  करेगे  |

 (ग)  सरकार  मामले  की  जांच  कर

 रही  है।

 Hijacking  of  Indian  tea  shipments

 “97,  SHRI  0.  G,  GAWAI:  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION
 be  pleased  to  state:

 (a)  whether  Indian  tea  shipments
 worth  an  estimate  of  He.  .50  crores
 have  been  virtually  ‘hijacked’  a;  Aden
 and  diverted  to  South  Asia;



 बी  Witten  Answers

 Ch)  wiwines  thls  th  donsighment
 has  sitce  recovered  by  Blagh-
 pore  from  warehouses  in
 suburban  arent  of  Singapore;

 (९)  the  facts  therded  amd  the  names
 of  the  parties  which  have  been  put
 to  loss  due  to  hijacked  tea;  and

 (a)  the  assistance  being  provided
 by  Government  to  the  interested  par-
 ties  to  get  their  claims  settled  soon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  K.  K.  GOYAL):  (a)
 and  (b).  632  tonnes  of  Indian  tea
 worth  about  Rs.  .28  crores  were
 shipped  in  steamer  “Twilight”  in
 early  July  77  for  Sudan  Tea  Com-
 pany,  a  Government  organisation  in
 Sudan.  The  steamer  after  leaving
 the  Indian  shore  was  heading  for
 Aden  on  its  way  to  Sudan,  but  sub
 sequently  changed  its  course  and
 reached  Singapore  sometime  in  the
 end  of  July  77.  It  is  not  known
 whether  the  steamer  wag  orally  ‘hi-
 jacked’  but  according  to  the  reports
 available,  the  owners  of  the  steamer
 had  purchased  the  ship  on  instalment
 basis  and  because  of  their  non-pay-
 ment  of  instalments,  the  ship  was
 “arrested”  on  arrival  at  Singapore
 under  an  order  of  the  Singapore
 High  Court.  According  to  the  re-
 ports  available  from  the  shippers,  out
 of  632  tonnes  of  tea  shipped,  about
 420  tonnes  have  been  recovered  by
 the  Singapore  Police.  Part  of  this
 was  recovered  from  Private  Ware-
 houses  and  the  balance  from  the  ship.

 (e)  The  ‘following  exporters  had
 shipped  thelr  teas  in  the  said  steamer:

 l.  M/s.  Madho  Jayantl  Pvt.
 Ltd.

 2.  M/s.  Tea  Lend,

 a  M/s.  Associated  Tea  Enter-
 prises.

 4  M/s.  Steward  and  Dholakia
 “Pvt.  Ltd.  cr

 is  M/s.  Tara  Agencies,
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 6.  M/s  Mabe
 tak

 a  vit  Plantations  Pvt.

 t  M/fa.  Tate  Finkey  Led.
 C3)  The  éxpofters  and  their  bank-

 ers  are  in  direct  contact  with  the
 buyer  and  the  Sudanese  Insurance
 Co,  who  ha  Indured  the  tea,  and
 they  ave  tryity  to  twelve  thely  pro-
 blems.  Tea  Board  and  the  Indien
 Embassy,  Khartoum  are  also  in  touch
 with  the  Sudanese  authorities  includ-
 ing  Suden  Tea  Company  to  resolve
 the  matter.

 उतर  प्रदेश  के  भुच्य  th  हारा  ौगी  गई

 सहाविंता

 Foo  भी  दालनरेकष  कुशवाहा  :  क्या
 किस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  उत्तर  प्रवेश  के  मुद्य  मंत्री
 ने  पूर्वी  उत्तर  प्रदेश  क ेविकास  के  लिए  सहायता
 मांगी  है  ;

 (ख)  यदि  हां,  तो  कितती  भौर  क्या  ;
 भर

 (ग)  उत्तर  प्रदेश  सरकार  की  मांग  पर
 केखलीय  सरकार  क्या  कार्यवाही  कर  रही  है  ?

 विस  मंत्री  (श्री  एज०  एम०  पहल):

 (क)  से  (ग).  उत्तर  प्रदेश  के  मुख्य

 मंत्री  ने  पूर्वी  उत्तर  प्रदेश  के  विकास  में  तेजी

 लाने  की  स्‍्रावश्यकता  की  भोर  संकेत  करते

 हुए  योजना  भायोग  से  भनुरोध्॒  किया  कि  योजना

 झायोग  के  मार्गदर्शन  में  एक  विशेषज्ञ  समिति

 की  स्थापना  की  जाए  जिससे  कि  राज्य  सरकार

 को  आयोजना  के  संबंध  में  उपलब्ध  उच्चकोटी

 की  जानकारी  मिल  सके  झौर  एक  सही  नीति

 तथा  विभिन्न  व्यवहारिक  कार्ये-क्रम  तैयार

 किए  जा  सके और  पूर्वी उत्तर  प्रदेश  के  लोगों  की

 सामाजिक  प्राथिक  दशा  में  सुधारें  लाते  के

 काम  की  शब्झात  को  जा  सके  ?
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 जायोष  से  ear  4  मंत्री  की
 सूचित  किया है  किसे  आचते  में शज्य  सरकार

 को  सहायता करने  का  सबते  भ्रच्छी  पीका  यह
 है  कि  एक  उपयुक्त  कार्यपद्धति  का  विकास
 किया  जाए,  जिसके  लिए  वर्तमान  में  योजता
 झायोग  हारा  प्रयभ्य  किया  ही  जा  रहा  है,
 और  1.  कि  प्रयोग  सूचना  वितरण  केन्द्र के
 आप  में  भी  थ... 3  करें।  gk  अतितित  भोजना
 आधोन  ने  कहूँ  है  कि  वह  ूसरे  राज्यों  के
 बारे  में  ऐसी  सूचना  भी  उपलब्ध  करा  सकेगा
 जी  कि  राज्य  सरकार  के  लिए  लॉभवायक  हो
 क्वाती  है  ।  योजना  झायोष  ते  यह  भी  सुझाव
 दिया  है  कि  कृषि  बित  निगम,  'लाभाजिक
 विज्ञान  प्रनुसंधान  की  भारतीय  परिषद  के
 झन्त्गंत  प्रादेशिक  संस्थात,  भारतीय  कृषि
 उद्योग  संस्था  जैसी  झनेक  संस्थाप्रो ंमोर  विश्य-

 विद्यालयों  के  विशेषज्ञों  की  सहायता  को  भी
 सार्थक  तरीके  से  काम  करने  के  लिए  प्रयोग
 में  लाया  जा  सकता  है  1

 Percentage  of  increase  in  Consumer
 Price  Index

 *100.  SHRI  VAYALAR  RAVI:
 SHRI  s  bom  SOMASUN-

 DARAM:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:
 (a)  the  average  percentage  of  in-

 crease  in  the  consumer  price  index
 during  the  first  six  monthg  of  1977-78
 and  how  does  it  compare  with  the
 corresponding  figures  of  ‘1975-76  and
 ‘1976.77;  and

 (b)  what  are  the  reasons  for  the
 failure  of  the  Government  measures
 to  arrest  the  price  rise  s0  far  and  the
 details  of  further  steps  Government
 Propose  to  take  in  this  direction?

 THE.  MINISTER  OF  FINANCE
 (SHRI  H.  M,  PATEL:  (a  During  the
 first  six  months  of  4977-78),  the  All
 India  Industrial  Workers’  Consumer
 Price  Index  (as8b-100)  ,rore  by  an
 average  of  l  pet  cent  per  month,  This
 Compares  with  an  increase  of  0.9  per
 eent  per  month  in  the  corresponding

 in  the  Consumer
 Price  Index.  The  tise  in  the  Con-
 sutter  Price  Intlex  reflect,  the  effects

 industry,  liberal  [imports
 of  cotton,  viscose  and  ployester,  tak-
 ing  steps  to  raise  the  production  of
 cotton,  oilseeds  ang  pulses,  and  slow-
 ing  down  the  expansion  of  money  sup-
 ply  through  a  restrictive  credit  and
 monetary  policy.  These  efforts  will
 continue.

 80l.  SHRI  U.S.  PATIL:  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  the  names  and  the  quantity  of
 easentia]  items  of  consumption  like
 onions  and  pulses  which  Government
 eve  procured  from  Maharashtra
 State  for  distribution  in  Union  Terri-
 tory  of  Delhi;

 (b)  the  rate  at  which  these  items
 have  been  procured  and  the  rate  at
 which  they  were  sold  in  Delhi  at  Fair
 Price  Shops,  Consumer  Cooperative
 Stores  and  other  agencies,

 (९)  whéther  it  is  &  fact  ‘that  Gov-
 ernment  have  earned  huge  prdilts  by
 paying  Jess  to  State  Gevernment+hnd
 selling  these  -iteres  at  ‘higher  rate  to
 the  consumers  in  Delhi;  and
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 (d)  if  so,  the  reasons  therefor?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  Government
 have  not  procured  any  essential  con-
 sumer  item  from  Maharashtra  State
 for  qistribution  in  the  Union  Territory
 of  Delhi.  The  National  Agricultural
 Cooperative  Marketing  Federation,
 New  Delhi  and  the  National  Coopera-
 tive  Consumerg  Federation,  New  Delhi
 made  commercial  purchases  of  onions
 and  some  pulses  from  Maharashtra
 and  supplied  these  to  Cooperative  So-
 cieties  in  Delhi.

 (b)  These  purchases  were  on  com-
 mercial  terms  and  the  prices  were
 settled  between  the  cooperatives  by
 negotiation  from  time  to  time.

 (c)  No,  Sir.
 (d)  Does  not  arise.

 Leave  due  to  Government  Employete
 at  Retirement

 802,  SHRI  NANUBHA!  N.  PATEL:
 Will  the  Minister  of  FINANCE  be  pleas-
 ed  to  state:

 (a)  whether  Government  are
 examining  a  proposal  to  permit  all
 Government  employees  to  avail  them-
 selvés  of  leave  due  to  them  after  the
 date  of  retirement;

 (b)  if  so,  the  details  thereof;  and
 (c)  when  a  decision  in  the  matter

 ig  likely  to  be  taken?
 THE  MINISTER  OF  FINANCE  AND

 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  to  (c).  Government
 bave  decided  to  pay  cash  equivalent
 for  unutilised  earned  leave  at  the  time
 of  retirement  on  superannuation,  The
 Scheme  ag  per  orders  jssued  in  this
 connection  on  29-0-l977.  is  applicable
 to  Government  servants  retiring  on  or
 after  30-0-I977.  The  detafis  of  the
 Scheme  are,  in  brief,  as  follows:

 (a)  The  payment  of  cash  equivalent
 of  Seeve  salary  shail  be  liniited  to  a
 maximum  of  180  days  carmel  jeeve.
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 (e)  The  cash  equivalent  of  leave
 salary  thug  admissible  will  become
 payable  an,  retirement  and  will  be
 Paid  in  one  lump-sum  as  a  one-time
 settlement.

 (०)  Cash  payment  under  this  order
 will,  subject  to  (6)  below,  be  equal  to
 leave  salary  as  admissible  for  earned
 leave  and  dearnesg  allowance  admissi-
 ble  on  that  leave  salary  at  the  rates
 in  force  on  the  date  of  retirement,  No
 city  compensatory  allowance  and/or
 house  rent  allowance  shall  be  payable.

 (d)  From  the  cash  amount  worked
 out  in  accordance  with  (c)  above  wil
 be  deducted  the  pension  and  pension-
 ary  equivalent  of  other  retirement
 benefits  for  the  period  for  which  cash
 equivalent  is  payable.

 (९)  The  authority  competent  to  grant
 leave  shal]  suo  motu  issue  order  grant.
 ing  cash  equivalent  of  earned  leave  at
 credit  on  the  date  of  retirement.

 Project  allowance  to  P&T  Employees
 Serving  in  Eoyana  Project  Area,

 Maharashtra

 803.  SHR]  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  3656  on
 l5th  July,  877  regarding  payment  of
 project  allowance  to  P  &  T  employees
 in  Koyana  Project  area  and  state:

 (a)  whether  P.  &  T.  employees
 serving  in  Koyana  Project  area  in
 Maharashtra  were  paid  project  allow-
 ance  on  the  same  rates  as  applicable
 to  State  Government  employees  from
 955  and  that  the  State  Government
 employees  serving  in  project  area  are
 still  being  paid  the  said  project
 allowance;

 (6)  if  so,  why  the  facility  which
 is  still  available  to  the  State  em-
 ployees  is  not  being  made  available
 te  the  employees  of  P.  &  T.;

 (c)  is  there  any  rule  er  other  stat-
 img  that  the  project  allowance  was
 to  be  paid  for  lack  of  certain  ameni-

 =
 such  as  howsing  and  schools  etc.;

 an
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 49)  whether  the  project  allowance
 is  paid  to  all  those  who  serve  in  pro-
 jecg  area  frrespective  of  the  avail-
 ability  or  non-availability  of  the
 amenities?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  Yes,  Sir.

 (b)  Project  allowance  is  primarily
 intended  to  compensate  the  staff  for
 lack  of  certain  amenities  such  as  hous.
 ing,  schools,  markets,  and  dispensaries
 etc  Since  these  amenities  have  be-
 come  available  at  the  project  site,  pro-
 ject  allowance  is  not  being  paid  to  the
 P,  &  T.  employees.

 {c)  Yes  Sir.  In  the  light  of  the  re
 commendations  of  the  Third  Pay  Com-
 mission,  Government  have  issued  or-
 ders  laying  down  the  general  principles
 for  the  grant  of  project  allowance  to
 Central  Government  employees  serving
 in  project  areas

 (ad)  No.  Sir.  Where  reasonable
 amenities  already  exist,  there  would
 be  no  justification  for  the  grant  of
 project  allowance.  Similarly,  where
 project  allowance  had  been  sanctioned
 but  reasonable  amenities  were  pro-
 vided  subsquently,  the  continuance  of

 the  project  allowance  would  not  be
 justified,

 Advance  Plan  Aig  to  States
 805.  gHRI  YASHWANT  BORLE:

 Will  the  Minister  of  FINANCE  he
 Pleased  to  state:

 (a)  whether  the  Centra]  Govern.
 ment  have  offered  advance  plan  aid  to
 certain  States;  and

 (b)  if  so,  the  reasons  for  the  same
 and  the  names  of  these  States?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M,  PATEL):  (a)  Yes  Sir.

 (b)  Advance  Plan  assistance  has
 been  allocated  to  certain  States  for
 stepping  up  the  outlay  on  major  and
 medium  irrigation  works  and  for
 meeting  the  expenditure  in  connection
 with  natural  calamities.  Further,  to
 enable  the  States  to  keep  up  the  tempo
 of  development  and  finance  the  ap-
 proved  Plan  outlays  for  the  current
 year,  additional  advance  Plan  assis-
 tance  is  also  being  given.  The  names
 of  the  States  to  which  advance  Plan
 assistance  is  being  given  for  the
 abovementioned  purposes  are  given
 in  the  enclosed  statement.

 Statement
 States  to  which  Advance  Plan  assistance  has  been  allocated

 For  accelerating  work  on  Major  For  meeting  expenditure  For  filling  gap  m  resources
 and  Medium  Irrigation  projects  necewitated  by  natural

 calamities
 Andhra  Pradesh  Assam  Asam
 Bihar  Gujarat  Bhar
 Gujarat  Haryana  Guyarat
 Harvana  Himachal  Pradesh  Haryana
 Karnataka  Karnataka  Himachal  Pradesh
 Kerala  Orissa  Karnataka
 Madhya  Pradesh  Rajasthan  Kerala
 Maharashtra  Uttar  Madhya  Pradesh
 Orissa  Weat  Bengal  Maharashtra
 —  Manipur

 ajaathan  Meghalaya
 Tamil  Nadu  Nevainnd Uttar  Pradesh  Orima
 ‘West  Bengal  Punjab

 Rajasthan Sikkim
 Tamil  Nadu
 Tripura Uttar  Pradesh
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 Orissa  Government  ह... ज  for
 Tourism  in  Orisa

 806,  SHRI  GANANATH  PRADHAN:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ‘@eived  amy  proposal  for  the  develop-

 ment  of  Tourism  from  the  Govern-
 ment  of  Orissa  for  the  period  ‘1977-78;
 and

 (b)  if  go,  the  details  of  such  pro.
 Posal  afd  the  funds  allotted  Yor  these?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  No,  sir.

 (b)  Does  not  arise.

 Priority  to  Sports  of  Tourist  Interest
 in  Hilly  Areas  in  Rolling  Plan

 808.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  giving  priority  to  the
 cultural  tours,  pleasure  tours,  winter
 sports  and  water  sports  of  tourist
 interest  in  hilly  areas  in  the  rolling
 plan:  and

 (b)  if  so,  what  are  the  details
 thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  and  (b).  The
 development  of  cultural  tourism,  re-
 sort  development  (pleasure  tourism),
 winter  sports  and  water  sports  deve-
 lopment  have  been  undertaken  by  the
 Central  Department  of  Tourism  during
 the  various  Plan  periods.  As  a  resuit
 accommodation  and  lother  facilities
 have  come  up  at  several  tourist  centres
 of  archaeological  ‘importance,  for
 winter  sports  at  Gulmarg  and  for
 water  sports  at  Srinagar  and  Kovalam.

 The  same  pattern  of  development  will

 %

 continue  in  tha  Five  Yar
 i]  one a)  00  stews  th  the  Bimdlayan

 tegion.

 Constrnetion  of  Janata  Hotel  at
 Koval,

 809,  ह-1:0:1 ह  VAYALAR  RAVI:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  there  ig  any  proposal
 to  construct  a  Janata  Hotel  at  Kova-
 lam;  ang

 (b)  if  go,  the  detaila  of  the  proposal
 and  the  action  taken  thereqn?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)  and
 (b):  Since  the  State  Government  has
 a  proposal  under  consideration  for
 the  construction  of  a  medium  priced
 hotel  at  Eovalam,  no  Janata  hotel
 is  contemplated  there  in  the  Central
 Sector  for  the  present.

 Quantity  and  Value  of  Tobacco  Ex-
 ported

 8il.  SHRI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  be  pleased  to  state:

 (a)  quantity  and  value  of  tobacco
 exported  during  the  last  three  years
 and  its  classification  as  raw  or  cured:

 (b)  the  countries  to  which  expor-
 ted;  and

 (९)  the  names  of  exporters  in  vari-
 ous  States  including  Tami]  Nadu  and
 the  volume  og  export  trade  handled
 by  each?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 PERATION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  and  (b).  A  statement
 giving  the  desired  information  is  at-
 tached.

 te)  ‘The  information  is  being  collec-
 ted.  A  statement  will  be  pleced  later

 wn  the  Table  of  the  House
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 Statemens,
 7  io  Metric

 Tones  Lekb,of  Rupags

 Exports  During
 ‘Pypes  of  triiteknelletigged,  er  rnmen  Importing

 Tobipeo  eapowned  79M  1976-78  7787  नहा

 aa
 Value  Quan-  Value  Quan-  “Value

 uty  tty

 FCV  (Flu¢  Otired  Virgtttia}  70,887  6557  68,051  2877  64,502  8,620  3  U.K,  USSR,
 434  |  daa,”  teat SCV  (Sun  Qured  Virginia)  419  307  =  2,638  163,  g,gi0  eae Ic,  a

 800  (Sun  Cured  Country  }  Rethclends
 हि

 —NATU)  yor  35  43  760  74  |  Belgigum,
 France,  Bul-

 Burley  (or09,  45  3
 Bead,  fonsery>

 For  manufacture  of  Bidies  द्ग  ro  59  4582,  878
 सब्र)

 Arab
 epublic,

 For  manufacture  of  South  Yemen
 Chewing  tobacco  2,470  go  58  492  People  Rep

 ub
 lic,  Irag,  Sadui

 For  manufacture  of  Cigar  Arabia,  Nepal
 &  Cheroot  .  bd  o'05  or  47  |  ete.

 For  manufacture  of  | Hookah  tobacco  210  7  oO  पुर  qa  a

 Others  1360  35  go  34t  7  |

 Toran  78,215,  68yr  74952  8,036,  74,276  y,gr0

 *Less  than  500  Kgs

 Third  level  Feeder  Air  Service
 829  SHRI  RAJ  KESHAR  SINGH.

 Will  the  Mimster  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whether  his  Ministry  hag  sent
 its  report  to  the  Planning  Commission
 on  the  proposal  to  start  a  third  level
 feeder  air  service;

 (b)  whether  the  special  committee
 appointed  to  study  the  feasibility  re-
 Port  submitted  by  Indian  Airlines  and
 to  make  ita  recommendations  has
 eompleted  its  work;  and

 (c)  the  capital  outlay  involved  in
 operation  and  the  time  by  which  the
 service  ig  Uiely  to  be  started  up?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  FURUSHO-
 TTAM  KAUSHIK):  (a)  No.  Sir

 (b)  Not  yet,  Sir.
 (cy  Does  not  arise.

 Hoarding  of  Essential  Goods  by
 Wholesalers

 8i8,  SHRI  VASANT  SATHE:  Wl
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (aj)  whether  there  is  a  large  scale
 hoarding  of  essential  goods  by  the
 wholesalers  winch  hag  accentuated
 shortages  and  pushed  up  the  prices  of
 these  commodities;
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 (a)  mames  of  the  top  ten  hoarders
 and  the  value  and  quantities  of  essen-
 tial  goods  dehoerded  from  them  and
 action  taken  against  these  hoarders?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ERISHNA  KUMAR
 GOYAL):  (a)  and  (b).  There  have
 been  shortages  of  and  a  rising  trend
 in  the  prices  of  pulses  and  mustard
 oil.  Hoarding  by  traders  of  these  com-
 modities  could  be  a  contributory
 cause.  With  a  view  to  arresting  this
 tendency,  two  orders,  viz.  the  Pulses
 and  Edible  Oils  (Storage  Control)
 Order  4977  and  the  Mustard  Oil
 (Price  Control)  Order,  977  were
 issued  on  30th  September,  977  with
 a  view  to  bringing  out  the  stocks  into
 the  open  market  and  to  enable  mus-
 tard  oil  being  available  to  consumers
 at  a  retail  price  not  exceeding  Rs.
 i0/-per  kg.

 (c)  and  (d).  The  State  Governments
 have  been  advised  to  take  action
 agaist  hoarding,  black  marketing
 and  other  malpractices  in  terms  of  the
 powers  available  with  them  under  the
 Essentia]  Commodities  Act  and  the
 orders  framed  thereunder.  The  State
 Governments.  who  are  the  executing
 agencies,  take  appropriate  action  as
 necessary.  Full  details  of  every  raid
 conducted  are  not  being  reported  to
 this  Ministry.

 Purchase  of  AIK  Buses  by  AIC

 814.  SHRI  MADHAVRAO  SCINDIA:
 Will  the  Munister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  State:

 (a)  whether  the  Alr  Buses  were
 primarily  bowght  by  the  Indian  Alir-
 lines  to  cope  up  with  heavy  domestic
 trafic  within  the  country;

 (b)  if  so,  what  were  the  reasons
 that,  instead  of  using  these  Air  Buses
 कक  Indien  Airlines,  the:  managment
 loaned  them  to.the  AirIndig;  and.

 NOVEMBER 'i8,  a  Writtee-vinswere  =  6b

 (ey  the  total  investment  made  by
 the  Indian  Airlines  in  purchasing  these
 Air  Buses?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO:
 TTAM  KAUSHIK);  (a)  Yes.  Sir.

 (b)  The  Airbus  A3O0B2  aircraft
 has  been  fully  utillised  by  Indian  Air-
 lines  towards  meeting  the  domestic
 demand.  Only  very  marginal  capacity
 (two  flights  per  week)  which  Indian
 Airlines  could  not  fruitfully  utilise,
 was  offered  to  Air-Indis  to  sssist  them
 in  meeting  their  needs  on  the  Gulf
 routes.

 (c),  The  total  investment  on  the
 Airbus  project  including  the  cost  of
 htree  Airbus  A300B2  aircraft,  spare
 engines,  spares  and  equipment  amoun-
 ted  to  Rs,  2.46  crores,

 बिहार  में  पर्यटन  झाक्षण  के  एंतिहासिक
 शौर  धामिन  स्थान

 81s.  धो  ज्ञानेश्वर  प्रसाब  area  :

 क्या  पर्यटल  जौर  नागर  विमानन  मन्नी  यह
 बताने  को  कपा  करेंगे  कि  :

 (क)  वर्ष  1975-76,  1976-77
 के  दौरान  और  977  में  ब  तक  कितने
 विदेशों  पर्यटकों  ने  बिहार  के  ऐतिहासिक  झौर
 घामिक  स्थानों  की  यात्रा  की  तथा  उसके
 परिणामस्वरूप  कितनो  विदेशी  मुद्रा  की  झावय

 हुई;  शौर

 (ख)  क्‍या  सरकार  का  विचार  बिहार
 के  विभिन्न  स्थानों  को  पर्यटकों  के  आकर्षण
 के  स्थान  बनाने  का  है  शौर  यदि  हां,  तो  इस
 बारे  में  क्‍या  का्यंवाहों  की  जायेगी  ?

 ह... ह  tc  सागर  विसानतन  मंत्री

 (भी  पुदवोस्तम  कौशिक)  te  (क)  बयोंकि
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 भारत  दाने  वाले  पर्यटकों  के  प्रांकड़े
 अखिल-भारतोय  भाधार  पर  एकत्रित  किये
 जाते  हैं  =  कि  राज्य-बार  या  स्थान:
 बार  धाधार  पर,  इसलिए  केस  विशेषों  पर
 जाने  वाले  पर्यटकों  के  पभ्रांकड़े  उपलब्ध  नहीं
 हैं  7  इसी  प्रकार  से  पर्यटकों  के  किसी  केस
 विशेष  पर  जाते  के  फलस्वकप  भ्रमित  विदेशी
 मुद्रा  को  मात्ता  भी  उपलब्ध  नहीं  है  t

 (छा)  विदेशों  से  बौद्ध  तीर्च  यात्री  याता-
 यात  को  और  झ्धिक  मात्रा  में  झाकषित  करते
 के  विचार  से  फिलहाल  केन्द्रीय  पर्यटन  विभाग
 बिहार  में  बोध  गया,  राजगिर  तथा  नालंवा
 के  ही  बौद्ध  केन्द्रों  क ेविकास  पर  ध्यान  केन्द्रित
 कर  रहा  है  दस  उद्देश्य  के  लिए  राजपिर
 तथा  नालंदा  के  मास्टर  प्लान  (लैंड-पूस-प्लान)
 तैयार  कर  लिये  गये  हैं  जिसके  प्राधार  पर
 भ्रपेक्षित  सुविधाएं  मुहैया  करायी  जाएंगी  ।
 बोध  गया  की  मास्टर  प्लान  तैयार  करने  का
 काम  भी  जीघ  ही  प्रारंभ  कर  दिया  जाएगा  a
 तथापी  इन  केन्द्रों  पर  सुविधाशों  का  विकास
 करना  इस  पर  निर्भर  करेगा  कि  कितनी  जल्दी
 भूमि  भ्रधिगहीत  करके  पर्यटन  विभाग  को
 सौप  दी  जाती  है  ।

 भारत  फ्यंटत  बिकास  निगम  ने  पटना  में
 एक  56  कमरों  वाले  होटल  का  निर्माण  किया
 है  जिससे  अच्छे  झावास  व्यवस्था  होने  से  उस
 क्षेत्र  के  लिए  भ्रध्िक  पर्यटकों  को  झाकथित
 करने  में  सहायता  मिली  है  1

 Assessment  of  Wealth  Tax  and  Income
 Tax  of  Indira  Congress

 816,  SHRI  SASANKASEKHAR
 SANYAL:  Will  the  Minister  of
 FINANCE  be  pleased  to  state  whether
 Government  have  assessed  or  will
 consider  assessing  the  assets  and  Habi-
 ities  of  what  has  passed  as  Indira
 Congress  or  Ruling  Congress  for  the
 Burpose  of  ascertaining  Wealth-tax
 and  Income-tax?

 THE  MINISTER  OF  FINANCE AND  REVENUE  AND  BANKING

 (SHRI  H.  M.  PATEL):  This  party  had
 filed  its  return  of  income  declaring  its
 status  as  an  association.  of  persons.
 This  status  hag  been  accepted  by  the
 Income-tax  Officer.  Under  the  Wealth-
 Tax  Act,  9597  an  association  of  per-
 sons  is  not  8  recognised  entity  assess-
 able  to  wealth-tax.

 The  party  bad  filed  its  first  return
 of  income  for  the  assessment  year
 I97l-72,  The  assessments  upto  the  year
 1974-75.  have  been  completed  and  the
 assessments  of  the  subsequent  years
 are  pending.

 Concealed  valuables  recovered  during
 Raids

 ‘B17.  SHRI  M.  RAM  GOPAL  REDDY:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  how  much  ill  gotten  money  and
 concealed  valuables  were  recovered
 during  raids  this  year  (upto  date);
 and

 (b)  whether  the  informers  were
 paid  amy  money  by  way  of  reward
 and  if  so,  the  details  thereof?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Ags  per  in-
 formation  presently  available  assets
 worth  Rs.  5.i2  crores  have  been  seized
 following  search  and  seizure  opera-
 tions  conducted  by  the  Income-tax
 authorities  during  January  to  October,
 ‘1977.

 (by  During  financial  years  1974-75.
 to  ‘1976-77,  Rs.  24.82  lakhs  has  been
 paid  as  reward  to  informers  as  follows:

 Amount
 Year  of

 reward
 paid (Rs.  in  lakhs)

 3974°75  .  42
 97530  .  .  Bay
 1976-77 -  wk  2"9g

 ag  99
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 भारत  में  धाने  थाल  विदेशी  पर्यटकों  के  श्रिष
 हुई  शाथ

 srs.  mt  शुरेना  चित्रण  :  क्‍या  पीतत,
 dhe  सायर  fw  मंत्री  ag  बताने  की
 कृपा  करेंगे  कि  :

 (क)  7  भ्रप्रैल,  19778  30  सितसम्थर
 l977  तक  कितते  विदेशों  पर्केटक  भारत  पाए;

 (@).  इससे  भारत  सरकार  से  कितना
 राजस्व  कमाया  ;  ौर

 (ग)  सबसे  प्रधिक  पर्यटक  भारत  में
 किस  स्थान  पर  गये  ?

 पर्यटन  और  सागर  विमानम  संल्री
 (भी  पुरुषोसम  कौशिक)  :  (क)  झौर
 (ख)  पहली  अप्रैल,  से  30  सितम्बर,
 977  तक  की  प्रारत  की  यान्  करने

 वाले  विदेशी  पर्यटकों  की  संख्या  278,142
 थी  ।  पहली  झप्रेल  से  30  सितम्बर,
 1977  तक  की  भ्रवधि  के  दौरान  पर्यदन

 से  भ्रजित  विदेशी  मुद्रा  का  प्रनूमान  37
 करोड  रुपए  लगाया  गया  है  ny

 (ग)  जहां  भंतर्राष्ट्रीय  पर्यटक  सामा-
 ह्यत:  जाते  हैं  उन  स्थानों  का  ब्योरा  संलेब्न
 विवरण  में  दिया  गया  है

 विवरण

 विदेज्ञो  पयंठकों  द्वारा  सामान्यतः  मात्रा  किए
 जाने  चाले  स्थान

 दिल्ली
 बाबई
 प्रागरा
 मद्रास
 कलकत्ता
 बतारस

 7.  भ्रमृतसर
 8.  जयपुर
 eo  ीवगर

 :

 की
 ०
 हे

 हि

 10  वंगब्नौर
 \}.  भ्जुरादो
 12  तिदचिरापल्ली
 13.  फ्रद़ना
 l4.  रक्सौल
 15.  भद्दुरे
 16.  गोवा
 Wy  मसूद
 18.  औरंगाबाद
 Ww.  कोंचीण
 20.  उद्तवुर
 ZL.  नांगफ्तमन
 22  विवेखम
 23.  व्ण्डीश
 24.  पूना
 25.  'दाजिलिंग
 26.  रामेश्वरम
 27.  पांडिचेरी
 28.  भ्रहमदाबद
 29.  हैदराबाद
 30.  महाब॒लिपुरम
 3i.  लघनऊ
 32,  पूरी
 33.  जम्म
 34.  कप  कौमोरिन
 35.  पठानकोट
 36.  ऊटी/नीलगिरीज़
 37.  भोपाल/ग्वालियर
 38  शिमला।कसौली
 39.  हरिद्वार/ऋषिकेश
 40.  गया

 Smuggled  Articles  Unearthed  ह... अ
 Last  Six  Months

 ‘819,  SHRI  0.  AMAT:  Will  the  Mints-
 ter  of  FINANCE  be  pleased  to  state:

 (a)  the  value  of  enuggied  artic
 that  pave  been  unsertheg  during  &e
 dest  eix  month;  and

 (b)  the  steps  Government  propose
 o  teke  te  curh  smuggling?



 65  Written  Answers  KARTIKA  27,  899  (SAKA)  Written  Answers  66
 THE  MINISTER  OF  FINANCE  AND

 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):(2)  Smuggled  goods  worth
 about  Rs.  i  crores  have  been  seized
 during  last  six  months.  (April.
 September,  1977).

 (0)  Government  have  launched  a
 three-pronged  attack  to  check  smugel-
 ing  by  strengthening  the  preventive
 and  enforcement  machinery,  resorting
 to  selective  use  of  the  provision  of  the
 COFEPOSA  Act  and  by  taking  ap-
 propriate  economic  measures.

 विमान  सेवाओं  तथा  हुआई  ों  को  सुरक्षा
 के  लिए  को  गई  कार्यवाही

 820.  श्री  नटबरलाल  बो०  परमार  :

 क्या  पर्यटन  झोर  सागर  विमानन  मती  यह

 बताने  की  क्षा  करेंगे  कि  विमान  सेवाओं

 और  हवाई  श्रड्ो  की  सुरक्षा  सुनिश्चित  करने

 के  लिए  क्या  विशेष  कार्यवाही  की  या  रही  है  ।

 पर्यटन  और  नागर  विमानन  =  मंत्री

 पी  पुरुषोत्तम  कौशिक)  :  विम।न  सेबाप्नों

 तथा  विमान  क्षेत्रों  की  सुरक्षा  को

 सुनिश्चित  करने  के  लिए  किए  जा  रहे
 बिशिप्ट  उपायों  को  प्रकट  करना  लोकहित
 में  नहीं  होगा  a  तथापि,  इस  संबंध  में  वर्तमाल

 ऐले  उपायों  को  पहले  ही  कड़ा  कर  दिया  गया

 है,  जैसे  परिचालन  क्षेत्रों  के  प्रवेश  स्थलों  का

 नियक्षण,  यात्रियो  की  शारीरिक  तलाशी  तथा

 उनके  हाथ  के  सामान  की  छानवीन,  बोडिंग

 कार्डों  पर  स्टैप  लगाने  से  अधिक  सावधानी

 एवं  चोनमिर्दी  परिसीमा  (perimeters)  की

 पर्याप्त  सुरक्षा  इत्यादि  ।
 24st  8-5.

 Permission  to  Coca  Cola  Expert
 Corporation  to  remit  Head  Office

 Expenses
 ‘B21.  PROF  के.  K.  AMIN:  Will  the

 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  what  are  the  terms  ang  con-
 ditions  under  which  Coca  Cola  Export
 Corporation  has  given  permission  to
 remit  head  office  expenses;  and

 (b)  in  which  year  first  remittance  of
 head  office  expenses  took  place?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  Attention  of  the
 Hon'ble  Member  is  invited  to  the
 details  supplied  in  reply  to  Unstarred
 Question  No.  72g  dated  the  24th  June,
 1977.

 (b)  ‘1961.

 राज्य  व्यापार  निगम  जौर  खनिऊ  तथा  धातु
 व्यापार  निगम  में  प्रसिलियुक्ति  पर  भेजे  गये

 भ्रधिकारियों  को  बापिस  भेजा  जाना

 822.  श्री  नवाब  तिह्‌  चौहान  :  क्या
 वाणिज्य  तथा  नागरिक  पूति  और  सहकारिता
 मंत्री  राज्य  व्यापार  तिगस  और  खनिज  तथा

 धातु  व्यापार  निगम  मे  प्रतिनियुक्ति  पर  भेजे
 गये  व्यक्तियों  के  बारे  में  22  जुलाई,  1977
 के  ग्रतारिकित  प्रश्न  संग्या  4447  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  आपातस्थितत  के  दौरान  प्रति-

 नियुक्ति  पर  लिये  गये  व्यक्तियों  को  कब  तक
 बापिस  जाज  जाने  का  विचार  है

 ध)  क्‍या  यह  सच  है  कि  थे  सब

 नियुक्तियाँ  सिफारिश  हे  श्राधार  पर  की  गई
 धी;

 (ग)  ऐसा  प्रलम्बा  अधिकारों  पहिले
 क्या  कार्य  कर  रहा  था  तथा  प्रत्येक  ते  सरकारी
 सेवा  किस  पद  से  प्रारम्भ  की  ;  शौर
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 (a)  उनको  नियुक्त  करने  का  आधार
 क्‍या  था  ?'

 वाणिज्य  तथा  सागरिक  मृति  और  सह-
 ज्ारिता  मंत्रालय  में  राज्य  मंत्री  (श्री  कृष्ण

 कुमार  गोयल)  :

 (क)  से  (घ)  उानकारी  एकछ  की  जा

 रही  है  और  सभा  पटल  पर  रखा  दी  जायेगी।

 Repayment  of  Amount  Depositeg
 under  Compulsory  Deposit  Scheme

 823.  SHRI  K.  LAKKAPPA.  Will  tha
 Ministr  of  FINANCE  be  pleased  ty
 state:

 (a)  whether  the  Government  re«
 eently  aissucd  orders  to  differen,
 Ministries  and  Departments  of  thy
 Gevernment  of  India  to  release  tha
 entire  amounts,  with  interest,  de,
 posited  by  the  Government  servants
 under  the  Compulsory  Deposit  Scheme,
 upto  1977;

 (b)  if  so,  whether  a  copy  therect
 will  be  laid  on  the  Table  of  the  House:

 (ce)  whether  it  has  come  to  the
 notice  of  Government  that  the  ad.
 ministrative  authorities  are  making
 refund/refusing  payment  of  the
 amount,  deposited  under  Compulsory
 Deposit  Scheme  to  the  employees
 arbitrarily:

 fd)  if  so,  the  number  of  Govern.
 mimt  servants  who  have  been  repaid
 and  those  refuserl  payment  of  Com.
 pulsory  Deposit  Scheme  amounts  sq
 far  and  reasons  for  .efusjng  .efund;
 and

 Ke)  whether  Government  propose
 to  issue  revised  orders  to  allow  re-
 payment  of  the  Compulsory  Deposit
 Scheme  amounts  to  all  Government
 employees  who  opt  for  it  and  if  not
 the  reasons  therefor?

 THE  MINISTER  OF  FINANCE  AND
 REVEROY  AAT  SAR  TRY  (SY  at
 M.  PATE):  (a)  No.
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 (b)  Does  not  arise.

 (c)  Repayments  are  being  made
 strictly  in  accordance  with  the  pre-
 visions  of  the  Additional  Emoluments
 (Compulsory  Deposit)  Act,  ‘1974,

 (d}  Does  not  arise.
 (०)  No.  The  question  of  issuing  re-

 vised  orders  does  not  arise  in  view
 of  the  answer  to  parts  (a)  and  (c)  of
 ihe  question.

 werd  संजिमडल  के  मंत्रियों  के  झाय
 कर  का  निभारिण

 824  श्री  राघवजो  क्‍या  वित्त  मंत्री
 यह  बलाने  की  वां  करेंगे  कि  :

 (क)  भूतपूर्व  प्रधान  मंत्री  श्रीमती
 प्दिरा  गाधी  के  सब्रिमंडल  में  ऐसे  मक्तियों
 की  संख्या  कितनी  है  जिन्होंने  i977-78
 के  कर  निर्धारण  वर्ष  के  लिए  अब  तक  अपनी
 आय  कर  विवरणों  नहों  भेजी  है  ;

 ख)  उपरोक्त  मंत्रिमंडल  के  कितने
 मत्रियों  की  सम्पत्ति  पर  वर्ष  1975-76  के
 लिए  कर  निर्वास्ति  नहीं  पिया  गया  ओर

 (ग)  उनमे  से  ऐसे  मंत्री  किसने  हैं
 जिनके  प्राय  कर  अथवा  सर्म्पत्ति-कर  निर्धारण
 सम्बन्धी  मामले  |  अप्रैल  L977  7  30

 ग्रवतूबर,  977  के  दोरान  पुना,  कर  निर्धारण
 के  लिए  पुन  खाले  गय  हैं  ओर  बे  fea  वर्षों
 के  कर  निर्धारण  से  सम्बन्धित  है  '  ६

 वित्त  तथा  राजस्थ  और  बकिंग  मंत्री
 (शी  एच०  एस०  पटेल)  :  (क)  से  (ग):

 सूचना  एकत्रित  की  जा  रही  है  सौर  यथासम्भव
 शीघ्र  सदन-पटल  रख  दी  जायगी  ।

 Stoppage  of  export  of  Sugar
 826.  DR  HENRY  AUSTIN:

 SHRI  K,  LAKKAPPA:
 Will  the  Minister  of  COMMERCE

 AND  CIVIL  SUPPLIES  AND  ce.
 OPERATION  be  pleased  to  state:

 (a)  whetier  Government  fave  step-
 ped  the  export  of  sugar;  and
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 (b)  if  su,  the  total  loss  suffered?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  and  (b):  Sugar  exports
 was  never  totally  stopped  and  hence
 no  loss  can  be  ascribed  to  stoppage
 of  exports.  In  July,  1977,  the  Govern-
 ment  decided  that  during  1977-78,
 sugar  should  be  exported  as  to  the
 extent  of  the  existing  commitments.

 “Ocean  to  Sky”  Expedition

 827.  SHRIMATI  PARVATHI
 KRISHNAN:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  Government  have
 spent  a  huge  amount  in  making  the
 and  “Ocean  io  Sky”  expedition  a  suc-
 cess;

 (b)  if  go,  the  details  and  reasons
 therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURSHO-
 TTAM  KAUSHIK):  (a)  and  (b)  The
 ‘Ocean  to  Sky”  expedition  led  by  Sir

 Edmund  Hillary  was  co-sponsored  by
 the  Central  Department  of  Tourism
 and  Air-India.  While  the  Air-India
 gave  complimentary  return  tickets  to
 the  team  from  Sydney  to  India,  as  well
 as  lifted  all  the  baggage  free  of  cost,
 the  Department  of  Tourism  provided
 accommodation  in  Delhi  and  Calcutta,
 and  transport  facilities  in  Calcutta.
 The  expenditure  incurred  on  this  by
 the  Department  of  Tourism  is  _  not
 likely  to  be  more  than  Rs.  25000/-.

 The  expenditure  incurred  on  the
 ‘Ocean  to  Sky”  expedition  by  Air-
 India  and  the  Department  of  Tourism
 will  be  more  than  compensated  for  by
 the  publicity  that  the  expedition  has
 already  received  through  newspapers,
 tadio  and  TV  in  India  and  abroad,  and
 is  likely  to  receive  through  the  pub-
 lication  of  the  proposed  book  of  the
 expedition  by  Sir  Edmond  Hillary

 and  the  jointly  made  film  on  the  ex-
 pedition  that  will  be  shown  on  world-
 wide  TV  networks.  Such  publicity
 will  generate  tremendous  interest  in
 India,  attracting  a  larger  flow  of
 tourists  to  the  country.

 Supply  of  Edible  Oils  and  Kerosene  to
 Weaker  Sections  of  the  Community

 828.  PROF  P.  G.  MAVALANKAR:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  Co-
 OPERATION  be  pleased  to  state:

 (a)  whether  the  supply  of  essen-
 tial  consumers’  goods,  particularly
 edible  oils  and  kerosene  to’  the
 weaker  sections  of  the  community  is
 maintained  through  effective  public
 distribution  system  throughout  the
 country;  and

 (b)  if  so,  how  and  with  what  con-
 crete  measures?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  Apart  from  wheat,  rice,
 levy  sugar,  kerosene  is  also  distribu-
 ted  through  the  agency  of  Public  Dis-
 tribution  System  throughout  the  coun-
 try.  In  some  selected  areas,  rapeseed
 Oil  is  also  being  distributed.

 (b)  There  are  about  2,45,000  out-
 lets  for  distribution  of  kerosene  of
 which  1,82,000  are  in  the  rural  areas.
 The  retail  outlets  of  kerosene  are
 licensed  by  the  State  Governments
 who  are  expected  to  sejl  kerosene  to
 the  individual  consumers  at  _  prices
 prescribed  by  the  Government.

 Export  of  Sugar

 830.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pieased  to  state
 the  quantity  of  sugar  exported  to
 various  countries  during  the  last  three
 years  and  the  total  Foreign  Exchange
 earned?.
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 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL)  Details  of  quantity  of  Sugar
 exported  and  foreign  exchange  earned
 during  the  last  three  years  are

 Qty.  Foreign
 Year  exported  exchange

 (Lakh  MT)  earned
 (Ra.  crores)

 I97¢75  +  24  gia  78

 975°76  ?  :  re BR  Pry
 1976-77  5  Bo  apgr  bts

 1977-78  045  lo"  43
 (April-Nov  mlx  r)

 ?

 बिरला  परिवार  द्वारा  संचालित  उद्योग
 पर  बकाया  कर

 831.  श्री  हुकम  वेब  नारायण  यादव  :
 क्या  विल  मत्री  यह  बताने  की  कपा  करेंगे  कि

 (क)  बिडला  परिवार  द्वारा  सचालित
 सभी  उद्योगों  पर  ब  तक  कुल  कितना  कर
 बाकी  है  और  यह  किंस  किस  मद  का  है  ,

 (ख)  बिडला  परिवार  के  उन  सदस्या
 के  नाम  क्‍या  है  जिन  पर  झाय  कर  की  राणि
 बकाया  है  तथा  प्रत्येक  मामले  में  यह  राशि
 कितनी  है  तथा  सरकार  का  उनसे  बकाया
 राशि  वसूल  करने  के  लिए  क्या  कार्यवाही
 करने  का  विचार  है  ;  और

 (ग)  क्‍या  सरकार  का  विचार  देश  के

 कानून  के  अन्तर्गत  उनके  विरुद्ध  कार्यवाही
 करने  का  है  a

 वित्त  तथा  राजस्व  और  बेकिंग  संत्रो

 (श्री  एच०  एम०  पटेल)  :  (क)  और

 (ख).  सूचना  एकत्र  की  जा  रही  है  और
 सदन-पटल  पर  रख  दी  जायगी  |

 (ग)  बकाया  रकमो  की  वसूली  के  लिये,

 जहा  कहा  आवश्यक  होगा,  कानून  में  की  गई
 व्यवस्था  के  अनुसार  कार्यवाही  की  जायगी  ।
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 फूलपुर,  इलाहाबाद  स्थिग  श्राई०एफ०एफ०
 Motto  कक्‍्टरी  में  उ्रकों  क।,  उत्पादन

 832.  थो  तेज  प्रताप  हू  :  क्‍या
 बाणि&श्य  तया  नागरिक  चुति  श्लौर  सहकारिता

 मंत्री  यह  बताने  को  कृपा  करेगे  कि

 (क)  फूलपुर  स्थित  झाई०णएफ०एफ०
 सो०प्रो०  फैक्टरी  में  किस-किस  किस्म  के

 उर्वरक  का  उत्पादन  करने  का  विचार  है
 और  उनका  प्रतिदिन  कितना  उत्पादन  होगा;
 झौर

 ख)  उसमें  कुल  कितनी  पजी  लगायी

 जाएगी  तथा  कौन-कौन  से  देश  उस  फैक्टरी

 में  धन  लगायेगे  तथा  प्रत्येक  देश  द्वारा  कितना

 घन  लगाया  जाएगा  7?

 वाणिज्य  तथा  नागरक  मति  शौर  सह-
 कारिता  मंत्रालय  में  राज्य  मंत्रों  श्लो  कृष्ण

 कुमार  गोयल)  :  (क)  यूरिया  के  विनिर्माण

 के  लिये  i500  मीटरी  टन  की  प्रतिदिन  की

 उत्पादन  क्षमता  का  सयतन्न  लगाया  जा  रहा  है  |

 (ख)  इस  परियोजना  को  प्नुमार्नात
 लागत  67.77  करोद  रुपय  है,  दस

 धनराशि  मे  मे  विदेशी  मुद्रा  की  सम्पूर्ण  भाव-

 श्यकता  अर्थात  98.  0  करोड  रूपये  इन्टर-

 तेशनल  बैक  फार  रिकस्ट्रक्शन  एण्ड  डिवेल्प

 मेन्ट  (विश्व  बैक)  द्वारा  पूरी  की  जाएगी,

 शेष  69  67  करोड़  रुपये  सहकारी  समितियों

 तथा  भारत  सरकार  द्वारा  अंशपूजी  में  भाग

 लेकर  झौर  इफफको  के  प्रपने  प्रात्तरिक  ल्ोतों

 से  जुटाई  जायेंगे  ।
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 खलीनी  उद्योग  में  घोटाला

 834.  डा०  लक्ष्मीमारायण  पशचिय :
 ष्ी  एन०  के०  शेजवलकर  :

 शी  रामेश्वर  पाटीबार  :

 क्या  बराणिज्य  तथा  सागरिक  ष््ति  झौर

 सहकारिता  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः:

 (क)  क्या  सरकार  का  ध्यान  24
 अगस्त,  1977  के  'हिन्दुस्तान'  में  प्रकाशित
 “चीनी  उद्योग  में  करोंडो  रूपयो  का  घोटाला
 गीर्षक  से  प्रकाशित  समाचार  की  ओर  दिलाया
 गया  है,  उार

 (ख)  यदि  हा,  तो  उस  सम्बन्ध  में  तथ्य
 क्या  है?

 वाणिज्य  तथा  नागरिक  पूति  झौर  सह-
 कारिता  मंत्रालय  में  राज्य  मंत्री  (अ।  कृष्ण
 कुमार  गोयल)  (क)  और  (ख).जीहां।
 भारतीय  चीनी  उद्योग  निर्णत  निगम  पूर्ण
 रूप  से  एक  गैर-सरकारी  कम्पनी  है  जिसे
 चीनी  उद्योग  ने  मूलतः  निर्यात  के  लिये  चीनी
 प्राप्त  करन  का  कार्य  सभालरें,  के  लिये  स्था-
 पित  किया  था  ।  बाद  मे  जब  अप्रैल,  1974
 में  चीनी  का  निर्यात  राज्य  व्यापार  निगम
 की  मार्फत  मार्गीकृत  किया  गया  तो  भी  यह
 कम्पनी  राज्य  व्यापार  निगम  के  लिये  हैंड-
 लिंग  एजेंट  के  रूप  में  कार्य  करती  रही
 यह  एक  स्वतंत्र  कम्पनी  है  तथा  इसके  बोई
 में  भारतीय  चीनी  मिल्स  एसोसिएशन  तथा
 सहकारी  चीनी  फैक्टरी  संघ  के  प्रतिनिधि  हैं  ।
 राज्य  व्यापार  निगम  का  कम्पनी  के  भ्रान्तरिक
 मामलों  में  कोई  नियंत्रण  श्रथवा  हस्तक्षेप
 नही  है  '

 Export  of  tea  to  Foreign  Countries

 838.  SHRI  JENA  BAIRAGI:  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  the  total  quantity  of  tea  that  is
 being  exported  by  India;

 (b)  how  much  of  it  is  being  export-
 ed  to  USSR,  the  Middle  East  and  EEC;

 (c)  whether  a  bulk  of  the  export  is
 made  to  USSR  at  a  cheaper  rate;

 (d)  whether  the  tea  exported  to  the
 above  mentioned  countries  is  being
 re-exported  at  a  higher  rate  ta  the
 European  Economic  Community;  and

 (e)  if  so,  the  reasons  for  not  export-
 ing  it  directly  and  earning  more  for-
 cign  exchange?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  The  total  quantity  of  tea
 exported  from  India  during  the  last
 three  years  is  given  below.

 Quantity Year  (In  om  kgs.)

 974°75  225  06

 1975-76  पु  algo
 1976-77  प्रकाश  ge

 (b)  The  total  amount  of  tea  exported
 to  USSR,  Middle  East  and  EEC  count-
 ries  ag  a  percentage  of  the  total  quanti-
 fy  of  fea  exported  from  India  during
 the  year  ‘1974-75  to  ‘1976-77  is  as  fol-
 lows:

 U.S.5.R.  ar  g6%
 Mid  "le  Bast  (WANA  २०  meries)  =  9°70%
 REC  40  ०१%

 (९)  No,  Sir,
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 (d)  About  28  per  cent  of  the  tea  im-
 ported  by  USSR  is  re-exported  mainly
 to  the  Socialist  countries  in  Europe.
 The  names  of  lhe  countries  of  origin  of
 these  teas  and  the  prices  at  which  these
 teas  are  re-«xported  are  pot  available.
 Re-expo:t  of  tea  by  importing  coun-
 tries  is  a  feature  of  this  trade,  Other
 countries  which  glso  re-export  tea  on
 a  sizeable  scale  are  U.K,  Netherlands,
 Canada  and  un  a  smaller  scale  Ireland,
 France  and  West  Germany.  Govern-
 ment  is,  however,  not  aware  of  any-
 sizealle  re-export  of  Indian  tea  by
 USSR  to  EEK  or  to  other  free  market
 countries.

 (९)  We  are  already  exporting  tee  to
 about  80  countries  of  the  world  includ-
 ing  the  convertible  currency  countries
 like  the  USA,  Canada,  UK  and  some
 European  countries.  A  continuous
 effort  is  also  being  made  10  further  in-
 crease  our  exports  to  these  countries.
 Export  of  tea  to  USSR  is  subject  to  a
 ceiling  fixeq  every  year,  having  regard
 to  the  total  availability  of  tea  for  ex-
 port.  Thig  does  not,  therefore,  affert
 our  anticipated  earnings  of  free  foreign
 exchange  from  tea  exports,

 सत्करोीं  रोकने  के  लिये  सीमावर्तों  क्षेत्रों  सें
 अा सक  उपकरण  लगाना

 839.  aa  हरगीन्द  बर्मा :.  कथा
 बिल  मंत्री  यद  वताने  को  राय!  करेंगे  कि

 (क)  क्‍या  सरकर  ने  सामावर्नी  क्षेत्रों
 में  तस्करी  रोकने  हेतु  आधुनिक  उपकरण
 लगाने  का  निर्णय  किया  है;  और

 (स्व)  यदि  हा.  तो  कब  से  ?

 बित्त  तथा  राजस् 4  और  बेकिंग  मंत्री

 (पो  एचण  एल०  पटेव)  :  (६3  और  ख).
 जी  हा,  तस्करी  की  रोकथाम  के  उद्देश्य  से,
 976  8  पंजाब  राज्य  में  भारत-पाक  सीमा

 के  साथ-साथ,  लगभग  «60  किलोमीटर
 क्षेत्र  को  कवर  करते  हुए  अ्रमृतसर  सीमाशुल्क
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 प्रभाग  में  एक  बेतार  संचार  का  जाल  बिछा
 दिया  बया  है  ।  इसी  प्रकार  का  बेतार  संचार
 जाल  भारत-नेपाल  सीमा  के  लिए  भी  मंजर
 किया  गया  हैं  और  इसे  जल्दी  ही  स्थापित
 किया  जायगा  ।  तस्करी  के  गुप्त  क्रियाकलापों
 का  पता  लगाने  को  सुविधाजनक  बनाये  की
 दृष्टि  से,  महत्वपूर्ण  क्षेत्रीय  कार्यालयों  को
 नाइट  साइट"  यंत्र  वितरित  किए  गए  थ  |
 प्रमुख  हवाई  अट्टों  में  छोटे  पार्सले  की  जिनमें
 निशिद्ध  माल  होने  का  सन्देह  हो,  जाच  करने
 के  लिए  'फलूरोस्कोपी  यंत्र  और  स्वर्ण  की
 तस्करी  का  पता  लगाने  के  लिए  “फ़िस्कर/
 यंत्र  लगाये  गये  है  ।  दिल्‍ली,  बम्बई  और  मद्रास
 हवाई  जडों  के  लिए  बन्द  परिषथ  (क्लोज़
 साकट  )  टलिविज़न  सेटों  की  मंजूरी  दी  गई  है  ।
 श्गुष्ध  हवाई  अड्डों  पर  इलेक्ट्रॉनिक  दरवाज़
 की  सस्  के  धातु-संसूचक  (मैटल  डिटेबटर)
 लगाने  के  लिए  भी  कदम  उठाये  जा  रहें  हैं  ।

 Public  Sector  Industries  established
 in  Marathwada  District  (Maharashtra)

 $40.  STIRI  GANGADHER  APPA
 BURANDE:  Will  the  Minister  of
 FINANCL  be  pleased  to  state:

 (a}  the  number  of  public  secto:
 industries  establisheq  in  Marathwads
 District  of  Maharashtra;

 (bh)  the  number  of  employed  per-
 son,  in  those  industries;  and

 (c)  if  there  is  no  public  sector
 industry  in  Marathwada  District
 (Maharashtra),  the  reasons  therefor’

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  I
 M  PATEL):  (a)  and  (b).  The  follow-
 ing  two  Central  Public  Sector  Units  ४९
 located  in  Marathwada  District  at
 Maharashtra:

 (i)  Aurangabad  Textile  Mills  and

 (iy  Nanded  Textile  Mills.
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 According  to  information  available
 these  mills  employed  about  5500  per-
 sons,

 (c)  Does  not  arise,

 Recommendations  of  Committee  on
 Prices  o¢  Essential  Commodities

 84l.  SHRI  M,  N.  GOVINDAN  NAIR:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL.  SUPPLIES  AND  COOPERA-
 TION  he  pleased  to  state:

 (a)  whether  a  watchdog  Commit-
 tee  headed  by  the  Defence  Minister
 was  set  up  to  recommend  steps  to
 be  taken  hy  Government  to  check
 prices  of  essential  commodities;

 (b)  if  +o,  whether  this  Committee
 was  told  to  make  recommendations  by
 tne  end  of  September;  and

 (c)  af  so,  the  recommendations  of
 the  Committee  and  what  follow  up
 aetion  was  taken  accordingly?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  ANT
 CIVI),  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAT,\:  (a)  No  formal  Cabinet  Com-
 |  otter:  on  prices  has  been  constituted.

 WY  and  ce)  Does  not  arise,

 Appointment  of  Vigilance  Officers  m
 Public  Sector  Undertakings

 ba  DR  MURLI  MANOHAR  JOSIII.
 Will  the  Minister  of  FINANCE  be
 Blea  ed  fo  state:

 (a)  whether  Government  are  aware
 that  u  large  number  of  publie  sector
 undertakings  have  not  appointed  Vigi.
 lance  Officers  ag  recommended  by  the
 Vigilance  Commission;

 (b)  the  namcs  of  public  sector  un-
 dertakings  where  vigilance  machinery
 has  not  been  set  up  go  far  and  the
 reasons  for  not  doing  so;  and
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 (c)  the  steps  being  taken  to  appoint
 Vigilance  Officers  in  al]  those  under-
 takings  where  such  officers  have  not
 been  appointed?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M,  PATEL);  (a)  to  (c).  Instructions
 have  been  issued  to  the  Central  Gov-
 ernment  enterprises  to  constitute  neces-
 sary  vigilance  organisations  in  consul-
 tation  with  the  Central  Vigilance  Com-
 mission  to  protect  the  interests  of
 these  cnterprises.  In  pursuance  of
 these  instructions,  most  of  the  enter-
 prises  have  already  sel  up  appropriate
 vigilance  organisations  to  meet  their
 requirements.  According  to  informa-
 tion  available  the  post  of  Chief  Vigi-
 lance  Officer  has  been  vacant  for  vary_
 ing  periods  in  four  major  enterprises
 riz.  Indian  Airlines,  Oil  and  Natural
 Gas  Commission.  Hindustan  Antibio-
 tics  and  India  Tourism  Development
 Corporation,  Arrangements  have,
 however,  been  made  to  look  after  vigi-
 lance  work  in  these  enterprises.

 रेपसोड  क्‍्रायल  का  खरीद  जौर  बिक्री  मूल्य

 843.  श्री  रमजी  लल  सुमन  :  क्‍या
 वाणिज्य  तथा  नागरिक  पृति  शौर  सहकारिता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सरकार  ने  रेपसीड  झ्रायल  किस
 मूल्य  पर  भ्रायात  किया  तथा  उसे  उपभोक्ताओं
 को  किस  मूल्य  पर  बेचा  जाता  है;  और

 (ख)  रेपसीड  आयल  के  घोटाले  के
 बारे  4  सरकार  क्‍या  कार्यत्राही  कर  रही  है  ?

 वाणिज्य  तया  लागरिग  पति  झौर  सह-
 कारिता  संबालप्र  में  राज्य  मंत्रों  (श्री  कृष्ण
 कुमार  गोयल):  (क)  रेपसीड  तेल  प्रचलित
 ग्रन्तर्राष्ट्रीय  बाजार  मूल्यों  पर  राज्य  व्यापार
 निगम  की  एजेंसी  के  माध्यम  से  खरीदा  जाता
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 है  ।  रेपसीड  तेल  परिष्करण  के  बाद  राज्य
 सार्वजनिक  वितरण  प्रणाली  के  माध्यम  से
 अधिक  से  अधिक  ran  50  रुपये  प्रति  किलोग्राम
 के  फुटकर  मूल्य  पर  उपभोक्ताझों  को  बेचा
 जाता  है  t

 (ख)  राज्य  सरकारों  को  सलाह  दी
 गई  है  कि  वे  कदाचार  की  शिकायतों  के  बारे
 में  श्रावश्यक  वस्सु  भ्रधनियम  शोर  उसके
 अन्तर्गत  जारी  किए  गए  आदेशों  तथा  खाद्य
 अपमिश्रण  निवारण  अ्रविनियम  अर  एसे
 ही  दूसरे  अधितियमों  के  उपबन्धों  के  प्रनुसार
 समुचित  का्वाई  करें  1

 Restrictions  on  Passengers  Returning
 from  India

 844.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  FINANCE  be  pleased
 fo  state:

 (a)  whether  some  restrictions  have
 een  imposed  on  the  passengers  re-
 turning  from  India  on  overland  route
 that  they  cannot  take  out  goods  of
 Indian  origin  fixing  certain  limits;

 (b)  if  sc,  whether  Government  of
 India  have  made  efforts  to  curb  mal-
 practices  by  individuals  who  travel
 to  India  for  pilgrimage  and  return  by
 overland  route;  and

 (९)  ॥  so,  the  details  thereof?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  SBANKING
 (SHRI  H.  M.  PATEL):  (a)  Bonafide
 personal  baggage,  except  wildlife  and
 products  thereof,  of  outgoing  pas+en-
 Herg  proceeding  to  places  other  than
 Nepal  and  Pakistan  is  allowed  as  per
 the  limits  and  conditions  prescribed
 undrr  the  Export  Baggage  Rules.  Bog-
 gage  of  passengers  proceeding  to  Pakis-
 tan  1S,  however,  regulated  by  the  Indo-
 Pakistan  Baggage  Rules  1955.  Both
 these  Baggage  Ruleg  apply  irrespective
 of  the  mode  of  travel.  There  3५  no
 restriction  on  goods  of  India  origin
 being  carried  to  Nepal  ४६  Baggage  ex-
 cept  in  respect  of  goods  restricted
 under  Export  Trade  (Control)  Order
 i977.
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 (b)  and  (c).  Government  have  not
 come  across  any  such  malpractices  on
 the  part  of  the  passengers  visiting
 India  for  pilgrimage  and  returning  by
 overlard  route.

 Disappearance  of  Edible  oils

 847  SHRI  SAMAR  GUIITA:
 SURI  N  K,  SHEJWALKAR;
 SHRI  SUKHDEO  PRASAD

 VERMA;
 SHRI  D  D.  DESAI:
 SILRI  AHMED  M,  PATEL:

 SHRI  8.  N.  CHATURVEDI:

 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  be  pleaseq  to  state:

 (a)  whether  after  introduction  of
 new  regulation  for  controlling  the  sale
 price  of  edible  oils,  mustard  il,
 and  come  other  oils  of  similar  variety
 have  vanished  from  the  market;

 (b)  whether  the  consumers  are  fac-
 ing  acute  difficulty  for  disappearance
 of  many  edible  oils  from  fhe  market;

 (c)  if  so,  the  reasons  for  their  sud-
 den  disappearance;

 (d)  whether  stringent  measures
 have  been  taken  against  unscrupulous
 traders  who  caused  the  sudden  crisis
 in  the  market  of  edible  oils;  and

 (९)  if  so,  the  facts  thereabout  and
 steps  taken,  or  proposed  to  be  taken
 by  the  Government  for  controlling  the
 prices  of  edible  oils?

 THE!  MINISTER  OF  STATE  IN  TIIE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL);  (a)  to  (c).  There  is  no  sta-
 tutory  price  control  on  edible  oils  ex-
 cept  on  Mustard  Oil.  Some  reports
 about  non-availability  of  mustard  of]  at
 a  retail  price  not  exceeding  Res.  i0/-  per
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 kg.  have  been  received.  The  Mustard
 Oil  (Price  Control)  Order  has  been
 challenged  before  the  Supreme  Court,
 whose  decision  is  awaited,

 (d)  and  fe).  The  State  Governments
 have  been  advised  to  take  action,  as
 necessary,  in  Lerms  of  the  powers  avail-
 able  to  them  under  the  Essential  Com-
 modities  Act.  Arrangements  had  al-
 ready  been  made  to  supply  refingd  im-
 ported  rapeseed  oil  to  the  States,  as
 required  by  them,  which  is  a  good
 ulstitule  vor  mustard  oil.  This  is  made

 made  available  to  the  consumers
 through  the  State  Public  Distribution
 System,  ul  an  end  price  of  Rs  7.50  a
 kg.  By  supplying  a  bulk  of  the  re-
 quirements  of  the  vanaspati  industry
 throug  imported  oils,  the  production
 level  of  vanaspati  has  remained  stealy
 and  its  price  has  been  brought  down
 Rs  i70/-  per  6.5  kg.  tin  (inclusive  of
 excise  duty  but  exclusive  of  local
 taxes)  in  mid-May  to  Rs,  i40/-  from
 Ist  November,  ‘1977.

 Rise  In  Cost  of  Living  Index

 #48.  SHRI  ए,  THIAGARAJAN:
 SHRI  S.  0,  SOMASUNDARAM:
 SHRI  KL  MAYATHEVAR:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  analysis  of  the  rise  in  the
 cost  of  living  index  from  975  to  date,
 mdicating  the  period  when  it  was
 curbed  ang  the  period  from  which  it
 apfain  shot  up;

 (b)  whether  Government  are  confl-
 dent  of  arresting  the  unrestricted  rise
 without  taking  emergent  ang  strin-
 fent  action  against  the  parasites  of
 socitty;  and

 (९)  whether  Government  have  srri-
 ved  at  any  firm  direction  for  contain-
 ing  thig  inflation,  considering  that  oll
 efforts  have  failed  so  far?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL);  (a)  The  decline  in  the  All-
 India  Industrial  ‘Workers’  Consum2r

 Price  Index  (1980=100)  which  com- menced  in  the  last  quarter  of  974 continued  in  the  first  quarter  of  ‘1975. The  Index,  thus,  fell  from  335  in October  794  to  32  in  March  ‘1975. In  the  next  quarter  the  Index  Tose  by 7  points  ‘to  328  in  June  975,  ‘I  his  was followed  by  a  declining  tendency which  Jasted  till  March  1976,  the  Index touching  a  low  of  286,  Thereafter  it has  steadily  risen  to  33]  for  September l977  (the  latest  available),
 (b)  and  (c),  Government  do  not subreribe  to  the  view  that  inflation has  not  been  contained,  Despite  the

 continuing  effects  of  the  shortfall  yn production  of  certain  commodities,  und of  substantial  expansion  in  money  sup. ply,  last  year,  the  increase  in  the  Con- sumer  Price  Index  in  the  first  six
 months  ol  177-78  has  been  of  the  same order  a3  in  the  corresponding  period of  (8Tu-77.  With  the  decling  in  whole- sale  prices  in  the  past  few  weeks,  the Consumer  Price  Index  is  also  expected lo  register  a  fall  with  the  usual  time- lag.  Nevertheless,  Government  will  net hesitate  to  take  stringent  action  against anti-social  elements  who  may  iry  to take  advantage  of  temporary  or  local
 shor{oges  in  order  to  force  up  prices.

 Amounts  Advanced  by  National  Co-
 ofierative  Development  Corporation

 Limitea
 B49,  SURI  K.  SURYA  NARAYANA:

 Wul  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  to  pleased  to  state:

 (a,  the  amounts  advanced  by  the
 National  Cooperative  Development
 Corp  uration  Limited  through  the  State
 Governments  in  various  States  for  the
 construction  of  cooperative  sugar
 mulls,  rice  mills  and  other  processing
 units  during  the  last  three  years;  and

 (b)  the  units  which  have  completed
 construction  and  the  working  results
 with  profits  and  losses?

 THH  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
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 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  A  total  assis-
 tance  of  Rs,  26.36  crores  has  been  pro-
 vided  by  the  National  Cooperative
 Develupment  Corporation  through  the
 State  Government  in  various  States
 for  establishment  of  coopetulive  sugar
 factories,  rice  mills  and  cthe;  ugro-
 based  processing  units  during  tle  las:
 three  years  ended  with  I976-77

 (b)  Out  of  75  units  assisted,  86  have
 been  instulled,  I¢  in  the  year  Iy74-75,
 25  un  ‘1915-76,  37  in  ‘1976-77  and  8  +O
 jar  :n  i977-78.  Financial  resulig  are
 avatluble  only  in  respect  of  8  units
 out  of  which  5  have  been  in  prott,  and
 393  an  losses.

 Prices  of  dry  fruits

 850.  SHRI  EBRAHIM  SULAIMAN
 SAIT:  Will  the  Munister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATON  be  pleased  to  state:

 fa)  whether  the  prices  of  dry  frusts
 have  not  been  brought  down  in  spite
 ef  the  liberalised  import  policy  of
 Government;

 (9)  if  so,  the  step,  Government
 piopose  ip  tuke  to  ensure  that  the
 dry  fruits  are  sold  in  the  market  at
 reasonable  prices;  and

 te;  whether  Government  jrupo.e
 to  allow  import  of  dry  truit«  from
 Pakistan  and  if  co,  yn  what  enanner?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a  and  (b).  The  prices  ol
 almouds  have  gone  down  since  the  :m-
 ports  of  dry  fruits  were  liberali<ert.  As
 repurds  other  items,  the  dry  fiuits
 season  has  recently  begun  and  it  is  ¢<-
 pecte.y  that  their  prices  wil]  alka  ‘all  ys
 more  and  more  imports  come  in.

 (ey  The  import  of  @ry  fruiig  from
 Pakistan  is  already  allowed,  under  the
 free  lcensing  policy.
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 Inclusion  of  Sewagram  in  tourism  map

 त1.  SHRI  SANTOSHRAO  GODE:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Sewagram  in  Manara-
 shtra  has  been  included  in  the  map
 of  Indian  Tourism;

 (by)  of  so,  what  are  the  facilities
 provided  for  the  tourists;  and

 te)  whether  foreign  tourists  visit
 Sewagram  and  if  so,  the  number  of
 tourists?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SIRI  PURUSHOT-
 TAM  KAUSHIK):  qa)  and  (hb),  The
 impuitance  of  Sewagram  to  visitors
 both  Indian  and  foreign  is  recogmsed,
 ang  accommodation  for  tourists  at
 Sewagram  as  well  ag  Wardha  is  provid-
 ed  both  by  the  Ashram  Authorities  and
 the  Maharashtra  Government,  In  addi-
 tion,  the  Central  Department  of  Tou-
 rism  ig  undertaking  the  construction  af
 a  Tounst  Bungalow  (Yatri  Niwis)  at
 Sewagram,  at  an  c.timated  cost  of
 Rs.  4.77  lakhs  with  a  capacity  of  47
 beds

 (ce)  No  precise  number  of  fore.
 tourists  visiting  Sewagram  is  available
 with  the  Department  of  Tourism  ३५
 tourist  statistics  gre  mamtamned  on  ar
 all-India  basic  and  not  on  State-wise
 or  place-wise  basis,

 Affairs  of  National  Counril  of  applied
 Economic  Research

 859.  SHRI  DILIP  CILAKRAVART?
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (४)  whether  the  bulk  of  the  func-
 available  to  the  National  Council  of
 Apphed  Economic  Research  (NCAER}.
 New  Delhi  come  in  form  of  gran‘s
 and  preject  feey  from  public  sources
 including  Central  Government,  State
 Governments,  Public  Sector  Under-
 takings  ang  International  agencies.
 with  routing  through  the  Govern-
 ment;
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 (b)  if  so,  what  control  Government
 have  been  exercising  to  ensure  that
 the  expertise  available  from  the
 N.C.A.E.R.  is  commensurate  with  the
 public  money  spent;  and

 (c)  in  view  of  the  recent  lockout
 at  the  NCAER  and  the  deteriorating
 mangement-employee  relations,  whe-
 ther  Government  consider  the  need
 for  a  public  enquiry  into  the  affairs  of
 the  NCAER  and  its  takeover  if  need
 be?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL);  (a)  to  (c),  The  National
 Couuwil  of  Applied  Economic  Research
 ig  wn  guionomous  independent  body
 registv'ed  under  the  Socicties  Regis-
 tration  Act  of  l860  and  its  affairs  are
 maniged  by  the  Director  General
 under  the  over-all  guidance  of  a  gov-
 erning  body  in  accordance  with  its
 Memorandum  of  Associalion.  The
 bulk  of  the  income  of  the  Council  is  de-
 r.ver|  from  the  research  projects  which
 it  undertakes  mostly  on  behalf  of  the
 Central  Government,  State  Govern-
 ments,  Public  (Indertakings  and  inter-
 uatimal  agencies,  The  remuneration
 vayable  to  the  Council  in  respect  of
 these  prajects  is  directly  settleq  bet-
 wo.  the  project  sponsors  प्रात  the
 Counual  The  Central  Government
 also  gives  a  «mall  genera]  purpose
 erant  of  about  Rs.  2  lakhs  per  annum.
 The  need  for  the  continuance  of  this
 frant  is  being  periodically  reviewed.
 The  Government  is  not  considering
 the  institution  of  any  public  enquiry
 inte  the  affairs  of  the  Council.

 Offer  of  sale  of  Canadian  “Twin  Otter"
 aircraft

 853.  SIIRI  K.  MALLANNA:

 SHRL  ISHWAR  CHAUDHRY:
 Will  the  Minister  of  TOURISM  AND

 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Canadian  Public  Sector  Aircraft  Ma-
 nufacturing  Company  hag  offered  its
 interes,  ta  the  Governiment  of  India

 in  the  sale  of  its  20-seater  “Twii
 Otter”  aircraft  suitable  for  its  pro-
 posed  third  level  girline;

 (b)  whether  Indian  Government
 hag  requesteq  the  Canadian  Govern-
 ment  and  sought  its  co-operation  for
 the  production  of  aircraft  within
 India;  and

 (c)  if  30,  the  reaction  of  the  Cana-
 dian  Government  thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIE):  (a)  No,  Sir.  No
 formal  approach  has  been  made  by  the
 Company.

 (b)  Nw,  Sir.
 —

 {e)  Does  not  arise,

 Mustard  oil  lying  unclaimed  in  Patna
 Railway  Godewns

 854.SHRI  DINEN  BHATTACHA-
 RYYA:  Will  the  ‘Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  about  the  fact
 (haz  60,000  Kg,  of  mustard  oil  was
 lying  unclaimed  in  Patna  raibway
 godawns  in  second  week  of  October,
 1977:  and

 (b)  whether  the  oil  stocks  were
 handed  over  io  the  State  Foog  and
 Civil  Supplies  Corporatio,  for  distri-
 bution  through  fajy  price  shops?

 TNF  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  and  (b).  No  such  report
 hag  been  recelved  by  the  Central  Gov-
 ernment.  The  facts  are  being  ascer-
 tained  from  the  Bihar  State  Govern-
 ment.
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 Ralds  conducted  by  Income-tax  De.
 partment  during  emergency

 855,  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  stale:

 (a)  whethey  Income-tax  Department
 conducted  raid,  in  the  offices  ang  re-
 sidences  of  many  political  leaders  and
 their  relatives  during  Emergency  ir-
 cluding  Shri  Rajni  Patel  and  Mr.
 Shah  of  Bombay;

 (b)  if  so,  the  names  of  such  per-
 sons  and  their  addresses  along  with
 the  details  of  unaccounted  assets  re-
 covered  from  each  person,  or  his
 company  or  firm:

 (cy)  the  cases  out  of  the  aforesaid
 list  which  were  not  pursued  by  the
 erstwhile  Government:

 (d)  whether  some  of  the  important
 papers  out  of  these  cases  are  missing;
 and

 (e)  if  so,  what  action  has  been
 {aken  by  Government  thereon?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  to  (e).  2  search  and
 seizure  operation  is  authorised  by  the
 Commissioner  of  Income-tax/Director
 of  Inspection  if  in  consequence  of  75
 formation  in  his  possession,  he  has
 reason  to  believe  that  the  person  con-
 cerned  is  in  possession  of  any  money
 bullion  or  other  valuable  article  or
 thing  which  has  not  been  or  would  not
 be  disclosed,  or  has  omitted  or  failed
 to  produce  such  books  of  account  or
 other  documents  as  required  by  a
 summons  or  a_  statutory  notice  or
 would  not  produce  any  books  of  ac-
 count  or  other  documents  in  response
 thereto.  During  the  years  ‘1975-76  and
 1976-77,  Income-tax  Authorities  con-
 ducteq  search  and  seizure  operations
 in  6206  cases.  Information  in  respect
 of  the  political  activities,  if  any,  of  all
 the  persons  whose  premises  were  sear-
 ched,  is  not  available.  If  the  Hon'ble
 Member  desires  to  have  information  in
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 respect  of  any  particular  case  or  cases,
 the  same  will  be  collected  and  furnish-
 ed,

 a  Income-tax  Authorities  did  not
 conduct  ony  search  in  the  case  of  Shri
 Rajni  Patel.

 As  regards  Shri  Shah  of  Bombiuy:
 It  35  presumed  thai  the  Hon'ble  Mem-
 ber  is  referring  to  late  Shri  Vinny  K.
 Shah  of  M/s.  Baroda  Rayon  Corpura-
 tion  Ltd.  No  search  was  conducted  in
 the  vase  of  Shri  Shah,  However,
 during  the  course  of  the  operations  in
 the  case  of  M/s,  Baroda  Rayon  Cor-
 poruiion  Lid.,  of  which  Shri  Shah  was
 the  Managing  Director,  his  cabin  in  jhe
 premices  of  the  company  wa  seaiche-|
 and  some  papers  were  scived  from  his
 possession.  Besides  books  of  acenunt
 ete  spinnerettes  of  the  value  of  thout
 Rs.  20.009  were  seized  from  the  pre-
 mises  of  the  ssid  Company.  The
 spinnerettes  have  since  heen  release,
 The  assessment  proceedings  in  the
 Company's  Case  are  in  progress,

 The  matter  relating  {o  seivure  of
 some  of  the  papers  from  the  possession
 of  Shri  Shah  is  before  the  Shah  Com-
 mission  of  Inquiry.  Action  as  mav
 be  called  for,  will  be  taken  after  the
 Commission  gives  its  findings.

 महाराष्ट्र  सरकार  को  सप्लाई  किया  गया
 खाद्य  तेल

 856.  धी  लक्षमण  राज  मनकर  :  वया
 वाणिज्य  तया  नागरिक  है।  झोर  सहकारिता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  केन्द्र  सरकार  ने  महाराष्ट्र  सर-
 कार  को  किनना  खाद्य  तेल  देने  का  आश्वासन
 दिया  था;

 (ख)  केन्द्र  सरकार  के  आश्वासन  के

 बावजूद  राज्य  सरकार  द्वारा  खाद्य  तेल  की

 पूरी  सप्लाई  स्वीकार  न  करने  के  क्या  कारण
 हैं;
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 (ग)  महाराष्ट्र  सरकार  ने  खाद्य  तेल
 की  कितनी  मात्रा  स्वीकार  की;  और

 (घ)  कया  महाराष्ट्र  सरकार  ने  केन्द्र
 सरकार  से  प्राप्त  इस  तेल  का  उपयोग  केवल
 नगरीय  क्षेत्रों  मे ंवितरण  के  लिये  किया  झौर
 ग्रामीण  क्षेत्रों  मे ंवितरण  के  लिये  नहीं  ?

 बाणिज्य  तथा  नागरिक  पूति  और  सह-
 कारिता  मंत्रालय  सें  राज्य  मंत्री  (भो  कृष्ण
 कुणार  भोषल)  चग)  केन्द्रीय  सरकार
 ने  महाराष्ट्र  सरकार  की  खाद्य  तेलों-प्रायातित
 शेपसीड  तेल  और  ब्रायातित  मृूगफली  के  तेल
 की  पूरी  साग  की  पूति  करने  का  आश्वासन
 दिया  था  ।

 (ख)  राज्य  सरकार  ने  5000  मीटरी
 टन  मूगफलो  का  तेल  नहीं  उठाया  जो  उन्हें
 उनवी  मांग  के  झनुसार  आवंटित  किया  गया
 था.  क्योंकि  राज्य  सरकार  का  कहना  यह  है
 कि  बाहर  से  माल  की  प्रामद  उस  समय  हुई
 जबकि  उनके  पास  इस  तेल  को  परिष्कृत  करने
 तथा  इसे  त्यौहार  के  मौसम  तक  वितरित
 करने  के  लिए  पर्याप्त  समय  नही  रह  गया  था  ।

 (ग)  दिसम्बर,  976  और  जून,
 977  के  दौरान  राज्य  सरकार  को  2,250

 मीटरी  टन  आयातित  कच्चा  रेपसीड  तेल
 श्रावंटित  किया  गया,  जिसमें  से  उन्होंने
 L.625  मीटरी  टन  तेल  उठा  लिया  है

 उन्होंने  870  मीटरी  टन  झायातित  सोया-
 बीन  का  तेल  भी  उठा  लिया  है  ।  राज्य  सरकार
 ने  जून  से  भ्रक्‍्तूबर,  97709  वितरण  के
 लिए  गणेश  फ्लोर  मिल्स,  बम्बई  से  कुल
 3000  मीटरों  टन  परिष्कृत  रेपसीड  तेल

 के  ग्रावंटन  के  लिए  अनुरोध  किया  था,  जिसमें
 से  उन्होंने  केवल  862  मीटरी  टन  तेल
 उठाया  है  ॥

 (ध)  राज्य  सरकारों  को  यह,  सलाह
 दी  गयी  थी  कि  वे  परिष्कृत  रेपसीड  तेल  का
 वितरण  छोटे-छोटे  कस्बों  और  गांवों  में  भी
 करें,  किन्तु  शर्त  यह  है  कि  तेल  का  वितरण
 केवल  लाइसेंसशुदा  उचित  दर  की  दुकानों  के
 माध्यम  से  7.50  रुपये  प्रति  किलोग्राम  के
 अधिकतम  फुटकर  मूल्य  पर  फिया  जाथ  ।
 प्रतीत  होता  है  कि  महाराष्ट्र  सरकार  से  केन्द्र
 सरकार  द्वारा  स्मरण  कराये  जाने  के  बावजूद
 इस  झवसर  का  पूरा-पूरा  लाभ  नहीं  उठाया  |

 Furnishing  of  residences  of  executives
 by  nationaliseq  banks

 857,  SHRI  SHIV  SAMPATI  RAM:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  guidelines  in  respect  of
 furnishing  the  residence  of  their
 executives  by  the  nationalised  banks

 (b)  the  amount  so  far  spent  by  each
 nationalised  bank  on  the  furnishing
 of  the  residences  of  their  executives:

 (e)  the  maximum  amount  spent  at
 one  time  by  any  bank  on  furnishing
 One  residence  and  the  name  of  the
 executive  whose  residence  was  80

 furnished;

 (d)  whether  the  sanction  for  such
 furnishing  wag  accorded  by  the  Board
 of  Directors  of  such  Banks;  and

 (e)  how  do  Government  propos,  0
 deal  with  such  corrupt  executives  of
 the  nationalised  banks?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  and  (e).  Certain
 levels  of  officers  in  different  nationalis-
 ed  banks  are  being  given  furnished  ac-
 commodation  at  present,  as  per  the
 terms  of  thelr  appointment  in  the  bank.
 Different  banks  have  their  internal
 instructions  on  {he  standards  of  furni-
 shings  to  be  provided  for  various  levels
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 of  officers.  The  whole  question  of
 provision  of  free  furnishing  and  other
 perquisites  to  officers,  along  with  pay
 scaleg  and  allowances  to  officers  ot  the
 nationalised  banks  was  examined  hy
 the  Committee  set  up  by  Government
 under  the  Chairmanship  of  Prof.  V,  Re
 Pillai.  In  its  report,  the  Committee
 has  suggesteq  that  the  practice  of
 xiving  free  house  and  free  furnishing  to
 officers  should  be  stopped  in  all  the
 nationalised  banks.  Government  have
 accented  thig  recommendation  of  the
 Pillai  Committee  along  with  others  for
 glandardisation  of  pay  scales  and  as
 lowances  and  have  advised  the  natic-
 nalised  banks  to  initiate  action  for  in
 plementation  of  the  recommendalins
 im  fhis  regard,

 (b)  to  (d).  Information  jo  the  ex-
 tent  possible  will  pe  collected  and  दवाएं
 on  the  Tuble  of  the  House.

 Decision  on  utilisation  of  foreign
 exchange  reserve.

 58.  SHRI  8  R  DAMANI:  Will  the
 Minister  of  FINANCE  le  p'va-ed  to
 state:

 (ay  whether  a  policy  deision  has
 been  take,  both  on  short-term  and
 long-term  basis  to  put  to  productive
 use  the  mounting  forcign  exchange
 reserves  and  the  [ormidahl.  food-
 rvains  buffer  stocks;

 (by  if  so,  the  details  thercof  in-
 cluding  the  exprcteqd  impact  on  the
 economy  by  such  theasures’  and

 (c)  if  not,  what  is  holding  up  a
 decision?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 Il,  M.  PATE):  (a)  and  (b).  It  is  the
 palicy  of  the  Government  to  make
 productive  use  of  the  country’s  foreign
 exchange  reserves  and  food  «tocks.
 Under  the  food-for-work  programme,
 wheat  and  milo  are  being  made  avai-
 lable  as  grants  to  State  Governments
 for  schemes  meant  for  generation  of
 additional  employment  in  rural  areas
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 and  maintenance  of  public  works,  The
 foreign  exchange  reserves  are  being
 used  to  import  mass  consumptien
 foods  in  short  supply,  and  adequate
 availability  of  these  together  with
 foodgrains  could  assist  in  maintenance
 of  price  stability,  The  Government
 has  also  liberalised  import  policy  so  as
 to  meet  the  full  import  requirements
 of  the  economy,  consistent  with  uti-
 lisation  of  indigenous  productive  capa-
 city,  While  it  is  too  early  tu  assess
 the  input  of  these  measures  on  the
 economy,  these  are  expected  to  help
 In  raising  the  domestic  production
 and  in  securing  highe:  levels  of  in-
 vestment  and  growth,  in  an  environ-
 ment  of  relative  price  stability,

 (ce)  Does  not  arise

 Chain  of  Janata  Hotels

 859  SHRI  P.  K,  KODTYAN:
 SHRI  KACHARULAL  NEMRAJ

 JAIN
 SHRI  HARGOVIND  VELMA:
 SHRI  NAWAB  SINGH

 CHAUHAN:
 SIRT  HUKAM  CHAND

 KACHWALI:
 SHRI  9  AMAT:

 Wilt)  the  Minister  oof  TOMRISM
 AND  CIVIL  AVIATION  be  pleaied  to
 state’

 (a)  whether  Government  have  de-
 cided  to  set  up  a  chan  ,f  Janata
 hotels  all  over  the  country  for  do-
 mestic  tourists;

 (by  if  so,  the  details  thereof;

 te)  whether  any  steps  have  been
 taken  in  this  regard:  ang  -  ee

 (d)  if  so,  the  details?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PUR-
 SHOTTAM  KAUSHIK):  (a)  to  (a.
 It  is  proposeg  to  set  up  a  chain  if
 Janata  Hotel  all  over  the  country
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 Reduction  of  customs  duty  on  pesti-
 cides,  fungicides  and  weedicides

 861.  SHRI  B.  RACHAIAH:  Will  the
 Minister  of  FINANCE  be  pieased  to
 state:

 (a)  whether  Government  have  7e-
 -eived  representation  to  reduce  cus-
 tums  duty  on  pesticides,  fungicides,
 weedicines  50  that  these  are  available
 to  the  farmers  at  reasonable  price;
 ana

 (b)  if  so,  to  what  extent  the  relief
 iy  proposed  to  be  given  by  way  of
 reduction?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  -  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 Government  had  received  represent-
 ations  for  reduction  of  customs  duty
 on  pesticides,  fungicides,  weedicides.
 After  taking  into  account,  inter  alia,
 the  plans  for  indigenous  production
 and  the  manufacturers’  willingness  to
 pass  on  the  benefit  to  the  ultimate
 consumer.  total  incidence  of  customs
 duty  on  Phosalone  has  been  reduced
 from  75  per  cent  ad  valorem  to  45  per
 cent  ad  valorem  by  issue  of  an  exem-
 tion  notification  on  5-l-977.

 Norms  of  airline  safeiy

 862.  SHRI  K.  RAMAMURTHY:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  norms’  of  airline  safety,
 with  particular  reference  to  pilots;  and

 (b)  the  number  of  pilots  each
 Third-Level  Airline’  aircraft  is  likely

 to  have  when  the  scheme  is  impie-
 mented?

 THE  MINISTER  OF  TOUR-
 IsM  AND  CIVIL  AVIATION
 (SHRI  PURUSHOTTAM  KAUSHIK):
 (a)  The  proficiency  requirements  as
 also  the  privileges  of  those  who  hold
 various  categories  of  flying  licences
 are  spelt  out  in  Schedule  II  of  the
 Aircraft  Rules,  ‘1937.  These  are  perio-
 dically  reviewed  and  updated.

 (b)  Number  of  pilots  will  depend
 upon  the  type  of  aircraft  selected
 which  will  be  decided  only  after  the
 finalization  of  the  proposal  for  the
 third  level  operations.

 Survey  for  Tourist  Accommodation
 Requirements

 863.  SHRI  S.  D.  SOMASUNDARAM:
 Will  tne  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  the  results  of  the  survey  e0.-
 ducted  at  selected  centres  for  making
 a  realistic  assessment  of  tourist  ac-
 commodation  requirements;  and

 (bh)  the  position  of  accommodation
 in  respect  of  Madras  and  the  concrete
 steps  YDroposed  to  be  taken  to  aug-
 raent  the  accommodation  availaole?

 THE  MINISTER  OF  TOUR-
 ISM  AND  CIVIL  AVIATION
 (SHRI  PURUSHOTTAM  KAUSHIK):
 (a)  The  results  of  the  surveys  con-
 ducted  during  973—75  at  selected
 centres  for  assessing  tourist  accom-
 modation  requirements  were  tentative
 in  nature.  However,  in  order  to  have
 a  more  realistic  assessment  of  tourist
 accommodation  requirements,  a  coun-
 try-wide  survey  is  proposed  in  colla-
 boration  with  various  agencies  com-
 prising  the  Tourism  Industry.

 (b)  Hotel  cccupancy  data  being  re-
 ceived  from  approved  hotels  in  Mad-
 ras  do  not  reveal  any  _  shortage  of
 hotel  accommodation.  However,  the

 proposed  survey  mentioned  in  para
 (a)  above  will  determine  the  require-
 ments  of  hotel  accommodation  for
 different  categories  of  tourists.  The

 question  of  augmenting  hotel  accom-
 modation  in  Madras  can  thereafter

 be  considered  on  the  basis  of  the  sur-

 vey.
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 Hiring  out  of  airbus  to  Air  Inola
 Resillted  in  loss  to  IA.

 864.  SHRI  SAUGATA  ROY:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state.

 (a)  whether  the  Indian  airlines  is
 sullering  a  loss  by  hiring  out  an  air-
 bus  to  Air  India  for  its  flights  to  Gulf
 countrie:;  and

 (0)  if  so.  the  reasons  for  this  ar-
 rangement  and  the  steps  taken  to
 record  this  loss  for  the  Indian  Air-
 lines?

 THE  MINISTER  OF  TOUR-
 ISM  AND  CIVIL  AVIATION
 (SHRI  PURUSHOTTAM  KAUSHIK):
 (a)  No,  Sir.

 (b)  Does  not  arise,

 Inguiry  inio  the  advances  made  by
 nationalised  banks  to  various  compan-

 ies  in  the  Private  Sector

 865.  SHRI  G.  M.  BANATWALLA:

 fal  MoRKTITIAN  SINGI
 MALIK

 Will  the  Minister  of  FINANCE  be
 Pleased  tu  state:

 fa)  whether  Government  have  since
 completed  the  inquiry  into  ithe  ad-
 vunees  made  by  the  nationalised
 banks  to  various  companies  in  the
 Private  sector;

 (b)  if  so,  the  outcome  of  this  in-
 quiry;

 (९)  whether  any  irregularities  in
 advancing  of  loans  have  been  detected;
 ond

 (d)  if  so,  what  action,  Government
 have  taken  in  this  regard?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANK-
 ING  (SHRI  H.  M.  PATEL):
 (a)  to  (d).  Government  have  not
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 made  any  inquiry  into  the  advances
 made  by  nationalised  banks  to  various
 companies  in  the  private  sector.

 The  cases  of  irregularities,  if  any,
 committed  by  banks  in  not  following
 the  prescribed  procedure  are  general-
 ly  looked  into  by  the  Reserve  Bank
 of  India  during  the  course  of  inspec-
 tions  of  banks  carried  out  under  the
 Banking  Regulation  Act,  29489  amd
 brought  out  in  inspection  reports  on
 the  banks  concerned  for  necessary
 action.

 However,  in  two  specitic  cases  re-
 lating  Maruti  Group  of  Companies
 and  Kohinoor  Mills  Co,  Ltd.  inqui-
 ties  are  being  conducted  respectively
 by  a  Commission  of  Inquiry  set

 up  under  the  Commission  of  Inquiry
 Act,  952  and  an  Inquiry  Committee
 appointed  by  the  Government.  The
 terms  of  reference  of  the  Commission
 of  Inquiry,  inter-alia,  include  all  mat-
 ters  relating  to  the  securing  of  accom-
 modation,  loans  or  assistance  from  na-
 tionalised  banks  and  other  _financia!
 institutions  including  the  _  eligibility
 of  these  concerns,  i.e.,  Maruti  Group
 of  Companies)  to  obtain  the  financial
 assistance  sought  for,  the  standard  ef
 care  with  which  the  applications  were
 considered  and  the  measure  of  con-
 formity  to  the  policies,  practices,  rules
 and  directives  for  the  time  being  in
 force  in  regard  to  grant  of  such  as-
 sistance.  The  One-man  Inquiry  Com-
 mittee  relating  to  Kohinoor  Mills  will,
 inter-alia,  enquiry  whether  the  ad-
 vances/facilities  made  by  Central
 Bank  to  Kohinoor  Mills  were  allowed
 after  taking  due  sanctions  and  observ-
 ing  normal  safeguards  and  whether
 there  were  irregularities  or  improprie-
 ty  in  the  conduct  of  account  by  the
 Bank.
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 Study  Group  to  make  Kecemaunda-
 tions  on  Wages  Income  and  Price

 7  Polley

 7866.  SHRI  K.  PRADHANI;
 SHRI  K.  LAKKAPPA:

 SHRI  SURENDRA  BIKRAM:

 SHRI  PRASANNBHAI
 MEHTA;

 SHRI  K.  A.  RAJAN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  has  set  up
 Study  Group  to  make  recommenda-
 tions  on  a  comprehensive  wages,  in-
 come  and  price  policy  covering  all
 sector,  of  the  national  econemy;

 (७)  if  so,  the  names  of  itt  members;

 (c)  whether  Government,  have  al-
 reudy  et  up  a  sub-committee  to  luok
 into  the  question  of  wales,  incomes
 ang  wes;  atid

 id:  af  so,  the  details  thereof  and
 when  at;  .¢port  is  likes  tu  be  aub-
 miittet*

 Th  MINISTER  OF  FINANCE
 AND  KEVLNUE  AND  BANK-
 IDu  'SHEI  EW.  OM  PATEL).
 (lo  te  od).  Preumably  the  Honoui-
 whls  “banbers  are  referring  to  the
 Siudy  Grou  on  Wager,  Incomes  and
 Puce,  .ct  up  by  the  Government  in
 October,  977  The  composition  of  the
 Studv  Group  is  as  follows:

 l.  Shri  8  Bhoothalingam—Chair-
 main.

 2  Dr,  Dharam  Narin—Member.
 3  Shri  Arvind  Buch--Member.
 4  Shri  Hiten  Rhaya—Member.
 5.  Prof.  Samuel  Paul—Member
 b.  Shri  G.  0,  Katoch—Member-

 Secretary,
 2.  The  Study  Group  will  prepare  a

 draft  policy  on  Wages,  Incomes  and
 Prices.  In  framing  this  draft  policy,
 the  Study  Group  will  consider  the
 following  issues:
 245]  LS—4,

 (i)  What  should  be  the  minimum
 wage  and  what  should  be  the  norms
 with  reference  to  which  the  mini-
 mum  wage  should  be  determined.

 (ii)  Whether  the  minimum  wage
 should  be  uniform  or  could  be  diff-
 erent  as  between.

 (a)  Agriculture,  Industry  and
 Services,

 (b)  Organised  and  Unorganised
 Sectors,

 (c)  Urban  and  Rural  Sectors,

 (d)  Between  different  States/re-
 gions,

 (e)  Between  different  employers
 in  the  organised  sector.

 (ni)  What  should  be  the  relevant
 criteria  for  determining  the  differ-
 entials  between  minimum  wage  and
 maximum  wage  and  whether  the
 ratio  belween  minimum-maximum
 wags  should  be  uniform.  or  could
 be  diferent  in  the  sectors  referred
 to  in  (ii)  above.

 (avi  What  should  be  the  criteria
 for  dvtt:numng  maximum  ‘income
 and  what  relationship  should  exist
 between  maximum  income  =  and
 maximum  wages.

 (v)  What  should  be  the  linkage
 between  waers,  and  incomes  and
 prices,  and  to  review  in  this  connec-
 tion  the  existing  arrangements  for
 regulation  of  dearness  allowance  in
 private  and  public  sectors.

 (vi)  What  fiscal,  economic  and
 other  policies  should  be  adopted  for
 achieving  objectives  of  the  proposed
 policy  on  wages,  incomes  and  prices.

 (vii)  Whether  any  legislative  chan-
 ges  would  be  required  for  imple-
 menting  the  proposed  policy  on
 wages,  incomes  und  prices.

 3,  The  Study  Group  is  required  to
 submit  its  report  within  six  months.
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 Villages  covered  by  Nationalised
 Banks

 867,  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  number  of  vilages  covered
 by  th  24  nationalised  banks  by  the
 eng  of  July,  1977;

 (b)  the  number  of  villages  remain.
 ing  uncovered;

 (c)  credit  given  by  the  l4  nation-
 alised  Banks  during  ‘1976-77,

 @  oredit  gemar
 during  ‘1976-77;

 (e)  the  number  of  agricultural  work-
 ers  ang  agriculturists  covered  during
 that  year;

 de  ayeninulture

 (f)  the  number  of  lead  Districts  of
 4  nationalised  banks;  and

 (g)  the  number  of  lead  districts  in
 which  the  credit  plans  were  prepared
 and  mumplemented?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANK-
 ING  (SHRI  H.  M  PATEL):
 (a)  and  (b),  As  at  the  end  of  July
 1977,  4540  branches  of  the  14  national-
 ised  banks  were  functioning  at  rural
 eentres  ie.  places  with  a  population
 upto  10,000.  These  branches  cater  to
 the  needs  of  not  only  the  centres  at
 which  they  are  located  but  also  of  the
 other  villages  within  their  areas  of
 operation,  either  directly  or  through
 the  adopted  Primary  Agricultural
 Credit  Societies  or  Farmers’  Service
 Societies.  It  is;  not,  however,  possible
 to  precisely  cstimate  the  number  of
 villages  covered  by  the  14  nationaliser!
 banks  or  the  banking  system.

 (c)  The  Reserve  Bank  have  repor-
 ted  that  as  at  the  end  of  March  1977,
 the  total  advances  of  the  4  nationa-
 lised  banks  to  all  the  sectors  amoun-
 ted  to  Rs.  7524  crores.

 (d)  and  (e).  The  Reserve  Bank  have
 also  reported  that  total  outstanding
 aden  on  dhe  Mf  antinnelina?  bonkse

 to  the  agricultural  sector  amounted  to
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 Rs,  766.8  crores  involving  26,58,719
 borrowal  accounts  as  at  the  end  of
 March  ‘1977.  Of  these  Rs.  568.06  crores
 was  by  way  of  direct  finance  to  agri-
 culture  involving  23,76,644  borrowal
 accounts.  OO  .

 (f)  and  (g),  Under  the  Lead  Bank
 Scheme,  the  4  nationalised  banks
 have  been  allotted  272  districts.  Ac-
 cording  tu  available  data,  as  at  the  end
 of  June  l977,  the  nationalised  banks
 had  prepared  credit  plans  in  respect
 of  97  districts,  of  Which  33  were  Jaun-
 ched  for  implementation.  Of  the  re-

 maining  districts,  six  districts  are  with
 private  sector  banks  and  the  rest  with
 the  State  Bank  of  India  Group.

 Notices  served  by  Income  Tax  Depart-
 ment  on  Persons  Detained  under

 COFEPOSA  or  MISA

 868.  SHRI  C.  K,  CHANDRAPPAN:
 SIIRI]  8.  G.  MURUGAIYAN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Income  tax  autho
 Tities  have  served  notices  of  attach.
 ment  and  confiscation  of  properties  on
 900  persons  detained  under  COFEP-
 OSA  or  MISA  for  involvement  in
 smuggling  operations;  and

 (b)  if  so,  when  the  notice:  were
 served  and  what  are  the  details  of  the
 properties  confiscateg  go  far?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANK-
 ING  (SHRI  H.  M.  PATEL):

 (a)  Under  the  Smugglers  and  For-
 eign  Exchange  Manipulators  (Forfe-
 iture  of  Property)  Act,  1976,  which
 specifically  provides  for  forfeiture  of
 illegally  acquired  properties  of  smug-
 glers  and  of  their  relatives  and  associ-
 ates  (and  which  is  administered  by
 the  Central  Board  of  District  Taxes),
 88  forfeiture  orders  have  been  pas-

 sed  op  the  Competent  Autharitier  ap-
 pointed  under  the  Act,  declaring  that
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 properties  valued  st  Res.  4.80  crores
 stand  forfeited  to  the  Central  Govern-
 ment.  Of  these,  62  forfeited  orders  are
 in  respect  of  detenus  who  had  been
 detained  under  COFEPOSA,  the  ag-
 gregate  value  of  the  properties  involv-
 ed  in  these  forfeiture  orders  being  Rs.
 2.59  crores.  Further,  in  752  cases,
 proceedings  under  the  said  Act  for
 forfeiting  properties  valued  at  Rs.
 2.78  crores  are  in  progress.  Of  these,
 244  proceedins  covering  properties
 valued  at  Rs.  6.82  crores  are  in  respect
 of  detenus  who  had  been  dctained
 under  COFEPOSA.  Besides,  in  a
 large  number  of  cases  (including
 COFEPOSA  detenus)  preliminary  en-
 quiries  are  in  progress.

 (b)  Immovable  properties  valued  at
 Rs,  2.78  crores  and  movable  proper-
 tues  valued  at  Rs.  2.67  crores  stand
 forfeited  by  the  orders  of  forfeiture
 numbering  186,  mentioned  in  (a)
 above.  Of  these,  the  value  of  the  im-
 movable  propertics  belonging  io  the
 detenus  aggregate  to  Rs.  .24  crores,
 while  the  value  of  the  movables  bel-
 onging  to  the  detenus  aggregate  to  Rs
 1.35  crores.

 Information  regarding  the  dates  of
 services  of  the  notices  and  further
 details  of  the  properties  covered  by
 such  notires  is  not  readily  available.
 This  shall  have  to  be  collected  from
 all  over  the  country  entailing  enor-
 mous  time  and  labour  which  may  not
 he  commensurate  with  the  result  so-
 ught  to  be  achieved.  If  the  Hon'ble
 Members  desire  the  said  information
 in  respect  of  any  particular  detenu.
 the  same  can  be  laid  on  the  Table  of
 the  House.

 छिपे  खजाने  का  पता  लगाने  के  लिपे  छुवाई
 कार्य  पर  खर्च

 WR  869.  श्री  बुजराज  सिह:  वया  वित्त
 [मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उते  अधिकारियों  के  नाम  क्‍या
 हैं  जिनके  झ्रादेश  पर  कुछ  स्थानों  में  खुदाई
 का  काम  भारम्भ  किया  गया  था  जहां  भाषात-

 स्थिति  के  दौरान  खजाता  के  छिपे  होने  की
 बात  कही  गई  थी  भौर  उस  पर  कितनी  धन
 राशि  च  को  गई  थी  शोर  वहां  से  कितना
 घन  प्राप्त  हुआ;  शरीर

 (ख)  यदि  खुदाई  से  कोई  घन  नहीं
 निकला  तो  इसके  लिये  जिम्मेदार  व्यक्तियों
 के  नाम  क्या  हैं  शौर  उनके  विरुद्ध  क्‍या  कार्य-
 बाही  की  जा  रही  है  ?

 वित  तथा  राजत्व  और  बेकिंग  मस्ती

 पश्  एव०  एम  पटल)  :  (क)  और  (ख).
 आपातस्थिति  के  दौरान,  जयगढ़  किले  में
 “छिपे  खजाने”  का  पता  लगाने  के  लिये

 खुदाई  कार्य  किया  गया  था  1

 जयगढ़  किले  में  जिस  खजाने  के  छिपाये

 जाने  का  विश्वास  किया  जाता  है,  उसको

 खोज  जूते,  976  में  शुरू  हुई  और  नवम्बर,

 i976  में  छोड़  दी  गयी  7  यह  खोज,  भारत

 सरकार  के  सांस्कृतिक  विभाग  तथा  जयरुर
 के  कर्नेल  भवानी  सिंह  जी  होरा  इस  सम्बन्ध

 में  दिनांक  22  मई,  i976  को  किये  गये

 एक  समझौते  के  श्रन्तर्गत  की  गयी  थी  ।  इन

 खोज  कार्यों  में  राष्ट्रीय  भू-भौतिकी  अनुसन्धान
 संस्थान  के  वैज्ञानिकों,  भारतीय  सेना  के  इन्जी-

 नियर  कोर  के  भ्रधिकारियों,  केन्द्रीय  लोक

 निर्माण  विभाग,  राजस्थान  राज्य  भूमि-जल
 विभाग  तथा  भारत  के  पुरातत्व  सर्वेक्षण

 विभाग  के  कर्मचारियों  ने  भाग  लिया,  जिनका

 समन्वय  निरीक्षण  निदेशक  (जांच-पड़ताल),
 श्रायकर  विभाग  द्वारा  कियो  गया  था।

 चूंकि  किसी  छिपे  खजाने  का  पता  नहीं  चला,

 इसलिये,  इसके  नहीं  पाये  जाने  के  लिये

 किसी  व्यक्ति  के  विरुद्ध  कार्यवाही  करने  का

 ग्रस्त  ही  नहीं  उठता  था  ।
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 खुदाई-कार्यों  पर  किया  गया  व्यय,
 जैसा  कि  इन  कार्यों  में  लगी  विभिन्न  एजेन्सियों
 द्वारा  अब  तक  बताया  गया  है,  2,40,989
 रु०  गाता  है  |

 Financial  help  by  Indians  in  Gulf
 countries  for  airport  in  Cochin/

 Trivandrum

 876.  SHRI  K.  A,  RAJAN:

 SHRI  N.  SREEKANTAN
 NAIR:

 SHRI  M.  N.  GOVINDAN
 NAIR:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  _  to
 state:

 (a)  whether  the  Indians  in  Gulf
 countries  have  offered  full  financial
 support  for  the  construction  of  an  in-
 ternational  airport  at  Cochin/Trivar-
 drum;  and

 (b)  if  so,  the  details  thereof  and
 Government’s  decision  in  this  regard?

 THE  MINISTER  OF  TOUR-
 ISM  AND  CIVIL  AVIATION
 (SHRI  PURUSHOTTAM  KAUSHIK):

 (a)  and  (b).  Indians  in  the  Gulf
 countries  offered  to  raise  funds  to  the
 extent  of  Rs.  8  crores  approximately
 for  construction  of  an  international
 airport  at  Cochin,  through  debentures,
 lotteries  and  soft  loans  from  the  Gulf
 countries.

 Government  do  not  consider  it  ap-
 propriate  to  accept  any  grant  from,
 private  parties  for  the  purpose  of  de-
 veloping  Trivandrum  aerodome_  to
 make  it  suitable  for  operation  of
 direct  flights  to  Gulf  countries.  How-
 ever,  the  question  of  developing  Tri-
 vandrum  aerodrome  by  Government,
 themselves,  for  this  purpose,  is  under
 active  coSsideration.
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 Aerodrome  at  Kayathar  in  Tamilnade

 871.  SHRI  K.  T.  KOSALRAM:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to

 state:

 (a)  whether  Government  are  aware

 that  in  Kayathar  in  Tirunelveli  district,
 Tamil  Nadu  State,  there  was  an  Aero-
 drome  during  the  period  of  the  war;

 (b)  whether  there  is  any  proposal
 to  have  an  aerodrome  in  the  same

 place  in  view  of  its  proximity  to  Tuti-
 corin  where  a  new  port  has  recently
 been  completed  and  which  is  also  the

 Headquarter  of  the  Tirunelveii  Dist-
 rict  and  is  also  near  Kanyakumari;
 and

 (c)  whether  he  is  aware  inat

 Kayathar  was  selected  earlier  as  a
 suitable  place  for  locating  an  Aero-
 droine  by  the  then  Finance  Minister,
 Shri  T.  T.  Krishnamachari?

 THE  MINISTER  OF  TOUR-
 ISM  AND  CIVIL  AVIATION
 (SHRI  PURUSHOTTAM  KAUSHIK):

 (a)  Yes  Sir.  There  is  a  discused  I.  F.
 aerodrome  at  Kayathar.

 (b)  No,  Sir.

 (c)  Government  have  no  records.
 after  this  long  lapse  of  time  to  indi-
 cate  whether  or  not  the  then  Finance

 Minister,  Shri  T.  T.  Krishnamachari
 selected  Kayather  as  a  suitable  place
 for  locating  an  aerodrome
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 Wembers  of  present  Council  of  Minis-
 ters  who  were  wealfh-tax  payers  on

 ‘Sst  March,  aie
 ‘872.  SHRI  HITENDRA  DESAI:  Will

 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  names  of  the  Members  of
 the  present  Council  of  Ministers  who
 were  wealth-tax  payers  on  the  3ist
 March,  ‘1977;  and

 (b)  the  year  up  to  which  assess-
 ment  in  respect  of  each  of  the  afore.
 saiq  tax  payers  had  been  made  up  to
 the  Jlst  March,  I977  and  the  total
 wealth  of  each  of  them  assessed?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANK-
 ING  (SHRI  H.  M_  PATEL):
 (a)  and  (b).  There  are  44  members
 of  the  Counel  of  Ministers.  The  in-
 formation  as  to  where  they  are  asses-
 ced  is  not  readily  available  The  in-
 formation  is  being  collected  from  the
 ficld  offices  A  statement  giving:

 (i)  the  names  of  the  Members  of
 the  Council  of  Ministers  who  were
 wealth-tax  payers  ता  the  ‘Bist  March,
 l977;

 (n)  the  latest  assessment  year
 upto  which  wealth-tax  assessments
 hive  been  completed  in  respect  of
 cache  and

 (iii)  the  total  assessed  wealth  as
 Nr  dhe  latest  assessment  will  be  laid
 ctwn  on  the  Table  of  the  House

 राष्ट्रीयकृत  बेंकों  मे  ऋण  वेने  सम्बन्धी  प्रक्रिया

 873.  श्री  राभेश्वर  पाटीदार  :

 श्री  सुभाष  झाहूजा  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  तु

 (क)  क्या  राष्ट्रीय  बैंकों  को  निदेश
 दिये  गये  हैं  कि  वे  ऋण  देते  की  प्रक्रिया  को
 सरल  बनायें;  भौर

 ro

 (@)  यदि  हां  तो  किन  वर्यों  के  ऋण
 देने  संबंधी  प्रक्रिया  को  सरल  बनाने  के  निदेश
 जारी  किये  गये  हैं  ?  '

 विल  तथा  राजस्व  झोर  बेकिंग  मंत्री
 श्री  एच०  एम०  पटेल):  (क)  शर  (ख)
 सरकारी  क्षेत्र  के  बैंकों  को  ऋण  देने  की  प्रक्रिया
 को  निरन्तर  समीक्षा  की  जाती  है  और  समय
 समय  पर  उसमें  संशोधन  किये  जाते  हैं  a
 प्राथमिकता  प्राप्त  क्षेत्र,  जिसमें  कृषि,  छोटे
 पैमाने  के  उद्योग,  परिवहन  संचालक,  व्याव-
 सायिक  झौर  स्वयं  नियोजित  व्यक्ति,  खुदारा
 व्यापार,  छोटे  व्यवसाय  शरीर  शिक्षा  शामिल
 है,  के  छोटे  ऋणकर्ताग्रों  को ऋण  मंजर  करने
 की  प्रक्रिया  को  सरल  शौर  कारगर  बनाने  के
 लिए  सरकारी  क्षेत्र  के  बैंकों  ने  निम्नलिखित
 उपाय  किये  हैं:--

 (i)  waar  पत्नों  का  सरलीकरण  तथा
 उन्हें  क्षेत्रीय  भाषायओों  मे  उपलब्ध
 कराता;

 (2)  श्रावेदन  पत्र  को  भरने  में  बैक  कर्म-
 चारियों  द्वारा  ऋणकर्ता  को  सहायता;

 (3)  ऋण  प्रावेदन  पन्नों  के  त्वरित  मृल्यांकन
 के  लिए  आवश्यक  तकनीकी  प्रौर  अन्य
 विशेष  ज्ञात  वाले  बैंक  कर्मचारियों  की
 उचित  स्तर  पर  बद्धि;

 (4)  बैंक  ऋणों  के  अलावा  छोटे  उद्यम-
 कर्वाओ्रों  के  मार्गदर्श  के  लिए  ग्रथवा
 वित्तीय  प्ौर  प्रबन्ध  सहायता  सहित
 पैकेज  सेवाशों  की  व्यवस्था  के  लिए
 चुनी  हुई  शाखाओं  में  परामर्श  सेवानों
 की  व्यवस्था;

 (5)  ऋण  मंजूर  करने  के  लिए  क्षेत्रीय
 शाखा  भ्रधिकारियों  को  भ्रधिक  शक्तियों
 का  प्रत्यायोजन  |
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 Imported  rapeseed  oil  salp  racket  in
 Delhi  and  other  parts  in  the  country

 874.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  imported  rapeseed  oil
 sales  racket  have  been  unearthed  in
 the  capital  and  in  some  other  places  in
 the  country;  and

 (b)  if  so,  the  modus  operandi  of
 this  fraud  by  the  traders?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHAN  KUMAR
 GOYAL):  (a)  and  (b).  Complaints
 received  by  the  Delhi  Administration
 and  other  State  Governments  are
 looked  into  by  the  concerned  authori.
 ties  and  appropriate  action  taken  in
 accordance  with  the  provisions  of  the
 relevant  pieces  of  legislation  like  the
 Essential  Commodities  Act,  any  orders
 issued  thereunder,  Prevention  of  Food
 Adulteration  Act  and  the  like.

 Submission  of  report  of  Bhoothalin-
 gam  Commission

 875.  SHRI  MANI  RAM  BAGRI;
 SHRI  K,  A.  RAJAN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Bhoothalingam
 Commission  will  look  into  the  wages,
 dearness  allowance,  house  rent  allow-
 ance,  C.C.A.  and  other  allowances  ad-
 missible  in  public  and  private  sectors;

 (b)  whether  the  Commission  will
 also  look  into  the  wages  of  agricul-
 tural  labour;  and

 (c)  the  time  by  which  the  report
 will  be  submitted  to  Government  and
 the  terms  of  reference  of  the  Com-
 mission?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
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 H.  M.  PATEL):  (a)  The  Study  Group
 on  Wages,  Incomes  and  Prices  under
 the  Chairmanship  of  Shri  S,  Bhootha-
 lingam  will  look  into  different  compo-
 nents  of  wages.

 (b)  Yes,  Sir.
 (९)  The  Study  Group  will  submit

 its  :.:ort  within  six  months.
 The  Study  Group  will  prepare  a

 draft  policy  on  Wages,  Incomes  and
 Prices.  In  framing  thig  draft  policy,
 the  Study  Group  will  consider  the  fol-
 lowing  issues:—

 (i)  What  should  be  the  minimum
 wage  and  what  should  be  the  norms
 with  reference  to  which  the  minimum
 wage  should  be  «determined.

 uli)  Whether  the  minimum  wage
 should  be  uniform  or  could  be  dif-

 ferent  as  between—

 (a)  Agriculture,  Industry  and
 Services,

 (b)  Organise]  und  Unorganised
 Sectors,

 (c)  Urban  and  Rural  Sectors,
 (d)  Between  different  States,

 regions,
 (e)  Between  different  employers

 in  the  organised  sector.

 (iu)  What  should  be  the  rele-
 vant  criteria  for  determining  the
 diflereutials  between  minimum  wage
 and  maximum  wage  and  whether  the
 ratio  between  minimum-maximum
 wages  should  be  uniform,  or  could
 be  different  in  the  sectors  referred
 to  in  (ii)  above.

 (iv)  What  should  be  the  criteria
 for  determining  maximum  income
 und  what  relationship  should  exist
 between  maximum  income  and
 maximum  wages.

 (v)  What  should  be  the  Hnkage
 between  wages,  incomes  and  prices.
 and  to  review  in  this  connection  the
 existing  arrangements  for  regula-
 tion  of  dearness  allowance  in  pri-
 vate  and  Public  sectors.
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 (vi)  What  fiscal,  economic  and
 other  policies  should  be  adopted  for
 achieving  objectives  of  the  proposed
 policy  on  wages,  incomes  and  prices.

 (vii)  Whether  any  legislative
 changes  would  be  required  for  im-
 plementing  the  proposed  policy  on
 wages,  incomes  and  prices.

 Availability  of  rapeseed  oil  at  rea.
 sonable  prices

 876.  SHRI  SHAMBHU  NATH
 CHATURVEDI:  Will  the  Minister  of
 COMMERCE  AND  CIVIL  SUPPLIES
 AND  COOPERATION  be  pieased  to
 state:

 (a)  whether  Government  are  aware
 that  rapeseed  oil  which  was  imported
 and  was  to  be  sold  at  Rs.  7.50  per
 knlogram  is  by  and  large  mixed  with
 mustard  oil  and  sold  at  Rs.  3  to  4
 per  kilogram;  and

 hy  if  so,  the  steps  Government
 have  taken  or  propose  to  take  to  stop
 such  malpractices  and  make  it  avail-
 able  to  the  public  at  its  declared
 price?

 THE  MINISTER  OF  STATE  IN  THE
 MINISIRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHAN  KEKUMAR
 GOYAL)  Ga  and  (9).  No  —  spectiic
 complaints  of  adulteration  of  impor-
 ted  roneseed  onl  with  mustard  oil
 have  neen  received  However,  some
 reports  to  this  effect  have  appeared  in
 some  newspapers  and  the  State  Gov-
 ernments  have  been  advised  to  check
 such  malpractices,  if  any,  under  the
 Piovisions  of  the  relevant  pieces  of
 legislation  like  the  Essential  Com-
 Modities  Act  and  any  orders  issued
 thereunder,  Preventation  of  Food  Adul-
 teration  Act  and  the  like.

 भारत  को  पूरोपीय  al  का  ऋण

 877.  श्री  सुशील  कुमार  धारा  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  अगस्त,  i977  3  पअ्षंतर्राष्ट्रीय
 पूजी  बेह  में  भारत  के  शामिल  होने  के  बाद
 भारत  को  जिस  5  करोड़  डालर  के  य्रोपीय
 सुद्रा  ऋण  की  पेशकश  की  गई  भी  वह  उसे
 कब  तक  उपलब्ध  हो  जायेगा;

 (ख)  यह  ऋण  किस  प्रयोजन  के  लिये
 उपयोग  में  लाया  जायेगा;

 (ग)  ब्याज  की  दर  में  भारत  को  कितनी

 रियायत  ककी  पेशकश  की  गई  है;

 (घ)  कया  ऐसे  ऋण  भविष्य  में  शझन्प
 विकासशील  देशो  को  भी  दिये  जाने  की  झाशा

 है।  और

 (ड)  इस  ऋण  की  शत्  विश्व  बैंक  की

 शर्तों  की  तुलना  मे  कैसी  है  ?

 बिल  तथा  राजस्थ  और  बेकिंग  मंत्री

 (श्रो  एच०  एम०  पटेल)  :  (क)  तेल  शौर

 प्राकृतिक  गैस  आयोग  ने  7  नवम्बर,  977

 को  झन्तर्राष्ट्रीय  बैंकों  क ेएक  सिडिकेट  के  साथ

 5  करोड़  श्रमरीकी  डालर  के  लिए  एक

 ऋण  करार  निष्पन्न  किया  :  ऋण  के  अंतर्गत

 रकम  की  निकासी  तत्काल  शुरू  की  जा  सकती

 हैँ  1

 (ख)  इस  ऋण  का  उपयोग  बम्बई  हाई
 के  विकास  के  लिए  किया  जाएगा  I

 (ग)  और  (ड),  यह  ऋण  7  वर्ष  की

 भ्रवधि  के  लिए  होगा  जिसमें  3  वर्ष की
 रियायतों  ग्रवधि  शामिल  है।  इसके  ब्याज  की

 दर  लन्दन  इंटर  बैंक  द्वारा  प्रस्तुत  दर  से  7

 प्रतिशत  ऊपर  होगी  ।  इन  शर्तों  को  भारत

 के  लिये  प्रत्यन्त  लाभप्रद  माना  गया  है।

 दूसरी  झोर  विश्व  बैक  के  ऋण  भामतौर
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 पर  20  वर्ष  की  अवधि  के  लिए
 होते  हैं  पौर  इस  समय  उनके  ब्याज की की  दर
 7.9 9  प्रतिशत  है  ।

 (घ)  इस  विधय  मे  हमारे  पास  कोई
 सूचना  नहीं है  ।

 Steps  taken  to  attract  community
 savings  Into  bank  deposits

 878  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state  the  steps  being  taken
 to  attract  more  community  savings into  bank  deposits  and  deploy  reso-
 urees  judiciously  for  productive  pur-
 poses?

 THE  MINISI|ER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 मी,  M.  PATEI,):  Some  of  the  steps
 that  banks  are  taking  to  attract  more
 community  savings  in  the  form  of
 bank  deposits  are  branch  expansion
 in  areas  not  adequately  served  by  the
 banking  system  or  having  large  de-
 posit  potential;  formulation  of  special
 deposit  schemes  to  meet  the  require-
 ments  of  diverse  types  of  depositors;
 organisation  of  special  publicity  cam-
 paigns  for  deposit  mobilisation,  for-
 mulation  of  performance  budgets  for
 branches  taking  into  account  the  de-
 posit  potential  of  the  area  of  their
 operation  and  provision  of  incentives
 to  the  staff.

 To  ensure  that  the  direction  and
 guantum  of  credit  extended  by  them
 accord  with  the  overall  pmorities  laid
 down  by  the  Reserve  Bank,  banks  are
 increasingly  resorting  to  credit  plan-
 ning  for  achieving  increased  invest-
 ment  and  production  in  specific  sectors
 and  augmenting  supplies  of  essential
 consumer  goods.  Banks  have  evolv-
 ed  procedures  for  proper  assessment
 of  credit  proposals  to  ensure  that  they
 are  necd-based  and  also  for  post-san-
 ction  supervision  to  see  that  credit  is
 utilised  by  the  borrowers  for  the  pur-
 poses  for  which  it  has  been  sanction-
 ed.  To  encourage  small  productive
 ventures,  banks  are  devoting  special
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 attention  to  the  needs  of  small  bor-
 rowers  in  the  hitherlo  neglected
 sectors.

 Taking  into  account  the  primacy  of
 the  rural  areas  in  our  scheme  of
 development,  banks  have  also  been
 advised  to  endeavour  to  enlarge  credit
 assistance  in  the  rural  areas.

 सुलतानगंज  के  लिये  विमान  सेवा

 879.  To  रामजी  सिह  :  क्या

 पर्यटेनः।  और  नागर  विमानन  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  इस  तथ्य  के  बावजूद  कि

 सुलतानगंज  एक  डिविजनल  मुख्यालय  होने
 तथा  वहां  विश्ववित्रालय  का  कार्यालय  होने
 के  साथ  वहां  भागलपुर  में  विक्रमाणिला,
 प्राचीन  मंदराचल,  अम्पापुरी,  कर्णगढ़  तथा
 प्रजोनीनाथ  जैसे  ऐतिहासिक  महत्व  के

 दर्जन  से  भी  भ्रधिक  स्थान  हैं,  उस  क्षेत्र  की

 सेवा  के  लिये  कोई  बिमान  सेवा  झारम्भ  नहीं
 की  गई  है;

 (@)  क्या  नागर  विमानन  विभाग
 का

 विचार  प्रयोग  के  झाधार  पर  कम  से  कम

 सप्ताह  में  तीन  बार  एक  विमान  सेवा
 ग्रारम्भ  करने  का  है;  और

 (ग)  यदि  हा,  तो  यह  सेवा  कब  झारम्भ

 हो  जाने  की  संभावना  है  ?

 बदटन  और  सागर  विमानन  संत्री

 ्  पुरुषोशम  कौशिक  :  (क )  से(ग).  1973
 में  इंडियन  एयरलाइंज  द्वारा  किये  गये  एक
 यातायात  सम्भाव्यता-ब-भाधिक  व्यवहायंता
 सर्वेक्षण  से  पता  चला  कि  भागलपुर  के  लिए

 एक  विमान  सेवा  चालू  करना  उनके  लिए
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 बहुत  ही  प्रलाभकारी  होगा  ।  अत  निकट
 भविष्य  में  भागलपुर  को  हुगाई  सेवा  से  जोडने
 की  इंडियन  एयरलाइस  को  कोई  योजना
 नही  है  ।

 सुलतानगज  के  लिए  विमान  सेवा  चालू
 करना  सम्भव  नही  है।  क्योकि  वहा  कोई  विमान
 क्षेत्रही  नहीं  है  ।  इस  क्षेत्र  की  प्रावश्यकता
 पूर्ति  पटना  हवाई  भ्रष्टे  द्वारा  की  जाती  है  जहा
 से  हो  कर  इडियन  एयरलाइन्स  दैनिक  विमान
 सबा  परिचालित  कर  रही  है  1

 Indian  Pavilions  at  International
 Trade  Fair  abroad

 १80  SHRI  M  A  HANNAN  ALIIAJ
 Wil  the  Mimster  of  COMMERCF  AND

 IVIL  SUPPIIES  A  2  COOPERA
 TON  be  pleased  jo  st  u

 (a)  what  is  the  procedure  of  getting
 Indian  Pavilions  erected  at  Interna
 tional  Trade  Tairs  abroad,

 ‘h)  3  the  procedure  fool  proof,  and

 (c)  whethe:  those  structures  ae
 wctioned  after  the  fairs  or  the  money
 just  goes  ww  te  once  the  fair  is  over?

 IHE  MINISTER  OF  STATE  IN
 nr  MINISTRY  OF  COMMERCE  AND
 (IVIL  SUPPLIES  AND  COOPERA
 TION  (SURI  KRISHAN  KUMAR
 GOYAL)  (a)  to  (c)  Hor  erection
 Pavitons  at  anternational  trade  fairs
 ibroad  the  designs  of  the  pavilion  or

 of  modifications/rennovations  where
 be  building  is  already  in  existence

 md  internal  fixtures  of  platforms/
 Pops  and  electrification  and  basic  lay out  of  display  are  prepared  by  the
 Technical  Division  of  the  Trade  Fair
 Authority  of  India  (an  undertaking  of
 the  Ministry  of  Commerce  and  Civil
 Supplies  and  Cooperation)

 The  drawings  prepared  by  the  Trade
 Far  Authority  are  supphed  to  the
 concerned  Indian  Missions  abroad  or  a

 senior  officer  is  sent  from  here  who,
 in  keeping  with  the  laid-down  proce
 dure  of  calling  for  tenders  on  the
 basis  of  the  drawings,  call  for  bids
 from  well-established  contractors  for
 execution  of  the  job  After  negotia-
 tions  with  the  lowest  bidder  in  an
 effort  to  further  cut  down  the  bid
 the  contract  is  awarded

 In  case  where  an  exclusive  Indian
 Exhibition  or  a  large  scale  participa
 tion  35  to  be  arranged  o:  where  faci
 lities  for  construction/erection  are
 meagre  ७  semo:  officer  of  the  Trade
 T  r  Authority  is  sent  to  the  venue  of
 the  fair  for  advance  plimning  suffici
 ently  im  advance  for  on  th  snrf  ise
 essment  of  the  tacilitses  available
 Basing  on  his  assessme:  t  further  ac
 tion  is  taken  for  providing  requ:  ile
 assistance  from  India

 The  procedure
 found  «it  sfutory

 adopted  has  been

 At  International  Fairs  wherever  we
 have  built  our  own  pavilions  the  st-
 ruclures  remain  our  own  property  and
 we  use  them  whenever  we  participate
 At  regular  and  establishei  fair,  us
 ually  we  hire  only  covered  space  and
 to  achieve  the  twin  purpose  of  cutting
 down  the  costs  ind  avoiding  heavy
 dismantling  costs  we  call  fo.  quota
 tions  for  intcrnal  fiatures  platforms/
 bases/electnflcation  etc  from  contract
 on  the  basis  thit  the  materia]  would
 remain  their  property

 वर्ष  976-77  के  दौरान  खाद्य  तेलों  के
 श्ायात  के  लिये  लाइसेंस

 83i  श्री  सुभाष  श्राहुजा  क्‍या
 वाणिज्य  तथा  तागरिक  मति  और  सहकारिता
 मत्ती  यह  बताने  की  कृपा  करेगे  कि

 (क)  वर्ष  i976-77  में  खाद्य  तेला
 के  झायात  के  लिये  कितने  मल्य  के  लाइसेस

 जारी  किये  ये,
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 (a)  इस  अवधि  में  कितने  मूल्य  के

 खाद्य  तेलों  का  यात  किया  गया;  भौर

 (ग)  शेष  तेल  का  झायात  7  करने  के

 या  कारण  हैं  ?

 वाणिज्य  तथा  सागरिक  पूति  जौर  सह-

 कारिता  मंत्रालय  में  राज्य  मंत्री  (भी  कृष्ण

 कुमार  गोयल)  :

 (क)  788  करोड़ रु०
 |

 (ख)  82  करोड़र०।

 (ग)  झायात  लाइसेसो  के  झाधार  पर

 ग्रायात  सम्बन्धित  लाइसेस  की  बँधता  अवधि

 के  भीतर  एक  समयावधि  में  किये  जाते  है  ।

 i976-77  में  जारी  किये  गये  भ्रधिकांश

 लाइसेसों  का  उपयोग  सम्भवतः  मार्च,  “77

 तक  न  किया  गया  हो  क्योंकि  खाद्य  तेलों  के

 लिये  ग्रधिकांश  लाइसेस  फरवरी-मार्च,  “77

 के  दौरान  दिये  गये  थे  ।

 बिहार  के  नालन्वा  जिले  में  शिक्षित  बेरोजगारों
 को  राष्ट्रीयकृत  बेंकों  द्वारा  ऋण

 882.  श्री  बीरिखं  प्रसाद  :  क्‍या  वित्त

 मत्नी यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  राष्ट्रीयकृत  बैंको  द्वारा

 शिक्षित  बेरोजगारों  भौर  समाज  के  निम्न

 दर्गों  को  दिये  जाने  वाली  ऋण  सम्बन्धी  नीति

 समाप्त  कर  दी  गई  है,  यदि  हां,  तो  इसके  बया

 कारण  हैं;

 (ख)  बिहार  राज्य  में  नालन्दा  जिले
 के  दराष्ट्रीयकृरत  बैंकों  ते  शिक्षित  बेरोजगारों
 पौर  समाज  के  निम्न  वर्गों  को  दिये  जाते  वाले

 ऋण  वस्तुतः  रोक  दिये  हैं  भौर  इन  बैंकों  द्वारा
 मतमाने  ढंग  से  ऋण  दिये  जाते  हैं  जिससे  वहां
 भ्रष्टाचार  को  बढ़ावा  मिल  रहा  है;  और

 (ग)  क्‍या  सरकार  का  विचार  इस
 मामले  में  जांच  करने  भौर  उचित  कार्यवाही
 करने  का  है  ?

 विस  तथा  राजस्व  शौर  बेकिंग  मंत्री

 धी  एच०  एम०  पटेल]:  (क)  जो,

 नहीं  i

 (ख)  और  (ग).  सरकारी  क्षेत्र  के  बैक

 शिक्षित  बेरोजगारों  शौर  समाज  के  कमजोर

 वर्गों  को  प्राथमिकता  के  श्राधार  पर  ऋण

 प्रदान  कर  रहे  है  1

 बिहार  राज्य  के  बारे  में  निम्नलिखित

 श्राकई़  प्रकट  करते  हैं  कि  पांच  लाख  व्यक्तियों

 के  लिये  रोजगार  कार्यक्रम/रोजगार  प्रोत्साहन

 कार्यक्रम  के  झन्तर्गत  खातों  की  संख्या  भौर

 उन  खातों  में  बकाया  राशि  दिसम्बर,  2975

 शौर  विसम्बर,  976  के  बीच  बढ़कर

 r2h  गुना  से  भ्रधिक  हो  गई  है।  व्यवसाधिक

 शर  स्वानियोजित  व्यक्तियों  के  विषय  में

 भी  इसी  प्रवधि  में  खातों  की  संख्या  a

 गुना  बढ़  गई  है  भ्ौर  उत्तें  बकाया  राशि

 लगभग  2  गुना  हो  गई  है  |
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 बिहार  राज्य  में  ऋण**

 दिसम्बर,  975  दिसम्बर,  976

 खातों  की  7  बकाया  राशि  बातों  की  बकाया  रा्ि
 संख्या  (लाखरू०  में)  संख्या  (लाख ee  में)

 (क)  5  लाख  व्यक्तियों  के  लिये  रोज-
 गार  कार्यक्रम  रोजगार  प्रोत्साहन
 कार्यक्रम के  कन्तर्गत  ऋण  4386"  396.9  10127"  0i8.3

 (a)  व्यवस्ाथिक  और  स्वनियोजित
 व्यक्ति  7382  i3i.4  i8005  223.5

 +स्वीकृत  झावेदत  पत्रों  को  संख्या
 ** अनन्तिम

 तालन्दा  जिले  मे  राष्ट्रीयक्ृत  बैंकों  द्वारा
 ऋण  स्वीकार  करने  में  भ्रष्टाचार  का  कोई
 भी  मामला  सरकार  के  ध्यान  में  नहीं  लाया
 गया  है।  जब  बौर  जसे  ही  विशिष्ट  मामलों  की
 सूचना  मिलती  है  नकी  जांच  की  जाती  हैं
 झोर  हर  मामले  के  गृणावगण  के  श्राधार  १र
 समचित  कार्यवाही  की  जातो  है  1

 Development  of  Tourism  in  Gujarat

 883.  SURI  AHMED  M.  PATEL:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  the  amount  earmarked  for  deve-
 lopment  of  tourism  in  the  State  of

 eet
 in  the  years  ‘1975-76  and  ‘1976~

 है  3

 (b)  the  amount  spent  during  that
 Period  with  details;  and

 (९)  the  amount  sanctioned  for  the
 year  ‘1977-787

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT TAM  KAUSHIK):  (a);  The  Central
 Department  of  Tourism  had  provided

 Rs.  |  lakh  and  Rs.  8.49  lakhs  for  touri-
 sm  schemes  in  the  State  of  Gujarat for  the  years  1975-76  and  1976-77  res-
 pectively.

 (b)  In  the  year  ‘1975-76  a  sum  of
 Rs.  54,176/-  was  utilised  for  construc-
 tion  of  a  forest  lodge  at  Sasaangir
 (lion  Sanctuary);  in  the  year  ‘1976-77
 a  further  sum  of  Rs.  3,37,809  was  spent
 on  the  construction  and  furnishings
 of  this  forest  lodge.

 (c)  An  additional  expenditure  of  Rs.
 6.59  lakhs  is  anticipated  during  1977
 78  for  the  completion  of  this  forest
 lodge.

 उचित  वर  की  बुकानों  हारा  ग्रामीणों  को  मेवा
 तथा  सूजो  को  सप्लाई  न  किया  जाना

 884.  भी  युवराज  :  क्‍या  भाणिज्य
 तथा  तागरिक  पति  भौर  सहकारिता
 मंत्री यह  बताने  की  श्पा  करेंगे  कि  :

 (क)  क्‍या  ग्रामीण  क्षेत्रों  में  स्थित
 उचित  दर  की  दुकानें  ग्रामीणों  को  मैदा  तथा
 सूजी  की  सप्लाई  तहीं  करती  हैं;
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 (ख)  कया  वर्ष  975  तथा  976
 में  अरहर  तथा  मग  जैसी  दाले  और  सरसो
 का  तेल  क्रमश  2  50  पैसे  भौर  7  या  8  रुपये
 प्रति  किलो  खुने  बाजार  मं  बिकती  थी

 (ग)  क्‍या  सरकार  वा  विचार  ग्रामीण
 क्षेत्रों  म  निर्धनता  को  ध्यान  मे  रणकर  दाने
 तथा  सरसा  का  तल  अथवा  रेप  सीई  झआयल
 को  नियव्रित  सस्ते  दामों  पर  साला  करन
 के  प्रबध  करन  फा  है  और

 (घ)  यादि  उपरातता  (ग  (  )  कसा
 (ग)  भागा  का  उत्तर  स्वीकारात्मक  ह  ता
 ग्रामीणों  का  दाल  तथा  लग  की  सालाई  सम्प
 दामा  पर  कब  तक  यर  दी  जापगी ह

 वाणिज्य  तया  नागरिक  बूतति  झर  सह-
 कारिता  मत्रालय  में  राज्य  मत्रो  श्नो  फृष्ण
 कुमार  गोपल)  (कक)  गेह  ?  ब्रासानी  से
 उपलब्ध  होन  तथा  30  नवग्बर  976  से
 गेहू  से  वनी  बस्तुझो  पर  से  मूल्य  नियत्रण  हटा
 लिय  जाने  प  परिणामस्वरूप  गैदा  और  सूजी
 खले  बाजार  मे  पश्रासानी  से  उपतत्ध  ?  ।

 (ख)  वर्ष  975  7  चत  कन्दरा  7
 अरहर  वी  दात  |  खुदरा  मूल्य  2  50  Fo
 प्रति  किलोग्राम  से  2  60₹  प्रति  क्जिाप्रिम
 के  बीच  थे  झौर  वर्ष  i976  मर  युदरा
 मूल्य  2  0  ह्  प्रति  किलोग्राम  से  2  60
 द. ठ  प्रति  फ्लोग्राम  प्रीच  रहे  ।  संग
 खुदरा  मूल्य  975  मे  2  80  २०  प्रति
 क्लिोग्रांम  शौर  3  60  To  प्रति  क्लिोग्राम
 +  बीच  रहे  जबकि  वर्ष  976  7  इसके
 मूल्य  2  50  रु०  प्रति  किलोग्राम  से  2  80
 कठ  प्रति  कि०  ग्रा०  क  बीच  थे  |  वर्ष  975
 में  सरसो  के  तल  मे  खुदरा  मूल्य  5  80  ०
 प्रति  किलोग्राम  से  8  00  m0  प्रति  क्लोग्राम
 के  बीच  थे  और  वर्ष  i976  म  इसके  मल्य

 5  20  to  प्रति  किलोग्राम  से  9  60  रु०
 श्र्ति  किण  ग्रा०  के  बीच  रहें  ।
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 (ग)  भौर  (घ)  इस  समय  इस  मामले
 पर  सरकार  सक्रियता  से  विचार  कर  रही  है  ।

 Daily  Boeing  Service  between  Caleutta
 and  Agartala

 885  SHRI  SOMNAITH  CHAILTER
 TEE  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  puieased
 io  state

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  demind
 made  by  several  organisations  of  Tri-
 puia  for  the  resumption  of  Daily  Bce
 ing  Sevire  between  Caleuti  and
 Agartala  and

 (9)  ४  so  reaction  of  Government
 thereto?

 THE  MINISTFR  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURL  507
 TAM  KAUSHIK)  (a)  and  (b)  Yes
 Sir  Indian  Air  lincs  vropose  to  re
 sume  the  daly  Boeing-737  air  service
 helween  Calcutta  and  Agartala  after
 the  three  new  Bocing  777  aircraft  are
 put  into  operation

 Completion  of  Puri  Konark  Eoad  on
 Sea  Beach

 887  SHRI  PADMACHARAN  SAM-
 ANTASINHFRA  Will  the  Minisier  of
 TOURISM  AND  CIVIT  AVIATION  he

 pleated  to  state

 (a)  whether  the  Pur:  Konargx  [oad
 on  sea  beack  has  been  completed

 (b)  7  not  what  ७  the  cause  of  de-
 lay  and  what  i  its  present  pio  ics
 and

 (c)  when  i-  it  going  to  be  compict-
 ed?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT
 TAM  KAUSHIK)  (a)  Ne  Sir

 (b)  Due  to  constraint  on  resources
 the  planning  Commission  advised  the
 State  Government  to  concentrate  en
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 road  projects  already  in  progress  dur-
 ing  the  Fifth  plan  period.

 (c)  Depends  on  availability  of  tunds
 and  priorities  assigned  in  the  Sixth
 Plan  period.

 Seizures  made  during  Emergency  from
 Jaipur  and  Gwalior  Palaces

 888.  SHRI  HARI  VISHNU  KA-
 MATH:  Will  the  Minister  of  FINANCE
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  6384  on  Sth
 August,  977  regarding  treasure  un-
 earthed  in  Jaigarh  Fort  and  state:

 (a)  whether  the  adjudication  pro-
 ceeding  in  respect  of  seizures  made
 during  the  Emergency  period  from
 Jaipur  and  Gwalior  palaces  have  been
 completed;  and

 (b)  if  so,  the  outcome’  thereof?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  and  (b).  Adjudi-
 cation  proceedings  under  Gold  (Con-
 trol)  Act  in  respect  of  seizures  from
 Jaipur  and  Gwalior  Palces  during  the
 Emergency  are  still  in  progress.

 Recrt  tmen!  in  Marine  Products  Ex-
 port  Develojwment  Authority

 889.  SHRI  B  LAK  RAM:  Will  the
 Mini.  er  of  COMMERCE  AND  CIVIL
 SUPPL  ES  AND  COOPERATION
 be  pleased  to  state:

 (a)  whether  a  number  of  over-aged
 and  unqualified  persons  were  recruit-
 ed  in  the  Marine  Products  Export
 Development  Authority;

 (b)  whether  a  review  of  all  the
 appointments  made  from  ist  Septem-
 ber.  972  to  3lst  August,  977  with
 reference  to  age  qualifications  and  ex-
 perience  will  be  undertaken  to  locate
 the  irregularities;

 (c)  whether  it  is  a  fact  that  all  ir-
 regularities  were  covered  by  conduct-
 ing  a  so-called  management  test  by
 the  School  of  Management  Studies;
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 (d)  whether  certain  selected  SSLC
 Candidates  were  allowed  to  appear
 alongwith  Graduates  and  Post-grudu.
 ates  for  Senior  Clerks  Test;  and

 (e)  whether  test  papers  of  the  can-
 didates  wiil  be  scrutinised  to  locate
 the  malpractices?

 THE  MINISTER  OF  STATE  IN  THE
 MI  ISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  to  (e).  An  enquiry  is
 being  made  into  recruitments  made
 in  Marine  Products  Export  Develcp-
 ment  Authority  since  -9-l972  and
 based  on  the  findings  a  reply  to  the
 question  will  be  placed  on  the  Table
 of  the  House.

 Metal  Detector  for  International
 Flights  at  Bombay

 890.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  TOURISM  A  D
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  five  Japanese  passen-
 gers  who  boarded  a  JAL  aircraft  in
 Bombay  recently,  subsequently  hija
 ked  the  same;

 (b)  whe-her  ol  that  occasion  there
 Was  no  security  check  at  Bombay  Air-
 port  at  all;  and

 (c)  whether  on  international  flights
 there  is  no  meta]  detector  used  at
 Bombay,  though  Airport  authorities
 have  often  been  alerted  to  the  pre-
 sence  of  so-called  Japanese  Red  Army
 men  time  and  again?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURSHOT-
 TAM  KAUSHIK):  (a)  Full  facts  about
 the  hijacking  are  not  yet  available
 as  the  matter  is  still  under  investiga-
 tion.

 (b)  Security  Check  was  conducted
 at  Bombay  Airport.

 (c)  On  28th  September,  1977,  the
 date  of  hijacking,  there  was  no  door
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 tyne  metal  detector  on  the  internation-
 al  gide  at  Bombay  Airport.  However,
 two  hand-held  metal  detectors  which
 serve  the  same  purpose  were  in  fact,
 being  used.

 Arrests  under  COFEPOSA  by  Customs
 and  Enforcement  Directorate

 g9..  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Government  have  ai-
 lowed  the  Custom;  and  Enforcement
 Directorate  to  make  fresh  arrests
 under  the  Conservation  of  Foreign
 Exchange  ang  Prevention  of  Smugg-
 ling  Activities  Act;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  number  of  fresh  arres's
 made  thereunder?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  HBANKING  (SHRI
 H.  M.  PATEL):  (a)  and  (b).  Deten-
 tions  under  the  Conservation  of  For-
 eign  Exchange  and  Prevention  of
 Smuggling  Activities  Act,  I974  are
 ordered  by  the  Central  Government
 and  the  State  Government/Union
 Territories  and  their  empowered  offi-
 cers  and  not  by  the  Customs  and  En-
 forcement  Directorate.  Detentions
 under  the  provisions  of  the  said  Act
 are  made  on  a  selective  basis  against
 organised  or  habitual  smugglers  and
 foreign  exchange  rackcteers.

 (९)  64  persons  have  been  detained
 under  the  Conservation  of  Foreign  Ex-
 change  and  Prevention  of  Smuggling
 Activities  Act,  974  out  of  86  orders
 of  detention  issued  during  21.3-1977,  to
 i--977.

 Foreign  Exchange  clearance  obtained
 by  Air  France  in  India  from  Reserve

 Bank  of  India

 892.  SHRI  RAM  DHARI  SHASTRI:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:
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 (a)  whether  Air  France  in  India  is
 invariably  issuing  alr  tickets  to
 Passengers  in  duplicate  from  various
 stations  in  India;

 (b)  whether  in  this  process  they
 are  obtaining  the  clearance  of  Reserve
 Bank  for  obtaining  foreign  exchange
 on  original  ticket  as  well  as  on  dupli-
 cate  in  fraudulent  manners  and  foreign
 exchange  of  lakhs  of  rupees  is  being
 drained  away  from  India  every  month;
 and

 (०)  if  so,  the  loss  of  foreign  cx-
 change  so  far  and  the  measures  Gov-
 ernment  propose  to  take  to  check  the
 fraudulent  activities  of  Air  Fiance  in
 future?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SITRI
 H  OM.  PATEL):  (a)  and  (8).  No  in-
 stance  of  Air  France  in  India  issuing
 air  tickets  in  duplicate  to  passengers
 from  various  stations  in  India  has
 come  to  the  notice  of  Government
 The  procedure  followed  by  the  Reserve
 Bank  for  according  permission  to  re.
 mit  surplus  passage  earnings  is  that
 airlines  have  to  submit  an  application
 to  the  Reserve  Bank  of  India  in  res-
 pect  of  tickets  issued  against  payment
 in  rupees  in  India,  The  lollowing
 documents  are  required  to  he  supplied
 by  the  airline  with  their  anplication:—

 Gi)  'P'  form/FTS  form  approved
 hy  the  Reserve  Bank  of  India.

 (ii)  Details  of  permits  issued  by
 the  Reserve  Bank  of  India  releasing
 foreign  exchange  for  various  pur-
 poses  such  as  business  travel/studies
 etc.

 (iii)  Dummy  ‘PF’  formg  where  air-
 lines  have  necessary  authority  to
 book  passages  without  obtaining  Re-
 serve  Bank's  approval.

 Application  for  remittances  of  sur
 Plus  passage  collections  are  consider-
 ed  on  the  basis  of  bookings  undertaken
 at  the  initial  point  of  embarkation  and
 documents  mentioned  above  submitted
 along  with  the  application.  Accord-
 ing  to  the  Reserve  Bank  the  above
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 procedure  leaves  no  scope  for  fraudu-
 lent  practices  of  claiming  double  pay-
 ment  by  issuing  tickets  in  duplicate.

 (९)  Does  not  arise.

 Central  help  to  States  to  close
 Resources  Gap

 893  SHRI  PRASANNBHAI  MEHT.\:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  decided  to  help  the  States
 to  close  resources  gap;

 (9)  if  so,  the  main  features  of  the
 proposed  scheme;

 te)  to  what  extent  the  Centre  huve
 agreed  to  meet  this  gap;  and

 (d)  how  the  States  will  meet  the
 reat  of  it?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 f  M.  PALEL)  (a)  to  (a).  Shot
 fall  in  mobilisation  of  aduitional  re-
 soures  and  erosion  of  resources  duc  to
 tax  concessions,  relief  to  employees
 and  undertaking  of  additional  non-
 Plan  financial  liabilities  by  the  States,
 alter  finalisation  of  the  Annual  Plan
 tor  I977-78  have  resulted  in  substan.
 tial  gaps  in  resources  to  finance  State
 Plans.  fo  enable  the  States  to  main-
 tain  approved  Plan  outlays  and  keep
 up  the  tempo  of  development,  it  has
 been  decided  that  half  of  the  residual
 @ap  in  resources  should  be  covered
 by  additional  advance  Plan  assistance.
 lt  a8  expected  that  the  States  will  be
 able  to  cover  the  remaining  half  of  the
 Sap  in  resources  through  their  own
 efforts,  such  as  economy  in  non-Plan
 expenditure,  improvement  in  receipts,
 collection  of  aues,  ete.  The  position

 “देशी  निवेशों  को  उनकें  प्रवेश  के  समय

 is  proposed  to  be  reviewed  in  Decem-
 ber,  1977.

 बहुराष्ट्रीय  निगमों  हारा  भारत  के  बाहर
 घनराधि  भेजा  जाना

 894.  शी  विजय  कुमार  मल्होत्रा  :
 क्या  बित  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  श्रीमती  इंदिरा  गांधी  के  प्रधान
 मंत्रित्त  काल  में  बहुराष्ट्रीय  निगमों  हारा
 कितनी  धनर्राण  भारत  से  बाहर  भेंजों  गई;
 शौर

 (3)  इन  निगमा  हारा  ष््स  शोषण  को
 रोकने  के  लिय  सरबा7र  ने  क्या  कदम  उठाये
 2?

 चित  त्या  राजस्व  और  बेकिंग  मंत्री

 (श्री  एज०  एम०  पटेल):  (क)  एक  विवरण
 संलग्न  है  जिसमे  सबसे  हाल  की  उपलब्ध
 झवबधि  मे  विदेशी  कंपनियों  द्वारा  विदेशों  को
 भेजी  गईं  रकमो  के  बारे  में  सूचना  दी  गई  है  1

 (खि  गरकार  की  नीति  यह  है  कि

 नियमित  किया  जाए  ताकि  वे  शष्ट्रीय  हितों
 के  साधक  शौर  रक्षक  सिद्ध  हो  ।  विदेशी

 निवेश  की  झनमति  बेवल  उन  क्षेत्रों  मे  दी

 जाएगी  जिनके  लिए  श््ति  परिकृत  प्रौद्यो-

 गिकी  की  प्रावश्यकता  होगी  प्रथवा  उन

 उद्योगों  के  लिए  दी  जाएगी  जो  विशेष  रूप

 से  निर्यात-प्रधान  होंगे  ।  जब  विदेशी  निवेश

 की  भ्नुमति  दी  जाती  है  तो  चाल  मदों  धर

 विदेशों  को  रकम  भेजने  ते  ब्रधिकार  की  ग्रन-

 मति  देता  तथा  निवेश  समाप्त  करते  की

 स्थिति  मे  पूंजी  भी  स्वदेश  लौटाने  की  भ्रममति
 देना  जरूरी  होता  है  4
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 गैर-स  रकारो  क्षत्न  के  ढ्वारा  लाभों,  लाभांशों,  रायल्टियों  और  तकनीकी  जानकारी  की  फीसों  के  रूप  में

 विदेशों  को  भेजी  गई  रकमें

 (लाख  रुपए)

 तकनीकी

 र्त्ष  लाभ  लाभांश  रायल्टी  जानकारी

 की  फीस

 965—66  350  940  295  698

 966—67  l447  2877  53  043

 1967-68  595  3270  432  458

 1968-69  296  3025  478  797

 1969-70  272  34]  580  305

 1970-71  32  4348  523  2063

 1971-72  994  3887  586  396

 1972-73  554  3908  733  33

 1973-74  29  375]  62]  408

 1974-75  79  i846  S46  256

 975—-76  5]  498  227  58]

 (aia)

 fectfingi——oez  “मल्टिनेशन  4  तरपोरेशन”  की  कोई  ठीक  ठीक  परिभाषा  नहीं  की  गई

 इस  प्रश्त  के  प्रयोजन  के  लिए  भारत  में  कार्य  कर  रहीं  विदेशी  कंपनियों  के  वारे  में  सूचता  दी  गई  है  1
 ™~

 2.  भुगतान  शेष  के  आंकड़ों  से  उपलब्ध,  विदेशों  को  भेजी  गई  रकमों  के  संबंध  में  सबसे

 हाल  की  सूचना  अप्रैल-जून,  975की  अ्रवधि  की  है  ।  इसलिए  उस  अवधि  तक  की  सूचना  ही  दी  गई

 है  1

 चित्ति  मंत्रालय  हें  राजपत्रित  और  अराजपत्रित

 कमंचारियों  का  बर्खास्त  मुग्त्तितल  किया

 जाना

 895.  श्री  हुक्म  चस्द  कछवाय  :  क्‍या

 वित्त  मंत्री  यह  वत्तानें  की  कृपा  करेंगे  कि  :

 (क)  उनके  मंत्रालय  और  विभागों  में

 ऐसे  राजपत्रित  और  अराजपत्रित  कर्मचारियों

 की  संख्या  कितनी  है  जिनको  आपात  स्थिति

 के  दौरान  विभिन्‍न  शरोपों  पर  सेवा  से  बखोंस्त

 या  मुश्रतिता  किया  गया  था;

 (ख)  एसे  कर्मचारियों  की  संख्या

 कितनी  है  जिनको  इस  बीच  सेवा  में  वहाल
 किया  गया  है;  स्रौर

 (ग)  क्या  पिछले  वर्षों  की  तुलना  में

 उक्त  अवधि  में  बखस्त  अथवा  मुअत्तिल  किए

 गए  कर्मचारियों  की  संख्या  बहुंत  अधिक  थी

 और  यदि  हां,  तो  इसके  क्‍या  कारण  थे  ?

 वित्त  तथा  राजस्व  और  बेंकिंग  मंत्री

 (श्री  एच०  एम०  पटेल)  :  (क)  से  (ग).
 एक  विवरण-पत्न  सभा-पटल  पर  रख  दिया  गया

 है  जिसमें  वित्त  मंत्रालय  के  विभिन्न  विभागों

 के  सचिवालय  के  संबंध  में  सूचना  दी  भई  है।
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 चिवरण
 शक्रापातकाल  के.  कालम  ]से  2  «973-74%  =  1074-788
 दौरान  बरखास्त  तक  मे  उल्लिखित  दौरान  बरखात्त  दौरान  बरलास्त
 झथवा  निलंबित  कर्मचारियों  मेसे  भ्रयवा  निलंबित  अ्रथया  निलंबित
 किए  कर्मचारियों  3i-70-77a%  कर्मचारियों  की  कर्मचारियों  की

 की  सख्या  बहाल  किए  गए  संख्या  सख्या
 कर्मचारियों  की

 सख्या

 राज-  अराज-  'राज-  भ्राज-  राज-  पग्रराज-  राज-  अझराज-
 पचित  पत्रित  पत्नित  पत्नित  पत्नित  पत्नित  पत्नित  पत्षित

 रखास्त  2  2

 तलबित  .  !  —_  1  —_  3  —_

 we  —_  3  3  3

 उपर्युक्त  से  यह  देखने  मे  श्राएणा  कि

 (i)  प्रापातकाल  की  भ्रवधि  के  दौरान  जिन  कमंचारियों  को  बरजास्त  अथवा  निलबित  किया
 गया  उन  सभी  को  3i-0-77  तक  बहाल  कर  दिया  गया  है  I

 (ii)  श्रापातकाल  की  अवधि  के  दौरान  बरखास्त  झथवा  निलबित  किए  गए  कर्मचारियों  की
 सच्या  भ्रधिक  नही  है  ।

 भारत  के  रिजवं  बेक  द्वारा  बड़े-बड़े  सहकारी...  [सृविधाये  दी  जाये  ताकि  किसान  को  देश  मे
 बेकों  को  ऋण  खाद्यान्नो  वा  उत्पादन  बढाने  के  लिये  प्रोत्साहन

 मिले  ?
 896.  श्री  यमुना  प्रसाव  शास्त्री  “क्‍या

 मिले

 जित्त  मती  यह  बताने  की  कृपा  करेगे  कि  .

 बि)  क्या  भारत  का  रिजर्व  बैक  पार
 बर्ष  पूर्व,  श्रामीणों  को  देने  के  लिये  बड़े-बड़े
 सहयारी  बको  को  aaf2  प्रतिशत  की  ब्याज-
 दर  पर  ऋण  दिया  करता  था  परन्तु  इन  दिनो
 यह  ब्याज-दर  बढाकर  7  प्रतिशत  कर  दी  गई
 है  भ्लौर  किसानो  को  ये  ऋण  ब  5  प्रतिशत
 से  भी  भ्रधिक  व्याज-दर  पर  मिलते  है,  ग्रौर

 (a)  यदि  हा,  तो  कया  मतालय  का
 विचार  रिज  बेक  को  इस  भ्राशय  के  निदेश
 जारी  करने  का  है  कि  20  एकड  से  कम
 झ्रसिचित  भमि  वाले  किसानों  को  केवल
 22  प्रतिशत  की  व्याज-दर  पर  ऋण

 245  LS—s.

 fry  तथा  राजस्व  और  बेकिंग  संत्री
 भी  एच०  एस०  पटेल)  (क)  राज्य
 महकारी  बैंको  को  दिये  गये  ऋणों  पर  भार-
 तीय  ' रिज्ें  बैक  ट्वारा  लिए  जाने  वाले  ब्याज
 वी  दरे  भ्रल्पविधिक  डषिक  प्रयोजनों  के  लिए
 निर्धारित  बैक  दर  से  2  प्रतिणत  कम  है
 पौर  मध्यावधिक  क़ृषिक  प्रयोजनों  के  लिए
 निर्धारित  सैक  दर  ai—/2  प्रतिशत  कम  है  ।
 तदनसार,  हषिक  प्रयोजनो  बे  लिए  प्रल्पविधिक
 ऋणो  पर  ब्यात्र  की  दर  8  जनवरी,  97]
 तक  4  प्रतिशत,  30  मई,  1973  तक  5
 प्रतिशत  भौर  उसके  बाद  7  प्रतिशत  थी
 मध्यावधिक  ऋणों  पर  ब्याज  की  दर  क्रमश.
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 1/2  श्रतिशत,  s-3/2  प्रतिशत  शौर

 7]  2  प्रतिशत  थी  ।  किन्तु,  झाजकल  भ्रतिम
 कुषकरर्ता  से  लिए  जात  वा”  ब्याज  की  दरे,
 झामतौर  से,  ्रल्पा ५ घि  पघिक  ऋणों  पर
 बाधिक  i  50  4  1a  50  4  थीच  है
 ौर  मध्यावश्िक  फ़णा  पर  बापियक  i050
 में 16  प्रतिगा  +  बीच  t  ये  दर  म्रलग  झलग
 राज्या  मे  झतगं  अजग  है  |

 (=)  भारतीय  -  वा  निदश
 जारी  करत  का  नाई  प्रस्ताव  नही  है  ।

 Promotion  of  exports  to  friendly
 countries

 897  SHRI  DHARMVIR  VASISHT
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state

 (a)  the  figures  of  balance  of  trade
 (imports  and  exports)  for  the  year

 976  between  India  and  foreign  friend-
 France,  East  Germany,  Soviet  Union,
 ly  countries  mz  West  Germany,  UK,
 USA  Canada,  Pakistan  and  Japan,
 and

 (b)  whether  Government  are  satis-
 fied  with  the  performance  if  not  the
 steps  taken  to  promote  exports  to
 them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL)  (a)  A  statement  is  laid  on
 the  Table  of  the  House

 (b)  In  order  to  expind  and  promote
 trade  with  foreign  countries  a  number
 of  steps  have  been  taken  which  include
 opening  of  offices  by  public  &  private
 sector  trade  organisations  visits  of
 trade  delegations  participation  im  spe-
 cialised  fairs  and  exhibitions  estabh-
 shment  of  jot  ventures  and  industria)
 cooperation  in  third  countries  etc

 Statement
 India  s  balance  of  trace  (Provisional)  with  specified  counturs  for  the  financral  years  ig  7b  77 and  1975  76

 (Rs  Lakhs)

 Imports  I  xports  Raliice  of  Liade

 7.75  76  1976  77  7975  76  3976  77  oe  ,  76  ioe  77  हे

 ॥  West  Germany  6996  90564  TL7QT  22494  25205  aq?
 a2 UR  २8400  g2r.9  42032  PICIes  93732  88  ३

 3  Fast  Geimany  9659  jog  2597  4248  w72  I254

 4  Trance  29653  i40at  8622  w6r4200  (—1103T  |  aro.

 5  Soviet  Union  goq78  go7a4  43669  440390  toGgr  4  9495
 6  USA  728522  705553  57998  54958  —7Gr2qg  —50595

 tb  Canada  2j20!  2940  4580  4870  —IBbzr  —8070
 a  Pakutan  aan  I  78  887  2134  $886

 g  Japan  3608  29795  49276  54024  43  |  ४३३79

 "Source  DCGI  86  5  Calcutta.
 Note  LIGCI&S  Stausuics  are  published  on  financal  year  bass
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 xport  of  sugar  by  STC

 898.  SHRI  5.  8,  REDDI;  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 Pleased  to  state:

 (a)  whether  STC  wil]  resume  sugar
 export  shortly;  and

 (b)  if  8०,  whether  it  is  exported  to
 sustain  any  loss  in  the  transaction?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  \SHRI  KRISHNA  KUMAR  GO-
 YAL):  (a)  Exports  of  gugar  were
 never  completely  stopped,  in  July,
 i977  STC  had  been  permitted  to  ex-
 Port  sugar  against  existing  commit-
 ments.

 fb)  Profit  or  loss  on  export  w  il
 depend  upon  the  proportion  in  which
 Sugur  is  allotied  by  the  Government
 out  of  levy  and  non-levy  quota  for  ex-
 ports  and  the  prevailing  international
 Lijces.  The  present  price  in  the  world
 market  ig  less  than  the  cost  of  produc-
 tion  of  sugar  in  most  countries  includ-
 ing  India,  so  some  loss  on  its  export  is
 inevitable,  but  the  extent  of  loag  can-
 not  be  predicted  at  this  stage,

 Remittances  by  Coca-Cola  Export
 Corporation

 899,  SHRI  MOTIBHAI  R.  CHAU-
 DHARY  ;  Will  the  Minister  of  FINAN-
 CE  be  pleased  to  state:

 (a)  whether  Coca.Cola  Export  Cor-
 Poation  was  given  permission  to
 Temit  head  office  expenses,  area  office
 a  ed

 and  export  service  charges; )
 (b)  if  80,  when?
 THE  MINISTER  OF  FINANCE  AND

 REVENUE  AND  BANKING  (SHRI  प्र. M  PATEL):  (a)  and  (b).  Under  ex-
 change  control  regulation  Branches
 SPerating  In  the  country  were  allowed

 to  remit  their  share  of  Head  Area
 Office  expenses  as  also  export  service
 charges  after  ensuring  that  the  Branch
 had  the  benefit  of  common  services
 provided  by  the  parent  company  and
 on  the  basis  of  claims  admitted  by  the
 Income  Tax  authorities.  Prior  to  969
 the  Coca-Cola  Export  Corporation  was
 allowed  remittance  on  the  basis  of  this

 policy.  For  the  policy  governing
 remittance  after  1969,  attention  of  the
 Hon'ble  Member  is  invited  to  the  reply
 given  to  Unstarred  Question  No.  726
 dated  ‘24-68-1977,

 Concealment  of  Income  by  Shri
 Chiranji  Lal,  Ansal  Group  of  Cases,

 Ansal  Bhawan,  New  Delhi

 900.  SHRI  ARJUN  SINGH  BHADO-
 RIA:  Will  the  Minister  of  FINANCE
 be  Pleased  to  state:

 (a)  whether  Government  had  recei-
 ved  complaints  on  4th  May,  1973,  25th
 May,  973  and  8rd  August,  973  from
 Shri  G.  8.  Bassi  about  the  conceal-
 ment  of  income  of  about  2  crores  by
 Shri  Chiranji  Lai,  Ansal  Group  of
 Cases,  Ansal  Bhawan,  New  Delhi;  and

 (b)  if  so,  the  details  of  the  com.
 plaint  and  action  taken  in  the  matter?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  Income-tax  authori-
 ties  had  receive  complaints  dated  4th
 May,  1973,  25th  May,  973  and  jird

 August,  972  from  Shri  G.  8,  Bassi  a!-
 leging  substantial  evasion  of  tax  by
 Shri  Chiranji  Lal  and  others  of  the
 Ansal  Group.

 (b)  The  above  complaints  alleged
 evasion  of  tax  on  a  number  of  counts
 @g.  suppression  of  income  debiting  of
 bogus  expenses,  introduction  of  unac-
 counted  money  in  books  of  accounts  as
 cash  credits,  utilisation  of  unaccounteg
 money  in  meeting  household  expens-
 eg  ete.

 Action  taken  in  the  matter  so  far  is
 as  follows:
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 Search  and  seizure  operations  were
 conducted  in  December,  973  at  the
 premises  of  shri  Chiranji  Lal  and
 others  which  resulted  in  seizure  of
 cash  of  Rs  2.2  lakhg  along  with  a
 large  number  of  books  of  account  and
 documents.  Requisite  orders  under
 section  132(5)  of  the  Income

 Tax  Act  were  duly  passed.

 Assessments  for  the  assessment
 yearg  1966-67  and  1967-68  in  the  case
 of  M/s.  G  Lyall  &  Co,  (Fertiliser  Pro-~
 ject)  and  for  the  assesmment  year  I967~
 68  in  the  case  of  M/s.  C.  Lyall  &  Co,
 Gucknow  Wonks}  dave  beer  se-opened,
 While  completing  assessments  for  the
 assessment  year  ‘1973-74  in  the  cases
 of  Shri  Chiranji  Lal  and  his  three
 sons,  over  Rupees  fifty-three  thousand
 has  been  added  as  income  from  undis-
 closed  sources.  Penal  proceedings  for
 concealment  of  income  have  been
 started.

 Relaxation  to  Foreign  Tourists  visit-
 ing  Hill  Districta  of  Darjeeling

 902.  SHR]  K.  B.  CHETTRI:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  what  are  the  relaxations  made
 by  Government  for  foreign  tourists
 visiting  the  hill  districts  of  Darjeeling;

 (०)  whether  there  is  any  further
 relaxations  under  consideration  of  the
 Government;  and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURSHOT-
 TAM  KAUSHIK):  (a)  Foreign  tourists
 are  gtanted  permits  Liberally  for  a
 stay  of  upto  7  days  in  Darjeeling.
 However,  those  foreign  tourists,  who
 travel  to  Bagdogra  and  back  by  air
 are  allowed  to  visit,  without  permits,
 Darjeeling  town  amd  gearhy  placer
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 like  Tiger  Hill,  Lebong  Race  Course,
 Jore  Bungalow,  Ghoom,  Kurseong
 town  etc.  within  a  prescribed  period
 of  १45  days.  They  can  also  visit
 Sandakphu  and  Phalut  provided  they
 inform  the  Fareigners  Registration
 Office  at  Darjeeling  one  day  in
 advance  and  report  at  the  police
 echeckposts  at  Sandakphu  end  Phalut
 on  arrival.  Bonafide  tourists  intend-
 ing  to  visit  Darjeeling  and  Jaldapara
 for  more  than  45  days  can  also  get
 the  necessary  permit  from  the  Foreig-
 ners  Registration  Offices  in  Bombry,
 Calcutta,  Delhi  and  Madras,

 (b)  No  further  relaxations  are  un-
 der  consideration  of  the  Government
 for  the  present.

 ac)  Does  not  arise.

 कृषि  पुतवित्त  विकास  निगम  का  कृषि  के  विकास
 में  योगवान

 903-  भरी  रामानन्द  तिवारों  :  क्‍या

 विस  मंत्नी  यह  बताने  की  कृपा  करंगे  कि  ऋषि

 पुनविनत्त  तथा  विकास  निगम  विहार  जैसे

 पिछड़े  राज्यों  में  तथा  हिमाचल  प्रदेश  ज॑से

 पहाडी  राज्यों  में  लधु  किसानों  +  लिए.  सिचाई

 सुविधाए  उपलब्ध  करने  शीर  विशेष  रूप  से

 उठाउ  सिचाई  योजना  ऊ  बारे  भें  क्या  योगदान

 करता  है  अथवा  करते  का  विचार  है  ?

 वित्त  तथा  राजस्व  झोर  बेंकिग  मंत्री

 पभ्नो  एच०  एम०  पटेल):  जून,  9777

 अंत  की  स्थिति  के  भनुसार,  कृषि  पुनवित्त
 शौर  विकास  निगम  द्वारा  प्रपती  स्थापना

 की  तारी 1  जुलाई,  .963  से  किये  गये

 कुल  sis  करोड़  रुपये  के  वितरण  में  से

 छोटे  सिचाई  निवेशों  के  लिये  दी  गयी  ५नवितत

 सहायता  58७  करोड़  रुपये  भ्रथवा  समग्र

 राशि  का  72  प्रतिशत  थी  t  50  प्रतिशत  से

 अधिक  का  लाभ  छोटे  कियाततों को  निया  का  ?
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 विहार  और  हिमाचल  प्रदेश  कौ  छोटी  सिचाई  थोजनां  कौ  30  सितम्बर,  977
 की  स्थिति  निम्नलिखित  t:—

 (are  रूपये)

 क्षि
 77  योजनाओं  वित्तीय  पुनवित्त  और  वितरण

 की  संख्या  सहायता  विकास  निगम
 का  वायदा

 हिमाचल  प्रदेश  i  20  8

 बिहार  द  हे  .  59  0200  953  4005

 झगले  तीन  वर्षों  में  छोटे  सिचाई  प्रयोजनों  के  लिए  उधार  देने  का  कृषि  पुनवित्त  प्रौर  विकास,
 निगम  का  कार्यक्रम  भी  नीचे  दिया  जा  रहा  है  _—

 (लाख  रुपयो  मे)
 (भांकडों  में  संशोधित  किया  जा  सकता  है)

 निम्नलिखित  वर्षो  मे  छौटी  सिंचाई  के  लिए  कृषि  पुनवित्त  भौर  विकास'  निगम  का  प्रस्तावित
 वितरण

 wt  1977-78  1978-79  1979-80

 हिमाचल  प्रदेश  0  पद  5
 बिहार  2000  2250  2400

 Assistance  from  LMLF.  and  World
 Bank

 904.  SHRI  YASHWANT  BOROLE:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  after  the  joint  meeting
 of  the  I.M.F.  and  the  World  Bank,
 he  has  been  assured  of  continued
 assistance  from  the  two;  and

 (b)  if  so,  the  amount  assured  dur-
 ing  the  current  year  and  the  mode  of
 its  utill-eation?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKNIG  (SHRI  H.
 M.  PATEL):  (a)  and  (b).  Presum-
 ably,  the  Hon'ble  Member  is  referring
 to  the  meetings  of  the  Interim  Com-

 mitee  of  the  Board  of  Governors  of
 the  International  Monetary  Fund,  the
 Jomt  Fund-Bank  Development  Com-
 mitee  and  the  annual  meetings  of
 the  Board  of  Governors  of  the  IMF
 and  World  Bank,  which  were  held
 in  Washington  in  September,  l977.
 These  meetings  infer-alia,  address
 themsclves  to  the  questions  relating
 to  international  monetary  system,  the
 general  question  of  transfer  of  real
 resoutces  to  the  developing  countries
 ang  the  policies  being  pursued  by  the
 IMF  and  the  World  Bank  in  this  re-
 gard.  The  question  of  assistance  to
 individual  countries,  therefore,  did
 not  figure  in  these  meetings.
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 Transfer  of  Employees  from  A.G.'s
 Office  at  Bombay

 905.  SHRI  R.  K,  MHALGI:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (8)  how  many  employees  were
 transferred  from  A.G.'s  Office  at  Bom-
 bay,  to  Pay  and  Accounts  Office,
 Bombay,  after  the  promulgation  of
 Ordinance  No.  4  of  1976,  by  the  Presi
 dent  of  India

 (b)  whether  any  option  was  given
 to  the  staff  so  transferred;

 (cj  whether  because  of  these  trans-
 fers,  seniority  of  a  number  of  employ-
 ees  is  adversely  affected;  and

 (d)  if  so,  what  steps  Government
 are  taking  or  likely  to  take  to  give
 justice  to  the  affected  staff?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  The  information
 is  being  obtained  and  will  be  laid  on
 the  Table  of  the  House.  It  may,  how-
 ever,  be  mentioned  that  the  transfer
 of  persons  from  the  offices  of  the  Ac-
 countants  General  was  effected  under
 the  provisions  of  Ordinance  No.  2  of
 1976,  and  not  Ordinance  No.  i,  of  1076,
 as  mentioneqg  in  the  Question.  The
 Ordinance  was  replaced  by  the
 Departmentalisation  of  Union  Accounts
 (Transfer  of  Personnel)  Act,  ‘1976,

 (b)  The  staff  were  transferred  on
 the  advice  of  the  Advisory  Committees
 eonstitued  under  the  Act  referred  to
 in  (a)  above,  Under  the  provisions  of
 this  Act,  although  no  option  was  given
 to  the  staff,  they  were  given  an  op
 portunity  to  represent  against  the  pro-
 posal  to  transfer  them  to  the  accounts
 side.  Government  had,  however,  the
 power  to  transfer  an  employee  in  the
 public  interest  even  in  cases  where
 he  had  expressed  unwillingness  to  be
 so  transferred.

 (c)  and  (d).  If  the  reference  is  to
 the  inter  se  seniority  of  persons  trans-
 ferred  to  the  Pay  &  Accounts  Offices
 under  a  Ministry/Department  from

 the  Office  of  an  Accountant  General,
 it  may  be  stated  that  this  bas  not  been
 adversely  affected  and  has  been  main-
 tained  in  all  the  grades.  However,  ag
 the  persons  have  been  transferred  to
 Pay  &  Accounts  Offices  under  a  Mini~
 stry/Department  from  offices  of  vari-
 ous  Accountants  General,  a  fresh  com-
 bined  seniority  list  hag  to  be  prepared
 for  each  Ministry/Department  for  all
 the  transferred  persons.  The  seniori-
 ty  of  a  person  so  determined  will  have
 no  relation  to  his  seniority  in  the
 Audit  Department  prior  to  his  trans-
 fer  to  the  deparimentalised  accounts
 offices.  Therefore,  the  question  of
 seniority  in  the  Audit  Department  be-
 ing  adversely  affected  does  not  arise.

 City  Compensatory  Allowance  to
 Employees  working  in  and  around

 Ambaruath

 906.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state.

 (a)  whether  the  Central  Govern.
 ment  employees  working  in  and
 around  Ambarnath  (Thana  District)
 are  not  being  paid  city  compensatory
 allowance  as  per  ‘Bombay’  grade;

 .(b)  whether  Government  are  aware
 of  the  fact,  that  the  cost  of  living  and
 consumer  price  index  in  Ambarnath
 is  the  same  as  that  in  Bombay;

 (c)  whether  the  employees  of
 nationalised  banks  are  being  paid  city
 compensatory  allowance  as  per
 Bombay  Grade;

 (6)  whether  Government  have
 received  any  memorandum/represen-
 tation  demanding  Bombay  city  com-
 pensatory  allowance  for  Ambarnath
 employees;  and

 (e)  what  decision  Government  have
 taken  in  this  regard?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL:  (a)  to  (e).  According  to  ihe
 existing  policy  of  the  Government
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 based  pn  the  recommendations  of  the
 Third  Pay  Commission,  cities  tre
 classified  for  the  payment  of  City
 Compensatory  Allowance  on  the  basis
 of  the  population  of  the  municipality/
 urban  agglomeration  concerned  as  re-
 vealed  in  the  last  decennial  census
 and  not  with  reference  to  any  cost  of
 living  or  consumer  price  index,  Am-~
 barnath  is  a  constitutent  unit  of  Ulhas-
 nagar  Urban  Agglomeration  which,  as
 per  97]  census  figures,  has  a  popula-~-
 tion  of  less  than  4  lakhs  and  as  such

 it  does  not  qualify  for  the  payment  of
 city  compensatory  allowance  to  Cen-
 tral  Government  employees  stationed
 there.  The  representations  received
 for  the  payment  of  City  Compensatory
 Alluwance  to  the  Central  Government
 employees  working  at  Ambarnath  have
 therefore  not  been  accepted.

 Central  Government  follows  its  own
 independent  policy  in  the  matter  and
 is  not  guided  by  the  policy  followed
 in  this  behalf  by  the  Nationalised
 Banks.

 Gold  Contre!  Policy

 907.  SHRI  VALYALAR  RAVI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  propose  to
 bring  about  any  change  im  the  gold
 control  policy;  and

 (b)  if  so,  the  details  of  the  proposed
 changes?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  and  (b),  The  entire
 Gold  Control  Policy  is  under  Govern-
 ment’s  review.  Changes  as  deemed
 necessary  will  be  made  depending  on
 the  results  of  the  review.

 Construction  of  Air  Strip  at  Ratnagiri

 609.  SHRI  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No,  6307  on  5th  August,  977

 regarding  Air  service  to  and  from
 Ratnagiri  (Maharashtra)  ang  state:

 (a)  whether  Government  have
 received  the  information  regarding  the
 cost  of  construction,  date  of  comple-
 tion  and  the  purpose  of  construction
 of  air  strip  at  Ratnagiri,  from  Govern-
 ment  of  Maharashtra  and  when  all
 these  particulars  will  be  laid  on  the
 Table  of  the  Lok  Sabha:

 (b)  the  name  of  the  private  operator
 who  has  applied  for  a  permit  to  ope-
 rate  a  non-scheduled  air  gervice  to
 Kolhapur,  Ratnagiri,  Nasik  etc,  and
 what  is  the  decision  taken  on  the  said
 applications;  and

 (९)  whether  the  air  service  between
 Bombay,  Kolhapur,  Ratnagiri,  Nasik,
 Poona  and  Surat  will  be  operated  soon
 and  if  so  when  and  if  not.  what  are
 the  difficulties  experienced  by  Govern-
 ment  for  not  granting  the  application
 of  the  private  operator?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  The  cost  of  con-
 struction  of  the  air  strip  at  Ratnagiri  in
 Maharashtra  is  Rs.  39,57,000/-.  The
 work  was  completed  in  ‘1976,  It  was
 intended  for  operations  with  Dokota
 type  of  aircraft  owned  by  the  Govern-
 ment  of  Maharashtra,  The  purpose
 of  construction  of  the  aerodrome
 is  served.  Thig  information  has  been
 laid  on  the  Table  of  the  Lok  Sabha  on
 the  7th  November,  1977.

 (b)  A  non-scheduled  permit  has  been
 issued  on  3rq  November,  977  to  M/s
 Golden  Son  Aviation,  Bombay,  who
 have  indicated  that  they  would  operate
 non-scheduled  /charter  services  to  Bom-
 bay-Kolhapur-Nasik  and  Bombay-Ra-
 tnagiri.

 (c)  M/s  Golden  Son  Aviation  have
 not  yet  intimated  when  they  will  be
 starting  the  air  services.  In  so  far  as
 Poona  ig  concerned,  Indian  Airlines
 are  operating  two  services  daily  and
 no  non-scheduled  operator  has  so  far
 applied  for  operating  to  Surat.
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 Payment  of  Commission  by  L.LC.  to
 State  Governments

 910.  SHRI  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  Life  Insurance  Cor-
 poration  payg  to  State  Governments
 some  commission  on  the  premia
 received  through  the  pay  roll  system
 of  different  Government  offices;

 (b)  if  so,  whether  it  is  in  lump  sum
 or  on  percentage  basis;

 (९)  how  much  commission  the  L.LC,
 hes  given  to  the  State  of  Maharashtra
 during  the  yearg  1875-76,  and  ‘1976.77;
 and

 (a)  the  other  facilities  that  the  L  I.C.
 gives  to  the  State  Governments  for
 this  pay  roll  scheme?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.

 (b)  The  commission  is  paid  at  the
 rate  of  Ve  per  cent  of  the  total  pre-
 miums  collected.

 (c)  The  commission  due  to  the
 State  of  Maharashtra  worked  out  to
 Rs.  13,353  for  the  year  i975-76  and
 Re.  11,081  for  the  year  1976-77.

 (d)  The  requisite  forms  are  sup-
 plied  by  Life  Insurance  Corporation
 of  India.

 Scheduled  Banks  in  Maharashtra

 9l.  SHRI  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  in  how  many  villages  out  of
 520  villages  in  Ratnagiri  District  in
 Maharsshtra  there  are  scheduled
 Banks;

 (b)  whether  Government  are
 aware  that  because  of  the  new  system
 introduced  for  withdrawing  money
 from  bank  either  by  cheque  or  slip,  a
 great  hardship  has  been  caused  to  the
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 persons  residing  in  villages  in  Ratna
 giri  District

 (c)  whether  Government  propose  to
 open  more  banks  in  the  villages  in
 Ratnagiri  District  which  are  inaccessi-
 ble  and  if  not,  whether  Government
 propose  to  consider  the  question  of
 relaxing  the  rule  of  withdrawing  the
 money  either  by  cheque  or  by  slip  so
 far  as  Ratnagiri  district  is  concerned?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  As  at  the
 end  of  September  ‘1977,  there  were  in
 Ratnagiri  District  57  branches  of
 Scheduled  Commercial  Banks  func-
 tioning  at  rural  centres  i.e.  places  with

 a  population  upto  10,000.  These  hran-
 ches  cater  to  the  needs  of  not  only
 the  centres  at  which  they  are  located
 but  also  of  the  surrounding  villayes
 an  their  command  areas.

 (b)  and(c).  In  accordance  with  the
 directive  of  the  Reserve  Bank  of  India,
 efiective  from  July  l,  1977,  banks  are
 required  to  pay  interest  on  the  Saving
 Bank  Accounts  at  the  rate  of  3  per
 cent  or  §  per  cent,  depending  on
 whether  the  account  is  operated
 through  cheques  or  not;  the  depositors
 requiring  cheque  facility  obtaining  it
 on  accounts  carrying  an  interest  rate  of
 3  per  cent  per  annum.  The  distinc-
 tion  78  based  on  whether  the  deposits
 are  in  the  nature  of  genuine  savings
 or  transaction  money  temporaily  held
 in  the  bank  accounts.  The  question
 of  permitting  drawal  of  a  limited  num-
 ber  of  cheques  on  the  Savings  Accounts
 carrying  5  per  cent  of  interest  is,
 however,  under  consideration  of  the
 Reserve  Bank  of  India,

 Commercial  banks  are  required  te
 open  as  many  branches  as  possible  at
 rural  unbanked  centres  and  their  ap-
 plications  in  this  behalf  are
 by  the  Reserve  Bank  on  a  Uberal  scale.
 As  at  the  end  of  September,  1977,
 commercial  banks  were  holding  licen-
 ces  of  opening  branches  at  0  rural
 centres  in  Ratnagiri  District,
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 Bxpect  का  Cotton  Ropes
 p12,  1-1:1:0  R.  KOLANTHAIVELU:

 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  the  quantity  and  value  of  cotton
 ropes  exported  during  the  last  three
 years;

 (9)  the  names  of  the  exporters  and
 the  volume  of  trade  handled  by  each;

 (c)  the  names  of  the  dealers  in
 Tami!  Nadu;  and

 (d)  the  countries  to  which  exported
 and  the  additions  to  foreign  exchange
 reserves  by  such  exports?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  Exports  of  cotton  ropes
 during  the  last  three  years  are:—

 Quantity  Value
 Year  (inlakhs  (in  lakhs

 of  Kgs.)  of  Rupees  )
 074  a  .  .  mt  7  8

 1975,  =  .  .  o6  Bo

 1976.  मी  4  ant

 (b)  Major  exporters  of  cotton  ropes
 are-

 i.  Fraternity  Auroville.  Kottakup-
 pam.

 2  G.  J.  Rassiwala  Rope  Factory,
 Bombay.

 3.M.N,  Narwekar  &  Co,  Bom-
 hay.

 4,  Natraj  &  Co.,  Bombay.

 6.  Alibhai
 Bombay.

 Volume  of  trade  handled  by  each
 cannot  be  ascertained,  since  it  varies
 from  time  to  time.

 (९)  The  name  of  the  exporter  in
 Tamil  Nadu  is  Fraternity  Auroville,
 Kottakuppam.

 (d)  Cotton  ropes  are  exported  to
 Sri  Lanka,  Tanzania,  Australia,
 Kuwait,  New  Zealand,  U.K.  Malawi,
 Japan,  Fiji  Island,  Malaysia  and
 Uganda,

 Export  of  Charcoal  Ete,
 913,  SHRI  R.  KOLANTHAIVELU:

 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  the  quantity  and  value  of  char-
 coal,  coconut  shell  charcoal  and  acti-
 vated  coconut  shell  charcoal  exported
 during  the  last  three  years;

 (b)  the  countries  to  which  exported;
 and

 (c)  the  names  of  the  export  deglers
 in  various  States  including  Tamil

 Nadu  and  the  volume  of  trade  handled
 by  each?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  EUMAR
 GOYAL):  (a)  The  Revised  Indian
 Trade  Classification  on  the  basis  of
 which  export  trade  statistics  are  re-
 ported,  classifies  “wood  charcoal"  and
 bifurcates  the  same  into:—

 (a)  Cononut  shell  charcoal.
 (b)  Other  wood  charcoal.

 Sharafalli  Rassiwala,

 The  |Export  figures  are  given
 5.  Dossa  Harjee,  Bombay.  below»—

 The  export  figures  are  given  below:—
 (Value  in  Rs.  lakhs)
 (Quantity  in  tonnes)

 19775  7576  1978-77
 Qnty.  Value  Qntv.  Value  Qntv.  Value

 Wood  charcoal  :  73  o7  5  omg  7520  7  |

 Of  which  coconut  shell
 charcoal{  हि  है  oy  50  oO  १9  70  o8
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 (b)  France,  Japan,  Singapore,
 Bahrein  Is.,  Dubai  Iraq  and  German
 Federal  Republic.

 (९)  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Export  of  Spare  parts  of  Low  Lift-
 Pumps

 $l4.  SHRI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  the  quantity  ang  value  of  spare
 parts  of  low  lift  pumps  exported  dur.
 ing  the  last  three  years;

 (b)  the  countries  to  which  exported;
 and

 (c)  the  names  of  exporters  in
 various  States  including  Tamil  Nadu
 and  the  volume  of  export  trade  handl.
 ed  by  each?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):(a)  ‘The  value  of  exports  of
 Spare  parts  of  Low  Lift  Pumps  (Cen-
 trifugal)  during  the  last  three  years  is
 as  fallows:

 (Value  in  Rupees)
 7974-75  '975°76  =  1976-77

 10,978,132  1615,3 1,066  48.20573

 (b)  The  major  importing  countries
 are:  Bangladesh,  Burma,  Malaysia
 Nepal,  Singapore,  Sri  Lanka,  Thailand,
 Afghanistan,  Bahrein,  Iran,  Iraq,
 Kuwait,  Oman,  Saudi  Arabia,  United
 Arab  Emirates,  Kenya,  Nigeria,  Ger-
 many-FDR,  U.K.,  and  Yugoslavia.

 (९)  Information  is  being  collected and  will  be  laid  on  the  Table  of  the
 House.

 Written  Answers  1g:

 Shifting  of  Narcotics  Commissioner's
 Headquarter  from  Gwalior  to

 Noeemuch

 915.  SHRI  MADHAVRAO  SCINDIA:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  the  Government's
 attention  has  been  drawn  towards  a
 news  item  appearing  in  ‘NAI  DUNIA’
 of  26th  July,  977  regarding  shifting  of
 Narcotics  Commissioner's  headquarters from  Gawlior  to  Neemuch;

 (b)  whether  decision  to  shift  the
 said  headquarters  has  been  taken;  and

 (९)  if  so,  the  reasons  which  necesai-
 tated  to  take  the  decision?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  to  (८).  There  js  no
 proposal  to  shift  the  Headquarters  of
 the  Narcotics  C'ommissioner  from
 Gwalior.

 Production  of  Goods  for  Mass
 Consumption

 9i6.  SIRI  MADHAVRAO  SCINDIA:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  any  specific  strategy  is
 being  formulateg  by  his  Ministry  for
 production  of  goods  for  mass  con-
 sumption;

 (b)  if  so,  the  salient  features  there-
 of;  and

 (c)  the  details  of  target  fixed  for
 Production  of  these  goods  during  the
 coming  two  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 ‘TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  The  Ministry  of  Civil
 Supplies  and  Cooperation  igs  not  at  pre- sent  formulating  any  specific  strategy for  the  production  of  goods  for  mass
 consumption,

 (b)  and  (c).  Does  not  arise,
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 Trade  between  India  and  Exsypt

 917.  SHRI  MADHAVRAO  SCINDIA:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  deci-
 sion  has  been  taken  in  the  matter  of
 trade  between  Egypt  and  India  entirely
 on  the  basis  on  psyment  of  free
 foreign  exchange;

 (b)  if  so,  whether  Government  have
 estimated  the  increase  of  trade  bet.
 ween  two  countries;  and

 (c)  if  so,  the  total  estimate,  af
 increase  in  the  trade?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  Yes,  Sir.  It  has  been
 decided  that  India’s  trade  with  Egypt
 will  hereafter  be  entirely  on  the  basis
 of  payments  in  free  foreign  exchange.

 (b)  and  (c),  While  no  precise  esti-
 mate  of  the  future  level  of  trade  m
 possible,  it  is  hoped  that  trade  with
 Egypt  will  increase  in  the  coming
 years.

 पढना  के  पर्यटन  सूचना  कार्यालय  का  भवन

 9ig.  श्री  ज्ञानेष्यर  प्रसाद  यादव  :
 क्या  पर्यटन  और  सागर  विमानन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  बिहार  में
 पटना  में  पर्यटन  सूचना  कार्यालय  अनेक  वर्षों
 से  एक  छोटे  भवन  में  कार्य  कर  रहा  है:

 ख)  क्‍या  सरकार  का  विचार  उबत
 कार्यालय  के  लिए  पटना  में  एक  बड़ा  प्रौर
 झाकर्षक  भवन  बनाने  का  है;

 5००

 (ग)  क्या  इस  भवन  के  लिए  भूमि
 वर्षों  पहले  खरीदी  गयी  थी;  भौर

 (घ)  यदि  हां,  तो  दया  सरकार  का
 विचार  निकट  भविष्य  म  उक्त  भूमि  पर
 निर्माण  कार्य  झारम्भ  करने  का  है  भौर  यदि
 हां,  तो  उक्त  कार्यालय  के  लिए  तथा  शझन्य
 प्रयोजनों  के  लिए  भवन  कब  तक  तैयार  हो
 जायेगा  ?

 पयटन  झौर  लागर  विसानत  मंत्री

 घनी  पुरुषोतम  कौशिक)  :  (क)  क्योकि
 पटना  स्थित  पर्यटक  सूचना  कार्यालय  का
 संचालन  बिहार  सरकार  द्वारा  किया  जाता  है,
 भरत:  यह  कार्यालय  न  तो  केन्द्रीय  पर्यटन
 विभाग  के  झधिकार-क्षेत्र  मे  झाता  है  भौर  न
 जितनी  जगह  (area)  इसने  घेरी  हुई  है
 उसके  झ्रायाम  (size)  की  ही  विभाग  को
 कोई  जानकारी  है  |

 (ख)  से  (घ)  :  प्रश्न  नहीं  उठते  ।

 Extension  of  .4.C.  Flight  to  Madras
 via  Carnicobar

 919.  ह-1:1:48  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  LAC.  Flight  No,  285
 was  proposed  to  be  extended  upto
 Madras  via  Carnicobar-

 (b)  if  so,  when  it  is  likely  to  be
 commissioned;  and

 (९)  if  not,  why  not?
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURSHOT.-.
 TAM  KAUSHIK):  (a)  ang  (b).  No,
 Bir.

 (९)  The  air  service  between  Cal-
 eutta  and  Port  Blair  which  was  earlier
 operated  with  a  Viscount  aircraft  ria
 Rangoon  Is  now  being  operated  direct
 with  Boeing-737  aircraft  effective
 August,  1977.  The  traffic  has  how-

 “ever,  not  matched  expectations.  Indian
 Airlines  ig  very  much  short  of  fleet
 capacity  for  new  links  or  additional
 services.  The  load  development  bet-
 ween  the  Mainland  and  Andaman  and
 Nicobar  Islands  is  being  watched  and
 the  question  of  a  service  trom  Madras
 will  be  considered  if  and  when  the
 situation  warrants  it.

 Shortage  of  Consumer  Goods  in
 Andaman  and  Nicobar  Islands

 920.  SHRI  MANORANJAN  BHAK-
 TA:  WIll  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 ‘OPERATION  be  pleased  to  state:

 (a)  whether  there  was  acute  shor-
 tage  of  consumer  goods  like  edible
 oils  and  other  articles  of  daily  neces-
 sity  in  the  Union  Territory  of  Anda-
 man  and  Nicobar  Islands  during  ihe
 month  of  October;

 (9)  7  so,  the  reasons  thereof;  and

 (९)  the  action  Government  have
 taken  to  streamline  the  supply  of  such
 goods?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  to  (c),  No  acute  short-
 age  of  consumer  goods  was  reported
 to  the  Central  Government  by  the
 Andaman  and  Nicobar  Administration
 during  October.  They  have,  however,
 stated  now  that  during  October  there
 wag  some  shortage  of  edible  oils  and
 pulses  owing  to  labour  force  strike  in
 the  Union  Territory  and  heavy  rains
 at  Madras  trom  which  Port,  consumer

 goods  could  not  be  loaded  on  time.
 Availability  of  essential  commodities
 in  different  parts  of  the  country  is
 kept  under  constant  watch  and  where
 hecessary  corrective  action  is  being
 taken.

 Smuggling  of  Skin  of  Wild  Animals

 921.  SHRI  RAM  DHARI  SHASTRI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  952  on  30th
 August,  I976  regarding  illegal  trade
 in  skins  and  state:

 (a)  whether  General  Manager  of
 Air  Frande*  Aif  Port  Manager  Air
 France  at  Palam  Airport  and  the
 Assistant  Manager  (General)  ai  the
 Headquarters  of  Air  France  are
 carrying  on  smuggling  of  wild  animal
 skin,  by  Air  France  flights;

 (9)  whether  the  General  Manager
 Air  France  on  his  tour  to  Bangkok
 during  September,  977  smuggled  out
 by  Air  France  these  skins  labelling
 the  cargo  as  ‘Rush  Tag’;  and

 (c)  if  so,  the  action  Government
 propose  to  take  against  these  officers
 and  is  it  proposed  to  hand  over  the
 case  to  CBI  for  probe?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).

 No  Sir.

 (९)  In  view  of  (a)  and  (b)  above
 question  does  not  arise.

 Black  money  unearthed  during  last
 six  months

 922.  SHRI  D.  AMAT;  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  amount  of  black  money
 that  has  been  unearthed  during  the
 last  six  months  with  name  of  the
 area  and  state;
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 (b)  the  number  of  persons  arrest-
 ed;  and

 (c)  the  action  proposed  to  be  taken
 against  them?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M,  PATEL):  (a)  Statistics  in  res-
 pect  of  search  and  seizure  operations
 conducteg  by  the  Income-tax  authori-
 ties  are  maintained  Commissioner  of
 Income-tax  charge-wise.  A  statement
 showing  the  value  of  assets  seized  dur-
 ing  tbe  period  May-October,  1977
 Commissioner  of  Income-tax  chatge-
 wise,  *s  per  information  presently
 available,  ig  annexed.

 (b)  and  (ce).  There  is  no  provision
 as  such  in  the  Income-tax  Act,  96
 for  arres{  of  a  person  at  whose  rre-
 mises  a  seizure  ig  made.  After  |
 search,  involving  seizure  of  valuable
 assets,  the  first  step  is  to  pass  an
 order  Under  section  32  (5)  of  the
 Income-tax  Act,  96l  determining  the
 undisclosed  income  in  a  summary
 manner  and  to  retain  such  of  the

 seized  assets  as  are  sufficient  to  satisfy
 the  aggregate  of  the  tax  liability
 (including  interest  and  penalty)  on
 the  estimated  undisclosed  income  and
 any  existing  liability  under  the  vari-
 ous  Direct  Tax  Acts.  Thereafter,
 regular  assessments  are  taken  up  and
 action  ag  called  for  in  law  taken,  in-
 eluding  levy  of  penalty/launching  of
 prosecution  wherever  warranted.

 54

 Statement

 Value  of
 ete S.No.  Charge  seized

 (Rs.  in
 lakha)

 .  Bihar  7  5°85
 a  Bombay  citv  (including

 Bombay  Central).  ह  6a
 a  Delhi  (including  Delhi

 Central)  n  46°  79
 4.  Allahabad  38s
 Be  Madhya  Pradesh  7°09
 6.  Poona.  :  4°70
 7.  West  Bengal  (including Calcutta  Central)  :  TS)
 8.  Tamil  Nadu  (ine  luding Maclras  Central)  aor  73
 g.  Jullundur  72

 io,  Kerala  +  tro?
 an  Patiala’.  नि  7°34
 ta.  Meerut,  a'au
 Age  Gujarat,  4°40

 ty.  Amritsar,  i'Gg
 i5.  Andlira  Pradesh  A  2°00

 435°  48

 Branches  of  Nationalised  Banks  in
 the  country

 923.  SHRI  RAGHAVJI:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  total  number  of  na-
 tionalised  banks  in  the  country  at
 present  and  the  profit  earned  by  each
 bank  during  ‘1975-76  and  i976-77;

 (b)  the  capital  invested  in  these
 banks;

 (¢)  the  total  number  of  branches
 thereof  throughout  the  country  and
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 the  number  of  branches  out  of  these
 located  in  the  villages  with  a  popula-
 tion  of  less  than  five  thousand;  and

 (d)  whether  any  instructions  have
 been  given  by  Government  or  the
 Reserve  Bank  of  India  to  the  banks
 for  giving  liberal  loans  to  the  weaker
 section  of  society  in  ‘1976-777,

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H,  M.  PATEL):  (a)  and  (9).  There  are
 434  Nationalised  Banks  in  the  country
 at  present.  The  published  net  profits
 of  these  Banks  for  the  years  975  and
 3976  and  the  capiial  invested  in  these
 banks  as  on  3lst  Dec.,  976  are  given
 below:—

 (Amount  in  Lakhs  of  Rupees)
 Pulup Published  net  profit  canital

 Name  of  Bank  et  (wholly
 I975  ig7b  vested  in

 Central
 Goyt.)  as
 on
 $ter2-i976

 de  Allahabad  Bank  .  Ho  qo  Inj
 2.  Bank  of  Barorla  aqu  325  250
 Be  Bank  of  India  g29  $45  495
 न  Bank  of  Maharashtra  rh  23  TL
 a  Canara  Bank  794  233  175
 6.  Central  Rank  of  India  iq0  49  475
 7.  Dena  Bank.  60  68  Ry
 8.  Indian  Bank  Lay  ra)  400
 oe  Indian  Overseas  Bank  163  jo7  joo

 io.  Punjab  National  Bank  giG  340  200
 ai.  Syndicate  Bank  155:  tidy  ip
 ag  Union  Bank  of  India  149  7  I2aj
 Ags  United  Bank  of  India  29  tig  2oy
 ig.  United  Commercial  Bank  205  aro  gou

 —_
 (c)  There  were  i2,843  branches  of

 the  I4  Nationalised  Banks  functiomng
 in  the  country  ag  at  the  end  of  Sep-
 tember  1977,  Of  these,  4705  branches
 were  located  in  the  rural  areag  (i.e.
 centres  with  a  population  upto  10,009).
 These  offices  are  expected  to  cater  to
 the  needs  of  not  only  the  villages  in
 which  they  are  located  but  also  the
 other  villages  in  their  command  areas.

 Information  regarding  the  number  of
 branches  functioning  in  villages  with

 a  population  of  less  than  5,000  is  not
 being  separately  maintained  by  Re-
 serve  Bunk  ot  India.

 (d)  Government  have  advised  the
 public  sector  banks  to  enlarge  the  flow
 of  their  credit  to  small  borrowerg  In
 the  neglecteg  sectors,  particularly  in
 the  rural  areas,  so  that  the  neglected
 sector  account  for  at  least  one  third
 of  their  aggregate  advances  and  the
 rural  and  semi-urban  branches  sepa-
 rately  have  a  Credit:  Deposit  Ratio
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 of  8६  least  60  per  cent  by  March  1979.
 The  Scheme  of  Differential  Rate  of
 Interest  has  also  been  extended  in
 May  i977  to  cover  the  entire  country.
 Further,  the  Reserve  Bank  has  stress-
 ed,  in  its  credit  policy  circular  of  27th
 May,  1977,  that  credit  planning  at  the
 individual  bank  level  should  bring
 about  o  pattern  of  credit  deployment
 increasingly  in  tune  with  national  ob-
 jectives  and  priorities.  It  has  been
 pointed  out  that  in  particular,  it  is
 necessary  to  direct  all  efforts  towards
 higher  allocation  of  credit  to  priority
 sectors.  In  doing  go,  the  banks  have

 heen  told  that  greater  efforts  should  be
 directed  towardg  reaching  the  weaker
 sections  of  the  society  to  ensure  that
 the  population  below  the  poverty  line
 truly  stands  to  benefit,

 भारत  पर्यटन  विकास  सिगस  के  होटलों  में
 कार्य  कर  रहे  कर्मचारियों  को  बोनस  विया

 जाना

 924.  शी  नटवर  लाल  alto  परसार  :
 क्या  पर्यडल  झौर  नागर  विसानन  मंत्री  यह
 बताने  की  कमा  करेंगे  कि  :

 (क)  भारत  पर्यटन  विकास  निगम
 द्वारा  चलाये  जा  रहे  विभिन्न  होटलों  में  काम
 करते  वाले  कर्मचारियों  को  बोनस  के  रूप  में
 कितनी  राशि  देने  की  घोषणा  की  गई  है;  श्र

 (3)  इसके  परिणामस्वरूप  कितने
 कर्मचारियों  को  लाभ  पहुचंगा  ?

 पर्यटन  और  नागर  विभानत  मंत्री

 (भी  पुरुषोत्तम  कौशिक  )  :  (क)  झौर  खा).
 3  सितग्बर,  977  को  प्रवतित  पेगेंट  शराफ

 बानस  (पमेंडमेंट)  श्रािनेंस,  977  के
 साथ  चक्ति  तथा  पेमेंट  झाप,  बोनस  (अमे  इमेंट  )
 चट,  976  द्वारा  य  थासंशोधित,  पेमेंट

 झ्ाफ  बोनस  एक्ट,  965%  उपयंधों  के  प्रन-
 सार,  भारत  पर्यटन  विकास  निगम  के  विभिश्र

 होटलों  में  कार्य  कर  रहें  बोनस  के  पात्र  कर्म-

 चारियों  के  लिए  i976-77  वर्ष  के  लिए
 घोषित  किये  नये  बोनस  का  विवरण  नीचे

 दिया  गया  है:--

 क्रम  होटल  यूनिट  का  नाम
 सं०

 अशोक  होटल  ,  नई  दिल्‍ली
 2  होटल  जनपथ,  नई  दिल्‍ली
 3  अकबर  होटल,  नई  दिल्‍ली

 लोदी  होटल,  नई  दिल्‍ली
 होटल  रणजीत,  नई  दिल्‍ली
 होटल  झशोक,  बंगलौर

 लक्ष्मी  विजास  पैलेस  होटल,  उदयपुर
 खजुराहो  होटल,  बजुराही फ्र

 80
 तय
 6
 दा

 योग

 कोवलम  पैलेस  होटल  (  हेलसिभन  कासल  )

 1976-77
 करमंचारियों  बोनस  का  के  लिए
 की  संख्या.  प्रतिणत  बोनस  की

 व्यवस्था

 ee  झ्  को
 83]  20  14,  57

 681  20  5.70
 हब  20  4.00
 357  20  2.61
 293  8.33  .5
 35I  8.33  .30

 6  8.33  0.02
 40  8.33  0.4
 46  8.  33  0.i4

 4l46  29.63
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 बाकी  होटल  यूनिटों  यानी  एयरपोर्ट
 होटल,  कलकत्ता,  होटल  पाटलीपुत्र,  पदना,
 कोवलम  होटल,  कुतब  होटल,  नई  दिल्‍ली,
 बाराणसी  होटल,  झौरगाबाद  होटल  तथा
 ललित  महल  वैनिस  होटल,  मैसूर  के  कर्मचारी,
 बोनस  एक्ट  के  अनुसार  बोनस  क  पात्र  नहीं  हैं,
 क्योंकि  ये  यूनिट  प्रभी  शैशवावस्था  में  है  तथा
 वर्ष  फे  दौरान  इन्होंने  लाभ  नहीं  कमाया  है।

 Requirements  of  Mustard  Oil

 $25.  SHRI  RAJ  KESHAR  SINGH:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  be  pleased  to  state:

 (a)  whether  the  requirement  of
 mustard  oil  is  more  than  its  produc.
 tion  in  the  country;  and

 (b)  if  so,  how  Government  propose
 to  meet  the  shortage  and  bring down  the  prices  of  mustard  oil?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  Yes  Sir.

 (b)  Both  long  term  and  short  term
 measures  are  being  evolved  to  in.
 creare  the  production  of  indigenoug
 edible  oil  seeds/oils,  including  mus.
 tard  oulseeds/  oils,  Arrangements
 have  been  made  for  the  supply  of  re-
 fined  rapeseed  oil—a  good  substitute
 for  mustarq  otl—as  required  by  the
 State  Wovernments,  The  end-retail
 price  of  the  refined  rapeseed  oil  is  not
 to  exceed  Rs.  7.50  per  kg.  and  will  be
 made  available  to  consumers  through
 licensed  fair  price  shops.  The  Central
 Government  have  also  issued  the  Pul-
 ses  and  Edible  Oils  (Storage  Control)
 Order  ‘1977,  inter  alia  fixing  stock
 limits  for  edible  oils,  and  the  Mustard
 Oil  (Price  Control)  Order,  1977,  which
 fixes  the  end  retail  price  of  mustard
 oil  at  Rs,  l0/-  per  kg.,  inclusive  of
 taxes  and  exclusive  of  the  cost  of  con-
 tainer.  These  orders  have  been  chal-
 denged  before  the  Supreme  Court,
 whose  decision  is  awaited.
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 Stock  af  seed  Lac

 926,  SHRI  M.  RAMGOPAL  REDDY:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA
 TION  be  pleased  to  state:

 (a)  whether  huge  stock  of  seedlac
 has  piled  up  with  State  Trading  Cor-  *
 poration;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  The  State  Trading  Cor-
 poration  has  5,327  MT  of  seedlac  in
 stock  as  on  5th  November,  ‘1977.

 (b)  The  State  Trading  Corporation
 is  procuring  seedlac  through  the  State
 Government  agencies  with  the  objec-
 tive  of  ensuring  fair  price  to  sticklac
 growers.  Disposal  of  seedlac  from
 the  puffer  stock  of  the  §.T.C.  is  not
 taking  place  at  the  expected  pace  88
 export  of  shellac/seedlac  is  behind
 the  target.

 Pricey  of  Pulses,  Potatoes,  Onions
 and  Olbeeds

 927.  SHRI  KACHARU  LAL  HEM-
 RAJ  JAIN:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleaseq  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  fix  on  a  permanent  basis  the
 prices  of  pluses,  potatoes,  oniuns,
 oil  seeds  etc.  on  the  lines  of  wheat,
 gram  etc.  so  that  the  agriculturists
 could  be  ensured  of  a  particular  price
 and  the  consumers  interests  could  be
 protected;  and

 (b)  if  so,  when  a  final  decision  is
 likely  to  be  taken  in  the  matter?

 THE  MINISTER  OF  STATE  IN  IE
 MINISTRY  OF  COMMERCE  AND
 CIvIn.  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA
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 GOYAL):  (a)  and  (b).  Support  prices have  already  been  fixed  for  ground-
 nuf,  sunflowerseed,  soyabean  and
 gram.  In  case  of  the  remaining  oil-
 seeds,  and  pulses,  onions  and  potatoes, there  .  at  present  no  proposal  to  fix
 support  prices  on  a  regular  basis.

 »  prices  of  these  commodities
 are  kept  under  constant  watch  and
 whenever  the  prices  are  expected  to
 tall  below  economic  levels,  purchase
 operations  through  public/cooperative
 agencies  would  be  undertaken,  When-
 ever  edible  oils,  pulses  and  potatoes
 are  sold  through  public  distribution
 system,  interest  of  the  consumer  is
 alko  kept  in  view  while  fixing  their
 retail  prices,

 सौराष्ट्र  (गुजरात)  में  तम्बाक  को  खेतो

 928.  श्  धर्म  सिह  भाई  पटेल  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  गुजरात  में  सौराष्ट्र  प्रदेश
 के'  किसानों  को  तम्बाकू,  की  खेती  करने  की
 प्रवुमति  नहीं  दी  जाती  है;

 (ख)  इस  बारे  में  केन्द्रीय  सरकार  की
 क्या  नीति  है;

 (ग)  सौराष्ट्र  के  किसानों  को  तम्बाकू
 की  खेती  करते  फी  प्रनुमति  कौन  _से  अधिकारी

 देते  है;  शौर

 (3)  सोदाष्ट्र  के  जूनागढ़,  जामनगर,
 राजकोट.  अमरेली,  भावनगर,  सुरेन्रनगर
 जिलों  में  गत  तीत  वर्षों  के  दौरान  प्रत्येक  वर्ष
 में  कितने  क्षेत्र  t  तम्बराक्‌  की  खेती  की  गई  ?

 चित्त  तथा  राजस्व  और  बेकिंग  मंत्री  दी
 एच०  एस०  बेल):  (क)  से  (ग).  सौशप्ट्र  में
 तम्बाकू  की  काइत  के  सम्बन्ध  में  कोई  पाबंदी
 नहीं  लगाई  गई  है  1  लेकिन  केन्द्रीय  उत्पादन
 शुल्क  नियम  944  के  नियम,  05  के  प्रनुसार
 म्बाकू  के  प्रत्येक  काश्तकार  से,  उस  सारी

 '  जमीन  के  संबंध  में  जिस  पर  सेम्बाकू
 की  काश्त  की  थानी  है,  उचित  कार्य  में  सत्य
 की  घोषणा  करने  शरीर  उसे  केन्द्रीय  उत्पादन
 245i-LS—6.

 ger  के  समुचित  अधिकारी  को  पेश  करने
 की  अपेक्षा  की  जाती  है  ।  इस  समय  सरकार  की
 नीति  यह  है  कि  कानून  के  प्रन्तगंत  भ्रपेक्षाशों
 को  पूरा  किये  जाने  पर  तम्बाकू  की  काश्त
 की  अनुमति  दी  जाय  t

 (घ)  स्थिति  का  पता  लगाया  जा
 रहा  है  शौर  सूचता  यथा  संभव  शीघ्र  सभा
 पढज  पर  ण्  दी  जायेगी  |

 Raids  by  Customg  Officials  as  Go-
 downs  of  Punjab  Dairy  Development

 Corporation

 929.  SHRI  YADAVENDRA  DUTT: Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (४)  whether  the  gouds  worth  25 lakhs  of  rupees  concealed  in  the  go- downs  of  Punjab  Dairy  Development Corporation  by  the  Chairman,  Shri
 H.  O.  Dilawari  were  recovered  during raids  conducted  by  the  Customs
 Officials;  and

 (b)  if  so,  the  action  being  taken
 by  Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  Dairv
 equipment,  iarm  machinery,  refri-
 geralors,  motor  spare  parts  and  some
 consumable  articles,  totally  valued  at Rs.  21,85.584,  were  seized  from  the
 godowns  of  the  Punjab  Dairy  Deve-
 Jopment  Corporation  at  Ludhiana  and
 Chandigarh  in  the  reasonable  belief
 that  these  had,  at  the  time  of  import,
 been  misdeclareq  and  under-valued
 and  had  also  not  been  fully  covered

 hy  the  Customs  Clearance  Permit  thut
 had  been  produced  for  their  clearance.

 (b)  The  Collector  of  Customs,  Bom-
 bay  has  confiscated  the  offending
 goods.  In  respect  of  goods  valued  at

 Rs.  14,22,903,  an  option  has  however
 been  given  to.  the  importers  io  redeem
 them  on  payment  of  a  fine  of  Rs.
 5,85,000  Proceedings  relating  to
 personal  penalties  on  Shri  H.  O.
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 Dilawari  and  Punjab  Dairy  Develop-
 ment  Corporation  are  in  progress  an
 are  expecteq  to  be  finalised  shortly.

 Trend  of  International  price  of  sugar
 930.  SHRI  BALASAHEB  VIKHE

 PATIL:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  atate
 the  trend  of  international  price  of
 sugar  and  the  rates  at  which  Govern-
 ment  are  exporting  sugar  to  various
 countries  under  different  agreements?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  The  prices  of  sugar  in  the
 inlernational  market  have  been  dec-
 lining  since  November-December,  ‘1974.
 Aa  against  an  al  average  Lond
 Daily  Price  (LDP)  of  £  Sterling  304.9
 per  long  tonne  (PLT)  during  the  year
 ‘1974,  the  average  LDP  during  the
 ‘1975,  976  and  977  (upto  October)
 have  been  £  Sterling  216,  53.9  and

 7.3  respectively.
 India  exports  sugar  under  direct

 agreement  to  EEC  only.  The  prices
 for  supplies  under  the  Indo-EEC  Sugar
 agreement  are  normally  higher  than
 the  ruling  market  prices.  The  price
 realised  for  exports  made  against
 1974-75,  quota  was  f  Sterling  260  per
 long  tonne,  for  1975-76,  £  Sterling
 147,39  and  for  ‘1976-77  £  Sterling
 57.8  PLT.  The  price  for  ‘1977-78

 is  provisionally  fixed  at  f  Ster-
 ling  65.48  PLT.  We  also  had  an
 agreement  with  Iran  to  supply  120,000
 tonnes  sugar,  but  so  far  no  exports
 have  taken  place.
 Misuse  of  Licences  by  Drug  Manufac.

 turing  Firms

 931.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  a  number  of  drug
 manufacturing  firms  are  being  pro-
 secuted  for  misusing  their  licences  of
 importing  raw  materials;  and
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 (b)  if  so,  names  of  the  drug  firmus

 =
 what  action  is  being  taken  against

 them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPFRA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  Yes,  Sir.  A  number  of
 drug  manufacturing  firms  and  per-
 s0ngs  functioning  as  proprietors/part-
 ners  are  being  prosecuted  for  misusing
 their  licences  of  importing  raw  mate-
 rials,  based  on  the  result  of  CBI  in-
 vestigations.

 (ob)  The  statement  showing  the  par-
 ticulars  of  the  firms  and  the  persons
 involved  in  these  caseg  is  laid  on  te
 Table  of  the  House  [Placed  in  Libre-
 ty.  See  No.  LT-20/77).  No  import
 facility  is  now  afforded  to  these  firms/
 individuals  facing  prosecutions.  Fur~-
 ther  action  can  be  considered  only
 after  the  result  of  the  prosecution  fs
 known.

 जमाक्षोरों  झर  व्यापारियो ंके  विच
 कार्यवाही  करते  के  लिए  कामून  बनाते

 का  प्रस्ताव

 932.  करी  झोग  प्रकादा  स्थागी:  क्या
 वाचिस्प  तथा  नागरिक  पूति  झौर  सहकारिता
 मंत्री  यह  बताने की  कृपा  करेगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  खाद
 पदार्थों  के  मूल्यों  को  जानबूझकर  ऊंचा  रखने
 वाले  जमाखारों  झौर  व्यापारियों  के  विरुद्ध
 कार्यवाई  करने  के  लिये  कोई  कानून  बनाने
 का  है।  शोर

 ्)  यदि  हां,  तो  ऐसा  कानून  कब
 तक  बनाया  जायेगा  ?

 बाणिम्य  तथा  नागरिक  शत  शोर  तह-
 कारिता  मंत्रालय  में  राज्य  संतरो  10 |  कृष्ण
 कुमार  भोयल)  :  (क)  झौर  (ख)«  राज्य
 सरकारों  को  अनुचित  तथा  अनैतिक  व्यापार
 पद्धतियों  को  रोकने  हैतु  भावश्यक  बस्तु
 प्रधिनियम  के  उपवंधों  का  प्रयोग  करने  के
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 लिए  पहले  ही  पर्याप्त  भ्रध्रिकार  प्राप्त  है  t
 आवश्यक  वस्तु  भ्रधिनियम,  are  प्रपमिश्रण
 निवारण  अभ्रधिनियम  तथा  मूल्य  शौर  स्टाक
 प्रदर्शन  आदेशों  के  उपबंधों  को  सख्ती  से

 लागू  करने  से  'उपभोग्ताधों  को  उचित  मूल्यों
 पर  पर्याप्त  मात्रा  में  भावश्यक  वस्तुएं  उपलब्ध
 करने  में  काफी  सहायता  मिलनी  चाहिये  ।
 राज्य  सरकारों  से  इन  कानूनों  का  भ्रधिकतम
 उपयोग  करने  का  अनुरोध  किया  गया  है  ।

 Tax  cut  on  Air  Conditioning  and
 Refrigeration  Equipment

 933.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  refrigeration  units  have
 sought  for  Steep  tax  cut  on  air  condi-
 tioning  and  refrigeration  equipment
 manufactured  in  the  country;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  Yes,  sir,

 (b)  The  matter  is  under  examina-
 tion.

 Dilution  of  Equity  under  F.E.B.A.  by
 ILMB.

 934.  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minisicr  of  FINANCE  be  pleased
 to  state:

 (a)  whether  International  Business
 Machines  (IBM)  a  hundred  per  cent.
 U.S.  based  foreign  company  has  agreed
 to  dilute  its  equity  as  required  under
 Foreign  Exchange  Regulation  Act;

 (b)  if  so,  what  are  the  details  there-

 (c)  if  not,  what  action  is  being  taken
 against  this  company;  and

 (d)  in  case  the  company  winds  up
 its  business  in  India  what  will  be  the
 amount  of  repatriation  under  each
 head?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  and  (b).  In  their
 letter  of  7th  November  i977  to  the
 Reserve  Bank,  IBM  have  indicated
 that  i,  would  be  impractical  for  them
 to  dilute  their  equity  and  that  they
 would  therefore  phase  out  their  cur-
 rent  activities  in  India,

 (ce)  Does  not  arise.
 (d)  This  will  be  known  only  after

 the  proposala  of  IBM  are  finalised.

 दिल्‍ली  में  व्यापारियों  के  परिसरों  पर  छापे

 935.  श्ली  हुरगोचिन्व  वर्मा  :  क्‍या
 वाणिज्य  तथा  नागरिक  पूति  और  सहकारिता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  गत  दो  महीनों
 में  प्रावश्यक  वस्तु  अधिनियम  के  धन्तगत
 दिल्‍ली  में  व्यापारियों  के  परिसरों  पर  छापे  मारे
 हैं;  भौर

 (ख)  यदि  हां,  तो  इस  मामले  में  कितने
 व्यापारियों  को  गिरफ्तार  किया  गया  तथा
 उन  के  विरुद्ध  सरकार  क्‍या  कार्यवाई  कर
 रही  है  ?

 वाणिण्य  तथा  तागरिक  पृति  और  सहका-
 रिता  मंत्रालय  में  राज्य  मंत्री  (भरी  कृष्ण
 कुमार  गोयल)  :  (क)  सितम्बर  तथा
 अक्तूबर,  977  में  दिल्ली  प्रशासन  ने
 ग्रावश्यक  वस्तु  भ्रधिनियम  के  प्रन्तर्गत  कुछ
 छापे  मारे  थे  |

 (ख)  दिल्ली  प्रशासन  द्वारा  दी  गई
 सूचना  के  अनुसार  83  व्यक्ति  गिरफ्तार
 किये  गये  थे  ।  पांच  मासलों  में  चालान  करने
 की  सूचना  मिली  है  तथा  दूसरे  मामलों  की
 जांच  पड़ताल  चल  रही  है  |
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 Memorandum  from  Gold  Smiths’
 Organisation,  Maharashtra

 937.  SHRI  GANGADHER  APPA
 BURANDE:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  any  memorandum
 from  Gold  Smiths  Organisation,  Maha.
 rashtrg  Pradesh  Subarnakear  Sangh
 dateq  20-7-77  addressed  to  Prime
 Minister  has  been  received;  and

 (b)  if  so,  what  steps  have  been
 taken  on  their  demands?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  and  (b).  A  memo-
 randum  dated  20-7-1977  from  the
 Maharashtra  Pradesh  Sawarnkar
 Sangh,  addresseg  to  the  Prime  Minis-
 ter  wos  forwarded  to  this  Ministry  by
 the  Prime  Minister's  office,  The
 Memorandum  contained  certain  dem-
 ands  for  liberalisation  of  the  »rov'-
 sions  of  Gold  (Control)  Act  relating
 to  the  goldsmiths  as  also  a  plea  for
 affording  further  relief  measures  such
 as  concession  in  the  matter  of  employ-
 ment  and  write-off  of  rehabilitation
 loans  granted  to  the  goldsmiths.  The
 varioug  points  raised  in  the  represen-
 tation  are  under  the  consideration  of
 of  the  Government  and  certain  propo-
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 sals  for  the  amendment  of  the  Gold
 (Control)  Act  are  being  considered.

 Excise  duty  Imposed  on  Khandsari

 938.  SHRI  GANGADHER  APPA
 BURANDE:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state  how  much
 excise  duty  has  been  imposed  on
 Khandsari  since  March,  1975?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  The  rate  of  central
 excise  duty  applicable  to  khandsari
 sugar  is  7)  per  cent  =  ad  ralorem
 6  per  cent  Basic  Excisc  Duty  under
 the  Central  Excises  and  Salt  Act,  944
 and  28  per  cent  Additional  Duty
 under  the  Additional  Duties  of  Excise
 (Goods  of  Special  Importance)  Act,
 1957].  Tlese  rates  have  been  in  force
 from  1-3-1970.

 Manufacturers  have  also  the  option
 to  pay  duty  on  the  basis  of  a  com-
 pounded  levy.  The  weekly  rates  of
 compounded  levy,  based  on  the  size
 of  centrifugal  installed  and  also  whe-
 ther  a  sulphitation  plant  is  used  or
 not,  as  on  1-8-1975,  and  30-4-1975,
 when  these  were  last  revised,  are
 given  iu  the  annexed  statement.

 Statement
 Weekly  rates  of  compounded  levy  for  units  working  with  the  aid  of  Sulphitation  Plant

 Size  of  Centrifugal  With  effect  from
 I-3-99)  jieqet Height  Diameter

 3  ae
 Exceeding  Not  exceeding  Exceeding  =  Not  exceeding

 ems,  cms.  ems.  cms.  Ra  Ra
 ee  229  45°7  1700  4.400

 a2'9  30°5  45°  7  6r-0  960  §,g00 30°5  45°7  Gro  er  3440.  8,600
 Not  otherwise  specified  4,560  [T,400
 Weekly  rates  of  compounded  levy  for  units  working  without  the  aid  of  Sulphitation  Plant

 229  457  780  2,g60 ag  90°5  te  6
 ०  7560  aie go-  7  “oO  poe  2,920

 Not  herein  specified”  3,0  40  oto
 The  G  pended  from  i-3-:975  to  0-4-1975. Jed  levy  sys  ined
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 The  rates  shown  are  consolidated

 rates  viz,  they  include  basic  duty
 under  the  Central  Excises  and  Salt
 Act,  944,plus  additional  duty  under
 the  Additional  Duties  of  Excise  (Goods
 of  Special  Importance)  Act,  1957.

 Review  of  Centre-State  Fisca]  and
 Economic  Relations

 B41,  SHRI  M,  N.  GOVINDAN  NAIR:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  West  Bengal
 Finance  Minister's  regret  on  the  Cen-
 tre  taking  a  series  of  decisions  like  in-
 ireducing  rolling  plans  and  removing
 inter-State  restrictions  on  paddy  move-
 ments.  without  consulting  the  State
 Governments;

 (hb)  whether  the  issue  of  Centre-
 State  fiscal  and  economic  =  relutions
 needs  urgent  review;  and

 fc)  af  so,  Government's  reaction
 thereto?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 I  M.  PATEL):  (a)  Government  of
 India  have  seen  press  Reports  to  that

 द  ffect.

 (b)  and  (c).  The  Centre-State  fiscal
 and  economic  relations  are  poverned
 hy  the  relevant  provisions  of  the  Con-
 titution  which  have  stood  the  test  of

 time.  Given  a  spirit  of  understanding,
 #ood-will  and  cooperation,  it  is  pos-
 ‘ible  to  find  satisfactory  answers  with-
 in  the  frame-work  of  these  provisions
 lo  the  problems  which  may  arise  from
 time  to  time  in  the  Centre-State  fis-
 tal  and  economic  relations.

 Consultation  with  Trade  Union,  over
 Constitution  of  Committee  on  Wages,

 Income  and  Price  Policy

 942.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  Government  consulted
 the  Central  Trade  Unions  before  cons-
 tituling  the  Committee  on  Wages,  In-
 come  and  Price  Policy;  *

 (b)  if  so,  the  nature  of  the  consulta-
 tions;  and

 (९)  if  not,  reasons  for  noi  consulting
 thy  trade  unions?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  to  (०),  Presum-
 ably  the  Honourable  Member  is  refer-
 ting  to  the  Study  Group  on  Wages,
 Income  and  Prices  set  up  by  the  Gov-
 ernment  in  October,  1977.  It  was  not
 considered  necessary  to  consult  Cen-
 tral  Trade  Union  or  any  other  outside
 organisation  in  constituting  a  Studv
 Group.

 Taxation  System  in  the  country

 543.  SHRI  SHANKERSINHJI
 VAGHELA:

 SHRI  ANANT  DAVE:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (५)  whether  the  Federation  of  Indian
 Chambers  of  Commerce  and  Industry
 had  appointed  a  study  team  to  go  into
 the  various  aspects  of  taxation  system
 in  the  country;  4 द

 (b)  whether  the  study  team  had
 sugmsted  the  Value  Added  Tax  sys-
 tem  of  taxalion  in  India  which  is  pre-
 valent  in  Germany  and  several  other
 Furopean  and  South  American  coun-
 tries;  and

 (c)  the  reaction  of  Government
 thereto  and  when  a  final  decision  is
 likely  to  be  taken  in  this  regard?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  and  (b).  As  a  fol-
 low  up  of  its  renly  to  the  Indirect
 Taxation  Enquiry  Committee  on
 Value  Added  Tax.  the  Federation  of
 Indian  Chambers  of  Commerce  and
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 Industry  had  deputed  a  team  to  study
 the  working  of  the  Value  Added  Tax
 in  some  of  the  Western  countries  80
 as  to  find  out  its  suitability  for  adop-
 tion  in  India.  That  team  has  suggest~
 ed  the  adoption  of  the  Value  Added
 Tax  System  in  India.

 (९)  The  matter  igs  presently  being
 studied.  Government  are  also  await-
 ing  the  receipt  of  Part  II  of  the  Report
 of  the  Indirect  Taxation  Enquiry  Com-
 mittee.  It  is,  therefore,  too  early  to  in-
 dicate  Government's  reaction  to  the
 recommendations  of  the  FICCI  Team
 and  the  decisions  that  are  likely  to  be
 taken  in  this  matter,

 Smuggling  across  Indo-Nepal  and  Indo-
 Bangladesh  border

 944,  SHRI  SHANKERSINHJI
 VAGHELA:

 SHRI  P.  हू,  KODIYAN;
 SHRI  KACHARULAL  HEMRAJ

 JAIN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  attention  of  the
 Government  has  been  invited  to  the
 news  item  which  appeared  in  the  Eco.
 nomic  Times  dated  the  27th  Septem-
 ber,  977  to  the  effect  that  smuggling
 across  the  Indo-Nepal  and  Indo-Bang-
 ladesh  border  has  recorded  a  marked
 tise  during  the  current  year;  and

 (b)  the  facts  thereof,  reaction  of
 Government  thereto  and  the  steps
 taken  or  proposed  to  be  taken  to
 check  it?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  and  (b),,  Yes  Sir.
 Reports  received  by  the  Government,
 however,  do  not  indicate  that  there
 has  been  any  increase  in  smuggling
 on  Indo-Bangladesh  border.  Although
 the  Indo-Nepal  border  continues  to  be
 vulnerable,  there  has  not  been  any
 marked  increase  in  smuggling  across

 NOVEMBER  18,  977  Written  Answers  “ip

 this  border  during  the  current  year.
 However,  to  meet  this  situation,  the
 preventive  staff  on  the  Indo-Nepal
 border  has  been  augmented  and  re-
 deployed  more  effectively.  New  pre-
 ventive  check-posts  near  the  border
 have  been  created,  Wireless  commu-
 nication  net-work  for  the  entire  bor-
 der  has  been  sanctioned.  Apart  from
 this  regular  anti-smuggling  measur
 such  ag  patrolling  of  vulnerable  land
 routes  and  exercising  greater  vigilance
 have  also  been  reinforced  on  these
 borders.

 ez  ae  को  जौनपुर  शाला  हारा  करती
 नोटों  का  स्थीक्ार  द. 3  किया  जाता

 945.  भ्रो  घावबेना  वक्त  :  क्‍या  चित्त
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  स्टेट  बैंक  की  जौनपुर  शाला
 ने  अगस्त,  977  में  एक  रुपये  और  पांच
 रुपये  के  करेंसी  नोटों  को  लेना  बन्द  कर  दिया
 था;  और

 (ख)  यदि  हां,  तो  इस  के  क्‍या  कारण
 हैं  भौर  क्‍या  इससे  जनता  शौर  व्यापारियों
 को  रोजाना  होने  वाली  कठिनाइयों  के  भ्रलाबा
 इससे  करेन्सी  की  विश्वसनीयता  पर  ,भी
 प्रतिकूल  प्रभाव  पड़ा  था  ?

 a  वित्त  तथा  राजस्व  झौर  बेकिंग  संत्रो
 शो  एच०  एस०  पटेल)  :  (क)  भोर  (ख).
 भारतीय  स्टेट  बैंक  ने  सूचित  किया  है  कि
 उसकी  जौनपुर  शाखा  द्वारा  कम  मूल्य  के
 करेंसी  नोंटों  को  स्वीकार  करने  से  कभी
 इन्कार  नहीं  किया  गया  किन्तु  8  जुलाई
 से  2  अगस्त,  977  की  अ्रवधि  के  दौरान

 केवल  स्थानीय  बैंकों  से  i  रुपये  जौर  5
 रुपये  के  करेंसी  मोटों  को  स्वीकार  करने  पर
 प्रतिबंध  लगाना  पड़ा  था  क्योंकि  भारतीय
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 स्टेट  बैंक  की  ज॑  तपुर  शाला  के  करेंसी  चेस्ट
 में  स्थान  की  प्रत्यल्त  कमी  हो  भयी  थी  ।
 3  ध्रगस्त,  977  को  इस  शाखा  से  प्रेषणाएं

 श्चन्य  शाखाझों  को  भेजी  जाने  पर  उक्त
 बतिबंध  उठा  लिया  गया  था  ।  मुद्रा  की
 साथ  पर  विपरीत  प्रभाव  पड़ने  का  कोई
 कन  नहीं  उठता  |

 Ro  Fo  सियेटिक्स  लि०  के  प्रसीडेंट  और
 चेरपमेन  से  प्राभूषण  wer  करता

 g46.  शनी  यादवेख  कत:  क्‍या  जिस
 मली  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  दिनांक  6  भ्रक्तूबर,  976
 को  सीमा  शुल्क  अधिकारियों  ने  a  के०
 सिथेटिक्स  लि०  के  प्रेसीडेंट  शौर  चेयरमैन
 शी  सीता  राम  सिधानिया  भौर  श्री  गोपाल
 कृष्ण  सिंघानियाँ  से  i0  लाख  रुपयों  के
 मुध्य  के  ग्राभूषण  जब्त  किये  जब  वे  एयर  इण्डिया
 के  विमान  से  मोरीशिस  गये  थे;

 (ख)  क्‍या  इस  समाचार के  तुरन्त  पश्चात्‌
 सीमा  शुल्क  झोर  कर  भ्रधिकारियों  ने  उनके
 घरों  पर  छापे  मारे;  भौर

 (ग)  यदि  हां,  तो  कितने  मूल्य  की
 विदेशी  वस्तुएं  जब्त  की  तथा  सरकार  ने
 उनके  विरुद्ध क्या  कार्यवाही  की  तथा  तत्संबंधों
 संक्षिप्त  ब्यौरा  क्या  है  ?

 चिस्  और  राजत्व  और  ब्रेकिंग  मंत्री
 (श्री  {Wo  एस०  पटेल)  :  (क)  प्राप्त

 सूचना  के  प्रनुसार  22  लाख  मोरीशिस  रुपये  से
 भ्रधिक  मूल्य  के  जवाहरात  की  तस्करी  करने
 के  आारोप  में  केवल  श्री  सीताराम  सिधानिया
 मोरीशस  न्यायालय  में  मुकदमा  तब  चलाया
 जया  था  जब  वह  दिनांक  10-1976
 को  बम्गई  से  एयर  इृष्डिया  की  उड़ान  Ao
 77  से  मोरीशस  गये  थे  ।  इस  मुकदमे  में

 0

 उन्हें  ‘1-2-1977,  को।  दोषयूक्त  ठहराया
 गया  था  भौर  जिस  सामान  के  बारे  में  कोई
 दावा  नहीं  किया  गया  उसे  मोरीशस  सीसा-

 जुल्फ  विभाग  द्वारा  जब्त  कर  लिया  गया  था  4

 (ख)  श्री  सीता  राम  सिंघानिया  तथा
 क्री  गोपाल  कृष्ण  सिंधानिया  के  घरों  पर
 कोई  छापा  नहीं  मारा  गया,  यद्यपि  ऊपर
 उल्लिखित  मामले  से  भिन्न  एक  झन्य  मामले
 में  उक्त  दोनों  व्यक्तियों  के  पिताभों  के  घरों
 की  नवम्बर,  976  में  तलाशियां  ली  गयी
 थीं।

 (ग)  ऊपर  (ख)  में  दिये  गये  उत्तर  को
 देखते  हुए  यह  प्रश्न  नहीं  उठता  |

 आपतपुर  में  झमरीकी  विमान  का  जबरन
 उतारना

 947.  शी यादवेना  दस  :

 भी  रासनरेश  कुशवाहा  :

 क्या  कयंटन  और  नागर  विसानन  मंत्री

 यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  क्या  i0  सितम्बर,  977  को

 बापतपुर  हवाई  भट्ट  पर  एक  भ्रमरीकी  विमान
 को  उड़ान  विनियमों  का  उल्लंघन  करने  के
 कारण  जबरन  उतारा  गया;

 खि)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं;
 और

 (ग)  आदेशों  का  उल्लंत्रन  करने  के
 लिये  अ्रपराधियों को  क्या  दण्ड  दिया  गया  ?

 पर्वेटन  और  नागर  विमानन  संत्री  (ओऔी
 पुदवोत्तम  कौशिक)  :  (क)  जीहां।  एक
 प्राइवेट  भ्रमरीकन  रजिस्टर्ड  बीच-टाइप  बी-
 33  विमान  को  9  सितम्बर,  977  को
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 वाराणसी  (बापतपुर)  बिमान  क्षेत्र  पर  प्रव-
 तरण  करने  के  लिये  कहा  गया  था  1  विमान
 वहां  9  सितस्मर,  29.77  को  भारतीय
 समय  के  अनुसार  5.32  बजे  उतरा  |

 (ख)  विमान  ने  भारतीय  हवाई  प्रदेश
 में  बिना  प्राधिकार  प्राप्त  किये  प्रवेश  किया
 तथा  नूह  व  अलीगढ़  का  रास्ता  लेने  के  लिये
 दिल्‍ली  क्षेत्र  नियंत्रण  द्वारा  जारी  की  गयी
 हिंदायतों  का  उल्लंघन  किया  ।

 (ग)  मामला  विचाराधीन  है  ।

 Overdrafts  to  State  from  Reserve
 Bank  of  India

 948.  SHRI  D.  B.  CHANDRE  GOW-
 DA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  number  and  names  of  the
 State  Governments,  which  incurred
 overdrafts  from  the  Reserve  Bank  of
 India  at  the  end  of  June,  l977;  and

 (b)  whether  the  Reserve  Bank  of
 India  hag  urged  the  States  to  so  plan
 their  finances  as  to  avoid  such  re
 ccurse?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  Ten  States  viz.,
 Bihar,  Himachal  Pradesh,  Kerala,
 Madhya  Pradesh,  Orissa,  Punjab,  Ra-
 jasthan,  Tripura,  Uttar  Pradesh  and
 ‘West  Bengal  were  in  overdraft  on  the
 Reserve  Bank  of  India  on  the  28th
 June,  1977.  These  overdrafts  were
 cleared  by  the  Central  Government  by
 releasing  to  the  State  Governments
 ways  and  meang  advances  and,  in  ad-
 vance  of  the  due  date  of  payment,
 the  share  in  Central  taxes,  Central
 assistance  for  State  Plans  and  grants-
 in-aid,

 NOVEMBER  18,  977  Written  Answers  776

 (9)  Yes,  Sir.

 Strike  by  Staff  of  Indian  Airlines  for
 Grant  of  Bonus

 949.  SHRI  MANORANJAN
 BHAKTA;

 SHRI  SAMAR  MUKHERJEE:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  it  2s  q  fact  that  the
 Indian  Airlines  Staff  all  over  the  coun-
 try  have  resorted  to  strike  to  press
 their  demand  for  grant  of  20  per  cent.
 bonus;  and

 (b)  if  so,  full  facts  in  the  matter
 and  whether  Government  have  taken
 any  decision  on  their  demand  if  80,
 what?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  From
 22nd  September  to  2nd  November
 ‘1977  a  section  of  Indian  Airlines  em-
 ployees,  represented  by  the  Air  Cor-
 porations  Employees’  Union  and  the
 Indian  Aircraft  Technicians’  Associa-
 tion  had  resorted  to  certain  agitational
 activities  some  of  which  constituted  an
 illegal  strike,  under  the  Industrial
 Disputes  Act,  ‘1947,

 (b)  Indian  Airlines,  being  3  non-
 competitive  undertaking,  is  not  cov-
 ered  by  the  Payment  of  Bonus  Axt,
 ‘1965,  The  provisiong  of  the  Act  are,
 however  extended  to  Indian  Airlines
 on  an  ex-gratia  basis,  under  specific
 orders  of  the  Government  of  Indéa.
 The  ex-gratia  payment  is  determined
 by  the  allocable  surplus  computed  in
 accordance  with  the  provisions  of  the
 Payment  of  Bonus  Act  as  amended  by
 the  Payment  of  Bonus  (Amendment)
 Ordinance,  1977,  As  per  the  Profit  and
 Loss  Account  for  1976-77,  Indian  Air-
 Tines  earned  a  net  profit  of  Rs.  20.73
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 crores.  However,  there  wags  no  al-
 loeable  surplus  after  adjustments  for
 Depreciation  and  Investment  Allow-
 ances  related  to  the  3  Airbus  Aircraft
 and  ancillaries  acquired  during  the
 year,  In  the  circumstances,  the  emi-
 Ployees  in  Indian  Airlines  became  eli-
 Bible  for  ex-gratia  at  the  rate  of  8.33
 per  cent  in  accordance  with  the  guide-
 limes  contained  in  the  Bureau  of  Pub-
 lic  Enterprises’  Office  Memorandum
 No,  2(53)/77-BPE(GM-I),  dated  12-9-
 i977  and  instructions  for  the  ex-gra-
 tia  payment  on  this  basis  were  issued
 by  Indian  Airlines  on  the  idth  Sep-
 tember,  ‘1977.

 Not  satisfied  with  the  above  posi-
 tion,  the  Air  Corporations  Employees’
 Union  and  the  Indian  Aircraft  Tech-
 nicians’  Association  launched  an  agi-
 tation  mainly  at  Bombay,  Calcutta  and
 Hyderabad  bases  with  effect  from  22-
 §-77.  The  Management  of  Indian  Air-
 lines  explained  the  position  to  them
 in  a  circular  and  also  discussed  the
 matter  in  several  meetings.  As  a  re-
 sult  of  these  discussions,  it  was  agreed
 that  a  joint  meeting  will  be  held  bet-
 ween  the  representatives  of  ACEU/
 IATA  and  the  Management  {n  the  sc-
 cond  week  of  November,  I977  to  dis-
 cuss  the  Unions’  specific  proposals  for

 a  productivity-linket  formula,  A
 Joint  meeting  hag  already  been  held
 and  further  discussions  will  follow.
 Meanwhile,  the  Unions  have  agreed
 lo  accept  the  payment  of  ex-gratia  at
 833  per  cent  and  called  off  the  agita-
 tion  from  3rd  November,  ‘1977.

 Benefits  to  workers  from  the  export  of
 Marine  Products,  Leather,  Timber  etc.

 950,  SHRI  L,  L.  KAPOOR:  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 Pleased  to  state:

 (a)  whether  any  study  has  been
 made  by  the  Ministry  to  find  out  the
 benefits  accrued  to  the  workers  and
 such  other  sections  out  of  the  export
 of  marine  products,  leather  and  leather

 goods,  timber  and  forest  products,
 handicrafts  etc.  if  so,  the  iindings
 thereof;  and

 (b)  whether  it  will  be  possible  for
 the  Ministry  to  levy  some  cess  on  ex.
 ports  of  »uch  commodities  and  set  up
 a  welfare  tund  for  such  workers;  if
 ‘80,  the  action  proposed  to  be  taken  in
 the  matter?

 THE  MINISTER  OF  STATF.  IN  THE
 MINISTRY  OP  COMMERCE  AND  CI-
 VIL  SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  No  such  study  hag  been  made  by
 ihe  Ministry.

 (b)  At  present  there  is  no  proposal
 to  levy  any  cess  on  export  of  these
 commodities  for  setting  up  a  welfare
 fund  for  the  workers.

 Import  of  unrefineg  edible  जा

 951.  SHRI  L,  L,  KAPOOR:  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  a  huge  quantity  of  un-
 refined  edible  o's  have  been  imported
 if  so,  in  what  way  was  it  distributed
 fur  refining  and  sale  State-wise;

 (b)  what  is  the  data  along  with  the
 Time  of  the  parties;

 roy  whether  many  of  such  parties
 hac  no  capacity  for  refining  and  they
 packed  and  sold  such  oi]  to  the  con-
 sumers  thus  making  unduly  huge  pro.
 fils;

 (d)  af  so,  what  action  Government
 has  taken  against  such  parties;  and

 (ey  the  future  edible  oi]  policy  of
 Government  to  remove  shortage  of
 edible  oil?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND  CI-
 VIL  SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  to  (d),  About  98,000  tonnes  of
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 rapeseed  oil  has  so  far  been  imported
 by  the  STC  during  the  oil  year  Nov-
 ember,  796  to  October,  1977.  The
 rapeseed  oil  is  allotted  to  the  State
 Government  as  required,  who  make
 their  own  arrangements  to  get  the  raw
 rapeseed  oi]  refined.  To  States  where
 there  are  no  refining  units  at  all,  the
 oil  is  got  refined  by  the  units  of
 Ganesh  Flour  Mills,  whose  manage-
 ment  is  under  Central  Government's
 control,  and  distributed.  The  refined
 oil  ig  distributed  to  the  consumers  by
 the  State  Government  agencies
 through  licensed  fair  price  shops.

 Central  Government  have  received
 No  complaints  about  malpractices  in
 the  distribution  of  rapeseed  oil  sup-
 plied  by  them  to  the  State  Govern-
 ments.  The  State  Governments  have
 adequate  powers  under  the  relevant
 pieces  of  legislation  like  the  Essential
 Commodities  Act  and  the  Prevention
 of  Food  Adulteration  Act  to  curb  mal-
 practices.

 (e)  A  national  edible  oil  policy  is
 being  evolved  with  a  view  to  achiev-
 ing  over  time,  self  sufficiency  in  the
 field  of  edible  oils.  Long  term  and
 short  term  measures,  including  im-
 ports,  are  being  taken  to  improve  the
 availability  of  edible  oils,

 झपना  बाजार  केसीय  उपभोक्ता  सहकारी
 मण्डार  लि०  जूतागढ़  गूजरात  हारा  सोमाशुल्क

 बस्तुझों  के  झ्रावंटन  के  लिए  भांग

 952.  नीं  धर्म  सिह  भाई  पटेल  :  क्‍या
 वित  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भ्रपता  बाजार  केन्द्रीय
 उपभोक्ता  सहकारी  भण्डार  लि०,  जूनागढ़,
 (गुजरात)  में  सीमा  शुल्क  वस्तुओं  के  झावंटन
 के  लिये  माय  की  है;  भ्ौर  यदि  हां,  तो  उक्त
 मांग  कब  की  गई  थी  झौर  तत्सम्बन्धी  ब्यौरा
 क्या  है;

 (छ)  इस  बारे  में  सरकार  द्वारा  क्या

 कार्यवाही  की  गई  है  अथवा  करने  का  प्रस्ताव
 है;  भोर
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 (ग)  इस  बारे  में  स्वीकृति  देने  में
 विलम्य  के  क्या  कारण  हैं  ?

 विस  तथा  राजत्व  और  बेकिंग  मंत्री
 (भी  एच०  एस०  पढ़ेल)  :  (क)  से  (ग).

 जी,  हूं  चूंकि  पकड़ें  गये  जन्‍्तेशुदा  तस्करी
 के  माल  के  निपटान  के  सम्बन्ध  में  सामान्य
 नीति  की  समीक्षा  की  जा  रही  है,  प्रतः
 झपना  बाजार  केन्द्रीय  उपभोग्ता  सहकारी
 स्टोर  लिमिटेड,  जूनागढ़  के  अनुरोध पर पर  बिचार,
 ऐसे  माल  के  निपटान  सम्बन्धी  नीति  का  प्न्तिम
 रूप  से  निर्णय हो  जाने  के  बाद  किया  जाएगा  av

 पोरक्दर  केन्द्रीय  उपभोक्ता  समिति  fre
 द्वारा  सोमाशुस्क  विभाग  हारा  पकड़े  जाने

 वाले  सासान  के  श्ायंटन  के  लिए  सांग

 953.  शनी  धर्म  सिह  भाई  पटेल  :  Re
 चत  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  गूजरात  के  जूनागढ़  जिले  के
 सब  से  बड़े  शहर  पोरबन्दर  की  छ:  पोरबन्दर
 केन्द्रीय  उपभोक्‍ता  सहकारी  समितियों  ने
 सीमाशुल्क  विभाग  द्वारा  पकड़े  जाने  वाले
 सामान  के धावंटन  के  लिए  सरकार  से  मांग
 कीहै;

 और  यदि  हां,  तो  उक्त  मांग  कब  की
 गई  भौर  तत्सम्बन्धी  ब्योरा  कया  है  ;

 (ख)  इस  बारे  में  सरकार  ने  क्या  कार्मे-
 वाही  की  है  ;  और

 (ग)  स्वीकृति  देने  में  विलम्ब  के  क्या
 कारण  हैं  भौर  अब  उनकी  मांग  कब  तक  पूरी
 हो  जायगी  ?

 वित्त  तथा  राजस्व  शझौर  बेकिंग  संत्री

 ी  एच०  एस०  पटेल)  (क)  से
 (ग)  :  केवल एक  संगठन  |  रच  पोरबन्धर
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 aha  उपभोक्‍ता  सहकारी  समिति  लि

 (शहरी  उपभोक्ताशरों  का  मुख्य  संगठन)
 पोरबन्दर  में  जब्तशुदा  माल  के  प्राबंटन  हेतु
 सरकार  से  प्रनुरोध  किया  ।  लेकिन  उन्हें
 सूचित  किया  गया  था  कि  पकड़ी  गयी  जब्त-

 शुदा  वस्तुओं  का  बिक्री;  चूंकि  केवल
 कतिपय  निर्दिष्ट  शहरों  /  कस्बों  तक  ही
 सीमित  रखी  गयी  है,  इसलिए  उनका

 अ्रनुरोध  स्वीकार  नहीं  किया  जा  सकता  1
 घकडी  गयी  झौर  जब्तशुदा  तस्करी  की

 बस्तुओों  क ेनिपटान  के  बारे  में  सामान्य  नीति
 की  समीक्षा  की  जा  रही  है  झौर  पोर-
 बन्दर  केन्द्रीय  उपभोक्‍ता  सहकारी  समिति
 लि०  के  ग्रनुरोध  पर  विचार  एसी  वस्तुओों  के
 निपटान  संबधी  सामान्य  नीति  का  भ्रन्तिम
 रुप  से  निर्णय  हो  जाने  के  बाद,  किया
 जायगा  ॥

 जिलायक  मिस्सारण  झौर  मृंगफलों  के  छिलके
 को  तेलहीन  खली  का  निर्यात

 gia.  wt  wa  fag  भाई  पटेल  :
 क्या  वाणिज्य  तथा  सागरिक  पूति  शौर
 सहकारिता  मत्रो  यह  बताने  की  कृपा  करेंगे
 क  :

 (क)  क्‍या  विलायक  निस्सारण  और

 मूगफली  के  छिलके  की  तेलहीन  खली  के
 निर्यात  के  लिए  कोई  सीमा  निर्धारित  की
 गई  है;

 (ख)  गत  तीन  वर्षों  मे  कितना  मूंगफ्ली
 का  छिलका  निर्यात  किया  गया  और  कितना
 छिलका  झभी  निर्यात  के  लिए  पड़ा  हुमा  है
 शर  इसके  क्‍या  कारण  है।  भौर

 (ग)  नई  फसल  आने  पर  मूंगफली  के
 छिलके  के  निर्यात  के  बारे  में  सरकार  की
 क्या  नीति  है  भौर  क्या  निर्यात  की  कोई
 सीमा  निर्धारित  किये  जाने  का  प्रस्ताव
 है?

 62

 बानिश्य  तथा  नागरिक  धत  झौर  ag
 कारिता  संत्रालयों  में  राज्य  मंत्री  (भी  कृष्ण
 कुमार  गोयल)  (क)  वर्ष  977
 में  मूंगफली  निस्सारण  के  निर्यात  के  लिए
 7.5  लाख  मे०  टन  की  अधिकतम  सीमा
 की  शर्त  लगाई  गई  है  ।  निर्यात  मूंगफली
 निस्सारण  निर्यात  विकास  संग्रठत  की  माफेत
 किया  जाता  है  ।

 (ख)  भारत  से  मृगफली  के  छिलको  का

 कोई  निर्यात नहीं  हुआ  है  ।  न  ही  मृगफली
 के  छिलके  जहाज  पर  लदान  के  लिए  पढ़े
 हुए  हैं  7  तथापि  गत  तीन  वर्षों  के  दौरान
 मूंगफली  निःसारण  के  निर्यात  निम्नोक्‍्त
 प्रकार  हुए

 मात्रा  मूल्य
 (लाख  मेनन)  =  (करोड़  ्

 1974-75,  6.2  74.  28
 1975-76  5.98  55,  72
 1976-77: 12.34  68.39

 (4)  नई  फसल  के  सम्बन्ध  मे  सरकार
 की  नीति  विचाराधीन  है  तथा  भी  तक
 उसको  भ्रन्तिम  रूप  नही  दिया  गया  है  ny

 Public  Distribution  System

 955.  SHRI  AMAR  ROYPRADHAN:
 SHRI  SAUGATA  ROY:
 DR.  BAPU  KALDATY:
 SHRI  ISHWAR  CHAUDHRY:
 SHRI  8.  R.  DAMANI:
 SHRI  SANTOSHRAO  GODE:

 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  the  avenues  of  the  public  distri-
 bution  system  which  existed
 March,  19TT
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 (b)  the  extent  by  which  such  avenues

 have  been  expanded  as  on  October,
 3lst;  and

 (c)  the  targets  for  further  expansion,
 if  any,  during  the  current  year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIEg  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  The  avenues  of
 Public  Distribution  System  are  fwr
 price  shops,  licensed  shpos  for  kero-
 sepe  and  soft  coke  and  retail  out-
 lets  operated  by  cooperatives  in  the
 urban  and  rural  areas.

 (b)  The  number  of  fair  price  shops
 has  increased  from  2,42,000  at  the  end
 of  March,  797  to  2,46,000  as  at
 present.  The  number  of  retail  outlets
 operated  by  cooperatives  hag  also
 increased  from  72,000  to  about  75,000.

 (c)  During  the  current  Cooperative
 year  1977-78  about  1,250  new  retail
 outlets  are  to  be  set  up  by  consumer
 couperatives  in  the  urban  areas.
 The  network  of  fair  price  shops  and
 cooperative  retail  outlets  are  also  to
 be  expanded  in  the  rural  areas,  parti-
 cularly  in  the  tribal  and  backward
 areas  according  to  lecul  requirements.

 Countries  willing  to  write  off  debts  due
 from  India

 956.  SHRI  NIHAR  LASKAR:

 SHRI  YAGYA  DATT
 SHARMA:

 Will  the  Minister  of  FINANCE  he
 pleased  to  state:

 (a)  whether  the  Government  have
 received  any  communication  from
 Sweden  in  regard  to  the  writing  off  of
 debts  due  from  India;

 (b)  whether  any  other  countries  are
 willing  fo  write  off  debts  due  from
 India:  and
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 (e)  the  total  amount  involved?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M,  PATEL):  (a)  Yes.  Sir,  Sweden
 has  taken  a  general  decision  to  write
 off  development  assistance  debts  ex-
 tended  by  it  to  a  number  of  develup-
 ing  countries  including  India.

 (b)  No  final  decision  has  been  cum-
 municated  by  any  other  country  re-
 Barding  the  write  of  of  debts  on  a
 similar  basis.

 (०)  It  has  been  indicated  that  the
 amount  will  be  around  Rs.  96.53  crores
 (Skr.  527.5  million).

 Safety  for  Air  India  Staff
 957.  SHRI  NIHAR  LASKAR:

 SHRI  M.  RAM  GOPAL
 REDDY:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  le  pleased  to
 state:

 (a)  the  steps  taken  for  the  safety  of
 Air  India  staff  abroad  in  the  wake  of
 threats  to  their  safety;  and

 (b)  the  steps  taken  jin  revard  to
 the  saicty  at  the  international  airpurts in  the  country?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (४)  The  Gov-
 ernmments  concerned  and  the  police
 authorities  have  been  approached  by
 Air  India  through  Indian  Missions
 abroad  for  protection  of  its  offices  and
 staff.  The  local  authorities  of  the
 foreign  Governments  have  alerted
 their  police  force  ang  have  intensified
 their  vigil  at  the  Air  India  offices  and
 the  residences  of  officials  to  counter
 the  threats.  Air  India  on  its  own  has
 employed  some  security  guards  for
 protection  of  their  offices  and  the  staff
 against  such  threats.

 (b)  It  would  not  be  in  the  public,
 interest  to  disclose  the  specific  steps
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 taken/proposed  to  be  taken  in  regard
 to  safety  at  the  international]  airports.
 However,  existing  measures  to  guard
 against  hijacking  such  as  control  of
 access  points  to  operational  areas,
 frisking  of  passengers  and  search  of
 their  hand-baggage,  greater  care  re-
 @arding  stamping  of  boarding  cards
 as  well  as  adequate  guarding  of  peri-
 meters  have  already  been  tightened  up.

 Raids  conducted  by  Enforcement
 Directorate  and  Revenue  Intelligence

 JYOTIRMOY  BOSU:
 FINANCE  be

 4958.  SHRI
 Will  the  Minister  of
 pleased  to  state:

 (a)  the  details  of  raids  conducted
 hy  the  Enforcement  Directorate  and
 Revenue  Intelligence  from  the  25th
 March.  977  to  the  3lst  October,  !977
 with  names,  addresses  and  valuc  of
 seizures  in  each  case;  and

 (9)  the  follow-up  action  taken
 thereon?

 THE  MINISTER  OF  FiNANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 TM.  PATEL):  (a)  and  (9),  During  the
 period  from  (25-3277  to  5i-0-77,  the
 Directorate  of  Revenue  Intelligence
 had  conducted  80  searches  —  resulting
 in  the  seizure  of  goods  worth  Rs.
 24,54,I6  besides  currency  and_  incri-

 inating  documents.  The  Directorate
 of  Enforcement  during  the  _  period
 253-77  to  30-9-77  had  conducted  432
 seurches  as  a  result  of  which  besides
 «ther  documents  Indian  currency
 amounting  to  Rs.  8,93.837  and  foreign
 exchange  valued  at  Rs.  6,80,260  (ap-
 rroximately)  were  seized,

 Note:  (i)  The  statistics  in  regard  to
 the  searches  aurtng  October,  977  by
 the  Enforcement  Directorate  are  yet
 to  be  finalised  and  hence  the  figures
 upto  (30-98-1977  have  been  furnished.

 (ii)  Most  of  the  cases  relating  to
 these  searches  are  at  different  stages
 of  investigation  /adjudication.  The
 compilation  of  detailed  information  re-

 toi

 garding  these  cases  would  involve  a.
 large  volume  of  work.  In  case  the
 Hon.  Member  specifies  the  name(s)  of
 any  particular  party(ies)  in  respect  of
 whose  searches’  information  is  desired,
 the  same  can  be  collected  and  furnish-
 ed.

 Parliamentary  Act  for  Kandla  Free
 Trade  Zone

 959.  SHR]  ANANT  DAVE.  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  ४७९
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 for  ‘Parliamentary  Act’  for  Kandla
 Free  Trade  Zone;  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  No,  Sir.

 (b)  Does  not  arise.

 कुशीनगर  (देवरिया)  में  पर्यटक  होस्टल

 960.  श्री  उग्रसेन :  क्‍या  पर्यटन
 ध्रौर  नागर  विमानन  मत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्या  भगवान  बद्ध  के  कथिद
 निर्वाण  स्थल  कृणीनगर  (देवरिया)  में  कोई
 पर्यटक  होस्टल,  बनाने  का  विचार  है

 (ख)  यदि  हां,  तो  उसकी  प्रनुमानित
 लागत  कितनी  है  ;  और

 (ग)  यह  कब  तक  तैयार  हो  जायेगा  ९

 पर्यटन  धौर  नागर  विमानन  मंत्री
 (श्री  पुरुषोत्तर  कौशिक)  :  (क)  शौर  (ख).

 केन्द्रीय.  पर्यटन  विभाग  का  कुशीनगर  में
 सुविधाझों  का  विकास  करने  का  प्रस्ताव
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 है  जिनमें  विभिन्न  वर्गों  का  भाषवास  भी
 सम्मिलित  होगा  ।  इस  विकास  कार्य  को
 विभिन्न  भ्रीपचारिकताएं  पूरी  हो  जाने
 तथा  योजनाएं  और  शक्कलन  तैयार  हो
 जाने  के  सुरन्त  बाद  आरम्भ  कर  दिया
 जाएगा  ।

 (ग)  झाशा  की  जाती  है  कि  प्रस्तावित
 विकास  कार्य,  उक्त  कार्य  के  झारम्भ  होने
 के  समय  से  लगभग दो  ्ब्षें  में  पूरा हो  जाएगा  ।
 परन्तु,  यह  निधियों  के  'उपलब्ध  होने  पर
 निर्भर  करेगा  |

 Pelice  ang  Customs  Officials  Involved
 im  Smuggling  activities

 961,  SHRI  8.  R.  REDDY:  Will  the
 Minister  of  FINANCE  be  Pleased  to
 state:

 (a)  whether  he  is  aware  of  reports that  some  police  ed  customs  officials
 were  themselves  involved  in  smug-
 gling  activities.  and

 (b)  if  so,  how  many  such  cases have  come  to  the  notice  of  the  Gov- ernment  and  what  action  has  been
 taken  against  such  officials?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H. M,  PATEL):  (a)  ang  (b).  Yes  Sir.
 Recently,  2  Police  Constables  of  the
 Bombay  Police  and  two  Preventive Officers  of  the  Bombay  Customs  (Pre.
 ventive)  Collectorate  were  involved in  smuggling  of  gold  and  wrist  watches,
 All  of  them  were  arrested.  The  two
 Customs  Officers  have  been  placed  un-
 der  suspension.  The  involvement  of
 police  constables  in  smuggling  has  been
 brought  to  the  notice  of  the  Govern-
 ment  of  Maharashtra.  In  addition  to

 -above,  a  few  cases  came  to  the  notice
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 of  Government  in  the  past  where
 Customs  Officials  were  involved  in
 smuggling  of  contraband  goods  into
 the  country.  Appropriate  action  un-
 der  the  law  was  taken  against  them.

 Fixation  of  Prices  ang  Stock  limit  of
 Essential  Commodities  and

 Vegetable  Oily

 962  SHRI  5,  8.  SOMANI:
 SHRI  K.  MALLANNA:
 SHRI  D.  D.  DESAI:
 SHRI  C.  छू,  CHANDRAPPAN:
 SHRI  D.  G.  GAWAI-

 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  prices  of  certain  essen-
 tial  commodities  and  vegetable  oils
 have  been  fixed  by  Government  re-
 cently;

 (b)  if  so,  the  details  thereof;  and
 (c)  whether  stock-limits  both  for

 wholesalers  and  retailers  for  pulses,
 edible  oils  and  vanaspati  have  been
 fixed  under  the  Essential  Commodi-
 ties  Act?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  Central  Government
 recently  fixed  the  maximum  retail
 price  of  mustard  gil.

 (b)  According  to  the  Mustard  Oul
 (Price  Control)  Order,  issued  on  30

 September,  ‘1977,  no  dealer  shail,  ether
 by  himself  or  by  any  person  on  his
 behalf  gell  or  offer  to  sel]  any  mustard
 oil  at  the  retail  price  oxceeding  Rs.
 10/.  a  kg.,  exclusive  of  the  cost  of
 container  but  inclusive  of  taxes,  The
 Order  became  effective  from  Septem-
 ber  30,  ‘1977,

 (९)  Yes  Sir.  Both  the  Mustard  Qil
 (Price  Control)  Order  and  the  Pulses
 and  Edible  Oils  (Storage  Control)
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 Qrder  have  been  challenged  before
 the  Supreme  Court,  whose  decision  is
 awaited.

 were  भड्टों  पर  विसात  यात्रियों  का  एक्स-रे
 करने  वाला  यंत्र

 963.  थी  एस०  एस०  सोभानों  :

 श्री सी०  Ro  जाफर  ह्वारीफ :

 क्या  पर्यटन  और  सागर  विभानन  मंत्री
 अह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  भारत  के  पास  ऐसे  यंत्र
 नहीं  हैं  जिससे  कम  समय  में  हवाई  आड़े  पर
 यात्रियों  की  जांच  पड़ताल  करने  में  कस्टम
 श्रधिकारियों  की  सहायता  हो  सके  ;

 (ख)  क्‍या  ऐसी  ही  मांग  एक  वर्ष
 ष्  की  भई  थी  जब  कि  इंडियन  एयरलाइन्स
 के  बोइंग  737  में  दिल्‍ली  में  कुछ  सशस्त्र
 अपहरणकर्ता  चढ़  गये  थे  और  उसे  जबरदस्ती
 उड़ा  कर  लाहौर  ले  गये  थे;  शौर!

 (7)  यदि  हां,  तो  क्या  सरकार  का
 विचार  विदेशों से  ऐसे  नये  उपकरण  ग्रायात
 करने  का  है  जिससे  हवाई  भ्रड़े  पर  विमान
 बातियों  का  एक्स-रे  श्रादि  हो  सके  और
 यात्रियों  को  भी  सुविधा  हो  सके  ।

 पर्यटन  और  तागर  विमानन  मंत्री
 धी  पुरवोत्तम  कौशिक)  :  (क)  से  (ग).
 सूचना  एकत्रित  की  जा  रही  है  तथा  सभा-
 बटल  पर  रख  दी  जाएगी  ।

 सब्जियों  के  निर्यात  पर  रोक

 964.  श्री  एस०  एस०  सोमानी  :  क्‍या
 भाणिज्य  तथा  तायरिक  पृति  झौर  सहकारिता
 मंत्री  यह॑  बताने  की  कृपा  करेंगे
 कक  ¢
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 (क)  क्या  यह  सच  है  कि  सरकार  ते
 सब्जियों  के  विदेशों  को  निर्यात  पर  रोक
 लगा  दी  है,

 ख)  यदि  हां,  तो  कब  झौर  क्या
 उसके  परिणामस्वरूप  सब्जियों  की  कीमतों
 में  कोई  परिवर्तन  हुआ  है  ;  पौर

 (ग)  यदि  हां,  तो  कितना  ?

 वाणिज्य  तथा  नागरिक  प्लि  झौर  सह-
 कारिता  मंत्रालयों  में  creq  संत्री  (भी  कृष्ण
 कुमार  गोयल)  :  (क)  जीहां।  ताजी
 सब्जियों  =  निर्यात  पर  रोक  लगा  दी  गई
 =

 (@)  शौर  ग).  ताजी  सब्जियों  के.
 निर्यात  पर  i9~7-29775T  रोक  लगाई
 गई  थी  जब  कि  आल  तथा  प्याज  के  निर्यातों
 को  क्रमश:  मार्च,  977  तथा  3-5—77
 को  बन्द  किया  ग्रया  था  |  सब्जियों  की
 कीमतें  पहले  ही  ऊंची  थीं  शोर  उनमें  निरन्तर
 वृद्धि  का  रुख  बना  हुआ  था।  यदि  सरकार
 ने  कार्यवाही  न  की  होती  तो  सब्जियों  की
 बढ़ती  हुई  कीमतें  और  ऊंची  हो  गई  होतीं  t
 इस  कार्यवाही  से  सब्जिथों  की  कीमतों  को
 सीमा  में  रखने  और  कुछ  मामलों  में  कीमतों
 में  गिरावट  लाने  में  सहायता  मिली  है  ।

 Export  of  superior  Basmati  Rice
 through  Private  Traders

 965.  SHRI  OM  PRAKASH  TYACH:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  permit  private  traders  te

 export  superior  basmati  rice  hither  te
 exclusively  handled  by  S.T.C,  or  State
 agencies;

 (b)  whether  this  decision  will  net
 lead  to  rise  in  the  price  of  rice;  and
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 (c)  the  reasons  for  taking  this
 decision?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ERISHNA
 KUMAR  GOYAL)  (a)  to  (c).  Exports
 of  basmati  rice  were  canalised  through
 the  State  Trading  Corporation.  A
 decision  has  been  taken  to  decanalise
 these  exports  ag  a  large  subsidy  was
 required  for  exports  Basmuti  rice  is
 a  high  priced  speciality  and  not  a
 mass  consumption  item.  In  view  of
 the  low  international  prices  it  is  likely
 that  exports  will  be  lower  than  in
 past  years  There  is  no  likelyhood
 ef  mse  in  price  of  rice  consumed  by
 the  common  people

 तस्करी  रोकने  के  उपाय

 966.  शी  धोम  प्रकादा  त्यागी  :  क्‍या
 बिल  मत्री  यह  बताने की  कपा  करेगे ि

 (क)  जनता  सरकार  ने  नस्वर  व्यापार
 को  रोकने  के  लिए  झव  तक  क्या  नये  कदम
 उठाये  है,  और

 (ख)  क्त  प्रयास  यों  भ्या  परिणाम
 निकला  ?

 वित्त  तथा  राजस्व  और  ब्रेकिंग  मंत्रों
 (भी  एच०  एस०  पटेल)  :  (क)
 झौर  (ख).  सरकार  ने,  निवारक  और
 श्रवन  तन्त्र  की  सुदढ  बना  कर,  विदेशी
 मुद्रा  पंरक्षण  बौर  तस्करी  क्रियाकलाप
 निवारण  अधिनियम  के  उपबन्धों  को  चुनिन्दा
 प्रयोग  करके  तथा  उपयुक्त  आर्थिक  उपाय
 लागू  करके  कस्करी  का  रोकने  के  लिए  तीक-
 तरफा  कार्यवाही  शुरू  की  है  |  तस्करी
 रोकने  में  इन  उपायो  का  उपयोगी  असर
 हुआ  है  ।  यह  बात,  सीमाशुल्क  अधिन
 कारिणे  द्वारा  पकड़े  गये  निषिद्ध  माल  के
 मुल्  में  गिराबंट  की  प्रवति,  विदेशों  से
 ह... अ  में  भेजी  गई  (गैर-व्यापारिक)  रकमो  मे
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 प्रत्याधिक  वद्धि,  विदेशों  हे  मैर-सरकारी
 बाजार  में  भारतीय  रुपये  में  विदेशी  मद्रा  के
 मुकाबले  नियमित  मजबती,  देश  के  मुख्य
 विपणन  केन्द्र  मे ंनिषिद्ध  माल  के  ऊचे  दाम
 पौर  उनका  उपलब्ध  न  होना,  जैसे
 संकेतों  से  प्रमाणित  होती  है  ।

 Efforts  to  Promote  Tourism

 967  SHRI  0.  G.  GAWAI:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  he  is  aware  of  the
 Prime  Minister's  stress  on  the  need
 for  an  all  out  effort  to  promote
 tourism  not  merely  for  earning
 foreign  exchange  but  for  having
 friendly  relations  with  the  people  cf
 the  world;  and

 (b)  how  he  proposes  to  implement
 this  su*gestion  of  the  Prime  Ministe:?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK)  (a)
 Yes,  Sir

 (b)  By  intensive  promotion  in  the
 traditionally  tourist  generating  areas
 and  extending  such  activity  to  new
 areas  which  hold  tourism  potential
 through  opening  Tourtst  Offices,  it  is
 pioposed  to  promote  greater  interest
 in  travel  to  India.  Further,  to  enable
 international  tourists  to  travel  extes-
 sively  within  the  country  thereby
 getting  to  know  its  people  and  culture
 better,  attractive  air  and  rail  conces-
 sional  fares  have  been  introduced  and
 infrastructural  facilities  by  way  of
 accommodation  and  surface  trans-
 portation  are  being  augmented.  Spe-
 cia]  cultural  programmes  are  also
 organised  on  request  from  _  tourist
 groups  In  selected  places,  meet-the-
 people  programme,  have  been  intro-
 duced  for  creating  friendly  relations
 between  the  people  of  the  country
 and  tourists  visiting  India.
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 Export  Processing  Zone  near  Caicttia

 968.  SHRI  CHITTA  BASU:

 SHRI  C.  R.  MAHATA:

 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  of  West
 Bengal  have  approached  Government
 to  set  up  an  export-processing  zone
 near  Calcutta;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA  KU-
 MAR  GOYAL)  (a)  and  (b).  The  Gov-
 ernment  of  West  Bengal  had  sent  a  ;:ro-
 posal  to  the  Centra]  Government  in
 973  regarding  setting  up  an  export
 processing  zone  near  Calcutta.  In
 May-June  ‘1976,  a  general  decision  was
 taken  by  the  Central  Government
 not  to  set  up  any  further  free  trade
 zones  in  the  country.  This  decision
 was  communicated  to  the  West  Ben-
 88]  Government  in  June,  1976.  There-
 after  in  reply  to  Lok  Sabha  Unstar-
 red  Question  No.  77098  answered  on
 24th  June,  977  it  wag  mentioned
 that  no  proposal  for  revision  of  the
 general  decision  taken  in  May-June,
 976  of  not  having  any  further  free
 trade  zones  wags  presently  under  con-
 sideration.

 In  view  of  the  above,  the  Question
 of  setting  up  an  export  processing
 zone  in  the  Salt  Lake  Area  doeg  not
 arise  at  present.

 Development  of  Domestic  Tourism

 "909,  SHRI  CHITTA  BASU:
 SHRI  M.  A.  HANNAN  ALHAJ;

 Wilt  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:
 246]  LS—7.

 (a)  whether  Government  have  any
 specific  proposal  to  develop  domestic

 (b)  if  so,  the  details  of  the  pro-
 posal;  and

 (c)  what  particular  efforts  have
 been  made  for  making  domestic
 tourism  cheaper?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 to  (c).  The  Department  of  Tourism
 has  constructed  a  number  of  Tourist
 Banglows,  Travellers  Lodges  and
 Youth  Hostels  for  the  convenience  of
 both  Indian  and  foreign  tourists  of
 the  middle  and  low  income  groups,
 which  are  located  at  various  places
 of  tourists  interest  gll  over  the  coun-
 try.  It  is  also  proposed  to  construct
 camping  siteg  at  selected  places.  The
 India  Tourism  Development  Corpora-
 tion  is  laying  emphasis  in  itg  accom-
 modation  programme  on  the  construc.
 tion  of  hostels  which  cater  to  the
 requirement  of  middle  income  group
 of  tourists.  Recently  a  feasibility
 study  for  construction  of  a  Janata
 Hotel  at  New  Delhi  has  been  under-
 taken.  The  intention  is  to  make
 hotel  accommodation  available  at  low
 tariff.

 The  State  Governments  and  local
 authorities  concerned  and  other
 private  organisationg  are  providing
 community  centres,  dharamshalas,
 sarais  etc,  in  areag  where  such  ac-
 commodation  is  required.

 Payment  of  Export  Subsidies  te  Jute
 Mills

 970.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-~
 TION  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  there
 are  dues  to  the  credit  of  the  jute  mills
 from  the  Union  Government  on  ac-
 count  of  payment  of  export  subsidies;
 and
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 (b)  if  so,  the  amount  of  dues  and
 under  what  heads?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  and  (b).
 Ag  on  llth  November,  ‘1977,  an
 amount  of  Rs.  4,92,67,660°  was  due  to
 jute  mills  on  account  of  export  sub-
 sidy.  Break-up  of  this  amount  is  as
 under:

 Q
 Subsidy  against  exports  effec

 ctly  by  jute  Title  Rs.  2,60, nasa (ii)  Subsidy  against
 expo

 rts
 through  shippers  cs  2,92,30,654

 This  amount  will  be  disbursed  as
 and  when  all  necessary  information
 and  documents  are  furnished  by  the
 parties  concerned  to  the  Joint  Chief
 Controller  of  Imports  and  Exports,
 Calcutta.
 Rise  in  Prices  of  Easentlal  Commodi-

 ties
 97l.  SHRI  CHITTA  BASU:

 SHRI  SHYAM  SUNDER
 GUPTA:

 SHRI  SAMAR  GUHA:
 SHRI  DURGA  CHAND:
 SHRI  K.  MALLANNA:
 DR.  BALDEV  PRAKASH:
 SHRI  C.  EK.  JAFFER

 SHERIEF;
 SHRI  8.  D.  SOMASUNDA-

 RAM:
 SHRI  RAMESHWAR

 PATIDAR;
 SHRI  PHOOL  CHAND

 VERMA:
 SHRI  S.  N.  CHATURVEDI:
 SHRI  JENA  BAIRAGI;
 SHRI  SUSHIL  KUMAR

 DHARA:
 Will  the  Minister  of  COMMERCE

 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  the  reasons  for  the  continuous
 rigze  of  prices  of  essential  commodities;
 end
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 (b)  the  steps  taken  to  bring  down
 the  price  level?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  During  the
 Past  seven  consecutive  weeks,  the
 all  commodities  wholesale  price  in-
 dex  has  shown  a  continuous  decline—
 the  overall  decline  being  to  the  ex-
 tent  of  2.5  per  cent  in  these  weeks.
 Ag  compared  to  the  terminal  week
 of  March,  1977,  the  index  in  the
 week  ending  November  5,  ‘1977,  was
 higher  by  only  per  cent.  However,
 there  had  been  a  rising  tendency
 earlier  in  the  prices  which  may  main-
 ly  be  attributed  to  the  enormous
 difference  in  the  rate  of  growth  in
 money  supply  and  the  national  in-
 come.  In  ‘1976-77,  the  moncy  supply
 increased  by  8  per  cent  as  against
 an  estimated  incrcase  of  about  2  per
 cent  in  the  national  income.  Al-
 though  thi.  year  the  rate  of  growih
 in  money  supply  is  lower  than  that
 of  last  year,  the  lagged  impuct  of
 the  increase  in  money  supply  last
 yeur  continued  to  have  its  impact
 There  has  also  been  significant  short-
 fall  in  the  production  of  a  few  essen-
 tial  commoditics  like  rice,  oilseeds.
 pulses  and  raw  cotton.  Shortfall  in
 power  supply  also  affected  the  pro-
 duction  in  some  industries  such  as
 cement.

 (b)  To  combat  inflation  and  im-
 prove  the  availability  of  essential
 commodities,  the  important  measures
 taken  are:  Minimising  deficit  financ-
 ing,  reducing  non-developmental  ex-
 penditurc,  continuation  of  restrictive
 credit  policy,  releases  of  more  cereals
 through  the  public  distribution  sys-
 tem,  releases  of  More  non-levy  sugar,
 imposition  of  export  duty  on  tea,
 banning  exports  of  vegetables,  stag-
 gering  and  reducing  exports  of
 cement,  substantial  increase  in  the
 use  of  imported  oi]  by  the  Vanas-
 peti  industry,  sale  of  refined  import-
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 ed  rapeseed  ofl  for  direct  consump- tion  at  Rs.  8.50  a  kg.  to  begin  with and  subsequently  at  Rs.  7.50  a  kg. and  import  of  very  substantial  quan- tities  of  etlible  oils  und  raw  cotton.

 in  order  to  have  reductions  in
 auction  prices  reflected  in  the  retail
 prices  of  tea,  National  Agricultural
 Cooperative  Marketing  Federation  of
 India  Limited  (NAFED)  and  National
 Camsumer  Cooperative  Federation
 (MCCF)  were  asked  to  increase  their
 operations  of  selling  loose  tea.  ‘Their
 combined  sales  of  loose  tea  amounted
 to  over  |  lakh  kg.  in  October,  1977
 ‘88  COMpared  to  2,000  kg.  in  July,  ‘1977.
 They  are  gelling  tea  in  65  cities  in
 variou,  parts  of  the  country  at  a
 retail  price  of  Rs.  6.50  a  kg.  Ag  an
 incentive  to  growers,  the  support
 price  of  wheat,  paddy,  gram,  raw
 cetten,  groundnut  and  sunflowerseed
 have  been  raised.  As  ७  dehoarding
 Measure,  stock  limits  have  been  im
 poged  on  wholesalers  and  retailers
 dealing  in  pulses,  edible  oils  and
 vanaspati  The  maximum  retail  price of  mustard  oil  has  heen  fixed  at
 Re  0  a  kg.  since  September  30,  977
 (the  Order,  related  to  stock  limits

 and  fixation  of  price  of  mustard  oil
 have  been  challenged  in  courts  and
 the  decision  of  the  Supreme  Court  is
 awaited).  A  broadbased  plan  is  be-
 ing  finalised  to  enlarge  and  improve
 the  public  distribution  system.

 Raid,  cenducteg  on  Mills  and  Business
 Premises  of  Vamaspatl  Manafacturers

 92  SHRI  SHANKERSINHJI
 VAGHELA:  Will  the  Minister  of
 COMMERCE  AND  CIVIL  SUPPLIES

 sae
 COOPERATION  be  pleased  to

 state:

 (a)  the  particulars  of  raids  conduc-
 ted  on  the  mills  and  business  premises
 of  feading  vanaspati  manufacturers  in
 the  country  during  7977  go  far;

 {b)  the  nature  of  irregularities
 detected:

 (c)  the  number  of  arrests  made: and

 (d)  what  action  is  proposed  to  be taken  against  them  so  that  they  may not  indulge  in  such  irregularities  tn
 future?

 THE  MINISTER  OF  STATE  IN THE  MINISTRY  OF  COMMERCE AND  CIVIL  SUPPLIES  AND  co.
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  to  (d).
 During  1977,  the  inspectors  of  the
 Vanaspati  Directorate  carried  out  700
 mspections  of  various  vanaspati  units.
 They  drew  2500  samples  out  of  which 2300  have  been  analysed.  72  samples did  not  conform  to  specifications. These  cases  are  being  examined  for
 taking  such  appropriate  action  as  ny be  necessary

 Inspection  and  raids  on  the  vanas-
 pati  units  can  also  be  taken  up  by State  Government  officals  like  food
 inspector,  and  also  by  excise  autho-
 ities,  Details  of  these  ara  not  be-
 ing  reported  to  this  Ministry.

 Remittances  by  Indians  from  Abread
 973.  SHRI  VAYALAR  RAVI:  Wil

 the  Ministe:  of  FINANCE  be  pleased
 to  state:

 (a)  the  total  amount  remitted  by
 the  Indians  from  abroad  from  Ist
 April  to  September,  977  and  hew
 does  it  compare  with  the  correspond-
 ing  figures  of  the  previous  two  years;

 (b)  whether  Government  propese
 to  offer  any  fresh  incentives  to  attract
 more  remittances,  and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Accord-
 ing  to  the  records  maintained  by  the
 Reserve  Bank  of  Indla,  the  total
 amount  remitted  from  abroad  from
 ist  April  to  September,  1977,  as  well
 as  during  thc’  corresponding  period
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 of  the  preceding  two  years  is  as
 under:

 Year  (Rs,  in  crores)

 975  549.66
 976  774.03
 977  909.38

 It  will  be  observed  that  the  total
 remittances  received  during  the  above
 raonths  of  the  year  l977  are  sizeably
 higher  than  those  received  during
 the  corresponding  months  of  earlier
 years.

 (The  above  figures  are  gross  non-
 export  recempts  which  include  all
 kinds  of  receipts  such  as  airline  re-
 ceipts,  shipping  receipts,  insurance
 receipts,  dividend  receipts,  tourism
 receipts,  etc.,  besides  the  four  heads

 ef  receipts  relevant  to  the  term  “in-
 ward  remittances”,  namely:  qi)
 family  maintenance,  (ii)  savings  of
 non-residents,  (iii)  migrant  trans-
 fers,  and  (iv)  money  order  receipts.)

 {b)  and  (c).  A  new  scheme  has
 been  introduced  with  effect  from
 1-11-77  under  which  returning  Indiang
 can  utilise  25  per  cent  of  the  foreign
 exchange  remitted  or  brought  in  by
 them  through  normal  banking  chan-
 nels  for  a  period  of  I0  years,  on
 transfer  of  residence  for  certain  pur-
 peses  ag  indicated  below:

 (a)  Travel  abroad  for  personal
 reasons  by  the  person,  hig  or
 her  spouse,  and  dependent
 children;

 (b)  Medica]  treatment  abroad
 for  the  person,  his  or  her
 spouse,  and  dependent  child-
 ren;

 (c)  Foreign  education  of  depend.
 ent  children  or  wards  of  the
 person;

 (d)  gift  remittances  to  close
 relatives  permanently  resi-
 dent  abroad,  on  occasions
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 such  es  birthdays,  religious
 festivals,  and  weddings;

 (e)  Impory  of  special  appliances
 for  professional  use,  gubject
 to  compliance  with  import
 licensing  formalities.  It  has
 also  been  decided  that  a  nor-
 resident  of  Indian  origin  be
 permitted  to  acquire  in  India
 one  or  in  special  case  two
 residential  house(s)/flat(s)
 for  personel  or  family  use.

 Request  from  Bargarh  Sugar  Mill  in
 Orissa  for  Lean

 974.  SHRE  GANANATH  PRA-
 DHAN:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  the  Bargarh  Suger
 Mil]  in  Orissa  has  applied  for  afiy
 loan  from  Nations]  Cooperative  Deve-
 lopment  Corporation  for  expansion
 programme;

 (b)  the  amount  of  loan  applied  far;
 and

 (c)  the  total  amount  sanctioed  to
 mill  and  the  date  of  its  withdrawal?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  No,  Sir.

 (9)  and  (c).  Does  not  arise.

 arr  में  पर्यटकों  के  लिए  सस्ते  होटल

 975.  भी  रामजी  लाल  सुसम:  क्या
 पर्यटन  और  नागर  विमानन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  पर्मेटकों के  लिए  आधरे
 में  सस्ते  होटल  बनाते  के  लिए  सरकार  क्‍या

 का्मवाही  कर  रही  है?
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 aden  और  बागर  विमानन  मंत्री
 (जो  बुर्लोततम  कौशिक)  :  यदि  छठी
 बोजना  में  निधि  उपलब्ध  हुईं  तो  प्रागरा  भें
 सस्ते  होटल  झावास  की  व्यवस्था  करने  के
 प्रश्त  पर  विचार  किया  जाएगा  |

 Fair  Price  Shops  in  Rural  Areas

 976.  SHRI  SAMAR  GUHA:  Will  the
 Mimster  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  ्
 Pleased  to  state:

 (a)  whether  after  Janata  Party's
 coming  to  power  the  number  of  fair
 price  shops,  popularly  known  as  Janata
 shops,  has  increased  in  fhe  rural
 areas;

 (b)  whether  items  of  essential  com-
 medities  for  distribution  through  such
 fair  price  shops  have  also  increased;

 (०)  if  so,  the  facts  thereabout  and
 number  of  people  covered  by  such
 fair  price  shops  in  the  rural  areas  and
 the  frequency  of  distribution  of  com-
 modities  through  such  fair  price
 shops?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHAN  KUMAR
 GOYAL):  (a)  The  number  of  fair
 price  shops  increased  from  186,555  as
 on  21-3-77  to  190,600  as  on  15-10-1977
 in  the  rural  areas.

 (h)  At  present  wheat,  rice,  coarse-
 grains  ang  levy  sugar  are  distributed
 through  fair  price  shops.  Recently,
 imported  rapeseed  oil  has  also  been
 taken  up  for  distribution  to  the  fair
 price  shops,  wherever  shortages  of
 indigenous  edible  oils  obtained  accor-
 ding  to  local  requirements.

 (c)  The  rural  population  covered  by
 the  fair  price  shops  according  to  the
 information  furnished  by  the  State
 Governments  is  3704  lakhs  as  on

 15-10-77.  The  frequency  of  distribu-
 tion  of  commodities  through  the  fair
 price  shops  to  individual  consumers  is
 to  be  determined  on  the  basis  of  actual
 needs  of  consumers  and  supplies  could
 be  made  weekly  or  fortnightly  and  on
 a  monthly  basis,  in  some  States.

 Publicity  in  Foreign  Countrie,  of
 H.  P,  Places  of  Tottrist  Interest  in

 Himachal  Pradesh

 977.  SHRI  DURGA  CHAND:  Wilt
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  any  steps  have  been
 taken  by  Government  to  give  publi-
 city  in  foreign  countries  to  the  places
 of  tourist  interest  in  Himachal  Pra-
 desh;

 (b)  if  so,  what  are  the  details  ther-
 of;

 (९)  what  uw  the  outcome  of  the
 steps  taken  in  this  regard;

 (d)  what  further  steps  are  being
 taken  to  bring  Himachal  Pradesh  on
 the  tourist  map  of  India;  and

 (e)  if  reply  to  part  (a)  above  be  in
 ithe  negative,  what  are  the  reasons
 thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PUR-
 USHOTTAM  KAUSHIK):  (a)  to  (a).
 India  8  being  projected  overseas  ag  a
 holiday  destination  by  highlighting  its
 varied  tourist  attractions.  Although  no
 specific  promotion  is  undertaken  in
 respect  of  a  particular  State,  it  may
 be  mentioned  that  the  tourist  attrac-
 tions  of  Himachal]  Pradesh  are  widely
 publicised  through  the  distribution  of
 tourist  publicity  material  such  as  fol-
 ders,  posters  and  through  documcn-
 tary  films.

 (e)  Does  not  arise,
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 Commodities  to  be  covered  by  Excise

 Duties  Instead  of  Sales  Tax

 978,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state  the  names  of  the  commodities
 which  are  to  be  covered  by  the  excise
 duties  instead  of  sales-tax?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 प्र,  M.  PATEL):  Additional  excise
 duties  in  lieu  of  sales  tax  are  levied
 at  present  on  sugar,  tobacco  and  tex-
 tiles  (other  than  silk  fabrics}.  Sales
 tax  ७  grimerily  ७  State  Lexy  under
 the  Constitution  and  it  is  necessary,
 therefore,  to  persuade  State  Govern-
 ments  to  agree  to  the  proposal  to
 allow  sales  tax  to  be  replaced  by
 excise  duties.  This  task  has  heen
 undertaken  and  the  Finance  Minister
 hag  already  had  a  brief  preliminary
 exchange  of  views  with  Chief/Fisance
 Ministers  of  4  States.  All  the  Chief/
 Finance  Ministers  have  stressed  the
 fact  that  sales  tax  constitutes  a  large
 proportion  of  the  State  tax  revenue
 and  is  an  expanding  and  elastic  source
 of  income  and  it  has  to  be  ensured
 that  the  State  does  not  lose  financially
 now  as  well  as  in  future.  Chief/Fina-
 nce  Ministers  indicated  that  they
 woulg  send  their  detailed  and  formal
 reaction  to  the  proposal  in  due  course
 of  time,  Their  reactions  are  awaited.

 विकास  ह... ह  मुख्यालय  में  राष्ट्रीयकृत  बेंकों
 की  शालाधों  का  खोला  जाना

 979.  ह, उ  हुक्स  बेज  नारायण  यावतव  :
 क्या  चित  मंत्री  यह  बताने  की  कपा  करेंगे
 कि;

 (क)  क्‍या  विकास  खण्ड  मुख्यालयों  में

 राष्ट्रीयकृत  बैंकों  की  शाखा  खोलने  का  कोई
 प्रस्ताव  है  भौर  यदि  हां,  तो  उक्त  शाखाप्रों

 के  कब  तक  खोले  जाने  की  सम्भावना  है;
 कोर
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 (@)  क्या  विकास  खण्ड  मुख्यालयो  में
 पहले  से  वर्तमान  शालाधों  के  प्रन्तगंत  केवल
 लगभग  एक  दर्जन  गांव  ही  झाते  हैं  न  कि
 सम्पूर्ण  विकास  खण्ड  शौर  यदि  हां,  तो  क्‍या
 सरकार  का  विचार  इस  नियम  को  टीक  करने
 का  है?

 जिस  तथा  राजस्थ  औोर  बेकिंग  मंत्री

 शनी  छुच०  एस०  पटेल  )  :  (=)  जी
 तक  बैक  रहित  क्षोत्रों  में  बैंकिस  सुविधायें
 उपलब्ध  कराने  के  व्यापक  उद्देश्यों  के
 झगुसरण  भे,  बैकों  को  सल्लाह  दो  गई  है  कि
 वे  यह  सुनिश्चित  करें  कि  ज्यादा  से  मादा
 जून,  978  के  श्न्त  तक  देश  के  प्र  ग्रेक
 सामुदायिक  are  मे  बाणिज्यक  बैक  की
 कम  से  कम  एक  शाला  स्थापित  हो  जागे  |

 (स्वर)  बयोकि  किसी  बैंक  शाखा  को
 भांगोलिक  व्याप्ति  इसके  द्वापा  दिये  गये
 ऋणो  के  उपयोग  के  पर्यवेक्षण  की  उसको
 अपनी  क्षमता  से  श्रनिवार्यत:  सीमित  होती
 है  इसलिए  बहुत  भ्रधिक  संक्ष्या  में  ग्रामो  की
 बैकिंग  सुविधायें  उपलब्ध  कराने  के  छिए,
 यह  ग्रावश्यक  हैं  कि  एक  समयबद्ध  कार्यक्रम
 के  झनेसार,  कम  बक  वाले  क्षेत्रों  मे  अधिक

 शाल्ायें  खोली  जायें।  इस  लक्ष्य  को  प्राष्त

 करने  के  लिए  भारतीय  रिज  बैक  ने  बैकों

 से  कहा  है  कि  i  जनवरी,  977  के  बाद  से

 उन्हें  किसी  महामगरीय  स्थान  में  एक  शाला
 खोलने  और  किसी  बैंक  वाले  स्थान  में  झपनी  एक
 श्रौर  शाखा  खोलने  का  अधिकार  प्राप्त  करने  के

 लिए  बैंक  रहित  ग्रामीण  स्थानों  में  कम  से

 कम  चार  शाखायें  खोलनी  पड़ेगी  ।  सरकारी

 क्षेत्र  के  बैंकों  से  यह  भी  कहा  गया  है  कि  वे

 बैंक  रहित  ग्रामीण  स्थानों  में  शाला  विस्तार  या

 अ्रपता  कार्यक्रम  बनाते  समय  उन  जिलों  पर

 अधिक  ध्यान  दें  जहां  ग्रामीण  |अर्धशहरी  शाला

 व्याप्ति  भ्रपेक्षातया  कम  हैं  ।
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 wet  बाबासीप  होटल  खोलना

 980.  शी  हुक्म  देव  सचारायण  यावद  :
 कया  पर्वटन  और  सागर  विमानन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  सस्ते
 वसीय  होटल  खोलने  का  है,  श्रौर
 यदि  हा,  तो  ऐसे  होटल  किन  स्थानों  पर  खोले
 जायंगे  ,

 (ख)  क्या  सरकार  का  विचार
 “फाइब  स्टार”  होटलों  के  निर्माण  पर  तथा
 उनके  लिए  बैकों  तथा  अन्य  सरकारी  वित्तीय
 सस्थानों  से  ऋण  देने  पर  प्रतिबन्ध  लगाने  का
 4,  शौर

 (ग)  यदि  हा  तो  कब  तक  और  यदि
 नहीं,  तो  उत्तके  क्‍या  कारण  हैं  ?

 पर्यटन  और  सागर  विभानत  मंत्रों
 (श्री  पुरधोसस  कौछिक)  :  क)  मैट्रोपॉलिटन
 शहरों  (दिल्ली,  बम्बई,  कलकत्ता  तथा
 मद्रास)  तथा  झन्य  चुने  हुए  पर्यटन  केन्द्रों
 पर  सस्ते  होटलों  का  निर्माण  करने  का
 प्रस्ताव  है  ।  केन्द्रीय  क्षेत्र  मे  बनाये  जाने
 वाले  ऐसे  होटलों  की  सख्या  तथा  स्थान
 छठी  पंचवर्षीय  योजना  के  दौरान,  जिस  पर
 पाजना  आयोग  के  साथ  बातचीत  की  जा  रही
 है,  इस  प्रयोजन  के  लिए  उपलब्ध  किए  गए
 साधनों  पर  निर्मर  करगे।

 (ख)  अऔर  (ग).  भारत  की  यात्रा
 करने  वाले  विदेशी  पर्यटकों  को  दृष्टि  से
 रखते  हुए  पाच  स्टार  बग  [के  होटलों  की  भी
 भ्रावश्यकता  है  |  श्रत  पाच  स्टार  बाले
 होटलों  के  निर्माण  तथा  बैकों  एवं  झन्य
 सावंजनिक  वित्तीय  सस्थानों  से  उनके  लिए

 ऋण  की  व्यवस्था  पर  फिलहाल  कोई  प्रति-
 बन्ध  जगाने  का  प्रस्ताव  नहीं  है  ।

 बिहर  के  सधुबनी  धौर  दरभंगा  लिलों  में
 स्टेट  चेक  झाफ  इंडिया  को  शालाओों  हारा

 किसानों  झौर  झन्य  व्यक्तितयों  को

 ऋण  दिया  कोना

 98l.  wit  gee देव  नारायण  यादथ  :
 कया  चिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (फ)  क्या  बिहार  के  मधुबनी  और
 दरभगा  जिलों  में  विकास  ण्  मुसख्यालयों
 में  स्टेट  बैक  भाफ़  इंडिया  की  शाखाये

 किसानों  शौर  अन्य  लोगो  को  ऋण  नही  देती
 बौर  .स  प्रतिशत  धनराशि  रिश्वत  के  रूप  में
 मांगते  है  ;  शौर

 (@)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  इन  कार्यो  की  जाज  करने  का  है,  भौर
 यदि  नहीं,  तो  इसके  ष्या  कारण  है  ?

 वित्त  तथा  राजस्थ  झौर  बेकिंग  मंत्रो
 (भी  एच०  एस०  पटेल)  :  (क)  भारतीय

 स्टेट  बैंक  की  शाखाशों  ने  सितम्बर,  977
 के  प्रन्त  तक  कृषि  सहित  प्राथमिकता  प्राप्त
 क्षेत्र  को  दरभंगा  और  मधुबनी  जिलों  मे
 क्रमश,  105.  65  लाख  रुपये  और  33.  40
 लाख  रुपये  का  ऋण  दिया  था  ।  पात्र
 झावेदको  को  ऋण  त्वरित  गति  से  दिया  जाता
 है  शौर  कोई  पारितोषिक  नहीं  भागा  जाता
 है

 (ख)  यदि  कोई  खास  मामले  सरकार
 के  ध्यान  में  लाये  गये  तो  3चित  कार्रवाई
 की  जायेगी  7

 नोटों  का  विभुद्रीकरण

 982.  आओ  ब्ुक्म  बेब  नारायण  यावव  :
 to  रामजी  सिह  i

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  काल  धन  का  पता  लगाने
 के  लिए  बाचू  समिति  की  सिफारिश  मान  कर
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 सरकार  नोटों  का  विमुद्रीकरण  करना  चाहती
 है;  और

 (ख)  देश  मे  भ्नुमानत:  कुल  कितना
 काला  घने  है  शौर  क्या  उसका  पता  लगाने
 के  लिए  कोई  प्रस्ताव  सरकार  के  विचाराधीन
 है?

 बिल  तथा  राजस्व  झौर  बेकिंग  मंत्री

 यी  एच०  छुम०  बढेल)  :  (क)  इस
 समय  ऐसा  कोई  प्रस्ताव  सरकार  के  विचाराधीन
 नहीं  है  ।

 (ख)  सरकार  ने  देश  भें  मौजूद  काले
 धत  का  कोई  अनुमान  नहीं  लगाया  है  t
 तथापि  बांचू  समिति  ने  ऐसी  प्राय  को  जिसके
 सम्बन्ध  में  1968-69  में  कर  का  प्रपवंचन
 किया  गया  था,  7400  करोड़  सपया  आंका
 था  i

 काले  धन  का  पता  लगाने  की  कार्रवाई
 एक  सतत  प्रक्रिया  है।  सरकार  के  द्वारा
 समय-समय  पर  स्थिति  के  भ्रनुसार  आवश्यक
 कार्रवाई  की  जाती  है  7  कराघात  विधि
 (संशोधन)  अ्रधिनियम  i975  के  द्वारा
 काले  धन  का  पता  लगाने  तथा  उसके  बढ़ाव
 को  रोकने  के  कार्य  में  सुविधा  देने  के  प्रयोजन
 से  कानून  में  कई  एक  संशोधन  किये  गये  ।
 तश्कर  और  विदेशी  मुद्रा  छल  साधक
 (सम्पत्ति  समपहरण)  अधिनियम,  976

 में  तस्कर  व्यापारियों  तथा  विदेशी  मुद्रा
 का  कपटपुर्ण  धंधा  करने  वाले  व्यक्तितयों  की
 गर-कानूनी  तौर  पर  प्राप्त  की  गई  सम्पत्तियो
 को  जब्त  कर  लेने  की  व्यवस्था  की  गई
 है  1

 झ्रायकर  विभाग की  गुप्तचर्या  प्रशासन  को
 करों  की  चोरी  से  संबंधित  जानकारी  के
 लिए  प्रभ्नावपूर्ण  कारंबाई  कर  सकने  के  लिए
 सुब्यवस्थित  कर  दिया  गया  है  1  झायकर|
 धनकर  के  च्नये  करदाताप्नों  का  पता  जगाने

 के  लिए  तथा  विद्यमान  करदाताशों  के  मामले
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 में  उसकी  छपी  झाय  अथवा  उनके  छूपे  धन
 का  पता  लगाने  के  लए  गहन  कितु  सुव्यवस्थित
 सर्वेक्षण  किय॑  जा  रहे  हैं  t

 Opening  of  new  branches  and
 advances  made  by  public  and  private

 sector  banks

 983.  SHRI  K.  SURYANARAYANA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (७)  the  number  of  new  branches
 opened  since  during  the  last  three
 years  upto  the  end  of  June,  1977  by
 public  sector  and  private  sector  banks;
 and

 (b)  the  advances  made  by  them  for
 various  developmental  activities  in  the
 country  i.e,  Agriculture,  small  indus-
 tries  and  professionals  and  self
 employed  persons  etc.  during  the
 above  period?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  The  required  in-
 formation  ig  given  in  Anmexure-I.
 (Placed  in  Library.  See  No,  LT  2i/
 77).

 (b)  Available  bank  groupwise  data
 regarding  advances  to  meglecteg  sec-
 tors  as  on  the  last  Fridays  of  June
 ‘1975,  June  976  and  March  977  are  set

 oul  in  Annexure  H.  (placed  in  Library.
 See.  No.  LT  (1121/77).

 Loan  to  Indig  by  Weet  Germany

 984,  SHRI  RAJ  KESHAR  SINGH:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  West  Germany  has
 agreed  to  extend  loan  to  India;

 (b)  if  so,  the  amount  granted  and
 released;  and

 (e)  the  projects  on  which  the
 amount  is  likely  to  be  utilised?
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 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  Yes,  Sir.  At  the
 conclusion  of  the  annual  bilateral
 negotiations  between  the  Governments
 of  India  and  the  Federal  Republic  of
 Germany  for  assistance  in  the  current
 year,  an  agreement  was  signed  in  New
 Delhi  between  the  two  Governments
 on  14th  October,  1977

 (b)  The  Federal  Republic  of  Ger-
 many  has  committed  an  amount  of
 DM  360  million  (Rs.  85.72  crores)  as
 a  loan  to  India  for  the  current  year
 which  has  the  followimg  composition:

 Re  DN
 Crores  Milhon

 Projet  ts  7  88  595  235

 Develo pines
 Banks

 (WcTandIIC)  $  747  "

 Camtal  Goods  .  3  493  9
 Commodities,  .  2  275  75
 Debt  Rehef  ti  gio  go

 Te5720 360

 (९)  Apart  from  the  purposes  indi-
 cated  above,  the  project  tranche  of
 DM  235  million  will  be  utilised  for  the
 following  projects  riz  (i)  The  Neyveli
 Lignite  Corporation  (DM  60  Million).
 (n)  The  Gujarat  Narmada  Valley  Fer-
 tiuhzers  Company  (DM  55  million),
 (im)  The  Trombay  Thermal  Power
 Station  (DM  85  million)  and  (iv)
 Acquisition  of  an  Oceanographic  Res-
 earch  Ship  from  the  Federal  Republic
 of  Germany  (DM  35  Mullion).

 Terma  and  conditiong  of  committee  to
 formulate  APProach  to  Forelgn  and

 Domestic  Tourism

 985  SHRI  RAJ  KESHAR  SINGH:
 SHRI  VASANT  SATHE:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:
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 (a)  whether  Government  have  set
 up  high  level  Committee  to  formulate
 the  Government  approach  to  foreign
 and  domestic  tourism;

 (b)  whether  the  Committee  has
 been  set  up;  if  80,  the  terms  of  refe-
 rence  and  its  constitution;  and

 (c)  if  not,  the  reasons  for  the  delay?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK).  (a)  to  (०)  Gov-
 ernment  propose  io  set  up  a  high  level
 Committee  to  formulate  a  National
 Policy  on  Tourism  in  respect  of  foreign
 and  domestic  tourism.  The  terms  ef
 reference,  and  the  composition  of  this
 Committee  are  under  consideration
 and  the  decisions  in  this  regard  will
 be  announced  shortly.

 Steps  to  ensure  Price  Stability

 986  SHRI  RAJ  KESHAR  SINGH:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  how  far  the  problem  of  power
 shortage  and  high  rate  of  interest  and
 depreciation  on  the  Capital  outlay
 have  affected  prices  of  various  items
 in  the  country;  and

 (b)  the  steps  being  taken  to  tackle
 the  above  problems  and  to  ensure
 price  stability?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H  M.  PATEL):  (a)  and  (b)
 Tt  2s  not  possible  to  isolate  the  impact
 of  any  particular  factor  on  the  prices
 of  commodities.  It  is,  however,  possi-
 ble  that  power  cuts,  leading  to  curtail-
 Ment  of  production,  may  have  a  ten-
 dency  to  produce  temporary  shortages
 m  the  market,  and  hence,  a  rise  im
 prices.  The  problem:  of  power  shor-
 tage  38  being  tackled  through  creation
 of  additonal  generating  capacity,
 improving  the  performance  of  the
 existing  power  stations  and  reducing
 transmission  and  distribution  losses,
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 In  80  far  as  interest  and  deprecia-
 tion  are  concerned,  their  incidence  on
 the  cost  of  production  is  fairly  small.
 Even  so,  interest  rate  levels  are  be-
 ing  kept  under  regular  review  and
 modifications  are  being  made  as  and
 when  the  situation  warrants,  For
 example,  in  May  977  the  Reserve
 Bank  directed  the  commercial  banks
 to  reduce  the  interest  rate  on  term
 Joans  for  periods  not  less  then  three
 ‘years  from  the  then  existing  ceiling
 level  of  i4-5  per  cent  to  2.5  per
 cent.  Rationalisation  was  also  intro-
 duced  in  the  deposit  rate  structure,
 and  the  banks  were  advised  to  pass
 on  to  borrowers  the  benefits  of  inter-
 est  savings  on  deposits,

 Dearness  Allowance  yo  Central  Gov-
 ernment  Emplyees

 987.  SHRIMATI  PARVATHI
 KRISHNAN:

 SHRI  DINEN
 CHARYA:

 SHRI  K.  A.  RAJAN:
 SHRI  S.  R.  DAMANT:

 BHATTA-

 SHRI  M.  RAM  GOPAL
 REDDY:

 SHRI  KACHARULAL  HEMRAJ
 JAIN:

 SHRI  MANI  RAM  BAGRI:
 SHRI  YASHWANT  BOROLE:
 SHRI  SUKHDEO  PRASAD

 VERMA:
 DR.  HENRY  AUSTIN:
 SHR]  AHMED  M.  PATEL:
 SHRI  ARJUN  SINGH  BHA-

 DORIA:
 SHRI  5.  ९.  KRISHNAN:
 SHRI  VASANT  SATHE:
 SHRI  SAMAR  MUEHERJEE:
 SHRI  MADHAVRAO  SCINDIA:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 {a}  whether  the  Centra]  Govern-
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 of  Dearness  Allowance  to  their
 employees  from  August  with  the  rise
 in  the  consumer  price  index  for  the
 period  gf  2  months  going  upto  312,50
 in  August,  1977;

 (b)  whether  Central  Government
 Employees  Organisations  have  appro- ached  the  Government  for  immediate
 grant  of  dearness  allowance;  ang

 (d)  if  so,  the  details  thereof  and
 Government's  decision  thereon?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H  M.  PATEL):  (a)  and  (ec),  Conse
 quent  on  the  l2-monthly  average  of
 the  consumer  price  index  crossing  312
 points  at  the  end  of  August,  ‘1977,  the
 Government  have  decided  to  grant  an
 instalment  of  additional  dearness  al-
 lowance  to  the  Central  Governmen!
 employees  with  effec,  from  -9-l977.

 (b)  Yes,  Sir

 Token  Strike  by  Qfficers  and
 Employees  of  Commercial  Banks  and

 Reserve  Bank  of  India

 988.  SHRIMATI  PARVATH]
 KRISHNAN:

 SHRI  SUKHDEO
 VERMA:

 SHRI  K.  RAMAMURTHY:

 PRASAD

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  officers  and
 employees  of  the  commercial  banks  and
 Reserve  Bank  of  India  went  on  a
 token  strike  al]  over  the  country
 during  September,  977  to  press  their
 demands  including  revision  of  wages,
 restoration  of  trade  union  rights  and
 of  the  right  to  bonus;  and

 (b)  if  so,  the  details  thereof  and
 steps  taken  by  Government  to  settle
 their  demands?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  {SHRI
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 Reserve  Bank  of  India  has  reported
 that  most  of  their  workmen  employees
 ang  a  large  number  of  officers  and
 other  employees  in  many  of  the  cum-
 mercial  banks  observed  a  day's  token
 stnke  on  27th  September,  1977  to
 press  following  demands

 Category  Demands
 —

 Oi)  Workmen  em  Demanding  nego-
 Ployees  mm  Clawers  trated  settlement
 B,  Il  and  [ए  of  9  of  chaters  of  de-
 Reserve  Bank  of  mandy  including

 revision  =  oof  %
 sai  scales  submit  d

 by  ther  represen
 tative  \H  India
 ]  odes

 (un)  Officers  in  na  Mamly  am trenaheed  banks  and  =  agaist  e  im
 Mate  Bank  of  India  lementation  of  the
 Group  ullas  Cammutter

 Report  on  standar
 dation  of  pes
 scales  allowances
 and  =  perquimtes  of

 fi  हॉ  im  bauks

 3)  Othe:  employers  Demon  iing  rev  eion nman,  [the  om  f  wages  payment nereial  banks  cL  bonus  and  relief
 of  offic  =  bearers
 tu  do  t  ade  Limon
 wok  luring  office
 hours  (r  ferred  ६

 as  the  restorat  n
 of  trade  umon
 rights)

 The  errployees  in  the  Reserve  Bank
 of  India  ang  many  of  the  commercial
 banks  had  also  participated  in  the
 plegramme  of  late  attendance  for

 |  hour  and  2  hours  respectively  on
 ihe  3th  September,  977

 The  Reserve  Bank  of  India  and  the
 Indian  Banks  Association  are  of  the
 \iutw  that  any  revision  of  wages  for
 the  workmen  employees  of  these  ins
 fitutions  shoulg  await  the  national
 Wage  policy  now  under  consideration
 of  the  Government

 As  regards  standardisation  of  pay
 scales,  allowances  and  perquusites  te
 officers,  Govt  have  already  accepted
 the  recommendations  of  the  Pilla:
 Committee  with  certiin  modifications
 and  have  advised  the  nationalised
 banks  to  initiate  necessary  steps  for
 their  implementation

 Report  on  Indirect  Taxes

 997  SHRI  O  V  ALAGESAN
 SHRI  M  KALYANASUNDA-

 RAM
 SHRI  PRASANNBHAI

 MEHTA
 Wall  the  Minister  of  FINANCE  be

 pleased  to  state
 (a)  whether  Union  Government

 have  received  the  Panel  Report  on  in-
 dniect  taxes,

 (b)  if  so  the  main  recommenda-
 tions  of  the  report,  and

 (c)  how  many  of  them  have  been
 accepted’

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H  M  PATEL)  (a)  The  Governn  ent
 hag  recently  recerved  Part  I  of  the
 final  Report  of  the  Indirect  Taxatson
 Enquiry  Committee  Part  II  of  the
 final  Report  is  however,  yet  to  be
 ieceived

 (b)  As  the  Report  relates  to  taxa
 tion  proposals  among  other  things
 the  contents  thereof  are  being  treated
 as  confidential  for  the  present

 (c)  Pat  I  of  the  Report  is  presently
 under  study  and  it  as  too  early  to
 indicate  Governments  acceptance  ot
 otherwis.  of  any  of  the  proposals
 contained  therein

 Conference  of  India’s  Commercial
 Representatives  «.tationed  m  East

 European  countries

 992  SHRIO  V  ALAGES  \N
 SHRI  PRASANNBHAI

 MEHTA
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 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CU-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  had  con~
 vened  a  three  day  Conference  of
 India’s  Commercial  Representative?
 stationed  in  East  European  Countries
 from  October  24  to  review  the  per-
 formance  of  Indian  trate  m_  that  re-
 gion;

 (b)  if  so,  the  gubjects  discussed
 therein;  and

 (c)  the  decisions  arrived  at?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  Yes,  Sir.

 (b)  and  (c).  The  meeting  reviewed
 the  present  pattern  of  trade  with  the
 East  European  countries  and  consi-
 @ered  means  to  balance  the  two-way
 trade,  the  role  and  functions  of  the
 export  promotion  offices  located  in
 East  Europe,  and  promotional  meas-
 ures  necessary  to  promote  our  exports
 to  East  Europe.

 Amount  drawn  from  Foreign  Exchange
 Resources

 993.  SHRI  com  V.  ALAGESAN:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  what  ig  the  amount  so  far  drawn
 from  out  of  Rs.  800  crores  proposed  to
 be  drawn  from  foreign  exchange  re-
 sources;  and

 (b)  how  was  the  amount  so  drawn
 utilised  and  with  what  effect  on  infla-
 tion?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  and  (b).  Though
 the  Government  did  make  provision
 tor  use  of  foreign  exchange  resources
 at  a  substantially  enhanced  level  for
 imports  of  mass  consumption  iterns
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 such  as  edible  oils,  raw  cctton  ete..
 there  has  not  been  any  net  draw  down
 of  foreign  exchange  reserves  so  far
 However,  the  undertaking  of  substan-
 tial  import  of  mass  consumption  items
 and  the  adoption  of  a  liberal  import
 policy  have  helped  in  curbing  infle-
 onary  pressures  in  the  economy.

 Credit  made  available  to  Industrial
 and  other  sectors  from  different  sources

 984.  SHRI  0.  V.  ALAGESAN:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  total  qredit  made  available
 to  (a)  large  scale  industry  sector  (by
 small-scale  industry  sector  (c)  cottage-
 industry  sector  and  (d)  agricultural!
 sector  from  different  sources  such  us
 (l)  Government  (a)  Central  and  (b)
 State;  (2)  financial  institutions;  8)
 Commercial  banks  (a)  naationaliged
 and  (b)  non-nationalised;  (4)  coope-
 rative  institutions;  (5)  private  lendimg;
 and  (6)  any  other  for  the  last  three

 iri
 1974-75,  1975-76  and  ‘1978-71;

 a

 (b)  the  total  value  of  production
 pertaining  to  the  above  four  secters
 during  each  one  of  the  above  three
 years?

 THE  MINISTER  OF  FINANCE  ANL)
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  and  (b).  Informa-
 tion,  to  the  extent  available,  in  res-
 pect  of  institutional  sources  of  credit
 to  large  and  medium  industry,  smell
 scale  industry  and  agricultural  see-
 tors  during  ‘1974-75  and  ‘1978-76  are
 set  out  in  the  Annexures  I  to  HI.
 {Placed  in  Library.  See  No.  LT  122/
 77].  Complete  data  Tor  ‘1976-77  have
 not  yet  become  available  except  fer
 term  lending  institutions.

 Available  data  pertaining  to  the
 value  of  production  of  Agriculture,
 Medium  ang  Large  Industry  and  amall
 scale  industry  for  the  year  1974-15
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 are  set  out  below:

 Sector  Amount
 (Rs.  crores)

 Agriculture,  27,47
 **Medium  &  Large  Industry  20,389
 **§mall  Scale  (Industry  5.770

 Source  ;
 *National  Income  Statistics  i960-6:  to
 197475,  (By  C.S.0,

 **4nnual  furvey  of  Industries  1974-755
 (By  C.S.0.)  Summary  results  for  tier acctor,

 Camplaint  from  Japanese  Government
 regarding  Security  arrangements  at

 Bombay  Airport

 a5.  SHRI  हू,  MALLANNA:

 SHRI  C.  K.  JAFFER  SHRIEF  :

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  complaint  from  the  Japa-
 nese  Government  regarding  the  secu-
 ह...  arrangements  at  Bombay  Airport,
 when  the  hijackers  had  boarded  the
 Plane  at  Bombay;  and

 (by  it  so,  whether  Government  of
 igdia  have  conducted  any  enquiry  of
 their  own  as  to  how  the  hijackers  had
 boarded  the  plane  from  Bombay  Air-
 pet?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK):  (a)  No,  Sir.

 (b)  Does  not  arise;  however,  the
 Government  of  India  have  already
 ordered  an  investigation  in  the  matter
 ani  it  is  not  yet  complete.

 Ban  on  Works  of  Ma0-Twe-Tung  and
 Journal  ‘Peking  Review’

 996.  SHRI  DINEN  BHATTACHA-
 RYYA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  there  is  ban  on  the
 “Works  of  Mao-Tse-Tung”  and  the
 journal  “Peking  Review"  under  Sea
 Customs  Act  Notificatiin;  and

 (b)  if  so,  whether  Government  are
 considering  to  withdraw  the  ban  on
 this  literature?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H  M  PATEL):  (a)  Import  of  “Works
 of  Mao-Tse-Tung"  and  the  journal
 “Peking  Review”  is  prohibited  under
 the  Customs  Act,  962

 (b)  The  matter  ७  under  examima-
 tion

 Import  of  Flasticizers

 998  SHRI  DINEN  BHATTACHA-
 RYYA:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  ANB
 COOPERATION  be  pleased  to  state:

 (a)  whether  large  scale  import  of
 plasticizers  were  permitted  by  Gov-
 ernment;

 (9)  if  so,  whether  it  has  led  to
 substantial  idle  capacity  in  the  indus-
 try:  and

 (co)  the  steps  taken  by  Government
 to  meet  the  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  Most  of  the  items  of  plas-
 ticizers  are  already  in  the  non-permus-
 sible  list  for  import  However,  in  a
 cordance  with  the  general  pohcy,  im-
 port  of  non-permissible  items  can  be
 made  by  the  Actual  Users  upto  0  per
 cent  of  the  value  of  their  licences  for
 raw-materials  and  components  In  the
 case  of  Registered  Exporters,  the  {m-
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 port  of  plasticizers  is  allowed  against
 export  of  specific  items  only.  Govern-
 ment  ig  not  aware  of  any  such  large
 scale  imports.

 (b)  and  (e).  Do  not  arise.

 Import  of  Rapeseed  Oi]  from  U.S.A.
 and  Canada

 999.  SHRI  K.  LAKKAPPA:  Will  the
 Mimster  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleaseg  to  state:

 ‘  (a)  whether  India  imported  rape-
 seed  oil  from  U.S.A.  and  Canada;

 (9)  if  so.  the  total  rapeseed  oi]  im-
 ported  so  far;

 (c)  whether  this  oi}  did  not  prove
 useful  in  the  country  anil  the  frame
 was  later  on  stopped;  and

 (dp  whether  any  enquily  was  con-
 ducted  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAI,):  (a)  und  (b).  Rapeseed  oil  is
 rot  separately  classified  in  the  Revised
 Indian  Trade  Classification.  It  is
 covered  under  the  composite  item
 “Mustard  ofl  (including  Rape  and
 Colza  oils)".  According  to  the  provi-
 sonal  figures  (which  are  subject  to
 revision)  for  the  import  of  Mustard
 oo)  (including  Rape  and  Colza  oils),
 there  were  no  imports  from  the  U.S.A.
 during  ‘1976-77  and  imports  from
 Canada  amounted  to  47  lakh  Kgs.
 walueq  al  Rs.  9.7  crores.  Figures  for
 Rapeseed  oil  compiled  manually  from
 the  ‘Daily  Trade  Returns’  for  April-
 June,  3977  show  that  4  lakh  Kgs,  of
 Rapesce  oil,  valued  at  Rs.  0.9  crores,
 was  imported  from  Canada  during  the
 period.  There  were  no  imports  during
 this  periog  of  Rapeseed  oil  trom
 U.S  A,

 (ry  Refined  rapeseed  oi]  continues
 fo  be  distribuieq  by  the  State  Govern-
 ments  through  fair  price  shops.
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 (a).  Does  not  arise.

 International  Gang  of  Hashish  Gil
 Smugglers  uncevered  by  Directorate  ef

 Revenue  Intelligence
 1000.  SHRI  C.  K.  CHANDRAPPAN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  an  international  gang
 of  hashish  and  hashish  oil  smugglers
 from  Nepal  to  the  U.S,  through  India
 has  been  uncovered  by  the  Directe-
 rate  of  Revenue  Intelligence  of  this
 Ministry;

 (b)  whether  it  is  a  fact  that  a  US.
 diplomat  was  involved  in  this  racket
 by  making  use  of  his  (diplomat’s)
 services  for  the  transport  of  the  con-
 traband  from  Delhi  airport  to  New
 York;  and

 (९)  what  are  the  details  and  the
 names  of  the  persons  arrested  in  this
 regard  and  what  further  action  is
 being  taken  thereon?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  Yes  Sir.

 (b)  No,  Sir.

 (c)  Recently,  the  Directorate  of  Re-
 venue  Intelligence  sided  by  the  Drug
 Enforcement  Administration  of  the
 United  States  have  uncovered  and  in-
 ternational  gung  of  hashish  and  hashish
 oil  smugglers  which  was  operating  bet-
 ween  Nepal  and  the  U.S.A.  through
 India.  By  these  operations,  411  kg.  ef
 hashish,  36.05  kg.  of  hashish  oi]  and
 0,25  kg.  of  Ganja  totally  valued  appre-
 ximately  at  about  Re.  45  lakhs  were
 seizeg  on  the  l4th  October,  ‘1977.  Tie
 leader  of  the  international  gang  Mr.
 Robert  Russel  Irwin  and  his  wife  were
 arrested  in  the  U.S.A.

 Besides,  the  following  three  persons
 from  Kathmandu  were  also  arrested  in
 India:—

 i.  Khagendra  Sherchan.
 2.  Mohan  Das  Shresthe.
 3,  Bharat  Rai.
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 They  were  remanded  to  Customs  cus-
 tody  upto  29-10-1977
 since  been  detained  under  the  Conser
 vation  of  Foreign  Exchange  and  Pre-
 vention  of  Smuggling  Activities  Act  on
 (20-10-1977

 7°22  hrs
 QUESTION  OF  PRIVILEGE  AGAINST
 SHRIMATI  INDIRA  GANDHI  AND

 OTHERS—conid
 MR  SPEAKER  In  view  of  the  ap

 pcal  hv  the  two  Ministers,  are  you  re-
 considering  your  position,  Mr.  Gauri
 Ehank  ir  Rai’

 श्री  गोरी  शांकर  राय  (गाजीपुर  )
 मैं  बडी  नम्तापूर्वक  निवेदन  करना  चाहता
 ह  कि  आज  के  एजेंण्डा  पेपर  मे  मेरा  प्रस्ताव
 नहीं  है  ।  मैं  इस  सदन  के  मानतीय  सदस्यों
 के  प्रति  भ्रत्यन्त  झादर  रखते  हुए  भी  बडी
 नमृतापूर्वकः  यह  निबेदन  करना  चाहता  हू
 कि  नियम  226  के  भ्रन्तगंत  दूसरा  मोशन
 पेश  किया  जा  सकता  है  ।  उस  सम्बन्ध  मे
 मेरा  दिमाग  बित्कूल  साफ  हे  ।  यह  न  केवल
 नियम  226  म  ऐसी  व्यवस्था  है  बल्कि
 इस  सदन  में  एसी  परम्परा  भी  रही  है  कि

 दूसरा  संबस्ठेटिव  मोशन  पेण  किया  जा  सकता
 है  7  5  ग्रप्रैल,  970  को  डा०  लोहिया
 ने,  स्वेत्नाना  के  सम्बन्ध  में  एक  विशेषा-
 घधिकार  का  प्रश्न  उठायो  था  और  माननीय
 अध्यक्ष  महोदय  ने  डा०  रामसुभाग  सिह  को
 वैकल्पिक  प्रस्ताव  रखने  की  भ्रनुमति  दी
 थी  ।  इसलिए  जैसा  कि  मानतीय  सदस्यों
 न  कहा  कि  विशिष्ट  सबस्टेटिव  रिजोल्युशन
 से  इसका  सशोधन  हो  ही  नहीं  सकता,  यह
 हा  सकता  है  और  स्पीकर  की  भी  ऐसी
 व्यवस्था  है  7  यह  उस  समय  की  बडी  लम्बी
 प्रोसीडिंग  है,  ग्रध्यक्ष  महोदय,  यदि  झाप  कहें
 तो  मै  इसे  पह दू  ?

 MR  SPEAKER:  You  can  be  brief.  |
 Lave  read  the  proceedings.

 भी  गौदी  बंकर  राय  इसके  बाद
 परम्परा  के  लिहाज़  से  मैं  कहता  हू  कि  जो

 They  have
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 मोशन  मैने  पेश  किया  उस  पर  उसके  बाद
 झापनि  उठाई  गई  और  उस  पर  बहस  हुई  ।
 मैं  समझता  हू  कि  उस  झापत्ति  के  बावजूद
 भी  मेरे  उस  मोशन  को  एजडा  पर  प्राना
 चाहिए  था  ।  जिस  बात  पर  विवाद  होता

 :
 बह  एजडे  पर  न  स्ब  जाए  यह  ठीक  नहीं

 i]

 MR  SPEAKER  You  are  not  correot
 It  is  in  the  agenda  Please  see  the
 agenda  It  reads

 “ALSO  further  consideration  of
 amendments  (printed  on  separate list)  moved  on  the  1th  November, 1977

 It  is  there  Would  you  hke  to  say
 anvthing  else*

 को  गोरी  कंकर  राज  कारंबाई  जो
 होती  है  उसको  तो  श्राप  हटा  नहीं  सकते  हैं  ।
 उस  को  एजड  पर  हमारे  सामने  आना  चाहिए
 था।

 मेरा  खयाल  है  कि  झापका  दिमाग
 स्पष्ट  हो  गया  होगा  ।  इसने  सीनियर
 मेम्बर्ज  के  होते  के  बाद  भी  और  झाप  जैसे
 प्रनुभवी  न्यायाधीन  के  यहां  रहने  के  बाद
 भी  में  यह  समझता  हूं  कि  रूल  226  स्पष्ट
 है,  उस  में  दो  मोशज़  की  व्यवस्था है,  वैकल्पिक
 मोशंज  की  व्यवस्था  है  ।  आप  कल्पना
 करें  कि  लिमये  जी  का  प्रस्ताव  पास
 नहीं  होता  है  तो  मेरा  यह  कटेशन  है  मेरा  जो
 प्रस्ताव  है  उसको  झाप  पास  करिये  ।  इस
 वास्ते  भ्रलग  से  एक  प्रस्ताव  वी  झावश्यकता
 को  मैं  महसूस  करता  था  |  प्रमर  इसके
 झ्रतिरितत  शौर  कोई  विकल्प  हो  सकता  है
 तो  उसके  बारे  भे  मैं  श्रापकी  ग्राइडंस  चाहता
 हू।  श्राप  सदन  को  गाइडेंस  दें  ।  दगर
 वैकल्पिक  प्रस्ताव  सदन  में  पास  ह्वीना है  तो
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 बह  बिना  सबस्टैंटिय  मोशन  के  कैसे  हो
 सकता है  |  मैं  चाहता  हूं  कि  इस  पर  श्राप
 प्रकाश  डालें  ।  रूँलिग भी  इसके  बारे  में
 स्पष्ट  है  ।  बिना  एक  निश्चित  प्रस्ताव  के
 बैकल्पिक  प्रस्ताव  हो  नहीं  सकता  है  7  जो
 फ्ल  है  वह  निश्चित  रूप  से  प्रिसाइज  है  |
 दो  प्रकार  के  प्रस्तावों  की  व्यवस्था  उस  में

 जनबूक्ष  कर  की  गई  है,  झनजाने  में  नहीं
 की  गई  है  ।  मैं  चाहता था  कि  बहू  एजंडे
 बर  आता  ।  डा०  लोहिया  के  केस  में  जो
 रूलिग हुआ  है  उसको  मैं  पढ़  देता हूं  :

 I  am  now  reading  out  the  procee.j-
 dings  in  question:

 “Mr.  Speaker:  Dr.  Ram  Manohar
 Lohia  moved  his  motion  to  refer  the
 question  of  privilege  to  the  Com-
 mittee  of  Privilege,  Dr.  Ram  Subhag
 Singh  moved  another  motion  to  the
 effect  that  the  House  is  of  the  opi-
 nion  that  no  breach  of  privilege  or
 contempt  of  the  House  has  been  com-
 mitted  by  the  Minister  concerned.

 A  point  of  order  was  raised  that
 this  motion  moved  by  Dr.Ram  Subhag
 Singh  was  out  of  order  ag  it  was  in
 the  nature  of  an  amendment  to  the
 original  motion  of  Dr.  Ram  Manohar
 Lohia,  and  under  rule  344(l)  an
 amendment  has  to  be  relevant  to  and
 within  the  scope  of  the  motion  to
 which  it  is  proposed,

 I  have  heard  al!  the  points  of  view,
 both  for  and  against  this  point  of
 order.  I  am  of  opinion  that  rule  226
 is  a  self-containe@d  rule.  So  far  as
 the  motions  relating  to  the  question
 of  privilege  are  concerned.  Rule  226
 reads  as  follows:

 “If  leave  under  rule  225  is  granted,
 the  House  may  consider  the  question
 and  come  to  a  decision  or  refer  it  to
 a  Committee  of  Privileges  on  a
 motion  made  either  by  the  member
 who  han  raised  the  question  of  pri-
 village  or  by  any  other  member."

 This  rule  envisages  that  elther  one  of
 the  two  motions  can  be  made  under
 this  rule.  The  original  motion  of  Dr.
 Ram  Manohar  Lohia  states  that  a
 Prima  facie  case  of  breach  of  privilege
 has  been  made  out  and  the  matter
 should  be  referred  to  the  Committee  of
 Privileges  for  investigation.  If  this
 motion  ig  voted  down,  it  only  means
 that  the  matter  is  not  referred  to  the
 Committee  of  Privileges,  and  the  subs-
 tantive  part  of  the  question  of  privilege
 namely  whether  a  breach  of  privilege
 or  contempt  of  the  House  has  been
 committed  remains,  and  the  House  has
 to  give  a  decision  on  the  merits  of  the
 case.

 Therefore,  Dr.  Ram  Subhag  Singh  is
 within  his  right  to  invite  the  House  to
 come  to  a  decision  whether  any  breach
 of  privilege  or  contempt  of  the  House
 hag  been  committed.

 T  rule  that  both  the  motions  are  in
 order  and  they  should  he  put  to  the
 vote  of  House  one  after  the  other
 First,  Dr.  Ram  Manohar  Lohia's  mo-
 tion  will  be  put  to  the  vote  of  the
 House,  and  if  it  is  not  carried.  ther
 Dr.  Ram  Subhag  Singh’:  motion  will
 be  put  to  the  vote  of  the  House.”

 मैंते  जल्दी  में  पना  प्रस्ताव  पेश  नहीं
 किया  है  ।  यह  प्रस्ताव  क्‍या  है  प्रौर
 क्यों  किया  गया  है  यह  मैं  बताना  चाहता  हूँ  ।
 यह  करैंम्ट  श्राफ  दी  हाउस  का  प्रस्ताव
 है  ।  सदन  ने  भीर  आपने  उसको  मान्यता  दे
 दी  है।  दो  प्रस्ताव  मैंते  रखे  हैं।  एक
 यह  रखा  है  कि  इतनी  'एवोेंस  हमारे  सामते
 हैं  कि  है: (: ल  में  और  ज्यादा  बहस  करते  की
 जरूरत  ही  नहीं  है।  प्रगर  हाउस  सैटिस-
 फाईंड  हो  तो  वहू  एक्शन  ले  सक्रता  है  |  कुछ
 मित्रों  ने  कहा  है  ॥! उ  उतको  जेल  कर  देता
 चाहिए  ऐसा  मैंते  क्यों  लिब्रा  ?  इसलिए
 लिब्रा  कि  इससे  अधिक  लिखते  की
 हैसिपत  नहीं  है  इस  हाउस  को।  फांसी
 तो  लिख  नहीं  सकता  था।  जिन  मित्रों
 ते  मुझ  से  रिक्वेस्ट  की  है,  बावजूद  इसके
 कि  प्रजातन्त्र  एक  गेम  झाफ़े  परसुएशन  है,
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 मैं  कहना  चाहता  हू  कि  मैं  उनसे  मज़बती  से
 डिफ़र  करता  gi  यह  सदन  हायेस्ट  कोर्ट
 झाफ  दी  लैंड  है  ौर  इधर  बैठने  वाले  मित्र
 पीपुल्स  कोर्ट मे  विश्वास  करते हैं,  श्रौर
 me  यही  हाउस  है  -  किसी  को  भी  सजा
 देने  के  लिए  यह  सदन  सक्षम  है।  मान्यवर,
 दो  तरह  के  [किमिनल्स  होते  है  |  एक
 हैबिबुप्रल  होते  हैं.  जिसके  बारे  में  ज्यादा
 ऐवोइंस  की  जरूरत  नहीं  है  न्ौर  ऐवीडेस
 स्पष्ट  है  जिस  पर  ज़्यादा  इस  हाउस  को  विचार
 करते  की  जरूरत  नही  है  (स्यदचान)
 मान्यवर  कभी-कभी  दुनिया  के  इतिहास  में
 ऐसे  समय  झाये  है  जब  कानून  की  सीमा
 अपराधी  को  ae  देने  में  सम  रही  है  1
 अपराधी  का  अपराध  दडाधिकार  की  सीमा
 के  बाहर  होता  है।  झापको  याद  होगा  कि
 हिटलर  के  जमाने  मे  किये  अपराधों  के  लिए
 न्पूरेस्बर्ग  का  द्रायल  हुमा ।  झ्राज  जो
 भारतीय  सविधान  झौर  कानून  की  सीमा  थी
 उसके  प्रन्दर  श्रीमती  इन्दिरा  गांधी  जैसे
 अपराधी  को  सजा  नहीं  दी  जा  सकती है  ।
 लेकिन  हमारे  नेतागण  चाहते  हैं  कि  सीमाभो
 के  प्रन्दर  ही  सजा  दी  जाये  |  तो  मैं  अपने
 नेताप्ों  से  कहता  चाहता  हु  —

 You  cannot  operate  a  carbuncle  with  a
 wooden  knife

 जब  कानून  की  सीमाभों  मे  सजा  देना  है  तो
 जहा  तक  कानून  की  सीमा  हमे  झलाऊ  करती
 है  बहा  तक  उनको  सजा  हमे  देनी  चाहिए,
 क्योकि  सारा  देश  चाहता  है  कि  इनको  सजा
 मिलनी  चांहिए।  क्यो  सजा  मिलनी  चाहिए  ?

 क्योकि  हन्दिरा  जी  ने  ससंदीय  परम्पराधो
 की  प्रात्मा  को  हत्या  की  है,  वह  इसलिए
 भी  प्रपराधी  हैं?  उन्होंने  देश  की  जवान
 बन्द  की  है,  कलम  तोड़  दी  है,  उन्होंने
 न्यायपालिका  की  मर्यादा  धौर  पभ्रधिकारों  को

 सूटना  है।  वह  इसलिए  भी  प्रपराधी  है  कि
 उन्होने  प्रपने  परिवार  की  तानाशाही  को
 देश  पर  कायम  करना  चाहती  थी  शौर  उसके
 लिए  उन्होने  देश  की  बनता  पर  भत्याचार
 किये  ।  इस  सारि  परदों  के  सम्बन्ध  में
 काभूत  मे  कोई  आधस्थां  नहीं  है।  उसका
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 इनकससोबेविल  झपराध  है  1  झाज  सारा
 राष्ट्र  चाहता  है  कि  इतने  बड़े  भ्रपराधी  को
 सजा  दी  जाये  1  वह  छूट  गई  तो  उससे  लोगो
 को  जुशी  नही  हुई  ।

 SHRI  VASANT  SATHE  (Akolo)  Let
 her  be  tried  here  We  are  willing  to
 have  her  tried  here  Let  us  have  it.
 If  you  have  the  courage,  bring  her
 Let  us  not  argue  on  merits  ‘You  prove
 it  here

 sit  थू  लिसये  (बाकी)  माता  जी
 से  इस्ट्रक्शन्स  पा  कर  भाये  हैं।  माता  जी
 ने  कल  पढ़ाया  है  प्रापको,  ऐसा  लगता  है  ।

 MR  SPEAKER.  Even  if  both  the
 sides  are  agreed  I  may  not  agree,  that
 ४8  a  different  matter

 SHRI  VASANT  SATHE  The  matter
 is  before  the  House  You  have  no
 choice  It  is  only  the  House  which
 can  decide  Rule  227  does  not  come  m,
 if  that  is  what  you  mean

 MR  SPEAKER  I  have  to  decide  whe.
 ther  7  is  in  order  or  not  Therefore,
 I  am  hearing  It

 at  गोरी  हांकर  राथ  मान्यवर,
 झगर  यह  प्रश्न  केवल  सदन  के  श्रपमान
 का  होता

 SHRI  0  B  CHANDRE  GOWDA
 (Chickmagalur)  Is  it  for  him  to  with-

 draw  or  wait  for  the  Speaker's  order?

 SHRI  MOHD  SHAFI  QURESHI
 (Anantnag)  We  have  waited  for  three
 days  How  much  time  do  you  want?
 Why  are  you  vacillating?

 MR  SPEAKER  I  am  not  vacillating.
 I  will  give  a  full  hearing  to  you

 SHRI  MOHD  SHAFI  QURESHI:
 You  are  giving  an  impression  to  us  that
 you  only  sten  when  there  is  shouting.

 MR  SPHAKER  This  is  also  shouting.
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 SHRI  MOHD.  SHAFI  QURESHI:
 How  many  days  will  you  take  for  giv-
 ing  a  decision?

 MR.  SPEAKER:  I  will  give  a  full
 hearing  to  this  side  also.

 sit  गोरी  इंकर  राय  प्रध्यक्ष  महोदय,
 यह  तकलोफ  हमारे  मित्र  को  नहीं  होनी  चाहिए  ।
 झगर  यहू  केवल  सदन  के  भ्रपसान  का  प्रश्न

 होता  तो  निश्चित  रूप  से  उनको  सुनता
 चाहिए,  सारी  प्रक्रिया  को  जानना  चाहिए  |

 मिमेज्  गांधी  ने  राष्ट्र  का  भ्रपमान  किया
 है,  राष्ट्र  की  प्रतिप्ठा  का  अपमान  किया
 है  ।  एक  प्रनयूजुझल  क्रिमिनल  से  डील
 करने  के  किए  एक  हेज  हथियार  की
 जरूरत  थी,  ऐसी  मेरी  मान्यता  थी,  लेकिन
 हमारे  सदन  के  जो  एल्डरली  मेम्बर्स  हैं  ।

 मैं  खत्म  कर  हा हू,  देखिए  ,  हूँ  कभी-
 कभी  बर्दाश्त  भी  किया  जाये  |

 मैं  यह  कह  रहा  था  कि  व्यक्तिगन  रूप
 से  मैं  स्पष्ट  करना  चाहता  हू  कि  झच्छी  सख्या
 में  लोग  इस  बात  में  विश्वास  करते  है  कि
 श्रीमती  गाघी  जैसे  को  सज्ञा  देने  के  लिए
 किसी  पेराफनेलिया  की  ज़रूरत  नहीं  है,
 तुरन्त  सज्ा  देनी  चाहिए  -  लेकिन  हमारे
 सीनियर  मेम्बसें  चाहते  हैं  कि  उनको  सुने  1
 क्या  उनको  सुनेंगे  ?  मगर  हम  उनको  सुनते
 का  झवसर  बेले  हैं  ।

 श्यो  'बसम्त' साहि साठे  :  बता दो,  हिम्मत
 है  तो  तुम्हारी  मर्दानगी देख  ले  ।

 भो  हुकम  चम्बा  कहलाय  (उज्जेन  )  :
 कल  तक  तो  बिल्ली  के  समान  बैठे  थे  |

 श्री  गौरी  दांकर  राय  झध्यक्ष  महोदय,
 मैं  सिफ  एक  मिनट  लूगा  ।  अपने  मित्रों
 का  दिल  रार  बाली  कोई  बात  नही  कहूंगा  ।
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 हमारे  नेताझों  ने  तय  किया  है  कि  वह  उनको
 सुनना  चाहते  हूं,  क्योकि  उनकी  जुबान
 बड़ी  मीठी  है  ।  तो  वह  सुनें  शन
 बड़े  नेताझों  के  भाग्रह  पर  हमारे  बड़े  सीनियर
 मेम्बस  ने  मुझ  से  कहा  कि  यह  उनका  अधि-
 कार  था,  हम  एकसा  व्यवहार  करें  1
 हम  उन्हें  सुनेगे  ।  हालांकि  मैं  उनको
 कल्टैशन  से  इत्तिफाक  नहीं  करता  हूं  t

 For  hahnuel  criminals  some  unusual
 Process  must  be  adopted.

 लेकिन  मै  वापिस  लेता  हूं  अपने  प्रस्ताव
 को  इसलिए  कि  मेरे  मित्रो  का  निवेदन  है।

 I  beg  leave  of  the  House  to  withdraw
 my  amendment.

 MR.  SPEAKER:  Has  Mr.  Rai  the
 leave  of  the  House  to  withdraw  his
 amendment?

 SOME  HON.  MEMBERS:  Yes.
 SHRI  VASANT  SATHE:  No.

 MR.  SPEAKER:  Those  who  are  for
 withdrawal  may  please  rise  in  their
 seats.

 SEVERAL  HON.  MEMBERS  rose
 MR.  SPEAKER:  The  leave  is  granted,

 The  amendment  was  by  leave  wtth-
 drawn

 MR.  SPEAKER:  There  are  two  more
 amendments.  One  ig  from  Shri  Roop
 Nath  Singh  Yadav  and  other  is  from
 Shri  Vijay  Kumar  Malhotra.  Are  you
 moving?

 SHRI  ROOP  NATH  SINGH  YADAV
 (Pratapgarh):  LT  beg  to  move:

 That  in  the  moftfon,—

 For  “a  period  of  six  months”
 substitute  “the  current  ses
 sion  or  by  2ist  of  December,
 4977  positively".
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 SHRI  VIJAY  KUMAR  MALHOTRA
 (South  Delhi).  I  beg  to  move

 That  in  the  motion,—
 For  “within  a  period  of  six

 months”  substitute  “by  Mon-
 day  the  l9th  December
 1977"

 झध्यक्ष  महोदय  मुझे  यह  सशोधन
 वेश  करना  है।  मधु  लिमये  जी  की  जो
 मोशन  है  उसमें  6  महीने  का  समय  दिया
 है।  मुझे  यह  मूव  करना  है  कि  इसका
 समय  सोमवार,  i9  दिसम्बर,  977  तक
 रखा  जाए।  रिपोर्ट  के  लिए  छ  महीने
 का  समय  देने  का  मतलब  यह  होगा  कि
 यह  मामला  झगले  बजट  सेशन  में  नहीं
 झ्रायेगा,  बल्बि  उस  के  बाद  होने  वाले  सितम्बर-
 झक्तूबर  के  सेशन  म  जायेगा  ।  हस  का
 परिणाम  यह  होगा  कि  तकरीबन  एक
 साल  शौर  निकल  जायेगा  -  इसमामले  को
 हुए  सीन  चार  साल  पहले  ही  बीत  9%  हैं  1
 इसलिए  इसे  एक  और  साल  के  लिए  टालना
 बहुत  ही  गलत  होगा  |

 माननीय  सदस्य,  श्री  गौरी  शकर  राय,
 ने  इस  प्रश्न  को  हस  सदन  में  प्रभी  तय  करने
 के  बारे  में  जो  बातें  कही  है,  मैं  उन  में  से
 बहुत  सी  बातों  के  साथ  सहमत  हु  1  मैं
 समझता  हूं  कि  भ्रगर  हस  मामले  को  लम्बा
 लटकाया  जायेगा,  तो  कांग्रेस  पार्टी  यह  कोशिश
 करेगी--उस  की  ये  कोशिशें  इस  समय  भी
 जारी  हैं  --कि  क्रिमिनल  धौर  इकानोमिक
 आफेंसिज  को भी  पोलीटिकलाइज़  कर  के
 कष्ट्री  को  कसपयूज़  कर  दिया  जाये  भौर  इस
 कनफ्यूजन  में  लोगो  की  दृष्टि  में  उन  क्राइम्श
 भौर  पझ्राफ्स  की  बाबल  बवल  दी  जाये।

 मैं  मानता हु  कि  प्रमर  उन्हें  एक  साल
 और दे  दिया  गया,  पौर  प्रभर  एक  साल
 बाद  उन्हें  सजा  भी  दे  दी  गई,  तो  इस  बीच

 मे  और  बहुत  से  मामले  हो  जायेंगे,  जिस
 से  इस  मामले  को  इम्पार्टेस  खाम हो हों
 गापेथो  ।  श्रभी एक  महीना पौर  बचता

 Shrimati  Indra
 Gandhs

 है।  इस  एक  महीने  मे  उन्हें  भ्रपनी  बात
 पूरी  तरह  कहते  का  मौका  दिया  जा  सकता
 है।  उन्हे  सुन  लिया  जाये,  और  उस  के
 बाद  प्रिविलिजिज्ञ  कमेटी  फैसला  करें  ।
 चाहिए  तो  यह  था  कि  इस  हाउस  में  ही  इस
 प्रश्न  क  बारे  म  फैसला  होता  लेकिन  ऐसा
 नहीं  किया  जा  रहा  है।  लेकिन  जब
 मिनिस्टर्ज  और  पग्राफिसर्ज  ने  झगते  स्टेटमेट
 दे  दिए  हैं,  तो  बहुत  ज्यादा  मामला  बाकी
 नहीं  रहता  है।  फिर  भी  झगर  उन्हें
 झपनी  बात  कहने  का  मौका  देना  ही  है,  तो
 एक  महीते  का  समय  काफी  है।  यह  सेशन
 23  दिसम्बर  तक  लेंगा ।  श्गर  कमेटी

 की  रिपोर्ट  i9  दिसम्बर  को  ar  जाये,
 तो  हाउस  को  इस  बारे  म॑  फैसला  करने  के
 लिए  दो  तीन  दिन  मिल  जायेगे  ।  इसी  लिए
 मैं  यह  एमण्ल्यट  म  करना  चाहता
 ह्।
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 MR  SPEAKER  Now,  there  has  been
 a  long  discussion  I  first  put  the
 amendments  to  vote  There  is  Mr
 Shyamnandan  Mishras  amendment

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai)  I  am  not  going  to  make  a
 long  speech.  I  am  suggesting  through
 my  amendment  that  after  the  words
 ‘Shrimat:  Indira  Gandhi",  the  words
 “and  others’  be  dropped  My  first
 reason  is  that  the  committal  proceed-
 ing  is  essentially  a  judicial  proceeding
 One  must  know  clearly  as  to  who  are
 the  persons  involved  in  this  The  hon
 mover  of  the  motion  cannot  say  that
 the  entire  world  is  involved  in  this.
 We  must  know  precisely  who  are  the
 persons  involved  and  we  must  come  to
 a  judgment  about  this  in  ths  House
 as  to  whether  these  persons  are  requir-
 ed  to  be  committed  to  the  (  cmmttee  of
 Privileges  Therefore,  it  is  not  precise
 and  it  is  not  definite

 My  other  submission  is  that  the  per-
 son  who  has  been  the  source  of  this
 crimg  is  the  person  who  must  be  pin-
 ned  down  The  mens  rea,  the  criminal
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 intent,  cannot  be  put  on  the  persons
 who  have  simply  executed  the  order.
 The  execution  of  order  cannot  be  said
 to  be  an  act,  prima  facie,  which  consti-
 tutes  a  breach  of  privilege  because
 there  was  another  person  to  give  crder
 for  this.

 For  these  two  reasons,  I  would  sug-
 gest  to  the  hon.  mover  of  the  motion
 that  he  shoulg  accept  my  amendment
 that  after  the  words  “Shrimati  Indira
 Gandhi”,  the  words  “and  others”
 should  be  dropped.  If  he  has  got  some
 persons  in  mind  clearly  and  he  thinks
 that  he  can  establish  a  prima  facie
 Case  against  them,  he  should  come  be-
 fore  the  House  with  those  names.

 MR.  SPBAKER:  Mr.  Limaye,  are  you
 accepting  the  amendment  of  Mr.
 Shyamnandan  Mishra?

 की  aa  लिमये '  बच्चे  कुछ  कहने
 दीजिए  ।  जहा  तक  समय  का  सवाल  हैं  में
 अपने  मित्र  के  सुझाव  से  सहमत  नहीं  हो  सकता
 इसलिए  कि  यह  जो  प्रवधि  है  पहुं  बहुत  कम
 हो  जायगी  ।  भाप  जानते  हैं  कि  प्रिविलेजेज
 कमेटी  को  कम  समय  दिया  जाता  है  तो  बार-
 बार  वह  सदन  के  सामने  गाते  है  ।  इसलिए
 झगर  सदन  की  ध्नमति  हो  तो  एकाध  महीना
 घटा  सकते  है  ।  बजट  सेशन  के  श्न्त  में
 यह  मामला  झा  सकता  हैं।  बजट  में  तो
 दूसरा  काम  नहीं  होता  है।  बजट  पास
 होने  के  बाद  जो  सात  ाद  विन  बन्ने  हैं
 उस  में  यह  भ्रा  सकता  है।  झगर  सदन को
 रजामन्दी हो  तो  पांच  महीने  में  करने  के
 लिए  तैयार  हूं  जिस  में  बमट  के  भ्रन्त  में  यह
 झा  जाय,  बजट  सेशन  के  लॉस्‍्ट  वौक  में  ।

 MR.  SPEAKER:  Even  if  you  give  six
 months,  they  can  send  a  report  earlier.

 भी  मधु  लिमये:  दे  सकते  है  तो  जरूरत

 ही  नहीं  बदलते  की  ।  विदिन  की  बात

 है  तो  कोई  जरूरत  नहीं  है  बवलतने  को  ।
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 SHRI  SOMNATH  CHATTERJEE:
 (Jadavpur):  They  can  submit  their
 report  within  six  months,

 भरी  मधु  रिसे  हू  सरी  बात--श्रो  श्याम
 नन्दन  मिश्र  जी  का  जो  सुझाव  है  वह  वैसे  ठीक
 है,  लेकिन  नोटिस  में  जो  मैंने  कहा  है  वहू  मैं
 पढ़  कर  सुना  देता  हूं  भर  उसके  बाद  मैं
 क्यों  भ्रसमर्थ  हूं  उते  स्वीकार  करने  में  यह
 उन्हें  पता  चल  जायगा  t

 मैंने  नोटिस  में  यह  कहा  है  :

 “My  charge  of  contempt  of  the
 House  is  against  the  following  per-
 song:

 (l)  Mrs.  Gandhi  who  directeg  raide
 against  the  officers  for  collecting  infor-
 mation  for  Parliamentary  Questions;

 (2)  Mr.  Sen,  the  then  Director  of  the
 CBI  who  conducted  these  raldg  on  the
 basis  of  fabricated  charge.  If  neces-
 sary,  Mr.  Bishan  Tandon  the  then  Joint
 Secretary  in  the  PM’s  Secretariat  ard
 Mr.  Shakdher  the  then  Secretary-
 General,  Lok  Sabha,  may  also  be  asked
 io  testify.  If  found  involved,  they
 should  also  be  hauled  up.”

 उस  के  ऊपर  मैं  ज्यादा  कोई  राय  नहीं
 दे  रहा  हूं  लेकित  सेन  का  नाम  मैं  नहीं  छोड़
 सकता  हूं  इसलिए  ंड  प्रदर्स”  मैंते कहा  है
 झार्डस की  बात  क्या  है  ?  प्रार्ड्स का  मतलब
 क्या  यह  है  कि  प्रधान  संत्री  किसी  कौ  कहे
 कि  तुम  जा  कर  उस  का  मर्डर  करो  भौर बह
 मर  कर  देगा,  उस  के  बाद  बहेगा  कि
 झाइ  बाज़  अण्डर  झार्डस  ?  पझार्डर  भी
 कानून के के  दायरे  के  तन्वर  होगा  चाहिए  |

 इसलिए  सेन  साहब  को  मैं  महीं  हौड़  सकता
 हूं।  भोर  नामों  को  जोड़ने  की  जरूरत
 नहीं ह ैहै  r  इसलिए  तर  'पेंड  wet"  की
 जगह  पर  4  का  नोम  चुड़ना  ेक  तो
 मैं  मान  जूँका.
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 ओऔ  याल  | ह  मिल  मुझे
 सिलेदन  करमा  है  कि  जब  कमेटी  झाफ  भिविले-
 ेश  इस  के  ऊपर  विचार  करेगी  ध्लौर
 ॉम्य  व्यव्तियों  को  भी  भ्रपराधी  समझेगी
 तो उन  को  वहु  ला सकता है।  यह  नही है  कि
 शाज  प्रगर  उन्होने  उत  का  नाम  छोड़  दिया
 जिस  का  वह  ले  रहे  हैं  भौर  कमेटी  झाफ
 प्रिविलेजेजश  की  समझ  में  उन  को  इस  के
 सिलसिले  मे  लाना  चाहिए  तो  बह  उन  को
 उस  में  ला  नहीं  सकती  है,  उन  को  भी  कमेटी
 झाप  प्रिविशेजेज्ञ  लाएगी  ।  उस  के  लिए
 इस  में  कही  भी  भ्रतिबन्ध  नहीं  है।

 ओर  मधु  खिमये  :  तो  ठीक  है,  सेन
 को  तो  मै  नहीं  छो2  सकता  हू  अगर  झाप
 चाहते  है  तो  ऐड  मिस्टर  सेन  कर  दीजिए,
 मुन्ने  कोई  एतराज  नही  है  ।

 जी  कबर  सवाल  गुप्त  (दिल्ली  सदर)
 मैं  ते  भी  एक  नोटिस  दिया  था  झौर  एक
 मधु  लिमये  जी  ने  दिया  था  ।  मैने  अपने
 मोटिस  में  तीन  नाम  दिए  है  --एक  सेन  का,
 एक  इृदिरा  जी  का  और  तीसरा  धवन  का  ।
 तो  बहू  दोनो  नोटिस  जाएंगे  प्रिविलेजेश
 कमेटी  के  सामने,  इत  क।  भी  जायेगा  भौर
 हमारा  भी  जायगा . .  (व्यवधाल)

 MR  SPEAKER:  You  have  not  moved
 them  You  have  agreed

 SHRI  KANWAR  LAL  GUPTA:  But
 my  notices  will  go  to  the  Committee  of
 Privileges

 MR  SPEAKER:  That  will  go.

 SHRI  KANWAR  LAL  GUPTA’  That
 will  go  to  the  Committee  of  Privileges,
 in  any  case

 SHRI  HARIKESH  BAHADUR  (Go-
 rakhpur):  ‘The  privilege  motion  moved
 by  Mr.  Medhu  Limaye  has  already

 hhsen  referred  to  the  Committee  of  Pri-
 vileges.

 KARTIRA  27,  i800  (SAKA)  Shrimati  Indira

 MR.  SPEAKER,  It  has  hot  been  re-
 ferred.

 SHRI  HARIKESH  BAHADUR:  The
 privilege  motion  which  has  already
 been  moved  by  Mr.  Kanwar  Lal  Gupta
 should  also  be  referreg  to  the  Commit-
 tee  of  Privileges  because  in  that  motion
 there  is  a  reference  to  breach  of  pri-
 vilege  against  some  more  persons  he-
 sides  Mrs  Indira  Gandhi,

 SHRI  KANWAR  LAL  GUPTA:  Both
 will  be  referred  to  the  Committee  of
 Privileges  The  names  mentioned  by
 me  and  Mr  Madhu  Limaye  should  be
 considereg  by  the  Committee  of  Privi-
 leges  and  not  beyond  that  That  is  my
 contention  86,  whatever  the  resolu-
 tion  may  be,  it  should  govern  ali  the
 Names  mentioned  in  the  notice

 MR  SPEAKER  There  has  been
 enough  of  discussion  There  ig  an
 amendment  moved  by  Shri  Nirmal
 Chandra  Jain  He  is  not  here  today
 All  the  same,  he  has  moveg  his  amend-
 ment  and  it  is  in  the  possession  of  the
 House  Therefore,  I  will  first  put  his
 amentiment  to  the  vote  of  the  House
 His  amendment  is  After  ‘Shnmati
 Indira  Gandhi’  insert  ‘Shr  R  K
 Dhawan  and  Shri  D  Sen’  Is  xt  the
 Pleasure  of  the  House  to  accept  the
 amendment  moved  by  Mr.  Jain’?  I
 suppose  the  House  does  not  support  it
 Then  I  go  to  the  amendment  moved  by

 SOME  HON  MEMBERS:  You  put  it
 to  the  vote  of  the  House

 MR  SPEAKER:  Now  I  put  the
 amendment  moved  by  Shri  Nirmal
 Chandra  Jain  to  the  vote  of  the  House
 The  amendment  was  put  and  nega
 tived

 MR  SPEAKER:  We  go  to  the  other
 amendment  moved  by  Shri  Shyamnan-
 dan  Mishra  that  is,  delete  the  words
 “and  ethers”,

 SHRI  SHYAMNANDAN  MISHRA:
 Tt  is  for  the  Chair  to  decide  whether
 the  motion  ig  in  form—as  is  capable

 judiclal  -determination
 Committee.
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 MR.  SPEAKER:  The  fact  that  I
 have  given  the  consent  means  that  it
 is  in  form.

 Now,  I  put  Shri  Shyamnandan
 Miushra's  amendment  to  the  vote  of
 the  House.

 The  umendment  was  put  and
 negated,

 MR  SPEAKER:  Now  |  come  to
 the  amendment  moved  by  Shri  Roop
 Nath  Singh  Yaduva.

 SHRI  ROOP  NATH  SINGH  YA-
 DAVA:  I|  want  to  withdraw  =  tny
 amendment.  I  ses’:  leave  of  the  House
 to  withdraw  my  amcndment.

 The  imencvient  was,  by  leave,
 wutthdrau,

 MR  SPEAIOR.  Now  I  come  tc
 Shri  Vyay  Aumar  Ma'+ntra’s  amend-
 ment

 SHRI  VIJ/Y  Kt""’AR  MALHO-
 TRA:  I  also  want  to  withdraw  my
 amendment  I  beg  leave  of  the  House
 to  withdraw  my  .mendment.

 The  amendment  wao,  by  leave,
 withdraw

 MR.  SPEAKER
 the  mam  motion.

 Now  I  come  ta

 The  question  is:

 “That  the  question  of  breach  o:
 privilege  and  contempt  of  the  House
 against  Shrimeti  Indira  Gandhi  anc
 others  be  referred  to  the  Committer
 of  Privileges  with  instructions  tc
 report  within  a  period  of  six
 months.”

 Those  in  favour  will  please  say
 ‘Aye’.

 SEVERAL  HON.  MEMBERS:  ‘Aye’.

 GOMB  HON.  MEMBERS:  ‘No’.
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 MR.  SPEAKER:  The  ‘Ayes’  have
 it,  the  ‘Ayes’  have  it,  the  ‘Ayes’  have
 it.  The  motion  is  adopted.  (Inter-
 ruptions).  Are  you  pressing  for  a
 Division?  (Interruptions)  I  think
 Mr.  Sathe  is  challenging  it.  Now,
 those  in  favour  will  please  rise  in
 their  seats....

 SEVERAL  HON.
 rose—

 MEMBERS:

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  On  a  point  of  order,  Sir.
 Please  do  not  make  the  Members  of
 Parhament  behave  like  school  boys.
 Every  time  you  are  asking  them  to
 stand  up....

 MR.  SPEAKER:  When  a  ~voice
 VOte  was  taken,  I  think,  Mr.,  Sathe
 thallenged  it....

 AN  HON.  MEMBER:  No.  He  has
 not  challenged.  Why  do  you  make  us
 stand  up  like  schoo]  boys?  (Inter-
 ruptions).

 SHRI  VASANT  SATHE:  |  do  not
 want  a  Division,  There  are  only  two
 alternatives  in  this  House:  (a)  Voice
 Vote,  and  (b)  Division.  Now,  you
 are  introducing  a  third  one,  namely,
 making  them  stand  up.  Next  time
 you  will,  perhaps,  ask  them  to  stand
 ap  on  their  benches.

 SHRI  SAUGATA  ROY:  They  sre
 che  ruling  Party,  Sir.  Please  do  not
 nake  them  stand  up.

 MR.  SPEAKER:  The  motion  is  '

 idopted.

 PROF.  P.  G.  MAVALANKAR
 (Gandhinagar):  You  have  not  asked
 those  who  are  against  to  get  up.

 MR.  SPEAKER:  They  say  that  the
 voice  vote  ig  all  right.

 PROF.  P.  G.  MAVALANKAR:  Sir,
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 MR.  SPEAKER:  They  have  with-
 dtewn  their  objection.  I  declare,  that
 the  motion  is  adopted.

 V The  motion  wag  adopted,
 PROF.  P.  G.  MAVALANKAR:  I

 am  on  a  point  of  procedure.  The
 Chair  put  Mr.  Madhu  Limaye’s  mo-
 tion  to  vote  by  a  voice  vote  but  be-
 cause  just  one  Opposition  Member
 sald  that  he  challenges  jt,  you,  Sir,
 asked  those  Members  supporting  the
 motion  to  stand.  (Interruptions).
 We  stood  up.  Now,  therefore  those
 against  the  motion  should  also  be
 asked  to  stand  up.

 MR.  SPEAKER.  I  have  already
 declared  the  result  and  it  is  no  more
 open  to  discussion,  I  have  declarcd
 that  the  motion  is  carried.

 स्वास्म्प  ौर  परिधार  कल्याण  मंत्री
 (श्रो  राज  नारायण  )  मेरा  एक  'वाइण्ट
 झाफ  धार  है  कि  बया  इस  सदन  में  कसी
 को  खटा  होने  के  लिए  बाध्य  किया  जा  सकता
 है?  ये  लॉग बैठे  रह  गये  ।

 SHRI  JANARDHANA  POOJARY
 (Mangalore):  Sir,  I  am  on  a  point

 of  order.  I  draw  your  attention  to
 Rule  197.  Yesterday  I  gave  notice  of a  Calling  Attention  motion  for
 the....¢7*

 MR.  SPEAKER:  There  is  no  point of  order  involved.  This  is  not  going on  record  because  you  have  not  taken
 my  permission.  Nothing  about  that
 will  go  on  record.
 79  brs.

 PAPERS  LAID  ON  THE  TABLE
 GRounpur  Om  (REGULATION  oF  Rr-
 FINING  AND  Paice)  CoNTROL  ‘Onpm,

 1977
 THE  MINISTER  OF  COMMERCE AND  CIVIL  SUPPLIES  AND  CO- OPERATION  (SHRI  MOHAN  DHA- RIA):  I  beg  to  lay  on  the  Table  a

 copy  of  the  Refined  Groundnut  on
 oo.  Not  recorded

 KARTICA  27,  i699  (SAKA)  Papers  Laid  238

 (Regulation  of  Refining  and  Price)
 Control  Order,  1977,  published  in
 Notification  No  §.0.  @602(E)  in
 Gazette  of  India  dated  the  lst  August,
 i977,  under  sub-section  (6)  of  section

 3  of  the  Essential]  Commodities  Act,
 1955,  [Placed  in  Library.  See  No.
 LT-09/77].

 CORRECTION  OF  ANSWER  To  S.Q.  No.
 492  DaTED  ‘15=7-77  HE.  EXTENSION  OF

 JAMMU  AIRPORT

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  ]  beg
 to  lay  on  the  Table  a  statement  cor-
 recting  the  answer  given  on  the  5th
 July,  977  to  a  supplementary  ques-
 tion  by  Shri  Mohd.  Shafi  Qureshi  on
 Starred  Question  No.  492  by  Dr.
 Karan  Singh  regarding  extension  of
 Jammu  Airport.

 Statement

 In  the  reply  ito  the  supplementary
 question  by  Shm  Mohammed  Shafi
 Qureshi,  on  the  Starred  Question  No.
 492  given  m  the  Lok  Sabha  on  the
 l5th  July,  1977,  it  has  been  stated:

 “That  route  is  still  under  investi-
 gation.  The  loss  on  the  Delhi-
 Jammu  route  is  estimated  at  Rs.  27
 lakh  and  23  thousand.  If  this  route
 १8  operated  with  Boeing  the  loss
 wil]  increase  to  Rs.  l  crores  65  lakh
 ang  45  thousand.  Under  such  cir-
 cumstances  I  do  not  think  that  the
 scheme  can  be  taken  up  imme-
 diately”.
 It  has  since  been  found  that  this

 position  is  not  wholly  correct  in  so
 far  as  the  figures  of  loss  re  con-
 cerned.  The  correct  reply  is  as
 under:

 “That  route  is  still  under  investi-
 gation.  The  loss  by  operating  HS-
 748  aircraft  through  Jammu  was
 estimated  in  July,  974  at  Re.  37.28
 lakh;  per  annum.  ff  a  Boeing  is
 Operated  through  Jammu  the  loss
 is  estimated  at  Rs,  +1,62,48,000/-,
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 Under  such  circumstances  I  do  not
 think  that  the  scheme  can  be  taken
 up  immediately”.

 STATEMENT,  sHOWING  VARIETY.WIsE
 ALLOTMENTS  OF  CONTROLLED  CLoTy  To

 VARIOUS  STATES  AND  RETAIL  SHOPS
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ERISHNA
 KUMAR  GOYAL):  On  behalf  of
 Shri  Arif  Beg,  I  beg  to  lay  on  the
 Table—

 (l)  A  copy  each  of  the  following
 statements  (Hindi  and  English
 versions)  :

 (i)  Statement  showing  variety-
 wise  allotments  of  Controlled
 Cloth  to  various  States  and  to
 Retail  Shops  out  of  October,  975
 packing  (Allotted  in  November,
 1975).

 (ii)  Statement  showing  variety-
 wise  allotments  of  Controlled
 Cloth  to  varous  States  and  to
 Retail  Shops  out  of  November,
 976  packing  (Allotted  in  Decem-
 ber,  1975).

 (iii)  Statement  showing  variety-
 wise  allotments  of  Controlled
 Cloth  to  various  States  and  to
 Retail  Shops  out  of  December,
 975  packing  (Allotted  in  Janu-
 ary,  1976).

 (iv)  Statement  showing  variety-
 wise  allotments  of  Controlled
 Cloth  to  various  States  and  to
 Retajy  Shops  out  of  January,  976
 packing  (Allotted  in  February,
 1976).

 (v)  Statement  showing  variety-
 wise  allotments  of  Controlled
 Cloth  to  various  States  and  to
 Retail  Shops  out  of  February,

 9s  peeking
 (Allotted  in  March,

 ]

 {vi)  Statement  showing  variety-
 wise  allotments  of  Controlled
 Cloth  to  various  States  and  to

 ‘Retall,  Shops  out  of  March,  076
 packing  (Allotted  in  April,  1976).
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 (vii)  Statement  showing  varie-

 ty-wise  allotments  of  Controlled
 Cloth  to  various  States  and  to
 Retail  Shops  out  of  April,  976
 packing  (Allotted  in  May  1976).

 (viii)  Statement  showing  varie-
 ty-wise  allotments  of  Controlled
 Cloth  to  various  States  and  to
 Retail  Shops  out  of  May,  976
 packing  (Allotted  in  June.  1976).

 (ix)  Statement  showing  variety-
 wise  allotments  of  Controlled  cloth
 to  various  States  ang  to  Retail
 Shops  out  of  June,  976  packing
 (Allotted  in  July,  1976).

 (x)  Statement  showing  variety-
 wise  allotments  of  Controlled
 Cloth  to  various  States  and  to
 Retail  Shops  out  of  July,  976
 packing  (Allotted  in  August,  1978).

 (xi)  Statement  showing  variety-
 wise  allotments  of  Controlled
 Cloth  to  various  States  and  to
 Retail  Shops  out  of  August,  976
 packing  (Allotted  in  September,
 1976).

 (xii)  Statement  showing  varicty-
 wise  allotments  of  Controlled
 Cloth  to  various  States  and  to
 Retail  Shops  out  of  September,
 976  packing  (Allotted  in  Octo-
 ber,  1976).  [Placed  in  Library.
 See  No.  LT-003/77).

 ANNUAL  REPORT  or  THE  MARINE  ‘Pro-
 Ducts  Export  DEVELOPMENT  AUTHO-
 Riry,  CocHIN  FOR  1074-75.  aNd  CERTIFIED
 ACCOUNTg,  OF  THE  AUTHORITY  FROM
 ‘1972-73  to  l975-76,  TrexTme  Com-
 MITTEE  (APPEAL  TO  THE  TRIBUNAL)

 AMENDMENT  RULES,  1077,  ETC.  ETC.

 SHRI  KRISHNA  KUMAR  GOYAL:
 I  beg  to  lay  on  the  Table:

 (2)  0)  A  copy  of  the  Annual
 Report  (Hindi  and  English  versons)
 of  the  Marine  Products  Export  Deve-
 lopment  Authority,  Cochin,  for  the
 yeer  ‘194-75,  unter  sub-section
 @)  of  section  22  of  the  Marine  Pro-

 ducts  Exports  Development  Autho-
 tity  Act,  1972.
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 db  A  statement  (Hindi  and  En-

 (3)  A  copy  each  of  the  following
 documents  (Hindi  and  English  ver-
 sions)  under  sub-section  (4)  «of
 section  9  of  the  Marine  Products
 Export  Development  Authority  Act,
 972:—

 (i)  Certified  Accounts  of  the
 Marine  Products  Export  Develop-
 ment  Authority,  Cochin,  for  the
 year  ‘1072-73  together  with  the
 Audit  Report  thereon.

 (n)  Certified  Accounts  of  the
 Marine  Products  Export  Develop-
 ment  Authority,  Cochin,  for  the

 year  1974-75,  together  with  the
 Audit  Report  thereon.

 .

 (an)  Certified  Accounts  of  the
 Marine  Products  Export  Develop-
 ment  Authority,  Cochin,  for  the
 year  1974-75.  together  with  the
 Audit  Report  thereon

 Gav)  Certified  Accounts  of  the
 Marine  Products  Export  Develop-
 ment  Authority,  Cochin,  for  the
 year  1975-76  together  with  the
 Audit  Report  thereon.

 (4)  Four  statements  (Hindi  and
 English  versions)  ghowing  reasons
 for  delay  in  laying  the  documents
 mentioned  at  (3)  ‘above.  [Placed
 in  Library  See  No.  LT-2005/77).

 (5)  A  copy  of  the  Textiles  Com-
 mittee  (Appeal  to  the  Tribunal)
 Amendment  Rules,  १977

 (inte Dnglish  versions)  publidhed  in  -

 fication  No.  G.S.R.  1188  in  Ganette

 KARTIKA  27,  899  (SAKA)

 (6)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (6)  of
 section  3  of  the  Essential  Commo-
 dities  Act,  955:—

 (i)  The  Cotton  Control  (Third
 Amendment)  Order,  1978,  pub-
 lished  in  Notification  No.  3.0.  65
 in  Gazette  of  Indig  dated  the  8th
 January,  ‘1977,

 (ii)  The  Cotton  Textiles  (Con-
 trol)  Amendment  Order,  1977,
 publisheg  in  Notification  No.  8.0.
 322(E)  in  Gazette  of  India  ‘ated
 the  l0th  May,  1977.  [Placed  in
 Library  See  No.  LT-i097/77].

 (7)  A  copy  of  the  Annual  Report
 (Hind;  and  English  versions)  of  the
 Jute  Manufactures  Development
 Council,  Calcutta  for  the  year  l976-
 7I,  under  sub-section  (4)  of  section
 7  of  the  Industries  (Develop  it
 and  Regulation)  Act,  1951.  [Placed
 an  Library,  See  No.  LT-098/77]

 (8)  A  copy  of  the  annual  Report
 (Hind:  and  Enghsh  versions)  of  the
 Jute  Corporation  of  India  Limited,
 Calcutta  for  the  year  1975-76  along
 with  the  euditeqd  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  Genera]  thereon,  under
 sub-section  (l)  of  section  6098  of
 the  Compames  Act,  1956.  [Placed
 द. ज  Library  See  No.  LT-099/77).

 ANNUAL  Report  or  TraDE  MARKS
 Reomrery,  BomBay  Yor  ‘1976-77,

 NoriricatioNs  एलएन  ESSENTIAL
 CommotrTims  ACT,  1955,  ETC.  ETc,

 SHRI  KRISHNA  KUMAR  GOYAL:
 I  beg  to  lay  on  the  Table—

 aq)  A  copy  of  the  Annual  Repert
 (Hindi  and  English  versions)  of

 the  Trade  Marka  Registry,  Bombay,
 for  the  year  ‘1976-77,  under  seetion
 26  of  the  Trade  and  Merchandise
 Marks  Act,  1988,  [Placed  i”
 Library.  See  No,  £7+3400/77).
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 (2)  A  copy  each  of  the  following  (ii

 Notifications  (Hindi  and  English  aie  verdony  eplsluing  = versions)  under  gub-section  (6)  of  80
 section  3  of  the  Essential  Commo-  ns  for  not  laying  simultaneously the  Hindi  version  of  the  above dities  Act,  (955:—  Notification,  [Placed  in  Library,

 D  (i)  The  Refined  Groundnut  Oil  See  No.  LT-!02/77],
 (Regulation  of  Refining  and  7 Price}  Control]  (Amendment)  anal

 REPORT  oF  REGISTRAR  oF
 Order,  ‘A977,  published  in  Notifi-  WSYAFERS  FOR  INDIA  ON  PREsg  IN
 cation  No.  8.0.  6I9YE)  in  Gazette  Inbia,  2976
 of  India  dated  the  l8th  August,  THE  MINISTER  OF  STATE  IN  THE
 1077.  MINISTRY  OF  INFORMATION  AND

 (ii)  The  Pulses  and  Edible  Oils  BROADCASTING  (SHRI  JAGBIR
 (Storage  Control)  Order,  1977,  SINGH).  I  beg  to  lay  on  the  Table
 published  in  Notification  No.  S.O.  8  copy  of  the  Annual  Report  (Part  I)
 70I(E)  in’  Gazette  of  India  dated  (Hindi  and  English  versicns)  of  the
 the  30th  September,  ‘1977.  Registrar  of  Newspapers  for  India  on

 .  Press  in  India,  ‘1976.  [Placed  m
 (ill)  ‘The  Mustard  Oil  (Price  Library.  See  No  LT-2203/77]

 Control)  Order,  1977,  published
 in  Notification  No,  §.0.  702(E)
 in  Gazette  of  India  dated  the  30th  ANNUAL  REPORTS  OF  AGRICULTURAL
 September,  1977.  REFINance  anp  DEVELOPMENT  CoxPo- ५  RATION,  BOMBAY,  DELHI  FINANCIAL

 (iv)  The  Pulses  and  Edible  Oils  Cokporation,  Lirg  [nsviakes:  Corpo-
 (Storage  Control)  Amendment  RATION  OF  INDIA,  Erc.,  aND  Novirtca-
 Order,  ‘1977,  published  in  Notifi-  T{ON  UNDER  CENTRAL  EXcISES  AND
 cation  No.  ‘$.0.  79(E)  in  Gazette  SALT  Act,  ‘1944,  ETc,  ETc.
 of  India  dated  the  i4th  October,
 i977.  THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI
 (v)  The  Solvent-Extracted  ZULFIQUARULLAH);  I  beg  to  lay

 Oil,  Deoiled  Meal  and  Edible  on  the  Table:—
 Flour  (Control)  Amendment  Or-
 der,  1977,  published  in  Notifica-  (l)  A  copy  of  the  Annual  Report
 tion  No.  G.S.R.  637(E)  in  Gazette  (Hindi  and  English  versions)  of  the
 of  India  dated  the  l0th  October,  Agricultura]  Refinance  &  Develop-
 jon.  ment  Corporation,  Bombay  for  the

 year  ended  the  30th  June  977  along il  Pro-
 ae  Lela  ot  i  Li

 Audited  Accounts  under
 Prod:  sub-section  (2)  of  section  32  of  the

 Refined  Oil  Manufacture)  Second  Agricultural  Refinance  and  Develop- 7,  pub-
 preg  ag  ea  gt  sR  ment  Corporation  Act,  19683.  [Placed
 84  (E)  in  Gazette  of  India  dated  in  Library.  See  No,  LT-04/7'%]
 the  5th  October,  ‘1977.  [Placed  2)  A  —
 in  Library.  See  No.  LT-i0/77].  gant  ani

 of
 bphd  ™  Report

 (3)  di)  A  copy  of  the  Standards  pre  4  e  Corporation  to- of  weights  and  Measures  (Packsg-  the  year  076.77  published  in  Wot! ed  Commodities)  Rules,  published  "
 pul  in  Notl.

 in  Notification  No.  G.S.R.  622(E)  in  fication  No.  F.  6/2/77-Fin,  (G)  in
 Gazette  of  India  dated  the  26th  Delhi  Gazette  dated  the  8th  Septem-

 ber,  1977,  under  sub-section  (3)  of
 September,  1977,  under  sub-section  section  38  of  the  State  Financial
 (4)  of  section  83  of  the  Standards  Corporations  Act,  05l,  [Placed  in

 of  Weights  and  Measures  Act,  i976.  Latrary.  See  No.  LT-208/77}
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 (3)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions’  of  the
 Life  Insurance  Corporation  of  India
 for  the  year  ended  the  3lst  March,
 977  alona  with  the  Audited  Ac-
 counts,  under  section  29  of  the  Life
 Insurance  Corporation  Act,  1956,
 [Placed  in  Library.  See  No.  LT-
 1106/77]

 (4)  A  copy  of  Notification  No.
 G.S.R.  046  (Hindi  and  English
 versions)  published  in  Gavette  of
 India  dated  the  6th  August,  l977
 making  certain  amendments  to  the
 Agricultural  Refinance  Corporation
 (Issue  and  Management  of  Bonds
 Regulations  1969,  under  sub-section
 (5)of  section  46  ofthe  Agricultural
 Refinance  and  Development  Corpo
 ration  Act,  1963,  [Placed  im
 Library.  See  No.  LT-07/77]

 (5)  A  copy  each  of  the  fcllowing
 Notifications  (Hindi  and  English
 versions)  under  section  38  of  the
 Central  Excises  any  Salt  Act.  I944:—

 (i)  The  Central  Excise  (Seven-
 teenth  Amendmen')  Rules,
 1977,  published  in  Notifica-
 lion  No,  G.S.R.  1047  in  Gazette
 of  India  dated  the  6th  August,
 1977.

 (ii)  The  Central  Excise  (Eighteenth
 Amendment)  Rules,  1977,  pub-
 lished  in  Notification  No,  G.S.R.
 048  in  Gazette  of  India  cated
 the  6th  August,  ‘1977.

 (ib)  The  Central  Excise  (Nineveenth
 Amendment)  Rules,  1977,  pub-
 lished  in  Notification  No.  G.S.R,
 554(E)  in  Gazette  of  India
 dated  the  6th  August,  1977.

 (iv)  The  Central  Excise  (Twenty-
 third  Amendment)  Rules,
 1977,  published  in  Notification
 No.  G.S.R.  i446  in  Gazette
 of  India  dated  the  29th  Octo-
 ber,  ‘1977,

 (v)  The  Central  Excise  (Twenty-
 fourth  Amendment)  Rules,
 1977,  published  in  Notification
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 No,  G.S.R.  447  in  Gazette  of
 India  dated  the  29th  October,
 ‘1977.

 (vi)  Tie  Central  Excise  (Twenty-
 fifth  Amendment)  Rules,  WT,
 published  in  Notilication  No.
 G.S.R.  448  in  Gazette  of  India
 dated  the  29th  October,  ‘1977.
 [Placed  in  Library.  See  No.
 LT-08/.77]

 (6)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  section  296  of  the  In-
 rome-tax  Act,  96]:—

 (i)  The  Income-tax  (Fourth
 An.endment)  Rules,  ‘1977,  pub-
 lished  in  Notification  No,  8.0
 640\E)  in  Gazetie  of  India  dated
 the  27th  August,  LOTT.

 (ii)  The  JIarome-tax  (Fifth
 Amendment)  Rules,  1977,  pub-
 lished  in  Notification  No.  8.0
 655(E)  in  Gazette  of  India  dated

 the  9th  September,  ‘1977.
 (iii)  The  Income-tax  (Sixth

 Amendment)  Rules,  1977,  pub-
 lished  in  Notification  No,  5.0.
 677(E)  in  Gazette  of  India  dated
 the  22ngq  September,  1977,

 (iv)  The  Income-tax  (Seventh
 Amendmert)  Rules,  1977,  pub
 lished  in  Not.fication  No.  3.0.
 720(E)  in  Gazette  of  India  dated
 the  14th  October,  ‘1077.

 (v)  The  Income-tax  (Eighth
 Amendment)  Rules,  1977,  pub-
 lished  in  Notification  No.  8.0.
 730(E)  in  Gazette  of  India  dated
 the  8th  October,  TT.

 (vi)  Notification  Nos,  s.0.
 3447  to  3476  published  in  Gazette
 of  India  dateg  the  5th  November,

 1977,  [Placed  in  Library.  See  No.
 LT—209/77].

 (7)  A  copy  of  the  Wealth-tax
 (Thirg  Amexdment)  Rules,  1977
 (Hindi  and  English  versions)  pub- lished  in  Notification  No.  ‘8.0.  पश
 (EZ)  in  Gazette  of  India  dated  the
 i4th  October,  ‘1977,  under  sub-sec-

 tion  (4)  of  section  46  of  the  Wealth-
 tax  Act,  ‘1987.

 eed
 tn  Library.

 i See  No,  LT—I0,
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 versions)  under  section  i59  of  the
 Customs  Act,  962:—

 ry)  G.S.R,  043  published  in
 Gazette  of  India  dated  the  6th
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 {8)  A  copy  of  Notification  No.
 G.S.R.  587(E)  (Hindi  and  English
 versions)  published  in  Gazette  of
 India  dated  the  3let  August,  1977,
 issued  under  sub-section  (3)  of
 tection  4  of  the  Government  sav-

 figs  Certificates  Act,  1959,  [Placed  in
 Library.  See  No.  LT—l/77).

 (9)  A  copy  of  the  National  De-
 velopment  Bonds  Rules,  977  (Hindi
 and  English  versions)  published  in
 Notification  No,  GSR.  59  879)  mn
 Gazette  of  India  dated  the  3ist
 August,  977  under  sub-section  (8)
 of  section  22  of  the  Government
 Savings  Certificates  Act,  959  [Plac-
 ed  in  Library.  See  No.  LT-I2/77].

 0)  A  copy  each  of  the  ‘ollow-
 ing  Notifications  (Hindi  and  English

 versions)  under  section  7  wf  the
 General  Insurance  Business  (Na-
 tionalisation)  Act,  972:—

 (i)  The  General  Insurance  \Ra-
 tionalisation  and  Revision  of
 Pay  Scales  and  other  Conditions  of
 Service  of  Supervisory,  Clerical
 and  Subordinate  Staff)  Amend-
 ment  Scheme,  1977,  published  in
 Notification  No.  S.O.  2443  =  in
 Gazette  of  India  dated  the  6th
 August,  ‘1977.

 (ii)  The  General  Insurance  (Ra-
 tionalisation  of  Pay  Scales  and
 Other  Conditions  of  Service  of
 Development  Staff)  Amendment
 Scheme,  1977,  publihed  in  Noti-
 fication  No,  8.0,  2444  in  Gazette  of
 India  dated  the  6th  August,  ‘1977.

 Gii)  The  General  Insurance
 (Rationalisation  of  Pay  Scales  and
 other  Conditions  of  Service  of
 Officers)  Amendment  Scheme,
 ‘1977,  published  in  Notification  No.
 s.0.  2445  in  Gazette  of  India
 dated  the  6th  August,  1977,  [Plnc-
 ed  in  Library.  See  No.  LT--3/

 14.

 (ll)  «A  copy  each  of  the  follow-
 ing  Netlfications  (Hii  and  English

 August,  977  together  with  an
 explanatory  memorandum.

 (ii)  G.S.R.  588(8)  and  584(E)
 published  in  Gazette  of  India
 dated  the  22nd  August,  977  to-
 gether  with  an  explanatory  me-
 morandum.
 (iii)  G.S.R,  694(E)  publisned  in
 Gzatte  of  India  dated  the  26th
 August,  977  together  with  an  ex-
 planatory  memorandum.

 (iv)  G.S.R.  1181  published  in
 Gazette  of  India  dated  the  27th
 August,  I977  together  with  an  ex-
 planatory  memorandum.

 (v)  G.8.R,  62(E)  published  in
 Gazette  of  India  dated  the  7th
 September,  ‘1977  together  with  an
 easplanatory  memorand

 (vi)  G.S.R.  282  publishes  in
 Gazette  of  India  dated  the  24th
 September,  977  together  with  an
 explanatory  memorandum.

 (vii)  G.S.R.  3]7  published  in
 Gazette  of  India  dated  the  ist
 October,  977  together  with  an
 explanatory  memorandum.

 (viii)  G.S.R.  3]8  published  in
 Gazette  of  India  dated  the  Ist
 October,  977  together  with  an
 explanatory  memorandum,

 (ix)  G.S.R.  628(E)  published  in
 Gazette  of  India  dated  the  Ist
 October,  977  together  with  an
 explanatory  memorandum,

 (x)  G.S.R.  635(E)  ang  636(E)
 published  in  Gazette  of  India dated  the  7th  October,  i977  toge-
 ther  with  an  explanatory  memoran-
 dum.

 (xi)  G.S.R.  2365  and  366  pub- lished  in  Gazette  of  India  dated
 the  I5th  October,  977  tognther with  an  explanatory  ५  memoran-

 dum.



 249  Papets  Laid  KARTIKA  27,  800  (SAKA)  =  Papers  Laid  250

 (जा)  GSR.  644(E)  ang  645(E)
 published  in  Gazette  of  India  dated
 the  8th  October,  977  together
 with  an  explanatory  |  memuran-
 dum.

 (xhi)  G.S.R.  652(E)  published  m
 Gazette  of  India  dated  the  26th
 October,  977  together  with  an
 explanatory  memorandum.

 (av)  G.S.R.  666\E) a  and  667(E)
 published  in  Gazette  of  India  dat-
 ed  the  lst  November,  977  together
 vith  an  explanatory  memoran-
 dum.

 (xv)  G.S.R.  669(E)  published  in
 Gazette  of  India  dated  the  Ist
 November,  977  together  with  an
 explanatory  memorandum.

 (xvi)  G.S.R.  67I(E)  and  672(E)
 published  in  Gazette  of  India  gat-
 eg  the  2nd  November,  977  to-
 gether  with  an  explanatory  m-emo-
 randum,

 (xvn)  G.S-R.  673(E)  and  674(E)
 published  in  Gazette  of  India  dat-
 ed  the  3rd  November,  1977  to-
 gether  with  an  explanatory  merro-
 randum.

 (xviii)  G.5.R  €84.E)  published  in
 Gazette  of  Indig  dated  the  7th
 November,  797  together  with  an
 explanatory  memorandum.

 (xix)  G.S.R.  687(E)  published  in
 Gazette  of  India  dated  the  Sth
 November,  977  together  with  an
 explanatory  memorandum.

 (xx)  G.S.R.  No,  702(E)  published
 in  Gazette  of  India  dated  the  l5th
 November,  1977  together  with  an
 explanatory  memorandum.

 {Placeg  wn  Library,  See  No,  LT-l4/
 77).

 (12)  A  copy  each  of  the  follow-
 ing  Notifications  (Hindi  and  Eng-

 lish  versions)  issued  under  the
 central  Excise  Rules  ‘1944:

 Gi)  G.S.R.  568(E)  published  in:
 Gazette  of  India  dated  the  20
 August,  1977  together  with  an  ex-
 planatory  memorandum.

 (ii)  G.S.R.  569(8)  to  572(E)
 published  jn  Gazette  of  India  dat-
 ed  the  12th  August,  3977  together
 with  an  explanatory  memoran-
 dum.

 (iii)  G.S.R.  0]  published  in
 Gazette  of  India  dated  the  20th
 August,  977  together  with  an  ex-
 planatory  memorandum.
 (iv)  G.S.R.  (8)  published  in
 Gazette  of  India  dated  the  26th
 September,  ‘1977.

 (v)  G.S.R.  642(E)  and  643(E)
 published  in  Gazette  of  India
 dated  the  l5th  October,  977  to-
 gether  with  an  explanatory
 memorandum.

 vn)  G.S.R.  668(E)  published  in
 Gazette  of  India  dated  the  Ist
 November,  977  together  with  an
 explanatory  memorandum.

 (vii)  G.S.R.  525  published  in
 Gazette  of  India  dated  the  5th
 November,  977  together  with  an
 explanatory  memorandum.
 (viii)  G.S.R.  686(E)  published  in
 Gazette  of  India  dated  the  &th
 November,  977  together  with  an
 explanatory  memorandum.

 [Placed  in  Library.  See  No,  LT-~4l5/,
 ‘TT.  |

 SHRI  ZULFIQUARULLAH:  I  bee
 to  lay  on  the  Table  a  copy  of  Notifica.
 tion  No.  320/77-CE  (Hindi  and  Eng-
 sh  versions)  published  in  Gazette  of
 India  dated  the  18th  November,  1977
 issued  under  the  Central  Excise  Rules
 944  together  with  an  explanatory
 memorandum.

 [Placed  in  Library.  See  No.  LT-l22/
 77).
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 43.03  hrs.
 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 the  following  messages  received  from
 the  Secretary-General  of  the  Rajya
 Sabha:

 (i)  “In  accordance  with  the  pravi-
 sions  of  rule  27  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  the  Rajya  Sabha.  I  am  directed
 to  inform  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  helq  on
 the  17th  November,  1977,  agreed
 without  any  amendment  to  the  Lady
 Hardinge  Medical  College  and  Hos-
 pital  (Acquisitién)  and  Miscella-
 neous  Provisions  Bil.  ‘1977,  which
 Was  passed  by  the  Lok  Sabha  at  its
 sitting  held  on  the  14th  November,
 1977."

 (ii)  “In  accordance  with  the  provi-
 sions  of  rule  a  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Businesg  in
 the  Rajya  Sabha,  I  am  directed  to
 enclose  g  copy  of  the  Requisitioning
 and  Acquisition  of  Immovable  Pro-
 perty  (Amendment)  Bill,  ‘1977,  which
 has  been  passed  by  the  Rajya  Sabha
 at  its  sitting  helq  on  the  11th  Nov-
 ember,  1977."

 REQUISITIONING  AND  ACQUISI-
 TION  OF  IMMOVABLE  PROPERTY

 (AMENDMENT)  BILL

 AS  PASSED  BY  Rarys  88888
 SECRETARY:  Sir,  I  lay  on  the

 Table  of  the  House  the  Requisitioning
 and  Acquisition  of  Immovable  Proper-
 ty  (Amendment)  Bill,  ‘1977.  as  passed
 by  Rajya  Sabha.

 PUBLIC  ACCOUNTS  COMMITTEE
 Twetrta  REPORT

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar):  I  beg  to  present  the  Twelfth
 Report  of  the  Publice  Accounts  Com-
 mitteelon  Paragraphs  relating  to  New
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 Lines  and  Line  Capacity  Works  includ-
 ed  in  the  Report  of  the  Comptroller
 and  Auditor  General  of  India  for  the
 Year  (1974-75,  Union  Government  (Rail
 ways).

 COMMITTEE  ON  SUBORDINATE
 LEGISLATION

 SECOND  F.EPORT

 SHRI  SOMNATH  CHATTERJEE
 Jadavpur)  I  beg  to  present  the
 Second  Report  ot  the  Committce  ou
 Subordinate  Legislation

 ee

 43.04  hrs.

 RUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  With
 your  permission,  Sir,  I  rise  to  announce
 that  Government  Business  in  this
 House  during  the  week  commencing
 2ist  November,  1977,  will  consist  of:—

 a)  Consideration  of  any  item  of
 Government  Business  carried  over
 from  the  List  of  Business  fdr  Friday,
 the  18th  November,  ‘1977.

 (2)  Consideration  ang  passing  of:

 (i)  The  Banking  Service  Com-
 mission  (Repeal)  Bill,  ‘1977.

 (ii)  The  Enemy  Property  (Am-
 endment)  Bill,  1977.

 (iii)  The  Advocates
 ment  Bill),  ‘1977.

 (Amend-

 (iv)  The  Smith,  Stanistreet  and
 Company  Limited  (Acquisition
 ang  Transfer  of  Undertakings)
 Bill,  ‘1977.

 (v)  The  Indian  Iron  and  Steel
 Company  (Acquisition  of  Shares)
 Amendment  Bill,  1977,
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 (vi)  The  Gresham  and  Craven  of India  (Private)  Limiteg  (Acquisi- tion  and  Transfer  of  Undertak-

 ings)  Bill,  ‘1977.
 2.  It  is  also  proposed  to  discuss,  on

 Wednesday,  the  23rd  November,  197%.
 the  motion  on  the  statement  made  by
 the  Minister  of  Railways  on  two

 serious  train  accidents.
 SHRI  SOMNATH  CHATTERJEE

 (Jadavpur):  Sir,  what  about  a  discus-
 sion  on  the  Farakka  agreement?  Is  it
 coming  next  week?  It  js  very  impor- tant.

 MR.  SPEAKER:  It  is  not  coring next  week,
 SHRI  DINEN  BHATTACHARYA

 (Seerampore):  Sir,  I  have  already written  to  you  and  have  submitted  a
 vailing  attention  notice  about  the  grie- vances  of  LIC  employees,  It  was  pub-
 licly  announced  by  the  Janata  Goy-
 ernment  and  the  Minister  concerned
 that  all  the  wrongs  done  by  the  pre- vious  regime  would  be  looked  into  and
 rectified.  The  LIC  employees  were
 Betting  bonus  as  per  the  settlement
 dated  24th  July,  ‘1974.  This  was,  how-
 ever  nullified  by  the  previous  Gov-
 ernment.  I  want  that  time  may  pleas. lw  allotted  for  a  discussion  on  this  in
 this  House,

 MR  SPEAKER:  The  matter  is  under
 consideration  and  I  will  inform  you.

 SHRI  DINEN  BHATTACHARYA:  I
 have  already  given  you....

 MR  SPEAKER:  I  have  got  more
 than  00  call  attention  motions,  I
 will  examine.

 SHRI  DINEN  BHATTACHARYA
 Yesterday  I  wrote  to  you  a  letter...

 MR.  SPEAKER:  You  are  quite
 Tight.  I  have  got  a  dozen  letters.

 SHRI  DINEN  BHATTACHARYA: Tf  this  matter  is  not  taken  up  for  dis-
 Cussion..  (Interruptions)  Let  the  gov- €rnnent  come  forward  and....
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 MR.  SPEAKER:  |  am  examining the  matter.
 SHRI  DINEN  BHATTACHARYA:

 -»..Say  that  they  will  fulfil  the  assu-
 tance  which  they  gave  I00  times  be«
 fore  the  elections  and  after  the  elec~
 tiong  that  all  these  injustices  will  pe
 looked  into  and  justice  will  be  done.

 MR,  SPEAKER:  The  matter  is  being
 looked  into,  It  will  be  given  due  con-
 sideration  and  a  decision  will  be  taken
 as  early  as  possible.

 Now  the  House  stands  adjourned  to
 meet  again  after  lunch  at  2.05  p.m.
 3.06  hrs.
 The  Lok  Sabha  adjourned  for  Lunch
 till  five  minutes  pert  Fourteen  of  the
 Clock.

 ——

 The  Lok  Sabhq  reassembled  after
 Lunch  at  five  minutes  past  Fourteen

 of  the  Clock,
 [Mr,  Dreury  SPEAKER  in  the  Chair]

 ADVOCATES  (AMENDMENT)  BILL*
 THE  MINISTER  OF  LAW,  JUSTICE

 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  Sir.  I  beg  to
 move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Advocates  Act,
 i96l.

 MR  DEPUTY-SPEAKER,  The  ques-
 lion  is...

 SHR]  VAYALAR  RAVI  (Chirayin-
 kil):  Sir,  ]  have  given  a  notice  under
 Rule  377.

 MR  DEPUTY-SPEAKER-  You
 know  the  procedure.  You  mught
 have  given  notice.  Unless  you  are
 permitted,  you  will  not  be  allowed.
 You  have  to  act  according  to  the  pro-
 cedure;  this  is  not  the  way.

 (Interruption)  ctr)

 MR.  DEPUTY-SPEAKER.  It  will
 not  go  on  record.  You  might  have

 *Published  in  Guzelte  of  India  Ex  traordinary,  Part  MW  Section  2,  dated
 16-11-77,

 ***Not  recorded,
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 [Mr.  Deputy-Speaker]
 given  the  notice.  It  does  not  mean
 you  should  immediately  rise  up  and
 talk  about  it.  Nothing  will  go  on
 record.

 Please  resume  your  seat.  You  will
 be  told  whether  you  are  allowed  or
 not  allowed.  The  moment  you  have
 given  the  notice,  it  does  oot  mean
 that  you  should  get  up.

 J  wil  not  allow  it.  J  am  very
 sorry.  This  Me  not  the  procedure  in
 the  House.  I  will  not  allow  this  kind
 of  a  thing.  When  you  have  given
 notice,  it  will  definitely  be  attended  to.

 The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bil)  further  to  amend  the
 Advocates  Act,  1961."

 The  motion  was  adopted.

 SHR]  SHANT]  BHUSHAN:  Sir,  I
 introduce  the  Bill

 a

 STATEMENTS
 (AMENDMENT)

 RE:  ADVOCATES
 ORDINANCE

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI SHANTI  BHUSHAN):  Sir,  I  beg  to
 lay  on  the  Table  an  Explanatory
 statement  (Hindi  and  English  ver-
 sions)  giving  reasons  for  immediate
 legisiation  by  the  Advevates  (Amend-
 ment)  Ordinance,  1977,

 ———

 SHRI  VAYALAR  RAVI:  Sir,  just
 hear  me  for  a  minute.

 MR.  DEPUTY-SPEAKER:  I  am
 sorry.  [  will  not  give  you  permis-
 sion.  This  is  not  the  way.  Please
 take  your  seat.
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 SHRI  VAYALAR  RAVI:  Please
 hear  me  for  a  minute,  Sir.

 MR.  DEPUTY-SPEAKER:  Please
 take  your  seat.  This  i9  not  the  way.

 I  nave  hearg  about  it.  You  have
 given  notice  under  Rule  S77.  It  is
 being  considered.  Ag  soon  as  it  is
 considered,  you  will  be  given  either
 permission  to  raise  or  not  to  raise.

 80.  please  take  your  seat  now.  Let
 the  proceedings  go  on.

 i4.08  hrs.
 BANKING  SERVICE  COMMISSION

 (REPEAL)  BIL!

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  प्र.
 M.  PATEL):  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  repeal  the  Banking
 Service  Commission  Act,  ‘1975.

 MR,  DEPUTY-SPEAKER:  The  ques.
 tion  is:

 “That  leave  ve  granted  to  intro-
 duce  a  Bill  to  repeal  the  Banking
 Service  Commission  Act,  4975."

 The  motion  was  adopted.

 SHRI  H.  M,  PATEL:  I  introducet
 the  Bull,

 RE:  BANKING  SER-
 (REPEAL)

 STATEMENT
 VICE  COMMISSION

 ORDINANCE
 THE  MINISTER  OF  FINANCE

 AND  REVENUE  AND  BANKING
 (SHR}  H.  M.  PATEL);  I  beg  to  lay
 on  the  Table  an  explanatory  state
 ment  (Hindi  and  Engliqh  versions)
 giving  reasons  for  immediate  legiala-
 tion  by  the  Banking  Service  Commi-
 ssion  (Repeal)  Ordinance,  ASTI.

 14.09  hrs.

 ENEMY  PROPERTY  (AMEND-
 MENT)  BILL*

 *Published  in  Gazette  of  India  Extraordinary,  Part  If,  section  2,  Dated  BF
 tIntreduced  with  the  reco  ndati  of  the  President
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 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA);  I  beg  to  move  for  leave  to  intro-
 duce  a  Bill  to  amend  the  Energy  pro-
 perty  Act,  1986.

 MR,  DEPUTY-SPEAKER:  The
 Question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  amend  the  Eu.emy
 Property  Act,  968.°

 The  motion  was  atopted.
 SHRI  MOHAN  DHARIA.  [  intro-

 duce  the  Bill.

 STATEMENT  RE;  ENEMY  PRO-
 PERTY  (AMENDMENT)  CRDINANCE

 भाजिस्प  हौर  लॉगरिक  स्लि  झोर

 सहकारिता  मंब्राल  मै  राज्य  नंत्रों  (श्री
 कृष्ण  कुमार  गोयल)  :  उपाध्यक्ष  महोदय,
 मैं  ग्रापकी  ग्रनुमति  से  शत्रु-सम्पति  (संशोधन  )
 अध्यादेश,  977  द्वारा  तुरन्त  विधान
 बनाये  जाने  के  कारण  बताने  बाला  एक
 व्याख्यात्मम  विवरण  (हिन्दी  तबा  अंग्रेजी
 संस्करण)  सभा  पटल  पर  रखता  हूं  1

 410  brs,
 MATTER  UNDER  377

 Nrws  coveracr  By  AIR  anp  T.V,  oF
 Lok  88848  PROCKEDINGS  ne,  Lapy

 HaRowner  Mtsyri.  Co.Lece  rte.

 mt  सवरीराम  बआगड़ों  (मध्रा)  :
 उपाध्यक्ष  महोदय,  मैं  भ्रपनी  बात  बहू,
 उससे  पहले  में  एक  एतराज़  अपक  सामने
 रखंगा  ।  नियम  377  के  भ्रन्तर्गत  जो  बात
 कही  जाये,  वह  जिस  मंत्रालय  से  सम्बन्ध
 रखती  हो,  सम्बन्धित  मंत्री  यहां  मौजूद  न
 हों  तो  उसका  कोई  फायदा  नहीं  है  ।  दो
 मंत्री  रखे  जाते  हैं,  एक  बड़ा  मंत्नी  और  दूसरा
 राज्य  मंत्री  ।  लेकिन  कोई  भो  मंत्री
 प्राकाशवाणी  या  दूरदर्शन  से  सम्बन्धित  यहां
 पर  नहीं  है  ।

 245i  LS—9.

 Rule  377  258

 मैं  आपसे  चाहूंगा  कि  श्राप  भादेश  दें
 कि  सम्बन्धित  मंत्री  महोदय  संदन  में  झायें
 शौर  बात  को  सुनें  ।  इस  तरह  से  377
 का  मतलब  क्या  होता  है,  न  तो  अडवाणी
 साहब  हैं  झौर  न  श्री  जगवीर  सिह  यहां
 मौजूद  हैं।

 MR.DEPUTY-SPEAKER,  Yes,  you
 gu  on  to  the  subject.  It  is  in  order.

 tt  सभो  राम  बागड़ी :.  कया  जायज
 है  उनका  गैर-हाज़िर  होना  ?

 उपाध्यक्ष  महोदय  :  377  के  भ्रन्तगंत
 जो  विषय  शाप  उठा  रहे  हैं,  उसके  बाबत
 किसी  मिनिस्टर  का  यहां  पर  उपस्थित  रहना
 जरुरी  नहीं  है  ।  प्रगर  वह  चाहें  तो  रह
 सकते  है  ।  शाप  ग्रपता  विषय  कहिए  t

 शो  मनीराम  बागड़ी  :  उपाध्यक्ष
 महोदय,  दूरदर्शन  शौर  झ्राकाशवाणी  का
 रेडियो,  भ्रसल  में  भारत  के  जो  बिल्कुल  दिल
 की  बात  है.  उसको  यह  कवर  नहीं  करते
 है  7  मेरा  377  के  झन्तर्गत  जो  उल्लेख
 है,  वह  यह  है  कि  rs  तारीख  को  जागरूक
 जनता  पक्ष  ने  एक  लाख  प्रादभियों  को
 रैली  की  झर  उस  रैली  को  स्वास्थ्य  मंत्री
 श्री  राजनारायण  ने  संबोधित  किया  |
 आकाशवाणी  के  मंत्नी  श्री  जगवीर  सिह
 झर  दूसरे  कितने  ही  वहां  साथ-साथ  थे,
 लेकिन  दूररर्गद  अं,  hea  »  >सको

 छमा  नहीं।  हालांकि  उसमे  कितने  ही
 दूसरे  राज्यों  मंस्न९  थे  a

 इसी  तरीके  से  यहां  पर  मैंने  लोक-सभा
 में  जब  स्वास्थ्य  मंत्री  श्री  राजनारायण  ने
 लेडी  हाडिग  भ्रस्पताल  बिल  रखा,  तब
 मैने  उसमें  एक  प्रस्ताव  किया  था  कि  सेडी

 हाडिग  के  बजाय  शक्षीमती  सुचेता  कृपालानी
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 का  नाम  होना  चाहिए।  उसकी  ण्क्‌  गलत
 भावना  झाकाशवाणी  से  दी  गई  कि  मैंने
 नाम  बदलने  की  माग  की  है  1

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  |  want  to  say  something  on  that.

 MR,  DEPUTY-SPEAKER:  Mr.
 Ravi,  you  must  know  the  procedure.
 I  am  sorry  you  are  unnecessarily  try-
 ing  to  get  up  and  want  to  say  svi.e-
 thing.  But,  Shri  Bagri  has  been
 permitted.

 श्री,  सनी  राम  बागड़ी  :  उपाध्यक्ष

 महोदय,  नाम  बदलने  मे  मतलब  नही  है  |
 उसके.  पीछे  यह  इतिहास  था  कि  विदेशी
 साश्नाज्य  और  हाकिमा  के  नाम  के  बजाय
 भारत  की  प्राजादी  के  लिए  जान-संघर्ष  में
 लड़ने  वाली  श्रीमती  सुचेता  कृपालानी
 का  नाम  उसमें  जोंडा  जायें  ।  यह  बात
 झाकाशवाणी  से  गलत  ढग  से  प्रसारित

 हुई।  इससे  भारत  को  जानता  की  राण्ट्रीयता
 जो  उभरनी  चाहिए  थी,  वह  नहीं  उभर
 सकी  ।  इस  प्रकार  आकाशवाणी  ने  भारत
 की  राण्ट्रीयता  का  अपमान  किया  है

 ऐन  इसी  तरह  मुझे  क्‍झ्राकाशवाणी  और

 दूरदर्शश  से  यह  भी  शिकायत  है  कि  जब
 हम  उन्नीस  महीनों  तक  जेलो  में  थे,  तो  ब्रज
 माघुरी  कार्यक्रम  सुन  कर  अपना  वक्‍त  काटा
 करते  थे,  लेकिन  शब  उस  कार्यक्रम  को  भी  हटा
 दिया  गया  है,  मानों  इन  विभागों  की  मथुरा
 से  कोई  ढैष है ।  मधुरा  को  वच्चों  के  बजाने
 वाले  बाजे  जैसा,  एक  पीपे  जैसा,  एक  छोटा
 सा  रेडियो  स्टेशन  दे  दिया  गया  है,  जिस
 का  प्रसारण  केवल  80  मील  तक  सुना  जा
 सकता  है  1  मैं  समझता  हूं  कि  श्स  तरह
 भारत  की  संस्कृति  और  सभ्यता  को  फैलने
 से  रोका  जा  रहा  है  |

 शच्छा  होता  कि  मंत्री  भौर  राज्य  मंत्री
 दोनों  इस  समय  सदन  में  उपस्थित  होते  ।

 NOVEMBER  18,  1977
 Report  (M)  and  Employment  of  SC  &  ST  against

 SC  &  ST  Commissioner's  260

 Quota  (Dis.)
 मैं  कहना  चाहता  हुं  कि  इन  विभागों  की  शुद्धि
 करने  की  आवश्यकता  है  ।  प्रगर
 आकाशवाणी  एक  लाख  किसानों  की
 झावाज  को  कचर  नहीं  करता  हे,  खरा  का
 प्रसारण  नहीं  करता  है,  तो  यह  हिन्दुस्तान
 के;  कोटि  कोटि  किसानों  के  साथ  अन्याय  है  ।
 श्रीमती  सुचेता  ड्रपालानी  जंसी  महांन्‌
 राष्ट्रीय  कार्यकर्तती  का  नाम  न  दे  कर
 झाकाशवाणी  ने  राष्ट्रीयता  +  प्रति  बड़ा
 अपमानजनक  काम  किया  हे  |

 मैं  समझता  ह्  कि  शायद  प्राकाशवाणी
 और  दूरदर्णन  में  कोई  परिवर्तन  नहीं  आया
 है  ।  नये  मंत्री  झा  गये  है,  लेकिन  सस्तरी
 नहीं  बदले  है,  जो  शुक्ला  जी  के  साथ  चला
 करते  थे  ।  झाज  सतरी  मत्नी  को  कट्रोल
 करते  है,  मत्री  सतरी  को  नहीं।  मैं  चाहता
 हूं  कि  भ्राईदा  इस  किस्म  की  हरकत  नही  होनी
 चाहिए  ।

 14.15,  brs,
 MOTION  RE;  TWENTIETH.  TWFNT  Y-

 FIRST  AND  TWENTY  SECOND  RE-
 PORTS  OF  THE  COMMISSIONER
 FOR  SCHEDULED  CASTES  AND
 SCHEDULED  IRIBES.

 AND
 DISCUSSION  ON  THE  EMPLOYMENT

 OF  SCHEDULED  CASIrES  AND
 SC  HEDULED  TRIBES  IN  SERVICES
 AGAINST  RESERVED  QUOTA—
 contd,
 MR  DEPUTY  SPEAKER:  Now,  we

 take  up  further  consideration  of  the
 Motion  moved  by  Prof.  Madhu  Danda-
 vate  and  further  discussion  on  the
 employment  of  Scheduled  Castes  and
 Scheduled  Tribes.  Shri  C.  N.  Viswa-
 Nathan  may  continue  his  speech.

 SHRI  C.  N.  VISWANATHAN  (Tirup-
 Patiur):  Mr,  Deputy  Speaker,  Sir,
 as  I  saig  yesterday,  the  same  response
 is  shown  today  in  the  House  regard-
 ing  this  important  Motion  which  has
 been  moved  by  Prof,  Dandavate.  We



 261  80  &  ST  Commis.  KARTIKA  2,  i899  (SAKA)  and  Employment  262
 sioner's  Report  (M)

 are  talking  so  many  things  in  the  House
 about  the  welfare  of  scheduleq  castes
 and  scheduled  tribes  bul  even  today
 there  is  no  response  from  poth  sides
 of  the  House.  Even  the  concerned
 Minister—ihe  Home  Minister  and  the
 Minister  of  State  in  the  Ministry  af
 Home  Affairs—are  not  present.

 Mr.  Deputy  Speaker,  Sir,  the  Un-
 touchaniuty  Act  which  is  already  in
 existence  is  not  sufficient  to  protect
 the  scheduleqd  castes  and  scheduled
 tribes,  The  Untouchability  Act  which
 is  prevailing  now  throughout  India
 does  not  give  severe  punishment  to
 the  persons  who  are  oflenders  under
 this  Act.  The  crimes  under  this  Act
 are  imed  only  in  second-class  courts.
 They  should  be  tried  in  first-class  or
 in  Sessions  Courts.

 Further,  ]  would  uke  to  draw  the
 attention  of  the  House  und  also  that
 of  the  Government  that  we  have  to
 ban  first,  the  caste  system,  Even  many
 Ministers  here  at  the  Centre  and  also
 in  the  States  ure  having  their  caste
 with  their  names,  Even  the  President
 of  India,  Shri  Sanjiva  Reddy  is  having
 his  caste  with  his  name,  namely,
 ‘Reddy’.  So  we  must  ban  the  caste
 system  first.  My  party,  Anna  D.M.K.
 has  taken  a  policy  derision  to  this
 effect.  So,  4  request  this  House  and
 also  the  Janata  Government  that  they
 shoull  adopt  the  same  policy  as  has
 been  adopted  by  the  Anna  D.MK.
 The  Ministers  are  requested  not  to
 have  their  caste  names  with  their
 names,  ‘The  elderly  Members  may

 use  their  influence  to  this  effect  in
 their  respective  parties.  Even  the  top
 level  officers  in  the  Government  are
 having  the  caste  indication  ofter  their
 names.  But  in  the  case  of  Harijans,  they
 do  not  have  any  indication  after  their
 names  so  that  they  are  surely  identi-
 fled  that  they  belong  to  Harijan  com-
 munity.  Therefore.  the  Government
 should  take  immediate  step  to  abolish
 this  system  of  indication  of  caste
 after  the  names.

 of  SC  &  ST  against  Quota  (Dis.)
 Sir,  another  point  is  that  the  candi-

 dates  of  various  political  parties  fight-
 ing  in  the  election  must  to  allowed
 only  if  they  do  not  mention  the  caste
 after  their  names.  In  regard  to
 untouchability.  I  may  bring  to  your
 kind  notice  that  this  system  is  still
 prevalent  in  our  country.  lf  we  want
 to  abolish  the  untouchability,  we  must
 be  ready  to  do  somthing  good  to  the
 nation,  There  is  no  use  of  talking
 hours  together  on  this  subject  in  this
 House.

 Sir,  In  oug  State,  sume  of  our  MPs
 and  MLAs  were  asked  io  remove  the
 caste  indication  after  their  names.
 This  is  also  one  of  the  policies  of  our
 party.  Unless  we  abolish  this  caste
 uxhication  after  the  names,  we  will
 nut  be  able  to  move  forward  in  this
 direction.  Yesterday,  Shri  Faleirio
 had  correctly  said,  Sir  that  the  Chief
 Minister  of  Tamil  Nadu  is  showing
 the  right  way  to  other  States  for  the
 cause  of  Harijans.  He  had  mentioned
 how  the  Chief  Minister  of  Tamil
 Nadu  was  helping  the  Scheduled  Caste
 and  Scheduled  Tribes  in  his  State,  for
 the.r  progress.  Hon'ble  Deputy-Speaker
 perhups  knows  that  the  Tamil  Nadu
 Chief  Minister  is  called  as  M.G.R.  ‘M’
 stands  for  magnanimity.  He  had  filled
 the  Rajya  Sabha  seat  and  that  seat
 has  been  filled  by  Shri  Munuswamy,
 a  person  belonging  to  Scheduied  Caste.
 There  are  so  many  other  ways  in
 which  M.G.R.  has  been  helping  the  SC
 SI  people.  The  second  word  'G’
 stands  for  generosity.  He  has  given
 many  lakhs  of  rupees  for  the  uplift-
 ment  of  Harijans.  The  third  word
 ‘R'  stands  for  royalty.  In  the  matter  of
 royalty,  the  Tamil  Nadu  Government
 is  giving  pension  to  the  aged  people
 belonging  to  SC  ST.  In  the  same  way,
 Government  of  India  should  also  give
 at  least  Rs.  30/-per  month  as  pension
 to  the  aged  people  belonging  to  SC
 ST.  Otherwise,  we  will  not  be  doing
 natural  justice.

 Yesterday,  Shri  Mani  Lal  reported
 in  the  House  that  many  murders  have
 been  committed  recently  by  the  upper
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 easte  people  and  no  action  hag  been
 taken  by  the  police  so  far.  Since  the
 aggrieved  persons  are  mostly  SC  ST
 people,  I  would  request  the  Home
 Minister  to  take  immediate  action  and
 protect  the  Harijans,  It  has  been  re-
 ported  that  there  has  been  an  increase
 in  the  atrocities  committed  on  the
 Harijans  in  Bihar  and  Orissa  States.
 The  Government  should  give  top  pri-
 orlty  to  such  offences  and  take  im-
 mediate  steps  and  deterrant  punish-
 ment  should  be  given  to  the  offenders.
 Sitting  in  Delhi,  we  will  not  be  able
 to  know  what  is  happening  in  other
 parts;  of  India,  especially  in  rural
 areas.  In  the  rural  areas  even  water
 is  not  allowed  to  be  drawn  from  the
 common  wells  by  the  Harijans.  We
 are  taiking  here  so  much  for  the
 upliftment  of  the  down-trodden  and
 the  Harijans  but  when  it  comes  to
 the  question  of  action  very  little  is
 done.  The  Government  is  not  doing
 enough  to  provide  the  basic  necessities
 like  drinking  water,  housing  facilities,
 medical  and  educational  facilities  to
 the  SC  ST.  Yesterday  also,  I  should
 mention,  no  Cabinet  Minister  cared
 to  listen  to  the  speeches  of  the*  Mem.
 bers  about  the  difficulties  of  Scheduled
 Castes  and  Tribes.  ‘That  is  the  ex-
 ample,  What  is  the  use  of  talking  in
 this  Housc?  We  must  do  some  real
 thinking.  We  must  enact  legislation.
 We  must  have  a  commission  in  which
 not  only  Harijans  and  Scheduled  Cas-
 tes  will  be  there,  but  also  all  kinds
 of  people  including  other  caste  people
 should  be  there,  It  should  consider
 concrete  steps  to  be  taken  for  them.
 We  are  not  caring  for  them  at  all.
 If  things  continue  like  that  there  will
 be  revolution  by  the  people  in  India.
 Only  35  Members  were  present  Yester-
 day:  today  there  are  hardly  36  or  37
 persons  in  the  House...  .(Interrup-
 tions)  Yesterday  Shri  Mavalankar
 spoke  about  inter-caste  marriages.  We
 are  proud  to  say  that  in  ‘Tamilnadu
 the  government  is  giving  gold  medals
 for  people  who  go  in  for  inter-caste
 marriages;  government  is  giving  them
 jobs  and  other  facilities  for  their

 NOVERMER  i8,  i977  and  Employment
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 future  life.  In  Tamilnadu  the  govern-
 ment  had  also  given  houses  for  Hari-
 jans.  The  Government  of  India  is
 not  giving  funds  to  shift  Harijans
 from  huts  to  big  buildings.  Nearly
 ten  thousand  families  had  been  shif-
 ted  from  huts  to  buildings  in  Tamil-
 nhadu  and  any  Minister  can  see  that.
 We  want  that  more  funds  should  be
 given  to  shift  Harijans  who  are  now
 living  in  huts  to  be  accommodated  in
 better  houses.  We  are  living  in  flats
 and  we  do  not  think  of  Harijans  who
 are  living  in  huts  and  under  the  trees.
 It  is  the  right  time  to  think  about
 them.  We  must  first  give  them  lands
 and  houses.  Another  M.P.  suggested
 that  lands  should  be  given.  How  can
 we  give  lands?  There  are  a  number
 of  persons  in  India  having  thousands
 and  hundreds  cf  acres.  But  the
 Scheduled  Castes  do  not  have  even  one
 acre  of  land  to  plough.  In  Tamilnadu
 we  have  got  the  5  standard  acre
 limit.  ‘The  land  ceiling  must  be  fixed.

 CHOWDRY  BALBIR  SINGH
 (Hoshiarpur):  Ceiling  law  ig  there,  it
 is  not  enforced.

 SHRI  0,  N.  VISWANATHAN.  They
 are  cheating  others  by  benami  transac-
 tions.  We  are  taking  steps  to  get  hold
 of  benami  transactions  and  government
 should  take  immediate  steps  to
 enforce  land  ceiling  and  give  land  to
 people  who  are  tilling  lands  and  shed-
 ding  their  sweat  working  on  land  day
 and  night.  They  get  Rs.  4  or  5  as
 daiiy  wages  and  the  entire  fruit  of
 their  labour  is  enjoyed  by  the  owner,
 zamindar  and  landlord  who  are  living
 in  AC  rooms.  90  per  cent  of  the  tillers
 are  Scheduled  Caste  people.  It  must
 be  done  immediately  by  this  govern-
 ment;  this  is  the  proper  time  to  do
 this.  If  the  Bill  comes  up  here,  no-
 body  will  dare  oppose  it  because  any-
 body  who  opposes  will  be  identified
 by  people  and  people  will  say  to  him:
 you  are  saying  one  thing  and  doing
 another  thing.  Land  ceiling  laws  must
 come  immediately  to  help  Scheduled
 Castes,
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 SHRI  SURAJ  BHAN  (Ambala):
 What  about  your  State  services?  There
 is  no  reservation  in  promotions;  it
 is  here  in  the  Centre.

 SHRI  C,  N.  VISWANATHAN:  Our
 percentage  is  more  than  what  it  is  in
 other  states.  You  can  see  and  com-
 pare  the  figures.  If  the  hon.  Member
 can  prove  it,  we  are  ready  to  accept
 the  challenge.  Do  not  think  that  our
 Chief  Minister.  Mr.  M.  G.  Ramachan-
 dran  has  not  done  anything.  He  has
 in  fact  given  everything  for  the  nation.
 I  will  accept  the  challenge  if  the
 Member  is  giving  correct  information.

 SHRI  SURAJ  BHAN:  It  is  hard  re-
 ality  that  there  is  no  reservation  in
 promotions  in  ‘Tamil  Nadu  Services.

 SHRI  RAGAVALU  MOHANARAN-
 GAM  (Chengalpattu):  Your  statis-
 tics  is  wrong.  You  are  not  giving  cor-
 rect  information.  Let  the  hon,  Mem-
 ber  understand  how  the  things  are
 going  on  in  Tamil  Nadu,

 Unterrupttons)

 MR.  DEPUTY-SPEAKER:  Please
 take  your  seats.

 SHRI  0.  N.  VISWANATHAN:  For
 about  six  hours,  we  have  been  dis-
 cussing  this  matter  and  we  will  dis-
 cuss  it  for  another  2  hours  also,  I  would
 request  the  hon.  Minister  and  the  Gov-
 ernment  to  take  some  concrete  steps  in
 the  matter  immediately.  With  these
 words,  J  conclude  my  speech.

 SHRI  HITENDRA  DESAI  (Godhra):
 May  I  know,  when  the  hon.  Minister.
 will  be  replying  to  the  debate?

 MR.  DEPUTY-SPEAKER:  It  is  not
 definite  because  we  will  be  taking
 up  non-official  business  at  3.30  PM.

 SHRI  HITENDRA  DESAI:  Not
 today.

 MR.  DEPUTY-SPEAKER:  Not  today
 in  any  case.

 oft  site  एन०  ध... द
 अध्यक्ष  महोदय,  शेड्यूल्ड

 (चायल)  :

 फास्ट्स,
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 शेह्यूल्ड  द्राइब्स  कमिश्तर  की  i97I-72
 1972-73,  1973-74  की.  रिपोर्ट

 अपने  झाष  में  हरिजनों  शझौर  पिछड़े
 लोगों  पर  ढाएं  गए  जुल्मों  का
 पुलिन्दा  है  भौर  पुलिन्दे  की  हर
 सतर  गुनगुनाती  कूक  है।  “मैं  मैके  चली
 जाउंगी  तू  देखता  रहियो”  इंदिरा  गांधी
 झाई,  उनकी  कांग्रेस  शाई,  वे  चली  गई,
 उनकी  सियासा  चली  गई  लेकिन  उनकी
 हकुमत  में  झाई  रिपोर्टों  पर  ाज  हम  बहस
 कर  रहे  हैं।  प्राजकल  विरोध  पक्ष  के
 हमारे  कांग्रेसी  बन्धू  इन  रिपोर्टों  पर
 झांसू  बहा  रहे  हैं।  उनके  ये  पश्रांसू  ना
 नहीं  है  बल्कि  पुराने  हैं।  ये  जांग  वैसे
 ही  हैं  जैसे  कि  कोई  राज  बहू  विवाहित
 हो  कर  जब  मैके  में  जाय  तो  कहे  कि
 मैं  तो  मैके  की  हूँ  और  शादी  हो  कर
 ससुराल  में  जाय  तो  कहे  कि  मैं  तो
 ससूराल  की  हूं,  झगर  मैके  की  होती  तो
 शादी  करके  ससुराल  क्यों  प्राती,
 बैसे  हो  जबये  लोग  पावर  में  थे  तो
 अ्रत्याचारियों  के  बीच  में  जाकर  कहते  थे
 कि  हम  लोग  झापके  हैं  शौर  जब  हरिजनों
 के  बीच  में  झालते  थे  तो  कहते  थे  कि
 हम  लोग  शापके  हैं।  ये  हमारे  कांग्रेस
 के  भाई  बिल्कुल  उस  राज  बहु  के  समान
 हैं।  परन्तु  सत्य  यह  है  कि  जोर-जुल्म
 पहले  भी  होते  थे  और  श्व  भी  होते
 हैं।  हिमालय  से  लेकर  कन्याकुमारी  तक,
 गुजरात  से  लेकर  कश्मीर  तक  हरिजनों
 के  सम्बन्ध  में  मुझे  कोई  परिवर्तत  नजर
 नहीं  शा  रहा  है।  कहीं  कोई  फर्क  नहीं
 पड़ा  है।  फर्क  केवल  इतना  पड़ा  है  कि
 बॉप्रेस  की  हकुतत  चली  गई  है  भौर
 जनता  सरकार  की  सल्तनत  प्रा  गयी  FI
 पहले  जिस  कुर्सी  पर  इंदिरा  गांधी  बैठती
 थीं  श्ाज  उस  कुर्सी  पर  श्री  मोरारजी  भाई
 बैठे  हैं।  पहले  जिस  कुर्सी  पर  श्री
 बह्मानस्द  शटी  बैठे  थे  ,  झाज  उस  कुर्सी
 क्र  चौधरी  श्री  चरण  सिंह  को  जनता  ने
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 [श्री  प्रार०  एन०  राशेश]
 बिठा.  दिया  है।  बस  फके  केवल  इतना
 ही  पड़ा।  लेकिन  जहां  तक  देश  की
 समस्याझों  का  सवाल  है,  देश  के  गरीबों
 का  सवाल  है,  उनकी  समस्याएं  ज्यों  की
 त्यों  पड़ी  हुई  हैं।  इनमें  कोई  परियर्तन
 तजर  नहीं  आरहा  है।

 भ्रभी  कलही  गृह  राज्य  मंत्री  श्री
 मंडल  ने  बिहार  घर्मापुर  में  हुई  हरिजन
 हत्याओं  के  बारे  में  कहा  कि  वहां  पर
 कोई  ह॒त्याएं  हुई ही  नहीं।  in  am  है
 इन  हत्याओं  को  इतना  मामुली  सा
 महत्व  दिया  जा  रहा  है।  सदन
 से  धर्मापुर  हरिजन  हत्या  काण्ड  पर
 उन्होंने  जो  कहा  इसको  सुनकर  मैं
 प्राश्चयं  चकित  रह  गया  हूं,  कल  पालि-
 मेंट  के  दस  एमपीज़  का  शक  प्रतिनिधि
 मंडल  बिहार  धर्मापुर  गया  था।  उसमे  मैं
 भी  था।  वहां  हम  लोगो  ने  देखा  कि
 किस  तरह  से  चार  हरिजनों  को  मात
 के  घाट  उतार  दिया  गया  है।  वहां  जाने
 के  बाद  और  स्थिति  का  अध्ययन  करने
 के  बाद  हम  इस  निष्कर्ष पर  पहुंचे  हैँ  कि
 यदि  बिहार  में  इमरजेंसी  के  दौरान  श्रीमती
 गांधी  की  सरकार  ने  जिन  i448  लोगों
 को  नक्सलाइट्स  कह  कर  मौत
 के  घाट  उतरवा  दिया  था  जिनको

 पुलिस  ने  अ्रपनी  ्न्द्क  की  गोलियों
 से  भून  दिया  था  उन  में  134 हरिजन थे. थे
 जो  नकक्‍्सलाइट  नहीं  थे  जो  भूखे  थे
 जिन्होंते  रोटी  मांगी  थी,  जिन्होंने
 दिन  भर  खेतों  में  मजदूरी  की  थी

 झ्औौर  अपना  वाजितव  हक  मांगा  था।
 उनको  नकसलाइट  कहे  कर  गोलियों  से
 भून  दिया  गया  था  तो  इधर  जनता
 सरकार  मैं  भी  धर्मापुर  जैसे  तमाम
 कांडों  में  हरिजनों  का  संहार  किया  है।
 भाई  राम  धन  जी  ने  जो  ब्यान  दिया  है
 झौर  जो  तार  प्रधान  मंत्ती  भौर  गृह  मंत्री

 NOVERMER  18,  1977  ह...  Employment
 of  SC  &  ST  against  Quota  (Dis,)

 को  दिया  है,  उसको  मैं  प्रक्ष  रशः  सत्य
 मानता  हूं  भौर  सदन  में  राज्य  गृह  मंत्री
 श्री  मंडल  में  जो  रिपोर्ट  दी  है  वह
 बेबुनियाद  है,  झूठी  है  और  सदन  को
 गुमराह  करने  वाली  है  भौर  उसका  मैं
 जम  कर  विरोध  करता  हैं  ।  हाल  ही  में
 ब्लिटूज  को  इंटरव्यू  देते  हुए  हमारे  गृह
 मंत्री  श्री  चौधरी  चरण  सिंह  ने  कहा  था  कि
 हरिजनों  पर  देश  में  कोई  जोर-जुल्म  नहीं
 हो  रहा  है।  उनका  यह  ब्यान  बिल्कुल
 झूठा  और  बेबुनियाद  है।  चौधरी  चरण
 सिंह  से  तो  नहीं  अपितु  भारत  के  गृह
 मंत्री  से  मैं  कहूंगा  कि  उनको  ऐसी  बात  नहीं
 करती  चाहिए  थी  जैसी  उन्होंने  विलट्ज
 को  दी  गई  इंटरव्यू  के  दौरान  कही  है  1
 सच  तो  यह  है  कि  पूरे  भारत  मे
 हरिजनों  पर  जोर-जुल्म  हो  रहे  है।
 भारत  के  पूर्वी  इलाके  में  वैसे  ही  भूमि-
 हार  हरिजनों  पर  जुल्म  कर  रहे  हैं
 जैसे  पश्चि  में  जाट  हरिजनों  ता  संहार
 कर  रहे  हैं  tT

 SHRI  PRASANNBHAI  MEHTA
 (Bhavagar):  On  a  point  of  order,  Sir.
 It  appears  the  hon.  member  is  unaware
 of  parliamentary  language.
 He  said

 “होम  मिनिस्टर  ने  झूठ  कहा  है  yr

 ‘Jhoot’  is  unparliamentary.  It  should
 be  expunged.

 को  झोम  प्रकाश  त्यागी  (बहराइच)  :
 उन्होंने  जो  प्वाइंट  झाफ  झाईर  उठाया
 है  उस  पर  आपका  क्‍या  रूलिंग  है।  वह
 गलत  शब्द  का  प्रयोग  कर  सकते  हैं।

 शी  आर०  एुन०  राकेश  :  उत  शब्द  के
 स्थान  पर  गलत  शब्द  कर  दिया  जाए  मुझे
 कोई  एतराज़  नहीं  है  ।

 उपाध्यक्ष  महोदय  :  झूठ  के  स्थान  पर
 गलत  कहिये  या  कोई  भौर  शब्द  कहिये  |
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 शो शार  Ae)  tee  झूक  शब्द  के
 स्वाब  पर  शाप  गलत  शब्द  कर  दें,  मुझे
 कोई  एतराज़  नहीं  है  ।

 भ्रमों  हाल  हो  में  राज्य  गृह  मन्नी  श्री  मडल
 में  एक  अविकारी  श्री  शित्र  प्रकाश  जो  ला
 निनिष्ठी  का  है  श्री  शित्र  प्रकाग,  चनके  बारे
 में  कहा  है  कि  वह  पागल  है,  कितना  'स्रामक  है।
 जो  सच्च  बात  है  वह  मैं  आपको  बताना
 चाहता  हू  ।  वह  श्रषकिकारी  कलकत्ता  गया  था
 द्भूटी  पर  और  बहा  लोगों  को  जब  यह  मालम

 ह्म्रा  कि  बए  पौड़पल्द  कास्ट  का  है  ग्रौर
 पौशुपरड  के  सटे  के  लॉग  उत  से  मिलते  आने  लगे
 तो  दूसरे  लाग  उसे  बर्दाश्त  नहीं  कर  पाए
 शार  पको  Tom  इक  बुरी  तरह  से
 मारा  उसको  उस  बरी  तरह  से  पिटाई  को,
 उस  पर  इतना  जुच्म  किग्रा  कि  जिस  की  कोई
 मोप  नी  7  1  मैं  समझता  ह्  कि  जनना
 सरकार  का  एस  तरड  को  च्ांज  का  काई
 बरदाग्त  नहों  करना  आाहँय  था  |  खेद  है
 चकि  वह  हरिजन  अधिकारों  था  इस  वास्ते
 उसके  झर  इतना  जोर  जुम  हह्ा  तना  ही
 नहीं,  मार  खाने  के  ब।द  जब  वह  एफ  ग्र,ई  श्ार
 लिबा।  के  लिए  गया  यो  उसकी  क  झाई
 आर  नो  लिखो  ग”  और  बाद  में  डाइटरों
 के  द्वारा  यह  कहलतओ  दिया  गया  कि  वह
 मेटलो  दिमट>7  है  पागल  है  मुझे  यह  भो
 दाया  गया  हैं  कि  उप  आधकारों  की  मटोकल
 जोई  में  भजा  जा  रहा  है  जनकि  मिज  शिव
 प्रकाश  जो  1.14  भो  श््न  ड्रॉ  है  और  कक
 नकार  मे अपन,  काम  कर  रे  है  जमे  पहले
 काम  कर  रहे  मैने  हो  ग्रज  भी  कर  रहे  है
 उसी  स्पीड  से  कर  73  है  जिप  कोड  से  पहले
 कर  रह  थे  आर  2ie  अगन य.  पैक्षमनत।  मे
 कोई  फ।  नहा  पडा  है  |  उनको  मेडाल  बहे
 के साम  इसलिए  भेज!  जा  रहा  हु  ताकि
 बह  नौकरी  के  लाग्रक  न  रहू  जाए  1  मैं  कहूंगा
 कि  कम  से  कम  ष्स  प्रकार  की  उरादती  तो
 जनता  सरकार में  हरिजतों  के  साथ  नहीं  होती
 चाहिये  ।  वैसे  भी  श्री  मडल  के  मु  से  ऐसा
 ्ामक  भौर  मिथ्या  कथन  शोभा  नही  देता  है।
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 कुछ  साथी  पालिवामेंट  हाउस  क॑  सामने  5
 दिन  से  एक  जायज़  बात  को  ले  कर  भूख
 हडताल  कर  रहे  हैं।  उनका  कहना  है  कि  जो
 लोग  हरिजन  से  बुद्धिस्ट  हो  जायें,  जिन्होंने
 हिन्दू  धर्म  छोड  कर  बौध  धर्म  स्वीकार  कर
 लिया  है  उनको  हरिजनों  के  नाम  पर,  छूत
 होते  के  नाम  पर  जो  सुविधायें  मिलती  थीं
 पहले,  वह  मिलती  रहे  t  कुछ  लोगों  का  इस  बारे
 मं  विर  ध  है,  उनका  कहना  है  कि  यह  सुविधायें
 बौद्ध  हो  जाने  वे!  बाद  नहीं  मिलती  चाहियें  t
 हिल्दू  ला  कहता  है  कि  जो  भी  हिन्दू  हों,  सिख
 हो,  बौद्ध  हो  वह  हिन्दू  ला  के  झतगेत  गवने
 होते  है  ।  जब  हिन्दू  ला  की  ऐसी  स्थिति  है  तो
 उनकी  बहू  सुविधायें  मिलनी  चाहिये  जो
 हरिजन  होने  के  ताते  पहले  मिलती  थी।  मैं
 उनकी  मागो  का  समर्थन  करता  ह।  मेरी  झ्राशा
 है  कि  उन्हें  हरिजन  समझ  कर,  ग्रछूत  समझ  कर,
 गरीब  समझ  कर  जो  पाच  दिन  से  पालियामेट
 के  सामने  माग  कर  रहे  है  उनकी  भागों  को
 माना  जाएगा  ।  जनता  सरकार  को  उनकी
 इत  मांगों  को  दबाना  नहीं  चाहिये  ।  ऐसा  करने
 से  सारे  देश  के  शोपितों  का  अपनाम  है,  जो  कि
 नही  होना  चाहिये  ।

 जहा  तक  सरकारी  नौकरियों  में  हरिजनो
 के  प्रतिनिधित्व  की  बात  है,  शिक्षा  में  हरिजनों
 का  कोई  कोटा  नहीं  भरा  गया  |  बैंक  आफ़
 इंडिया  ने,  फाइनेस  विभाग  में  हरिजनों
 का  कोई  प्रतिनिधित्व  नही  है  ।  काग्रेस  के  जमाने
 मे  ग्रगर  नही  हुमा  कोई  भ्राश्वथ  की  बात  नही,
 लेकिन  जनता  सरकार  भी  इस  पर  कोई
 तवज्जह  नही  दे  रही  है  t  at  27  जलाई
 को  गृह  मंत्री  ने  सदन  में  ही  कहा  था  कि  फर्स्ट
 शौर  सेकेन्ड  क्लास  की  नौकरियों  मैबी०  एस०
 एक०  शौर  सी०  ारत  tte  में  शेड्यूल्ड
 कास्टस  का  कोटा  4  परमेट  है  1  डाक्टर  की
 नौकरी  मं  जीरो  परसेट  है  शौर  तृतीय  श्रेणी
 में 11  75  परतेंट  है  तथा  चतुर्थ  श्रेणी  में
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 33  परसेंट  है  शौर  यह  भी  कहा  था  कि

 स्वीपरस  में  80  परमेंट  शैडयल्ड  कास्ट  के
 लोग  हैं,  लेकिन  क्लास  ौर  2  की  नौकरियों
 में  हरिजनों  का  कोटा  नहीं  भरा  गया  है'  इस
 बोद  को  स्वयं  गृह  मंत्री  महोदय  ने  कबूल
 किया  है  |  लेकिन  प्रभी  अभी  तक  उन्होंने  यह
 नहीं  बताया  कि  वह  क्‍या  कश्ने  जा  रहे  हैं
 और  न  कोई  उस  कमी  को  पूरा  बरते  की
 दिशा  में  ऐसा  कोई  कदम  उठाया  है  जिससे
 झाशा  बने  कि  उतला  कोटा  पूरा  किया  जा
 सकेगा  |

 सभापति  जी,  जहां  तक  डाक  तार  विभाग
 का  सम्बन्ध  है  L0  मई,  977  को  डाक  तार
 विभाग  ने  झपने  जी  ०  झो०  स०  33/26)  77
 एस०  टी०  जी०  हारा  एक  भ्रादेश  निकाला
 है  जिसमें  500  जनरल  कास्ट  के  लोगों  की
 पदोन्नति  हुई  है  1  लेकिन  हरिजनों  को  जहां
 साढ़े  22  परससेंट  का  लाभ  मिलना  चाहिए
 था  बहां  उनको  3  परसेंट  ही  लाभ  मिला  है  ।
 नौकरी  देने  की  बात  तो  झगल  रही,  पदोन्नति,
 में  भी  हरिजनों  की  उपेक्षा  की  जा  रही  है  |  सच
 तो  यह  है  कि  30  साल  में  जहां  बड़े  बड़े  पदों
 पर  रखने  की  बात  थी  वहां  हरिजनो  के  हितों
 की  उपेक्षा  की  गई  है  7  उदाहरण  के  लिये
 20  'गवनंस  इस  देश  में  नियक्त  हुए  ।  केवल

 उत्तर  प्रदेश  में  एक  गर्बनर  जनता  सरकार
 ने  नियक्त  किया  है,  भ्रन्यथा  इन  पदों  के  लिये
 भी  हरिजनों  का  कोई  प्रतिनिधित्व  न  कांग्रेस
 ने  दिया  था  मौर  न  डी  जनता  सरकार  दे  रही
 है।  जनता  सरकार  ने  केवल  एक  गर्वनर  नियुक्त
 किया  है  इसके  लिये  धन्यवाद  लेकिन  दूसरा
 प्रतिनिधित्व  झभी  तक  नहीं  मिला  है  ।  देश  में
 8  लेफिटनेंटअवर्नर  नियुक्त  किये  गये  हैं,
 उन  में  शिड्यूल्ड  कास्ट्स  तथा  शिड़यूल्ड  ट्राइबज

 को  कोई  प्रतिनिधित्व  नहीं  मिला  है  ।  विदेशों
 में  भारत  के  i3:  एम्बेसेडर  झौर  हाई
 कऋभिश्नर  रखे  गये  हैं,  लेकित  उन  में  पनामा
 में  श्री  3दीलाल  भौर  चाइना  में  श्री  नारायणन
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 को  छोड़  कर  कोई  तीसरा  शिड्यूल्ड  कास्ट्स
 का  एम्वैसेडर  या  हाई  कमिश्नर  नहीं  है  ।  इसी
 प्रकार  लगभग  150  चैयरमेन  शौर  मेनेजिंग
 डायरेक्टर्स  में  भी  शिड्यूल्ड  कास्ट्स  का  कोई
 प्रतिनिधि  नहीं  है  ।  हाई  कोर्ट  के  जजों  की
 एपायंटमेंट  में  भी  शिड्यूल्ड  कास्ट्स  की  हमेशा
 उपेक्षा की  गई  है  ।  हाल  ही  में  उत्तर  प्रदेश
 के  इलाहाबाद  हाई  कोर्ट  में  9  जज  एपायंट
 किये  गये,  लेकिन  उन  में  शिड्यूल्ड  कास्ट्स  का
 एक  भी  व्यक्ति  नही  है।  बढ़े  दुख  के  साथ  कहता
 पड़ता है  कि  जिन  लोगों  के  हाथ  में  ये  नियक्तियां
 करने  का  काम  था,  उन्हीं  की  बिरादरी  के  लोग
 वहां  रखे  गये  शौर  ला  मिनिस्टर  तथा  प्राइम
 मिनिस्टर  को  लिखने  के  बावजूद  भी  शिड्यूलड
 कास्ट्स  को  कोई  प्रतिनिधित्व  नहीं  दिया  गया
 है  ।  काश,  जजों  के  चुनाव  में  शिड्यूल्ड  कास्ट
 का  भी  कोई  आदमी  होता  |

 सारे  देश  में  इन  गरीबों  के  साथ  श्व  भी
 उपेक्षा  की  जा  रही  है  ।  केन्द्र  में जनता  पार्टी
 की  सरकार  बनने  के  बाद  8  प्रान्तो  में  नये

 मुख्य  मंत्री  बनाए  गए,  लेकिन  उन  में  से  किसी
 भी  प्रान्त  में  कोई  शिड्युल्ड  कास्ट्स  का  व्यक्ति

 मुख्य  मंत्री  नहीं  बनाया  गया  ।  श्री  रामधन
 ने  उत्तर  प्रदेश  में  मुख्य  मंत्री  पद  के  लिए  चुनाव-
 लड़ने  की  कोशिश  की,  तो  वहां  जातिवाद  और
 बिरादरीवाद  इस  तरह  उभर  कर  सामने
 शाया  कि  ऐसा  लगा  कि  जनता  सरकार  भी
 कांग्रेस  की लकीर  की  फकीर  वनी  हुई  है  भौर
 उसी  रास्ते  पर  चन  रही  है  1

 यह  सदन  हिन्दुस्तान  की  सब  से  बड़ी
 पंचायत  है  ।  इस  लिए  इस  पंचायत  में  मैं  सारे
 देश  के  दलितों  की  भोर  से  यह  बता  देना  चाहता
 हूं  कि  भ्रगर  वे  भूखे  हैं,  तो उन  की  भूज  के  साथ
 उपहास  न  किया  जाये  झौर  झगर  बे  नंगे  हैं,
 तो  उन  के  नंगेपन  का  अपमान  ने  किया  जाये  |
 इस  घरती  पर  बड़े  बड़े  भगवान  पैदा  हुए  हैं,
 लेकिन  इन  वर्गों  के लिए  कोई  भगवान  पैदा
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 नहीं  हुश्ना--भ्रगर पैदा  हुआ,  तो  डा ०  भ्रम्बेडकर
 पैदा  हुए  ।  मैं  चाहता  हूं  कि  जनता  सरकार
 दूसरा  अम्बेडकर  बने  |

 सताये  जो  गरं  वो  को,  है...  तान  कहने  है,
 उठाये  जो  गरीबों  को,  उसे  भगवान  कहते  हैं  |

 मैं  चाहता  हूं  कि  माननीय  होम  मिनिस्टर,
 च्बौ०  चरण  सिह  जिन  के  कंधों  पर  गरीबों  की
 रक्षा  भौर  हस्जिनों  की  सुरक्षा  का  भार  है,
 भगवान  ही  बनें  |  सच  तो  यह  है  कि  झगर
 भाई  भतीजावाद  के  नशे  में  इन  गरीबों  के  साथ
 उपहास  किया  जाता  है,  हरिजनों  के  हितों  को
 रक्षा  नहीं  की  जाती  है,  तो  चाहे  वे  काले-कलूटे
 हों,  चाहें  उन  के  बाल  जानवरों  जैसे  हों,  चाहे
 वे  भूखे-नगे  हों,  चाहे  भद्दे  बदसरत  हैं,  पर  उन  में

 इतनी  ताकत  है  कि  अपने  हितों  के  साथ  खिलवाड़
 करने  वाले  की  वह  खोपड़ी  तोड़  देंगे  ।

 इन  शब्दों  के  साथ  उपाध्यक्ष  महोदय,  मैं
 ाप  को  धन्यवाद  देता  हूं  कि  झाप  ने  मुझे
 इन  गरीबो  की  भ्रावाज  को  बूलन्द  करने  का
 बसर  दिया  |

 शो  सोमजो  भाई  डामोर  (दोहद)  :
 उपाध्यक्ष  महोदय,  हरिजनों  झीर  प्रादिवासियों
 के  सम्बन्ध  में  पाच  साल  पहले  की  रिपोर्ट  पर
 झाज  बहस  हो  रही  है,  इस  का  मतलब  मैं  समझ
 नहीं  पाया  हूं  |  हरिजनों  के  बारे  में  तो  बहुत
 लोग  बोलने  वाले  हैं,  हस  लिए  मैं  सिर्फ  प्रादि-
 वासियों  के  बारे  में  कुछ  कहना  चाहता  हूं  t

 सारे  हिन्दुस्तान  में  नौकरियों  में  हरिजनों
 तथा  झादिवासियों  के  रिजर्वेशन  पर  विचार
 करने  से  पहले  यह  देखना  चाहिए  कि  इन  वर्गों
 के  कितने  लोगों  को  मिनिस्टर  बनाया  गया  है  ।
 सैट्रल  गवर्नमेंट  में  सिर्फ  श्री  जगजीवन  राम  को
 सी०  एफ०  डी०  का  चेयरमैन  होने  के  कारण
 कैबिनेट  मिनिस्टर  बनाया  गया  है  n  जो  पश्रन्य
 हुरिजन  शर  प्रादिवासी  मिनिस्टर  हैं,  वे
 तीन  चौथाई  मिनिस्टर  हैं,  फुल  नहीं  ।  प्रश्न
 यह  हैं  कि  जब  हरिजनों  भौर  झाविवासियों
 को  मिमिस्टर  नहीं  बनाया  जाता  है,  तो  फिर
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 उन्हें  नौकरी  में  कौन  रखेगा  ?  कई  स्टैट्स  में
 जो  हरिजन  शौर  धादिवासी  मिनिस्टर  बनाये

 गये  हैं,  उन्हें  ऐसे  डिपार्टमेंट  दिये  जाने  हैं,  जिन  का
 कोई  काम  नहीं  होता  है  ।  सरकारी  भ्रधिकारी
 कहते  हैं  कि  जब  सरकार  उन्हें  कोई  इम्पार्टन्स
 नहीं  देती  है,  तो  फिर  हम  क्यों  इम्पाटन्स  दें  1
 मधु  दण्डवते  जी  ने  जो  रिपोर्ट  यहां  पर  रखी
 है  उस  में  आदिवासियों  के  बारे  में  सारी  रिपोर्ट
 मैंने  देखी  है  -  क्लास  बन  भोर  क्लास  टू  में
 हमारा  कोई  आदमी  नहीं  है  ।  आज  शभ्राजादी
 के  तीस  साल  हो  गए  ।  जो  बच्चा  47  में  पदा
 हुआ  वह  30  साल  का  हो  गया  |  वह  एम०  ए,
 एल  एल  बी  हो  कर  जगह  जगह  नौकरी  के  लिए
 मारा  मारा  फिरता  है।  उस  को  कहीं  जाब  नहीं
 मिलता  है  शौर  सरकार  कहती  हैं  कि  हम  को
 कौंडीडेट  नहीं  मिलते  हैं  x  जो  सरकारी  नियम
 बनाने  वाले  है  वे  हरिजन  ग्रादिवासियों  के  बारे
 में घ्ारक्षण  और  सारे  नियम  बनाकर  उस  के
 साथ  यह  लिख  वैते  हैं  कि  यदि  कडीडेट  मिले,
 नहीं  मिले  तो  यह  भ्रारक्षण  रह  किया  जायगा,
 रिजद्ड  सीट  गिल  बी  कंसिडर्ड  ऐज  भ्नरिजव्डं।
 होता  क्या  है  कि  झगर  कैडीडेट  मिलते  हैं  तो
 उन्हें  ताट-सूटेबल  कर  के  निकाल  देते  हैं  a  उन
 की  योग्यता  नापने  का  कोई  बैरोमीटर
 नही  है  ।  दूसरे  लोगों  के  साथ  हरिजन  और
 श्रादिवासियों  को  तापने  का  कोई  सही  बे रोमीटर
 नहीं  है  ।  उस  को  यह  कह  कर  निकान  देते  हैं
 कि  यू  आर  नाट  सूटेबल  ।  हमारे  कई  लोग
 एम  ए,  एल  एल बी  हैं,  उन्हें  प्राइवेट  में  लोग
 श्रपने  यहां  रखते  हैं  लेकित  ग्रवर्नमेंट  सबिस
 में  उन  को  नहीं  रखते  हैं  t

 भ्रादिवासियों  के  लिए  भप्रारक्षण  साढ़े  सात
 प्रतिशत  है  भ्ौर  हरिजनों  के  लिए  5  प्रतिशत
 है  ।  लेकित  यदि  कैडीडेट  मिलते  है  तो  उत्त  को
 ताट-सृटेबल  कर  के  छोड़  देते  हैं  भौर  i00
 परसेंट  सीट  दूसरे  लोगो  से  भर  देते  हैं।  भाज
 इतने  सारे  कमीशन  बने  हुए  हैं  ।  रेलवे  सविस
 कमीशन  है,  य्‌  पी  एस  सी  है,  स्टेट्स  के  झन्दर
 पी  एस  सी  हैं  लेकित  कहीं  हमारा  कोड
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 [वी  सोमजी  भाई  डामोर]
 आदिवासी  झौर  हरिजनों  का  झ्मादमी  नही  है
 जो  प्रादमी  वहां  होते  हैं  वे  हमारे  भादमियों
 को  रखते  नहीं  हैं।

 मैं  गवनंमेंट  से  कहना  चाहता  हूं  कि  पांच
 साल  पहले  जो  काम  नहीं  किया  था  उस  की  चर्चा
 झाज  यहां  हो  रही  है  लेकिन  झाज  जो  काम
 नहीं  हो  रहा  है  उस  की  चर्चा  जा  कर  82  में
 होगी,  82  में  उस  पर  डिस्कशन  होगा  क्योंकि
 सरकार  रिपोर्ट  देती  नही  है  तो  यहा  डिस्कशन

 होता  नही  ।  इसलिए  में  सरकार  से  यह  कहूंगा
 कि  जो  काम  आज  करना  है  उसे  प्राज  कर  लें

 नहीं  तो  80  में  सब  रिजर्वेशन  खत्म  होने  वाला

 है  तो  82  में  चर्चा  कंसे  होगी  ?  इसलिए  ग्राज
 जो  करना  है  उसे  पूरा  करिए  t  आप  की  सत्ता
 है  तो  उस  को  पूरा  करवाइए  ।

 दूसरी  बात  यह  है  कि  जो  हरिजन  और
 भ्रादिवासी  हैं  3000  साल  से  उन  का  शोषण
 हो  रहा  है  -  तो  30  साल  तक  उस  को  रिजर्वेशन
 झौर  प्रमोशन  देने  से  कुछ  नहीं  हो  सकता  |
 यह  तोन  हजार  साल  का  शोषित  समाज  है,
 30  सालो  में  कैसे  इन  की  हालत  प्रच्छी  हो

 सकती  है  ।  इन  को  कम  से  कम  300  साल
 देना  चाहिए  रिजर्वेशन  और  प्रमोशन  के  लिए
 तब  कुछ  हो  सकता  है  ।  मैं  तो  यह  कह  सकता
 हूं  कि  झ्रादिवासियों  का  कोई  झाज  तक
 रिजर्वेशन  और  प्रोमोशन  कुछ  हुआ  ही  नहीं  है  ।
 झ्रादिवास्तियों  के  बारे  में  सब  जगह  निल  है
 प्रादिवासियों  मे  श्राज  इतना  असंतोष  है
 स्वराज्य  के  बारे  में  कि  स्वराज्य  लेकर  हम  ने
 क्या  पाया  ?  मैं  सरकार  से  निवेदन  करूंगा
 झगर  सरकार  नहीं  करेगो  उन  के  लिए
 तो  या  तो  भगवान  करेगा  या  फिर  आदिवासी
 राज  करेभा  |  हम  चाहते  है  कि  हमारा  आदि-

 वासी  स्टेट  भ्रलग  दे  दें  तो  हम  ग्रपनी  उच्नति
 का  काम  कर  लेंगे।  जब  जनता  सरकार  छोटी
 छोटी  सटे:  बनाने  के  लिए  विचार  कर  रहो  हैं
 झीर  ह... 3  प्रकाश  नारायण  भी  बोले  हैं  कि  छोटी

 NOVERMER  18,  1977
 of  SC  &  ST  against  Quota  (Dis.)

 and  Employment  276

 छोटी  स्टेट  बननी  चाहिएं  तो  मेरा  निवेदन  है  कि
 बिहार  में  छोटा  नागपुर  और  संघाल  परगना
 के  लिए  अलग  स्टेट  दी  जाए  1  इसी  तरह
 गुजरात,  राजस्थान,  महाराष्ट्र  भौर  मध्य
 प्रदेश  के  ऐसे  हिस्सों  को  मिला  कर  भलग
 राज्य  वहां  भी  देना  चाहिए  झर  मध्य  प्रदेश
 में  छत्तीसगढ़  स्टेट  बनने  वाली  है  वह  सिर्फ
 झ्ादिवासियों  को  देता  चाहिए  t  जहां  जहां
 भी  इस  तरह  स्टेट  बनाने  की  बात  हो  वहां
 साइंटिफिकली  सर्वे  करा  कर  प्रादिवासियों  को
 बह  स्टेट  बना  कर  देनी  चाहिए  |  तभी  उन  का
 भला  हो  सकता  है,  नही  तो  कोई  उन  का  भला

 नही  करेगा  ।  या  तो  भगवान  करेगा  या  झादि-
 बासी-स्टेट  करेगा  |

 शाप  पहले  से  देखे,  सारे  आय  लोग  एशिया
 से  चल  कर  यहां  शझाए  -  इस  देश  के  मालिक
 झादिवासी  लोग  है  |  च्ायं  लोग  शाए  तो
 झ्रादिवासी  जंगलों  में  चले  गए  |  श्राज  उन
 जंगलों  से  भी  प्रादिवासियों  को  हटाया  जा  रहा
 है  ।  दोनो  तरफ  से  वे  मारे  जा  रहे  है  ।  बडे-
 बड़े  डेम  बन  रहे  है  तो  वहा  उनसे  जगल  खाली
 करा  लेते  हैं  ।  भादिवासियों  को  कैश  पेमेंट
 दे  कर  वहां  से  हटाया  जाता  है  -  न  उन  को  जमीन
 दी  जाती  है  न  मकान  दिया  जाता  है  ।  वें  जगह
 जगह  मारे  मारे  फिरते  है  |  इसीलिए  हमारा
 जो  मौरल  था,  जो  हमारी  खुमारी  थी,  झात्म
 सम्मान  था  वह  चला  गया  ।  उसे  फिर  से  वापस
 लाने  के  लिए  सरकार  को  कड़ी  मेहनत  करनी
 पड़ेगी  ।  जनता  सरकार  से  मेरा  निवेदन  है
 कि  पश्रादिवासियों  प्रौर  हरिजनों  में  जो  भ्रसंतोष
 है  होम  मिनिस्टर  इस  बारे  में  कुछ  कर  नहीं
 सकते  हैं,  बह  किसी  का  रक्षण  नहीं  कर  सकते
 आज  कितने  हरिजनों  का  खून  कर  दिया  गया  |
 हरिजनो  को  जिन्दा  रहने  का  कोई  अभ्रधिकार
 नहीं  हैं  ऐसा  हो  रहा  है  ।  सारे  हिन्दुस्तान  में
 ऐसा  एक  प्रभिप्राय  हो  गया  है  कि  जब  चरण
 सिंह  होम  मिनिस्टर  बन  गए  हैं  तो  हरिजनों
 को  मारने  के  लिए  ag  बन  गए  हैं।  यह  मेरा
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 कहना  नहीं  है,  ऐसा  ब्याल  जनता  में  है  कि  ये
 रक्षण  नहीं  कर  सकते  हैं  ।  यह  भ्रभिप्राय
 गवर्नमेंट  को  बदलना  होगा  ।  हरिजन  इस  वेश
 के  रहने  वाले  हैं  ।  उत  को  पूरा  रक्षण  मिलना
 चाहिए  ।

 हमारा  शोषण  क्यों  होता  है  ?  सब
 आदिवासी  जंगल  में  रहते  हैं,  दूसरे  समाज
 से  झलग  रहते  हैं  ।  जैसे  हरिजन  शहर  में  रहते
 हैं  ऐसे  भ्रादिवासियों  में  नही  होता  है  7  हमारा
 जो  रिजर्वेशन  है  वह  कैसे  भी  हो  भरना  चाहिए।
 रिजवेशन  का  मतलब  होता  है  कि  दूसरा
 कैडीडेट  जितना  मार्क  लाए,  उस  से  कम  मार्क
 हरिजन  भोर  झादिवासी  लाए  तो  उस  को  लेना
 चाहिए।  लेकिन  यह  झाज  नहीं  हो  रहा  है  ।
 संविधान  में  उपाय  किए  गए  हैं  लेकिन  उन  पर
 कोई  अमल  नहीं  करता  है  ।  मैं  तो  यह  कहूंगा
 कि  संविधान  के  अधिकार  को  गवर्नमेंट  भंग
 कर  रही  है  ।  तो  उस  के  ऊपर  कुछ  विचार
 होना  चाहिए  ।  जब  से  सविधान  में  यह  रिजर्वेशन
 दिया  है  उस  से  पहले  जितने  लोग  लेते  थे  वह
 अरब  नहीं  ले  रहे  क्‍यों  कि  सब  जानते  हैं  कि  ये
 रिजर्वेशन  वाले  हैं  ।  हरिजन  प्रादिवासियों  का
 नाम  लेने  से  उनके  मार्क  वे  कम  कर  देते  हैं  t
 उसमे  लिखा  हुआ  रहता  है  कि  यह  भादिवासी
 हैं,  जबकि  उनका  प्रोरल  दँस्ट  लिया  जाता  है
 इसलिए  उनसे  ऐसे  प्रश्न  पूछे  जाते  हैं  जिनका  वे
 उत्तर  ही  नही  दे  सकते  1  जो  झाविवासी  जंगलों
 में  रहते  हैं  वह  श्ाज  की  मार्डन  न्यूज  को  किस
 प्रकार  समझ  सकते  हैं  '  इसलिए  मैं  चाहता
 हूं  कि  हरिणनों  झौर  श्रादिवासियों  को  पूरा
 न्याय  दिया  जाये,  उनको  पूरा  मौका  दिया  जाये  ।
 जब  संविधान  में  उनको  रिजर्वेशन  मिला  हैं  तो
 उनको  पूरा  कोटा  मिलना  चाहिए  ।

 ba  hrs.

 दूसरी  बात  यह  है  कि  भ्रादिवासी  जंगलों
 में  रहते  हैं।  फारेस्ट  डिपार्टमेंट  उतको  वहां  से
 हटा  रहा  है  ।  वह  उनको  वहां  से  लकड़ी  नहीं
 लेने  देता  है।  जो  उनका  पुराना  राइट  चला  भा
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 रहा  था  उसको  भाज  तरकार  उतसे  ले  रही  है  rt
 मेरा  निवेदन  है  कि  सरकार  प्रादिवासियों  के
 बारे  में  पूरी  स्टेडी  करे  भौर  देखे  कि  कैसे  उनको
 रोजी  रोटी  दी  जा  सकती  हैं  तथा  उसका
 पूरा  इन्तजाम  करे  |  मेरा  सुझाव  है  कि  इसके
 लिए  कोई  कार्पोरेशन  बताया  जाना  चाहिए  t
 ah  सभी  स्टैटस  को  केन्द्र  से  गाइड-लाइन्स
 भेजी  जानी  चाहिए  t  झादिवासी  जंगलों  में
 रहते  हैं  इसलिए  वहां  पर  जो  लकड़ी  है  या  दूसरी
 वस्तये  है  उतके  उपयोग  के  लिए  एक  कार्पोरेशन
 बनाया  जाना  चाहिए  ।  जंगल  को  लकड़ी  काट
 कर  सेल  नहीं  होनी  चाहिए  बल्कि  उस  लकड़ी
 से  फर्नीचर  था  दूसरे  फ़िनिश्ड  गृड्स  बनाने
 की  व्यवस्था  की  जानी  चाहिए  ताकि
 प्रादिवासियों  को  वहां  पर  रोजी  रोटी  मिल
 सके  ।  अगर  सरकार  ने  उनकी  रोजी  रोटी
 का  प्रबन्ध  नही  किया  तो  उनमें  भ्रसंतोष  बढ़ता
 जायेगा  |  यदि  यह  असंतोष  >यादा  बढ़ा  तो  इस
 देश  में  क्रांति  श्रा  जायेगी  शौर  वे  लोग  दूसरों
 को  दृढ़  ढांढ  कर  मारने  लगेंगे  ।  इस  क्रांति  को
 अगर  रोकना  है  तो  सरकार  को  उन  लोगों
 के  लिए  पूरी  व्यवस्था  करनी  चाहिए  जिससे
 उनकी  रोजी  रोटी  का  इन्तजाम  हो  सके  इसके
 प्रतिरिक्ति  हरिजनों  तथा  झादिवासियों  को
 झ्रधिक  संख्या  में  नौकरी  में  लिया  जाये  ।  जो

 हरिजन  झादिवासी  नौकरियों  में  हैं  उनकी
 छानगी  रिपोर्ट,  सी  भार  बिगाड़  दी  जाती  है  ।
 इसकों  रोकने  का  भी'  प्रबन्ध  किया  जाये  ।
 उनकी  सी  भार  ठीक  ढंग  से  रखी  जाये  ।  मुझे
 इतना  ही  निवेदन  करना  है  ।

 करी  शानेदवर'  प्रसाद  यादव  (खगरिया)  :
 उपाध्यक्ष  महोदय,  प्रनुसुचित  जाति  एवं  ग्रनु-
 सूचित  जन-जाति  के  भायुकत  द्वारा  जो  रिपोर्ट
 इस  सदन  में  प्रस्तुत  की  गई  है  उस  पर  बोलते
 हुए  मैं  सभा  का  ध्यान  इस  ओर  भाकृष्ट  करना
 चाहता  हूं  कि  स्वर्गीय  बापू  ने  हरिजनोद्धार  का
 तारा  ही  नहीं  दिया  बल्कि  हरिजनोत्थान  के
 लिए  बहुतेरे  कार्य  भी  किये  ।  उनके  नेतृत्व  में
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 [अओ  ज्ानेश्वर  प्रसाद  यादव]
 इस  देश  का  जो  सबसे  पिछड़ा  शौर  कमजोर
 बर्ग  था  वह  यह  महसूस  करने  लगा  कि  वास्तव
 में  प्रव  हमारे  उत्थान  की  बात  भी  होने  लगो  है  ।
 लेकिन  मुझे  दु.ख  के  साथ  कहना  पड़ता  है  कि
 स्वर्गीय  बापू  के  मरने  के  बाद  उनके  जो  चेले
 राज्यों  में  राज्य  करने  के  लिए  बेठे  उन्होंने
 उनकी  दशा  सुधारने  के  लिए  क्या  किया--यह
 बात  मैं  धाज  जानना  चाहता  हूं  ।  वास्तव  में
 ्ाज  जगह  जगह  हरिजनों  में  उस्तेजना  की
 भावना  दिखाई  देती  है  झाज  उनमें  जो  रोष
 उत्पन्न  हो  रहा  है  उसका  ठीक  कारण  ढ्ढा  जाये
 तो  पता  चलेगा  कि  पिछले  तीस  वर्षों  में  सरकार
 की  जो  उनके  प्रति  उपेक्षापृति  नीति  रही  है
 वही  उसका  कारण  है।  हरिजन  समुदाय,
 जिसको  गांधी  जी  ने  हरिजन  कहा  था
 वह  ग्राज  वास्तव  में  समाज  OFT
 सबसे  पिछड़ा,  असहाय  और  कमजोर  वर्ग
 बनकर  रह  गया  है  ।  हमारे  संविधान  के  जनक,
 डा०  अम्बेडकर  ने  जब  संविधान  में  हरिजनों
 के  प्रारक्षण  की  बात  कही  थी  तो  देशवासियों
 को  इस  बात  की  झाशा  थी  कि  कांग्रेस  सरकार
 के  द्वारा  हरिजनों,  अनुसूचित  जाति  भौर  झनु-
 सूचित  जनजातियों  को  उसके  मुताबिक
 नौकरियों  में  स्थान  मिल  सकेंगे  ।  यदि  पिछले
 तीस  वर्षों  में  हुकूमत  के  द्वारा  उनको  झ्रारक्षण
 के  मृताबिक  नौकरियों  में  स्थान  दिये  गये
 होते  तो  आज  उनकी  दशा  भाप  और  हमसे
 भ्च्छी  होती  ।  लेकिन  दुर्भाग्य  से  आरक्षण  के
 नाम  पर  उनका  राजनीतिक  शोषण  किया  गया  ।
 भ्ारक्षण  के  नाम  पर  उनके  साथ  एक  प्रकार
 से  सौतेली  मां  जैसा  व्यवहार  किया  गया  ।
 कहने  के  लिए  तो  भ्रारक्षण  की  बात  कही  गई,
 नौकरियों  में  रिजवेशन  की  बात  कही  गई  लेकित
 जब  हम  पग्रायुक्त  की  रिपोर्ट  को  देखते  हैं  या
 दिन  रात  हर  क्षेत्र  में  जो  देखते  हैं  उसके
 अनुसार  जो  इस  देश  की  सबसे  बड़ी  पब्लिक
 पंडरटेकिंग  रेलवे  है  वहां  पर  भंगी  या  मेहतर
 को  छोड़कर  क्लास  फोर  में  भी  हरिजनों  का
 पूरा  प्रतिनिधित्व  नहीं  है,  क्मास  था,  क्लास  टू
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 झौर  क्लास  वन  की  तो  बात  ही  करना  व्यर्थ
 है  ।  झाज  इस  देश  की  60  करोड़  जनता  इस
 बात  को  श्रच्ठी  तरह  से  जातती  हैं  कि  हरिजमों
 का  जिस  प्रकार  से  शोषण  कांग्रेस  की  हुकूमत
 में  किया  गया  है  उस  प्रकार  का  शोषण  कोई
 भी  दूसरी  हुकूमत  नहीं  कर  सकती  ।

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं  कि,
 एक  झोर  तो  हरिजन  प्रादिवासी  भूखे  नंगे  है
 उनको  नौकरिया  नहीं  मिल  रही  है,  वे  भू
 भी  रह  सकते  है  लेकिन  बे  प्यास  नहीं  रह  सकते  ।
 श्ाज  ग्रांकड़े  इस  बात  को  बता  रहे  है  कि  कांग्रेस
 की  हुकूमत  में  पिछले  तीस  वर्षों  में  पौने  दो
 लाख  बस्तियों  में  पीने  के  पानी  की  व्यवस्था
 भी  नहीं  की  गई  ।  ये  प्रघ्िकाश
 हरिजनों  के  ग्राम  है  जहां  पर  पीने  के
 पानी  को  झाज  तक  व्यवस्था  नही  की  गई  है  ।
 मैं  चाहता  हूं  कि  इस  दिशा  में  सरकार  भौर  कम
 से  कम  जनता  सरकार  कोई  कदम  उठाए  ।
 यह  ठीक  है  कि  जनता  सरकार  उन  की  नौकरियों
 के  लिए  या  उन  की  आजीविका  के  लिए  योजनाएँ
 बना  कर  काम  देने  की  बात  सोच  रही  है  लेकिन
 उस  में  समय  लग  सकता  है  |  इसलिए  मैं  यह
 चाहूंगा  कि  जनता  सरकार  झर  हमारे  गृह
 मंत्री  जी  उन  के  पीने  के  पानी  की  समस्या  को
 हल  करें  झोर  जो  भी  सहायता  वह  दे  रही  है,
 उस  के  लिए  यह  हिदायत  दे  दी  जाए  कि  बह
 उन  हरिजनो  के  गावों  में  खर्च  हो  जहा  पर  उन
 के  लिए  पीने  के  पानी  की  दिककते  है  ।

 दूसरी  बात,  उपाध्यक्ष  महीदय,  मैं  झाप
 के  माध्यम  से  यह  कहता  चाहता  हूं  कि  झाज
 जनता  पार्टी  के  बारे  में  हरिजनों  पर  भ्रत्याचार
 की  बातें  कही  जाती  है  झौर  खास  तौर  से
 जो  माननीय  सदस्य  भ्रभी  बोल  रहे  थे  उन्होंने
 कहा  कि  गृह  मंती  श्री  चरण  सिंह  तो  हरिजनों
 के  विरोधी  मंत्री  हैं।  यह  बात  गलत  है  झौर  मैं
 माननीय  सदस्यों  से  कहूंगा  कि  थे  इस  बारे  में
 झांकड़े  देख  लें  t  झांकड़े  स्पष्ट  हैं  :  जो  माभतीय
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 सदस्य  एंसी  बात  कहते  हैं  थ  लाइब्रेरी में  जा
 कर  झरांकड़े  देख  लें  और  मैं  यह  कह  सकता  हूं
 कि  इस  सात  दिनों  की  जनता  सरकार  ने,
 जनता  सरकार  को  झभी  7,  8  महीने  ही  शासन
 में  शाये  हुए  हैं.  हरिजनों  के  लिए  क्‍या  किया  है
 हमारे  शासन  काल  में  उन  के  ऊपर  कितने
 भ्रत्याचार  हुए  हैं  भौर  कांग्रेस  की  हुकूमत  में
 उन  पर  कितने  भ्रत्याचार  हुए  थे,  इन  आ्रांकड़ों
 को  वे  मिला  लें  भोर  उस  के  बाद  वे  इस  तरह
 की  बकबास  करें  |  उन  के  जमाने  में  उन  पर
 काफी  श्रत्याचार  हुए  है  शर  उन  को  रोकना
 कांग्रेस  क ेबस  की  बात  नही  थी  क्‍योंकि  कांग्रेस
 को  नौकरशाही  चलानी  थी  ।  कांग्रेस  ने  हमारे
 लिए  कोई  कानून  बनाए  भी,  तो  नौकरशाही
 के  कारण  उन  का  इम्पलीमेंटेशन  नहीं  किया
 गया  ।  उन  कानूनों  का  कार्यान्वयन  करने  वाले
 कौन  लोग  थे  |  वे  झ्राई०  ए०  एस०,  श्राई०  पी०
 एस०  और  क्लास  I,  क्लास  2  अफसर  थे
 झौर  वे  किन  के  बेटे  है।  ये  बड़े-बड़े  भूषतियों
 घौर  सामंतों  के  बटे  है  शौर  इन  लोगों  के  कारण
 काफी  गड़वड़ियां  हुई  है  ।

 मैं  बिहार  की  बात  प्रापकों  बताता  हूं  7  इस
 बात  का  बहुत  'डिढोरा  पीठा  गया  कि  कांग्रेस
 ने  जित  राज्यों  मे  हरिजनों  को  जमीनें  बाँटी
 है,  उन  मे  उन  हरिजनों  को  बेदखल  किया  जा
 रहा  है  मैं  झाप  के  माध्यम  से  इस  बात  को
 बता  देना  चाहता  हूं  कि  भागलपुर  जिले  में  साड़े
 चार  हजार  एकड़  जमीन  साहुझों  के  परिवार
 से  ली  गई  आर  वह  जमीन  भूमिहीनों  में  बांटी
 गई।  मैं  यह  कहना  चाहता  हूं  कि  उस  में  से  एक
 हजार  या  डेढ़  हुज।र  एकड़  जमीन  ऐसी  थी,  जिन
 में  नदियां  है,  नाले  हैं  झौर  पहाड़  है।  ऐसी  जमीनें
 उन  को  दी  गई  ।  एक  बात  मैं  यह  भी  कहता
 चाहता  हूं  कि  एक  श्रोर  तो  कांग्रेस  ने  उन  लोगों
 को  जमीन  दी  और  दूसरी  प्रोर  भारतीय

 कम्युनिस्ट  पार्टी  ने  हर  एक  जमीन  के  लिए
 रातों-रात्त  पट्टेदारी  की  वरब्वास्त  दे  दी
 लगभग  साढ़े  चार  हजार  एकड़  जमीन  जो
 बांटी  गई  थी,  उस  के  लिए  9  हजार  दरख्यास्तें

 पदुटेदारी  के  झन्तर्गत  दी  गई  धौर  इस  का
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 ततीजा  यह  हुआ  कि  गरीब  हरिजन  झपनी
 जमीन  की  रक्षा  करने  के  लिए  लड़  नहीं  पाया  ।
 इतनी  ही  नहीं,  उपाध्यक्ष  महोदय,  कहीं  कहीं
 पर  तो  केवल  कांगज  के  टुकड़ों  पर  ही  इन
 लोगों  को  जमीन  दी  गई।  जनता  पार्टी  की
 सरकार  के  बिहार  के  उप-राजस्व  मंत्री  ने
 इन  बातों  को  देखा  और  जो  खामियां  थीं  उन
 को  ठीक  कर  दिया  और  लगभग  700  ऐसे
 हरिजन  थे  जिन  को  केवल  कागज  पर  ही
 जमीन  दी  गई  थी  लेकिन  उन्होंने  उनको  उन
 जमीनों  पर  दखल  दिलाया  भौर  ऊपर  से  खेती
 करने  के  लिए  उनको  बसा  भी  दिया  लेपिन
 हमारी  जो  नौकरणशाही  है  वह  गड़बड़  करने
 से  बाज  नही  श्ाती  है  t

 उपाध्यक्ष  जी,  ग्रभी  झभी  i  प्रतटूवर
 को  बिहार  में  पांच  सौ  लोगों  को  जमीन  बाटी
 गयी  t  उनमे  से  साढ़े  तीन  सौ  परिवार  ऐसे
 थे  जो  कि  गैर  हरिजन  थे।  में  पह  नहीं
 कहता  कि  जो  गैर  हरिजन  भूमिहीन  हो  उसे
 जमीन  न  दी  जाय  लेकिन  नौकरशाही  ने
 जनता  सरकार  को  बदनाम  करने  के  लिए
 ऐसे  लोगो  को  जमीन  ढी  जिनके  पास  पहले  हो
 ज्षमीन  थी  इसलिए  में  झपने  गृह  राज्य  मंत्री
 जी  से  भ्र्जें  करंगा  कि  गर  झापने  न,  क  रशाही
 पर  चैक  नहीं  लंगाया  तो  शाप  चाहे  कितने  ही
 प्रगतिशील  कानून  बनाइये,  कितने  ही  प्रगति-
 शील  कदम  उठाइये  आप  हरिजनों  को  नौकर-

 शाही  के  शिकन्जे  से  मुक्ति  नही  दिला  सकते  1

 उपाध्यक्ष  जी,  मे  आप  के  माध्यम  से  कहना

 चाहूंगा  कि  आज  तक  हरिजनों  के  लिए  कितने
 ही  प्रकार  के  कानून  बनाये  गये  लेकिन  उनमें
 से  किसी  पर  भ्रमल  नहीं  हुआ  tT  इस  सम्बत्ध  मे
 मैं  एक  उदाहरण  झापके  सामने  रखना  चाहता
 हूं  ।  जो  गरीब  हरिजन  गांवों  में  रहते  है  उतको
 कांग्रेस  की  हकमत  न  पिछले  तीस  सालो  मे

 छुभाछूत  के  नाम  पर  थोड़ी  सी  राहत  की  सास
 दी  थी  लेकिन  मुझे  दुःख  के  साथ  कहना  पह़ता
 हैं  कि  उस  भ्रनटवेविलटी  एक्ट  के  श्धघीन  कहीं
 किसी  पर  आज  तक  मुकदमा  नहीं  चलाया



 283  SC  &ST  Commis-
 stoner's  Report  (M)

 [  fr  arrest  प्रसाद  यायय]

 गया  ।  अप  सार  देश  मे  देख  जीजिए,  कही

 किसी  पर  मक्ठमा  चलाया  गया  हो  या

 किसी  ज्यवित  को  सजा  दी  गयी  हो  ny  इसका

 मतलब  यह  नहीं  है  कि  वास्तव  मे  देश  में

 'छथाएयून  नहीं  हैं  ।  लक्नि  नाफरणाही  गलत

 रिपोटिंग  हर  यह  करती  रहो  हैँ  ।  यह

 नौररणहा  चाहे  काग्रेस  हमन  की  हा  था

 जनता  पार्टों  की  सर  शार  वी  हो  t

 उपाध्यक्ष  जी,  भे  अनने  केन्र  की  शोर
 झापरा  “पान  आउट  करना  चाहगा।
 भातनीय  गृह  सत्री  जी  इस  ओर  विशेष  ध्यान
 दे  झ्ाज  वाग्रेस  झीर  कम्यनिस्ट  पार्टी  के
 लोग  जनता  सर तर  का  बदनाम  करन  के
 लिए,  चीध्षरी  चरण  सिह  का  बदनाम  करने
 के  लिए  तरह  तरह  के  आरोप  लगा  उहें  है  ।
 इसी  स्दर्भ  म  मैं  कहता  चाहूंगा  ि  सरे  क्षेत्र
 मभागलपुर  ऊ  अन्तर्गत  नगा  छिया  /  नौनिया-
 पट्टी  मे  महेन्द्र  डोम  नाम  का  एक  हरिजन
 पिछने  तीस  साला  स  प  परिवार  +  साथ
 रहता  प्रा  रहा  था  ,  वहा  के  कम्यनिस्ट
 पार्टी  के  विधायक  श्री  मनीराम  सिह  ने
 जमीदार  सगे  मिल  कर  उस  जमौन  को  बिकवा
 दिया  और  उस  हरिजन  को  उस  जमीन  से
 बेदखल  करने  वी  नष्टा  को  ।  वह  जपान  वहा
 के  कम्पुनिस्ट  पाइट  के  आफिस  "  बगल  ५
 है।  इन  विवायक  महाशय  ने  उस  हरिजन
 को  बुलवा  कर  जपंदस्ती  उस  हरिजन  को
 पचास  रूपये  देने  Lr  चटा  की  ओर  कहा  कि
 तुम  उस  जमीन  को  थाली  कर  दो  ny  उस
 हरिजन  से  जबरन  सादे  कागज  पर  अगूठे
 का  निशान  लगवा  दिया  |  जब  मुझे  यह  पता
 चला  तो  मैंग  एमं9  डी०  ो  को  लिखा  और
 एस०  डी०  आो०  नें  थानवार  को  लिया  |
 7  प्रगस्ता  को  एफ०  झाई०  आर०  लिखी

 गणी  धारा  07  और  i44  +  gets  काये-
 वाही  की  गयी  |  लेकिन  नौकरणशाही  ने  फिर
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 गड़बड़ी  को  ।  इस  मुकदत से  वह  कम्युमिस्ट
 विधापक  झभियुवत  थे  उना  विरुद्ध  किसी
 धारा  १  प्रत्तर्गंत  न  तो  वारन्द  इस्यू  किया  गया
 ग्रौर  न  समन  इस्यू  किया  गया  |  इस  बाद
 हमलन  जिला  प्रश्चिकारी  को  लिखा  ता  उन्होंने
 गश  कि  कोई  भी  व्यक्त  हो,  चाहें  विधायक
 हो  या  कोई  न्य  व्यक्ति  हो,  वानून  5  अबीन
 सब  बरावर  है।  z  Tr  साथ  बहता  पत्ता
 है  fe  wa  वारस्ट  इस्यू  किय  ग+,  भव  अप
 राधियों  को  चार्जशीट  पिया  गया  जिनमे  वे

 वम्यनिस्ट  विधायत  भी  सम्मिलित  है  !
 अब  उनके  बिरद  मुकह्द ।  चल  रहे  हैं  गौर
 प्रपराछओों  झब  जमानत  पर  है  |  Tt  बताता
 चाहता  है  कि  नाफरणाह़ी,  प  'भरशाही
 हेरिजनों  +  उत्थान  के  मामलों  मं,  उनकी
 शिकायतो  को  दूर  करने  4  मामले  म  अवरोधक
 तत्य  के  रूप  मे  काप  कर  रही  हे  भर  द्ग  पर
 ग्रापको  कडा  अंकुश  रखना  चाहिय  |  इस  झोर

 गृह  मत्री  जी  को  बिपष  ध्यान  देना  चाहिये
 झोर  उनको  देखना  चाहिये  4a  इसबए  जो
 भूराना  रवैया  है  वह  बदल  t

 art  ने  लोक  सभा  तथा  विधान  सभाप्रो
 >

 चुनावों  4  हरिजनों  ्  आ्रादिवागियों  के
 लिए  ग्रारक्षण  फ्री  स्पवस्था  की  है  1  लेकिन
 जिन  गावों  में  बटतायत  4,  बड़ी  संख्या  में
 हरिजन  रहते  ऐ  बहा  पर  ग्राम  पंचायतों  के
 चुनावों  में  हरिजना  4  लिए,  आ्ादिवाजियों
 के  लिए  आपने  शरपक्षण  को  ध्यवम्धा  सही
 की  है,  वहा  पर  किसी  प्रयार  की  सुविधा
 उनको  नहीं  दो  गई  है  ।  इसका  नतीजा  यहे
 होता  है  कि  गाव  का  पटवारी,  गांव  का  प्रधान,
 कोई  भूपति  प्रगर  हरिजन  के  साथ  जोर
 जबर्दस्ती  करता  है,  उस  पर  जुल्म  ढहाता
 है  तो  वह  वेचारा  पचायत  थे  जा  कर  फरिगाद
 भो  नहीं  कर  सकता  हूँ  भौर  झगर  करता  है
 तो  उसकी  सुनवाई  नहीं  होती  है  ।  मे  चाहता
 है  कि  ग्राम  प  चायतो  में,  नगरपालिकों  में  लोक
 सभा  तथा  विधान  सभाभो  की  तरह  से  इतके
 लिए  पग्रारक्षण  की  व्यवस्था  होती  चाहिये  ।
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 झापको  देखना  चाहिये  कि  इनकी  दशा  सुधरे
 प्रौर  इन  पर  किसी  भी  प्रकार  के  प्रत्याचार
 या  जोर  जबईस्ती  न  हो  |

 पब्लिक  प्रंडरटेकिग्ज़,  सैमी  पब्लिक
 प्रंडरटेकिरश  शीर  प्राइवेट  लोगों  द्वारा
 संचालित  जितने  कारखाने  चल  रहे  है  वहां
 पर  भी  झवयको  इन#  लिए  आरक्षण  की  व्यवस्था
 करनी  चाहिये  ।  में  यह  भी  चाहता  हूं  कि
 जितन  एरियर्ज़  बचे  हुए  है  उनकी  पूति  पहले
 की  जानी  चाहिए,  पहले  उनके  लिए  जो
 झ्ारक्षित  स्थान  हैं  और  जो  पहने  से  चने  झा
 रहे  है  उनकी  पति  इन  जातियों  के  लागों  में  से
 की  जाती  चाहिये  और  जब  इनका  कोटा
 पूरा  हो  जाए  तब  दूसरे  लोगों  की  नियक्तियां
 हों  ।  इस  प्रकार  के  कदम  श्राप  उठायेंगे  तब
 कही  जा  कर  इनका  उत्थान  हो  सकेगा,
 इनको  सांस  लेने  का  मौका  मिल  सगा  झौर
 ये  लोग  समझ  सकेंगे  कि  जनता  सरकार  हमारे
 लिए  कुछ  कर  रही  है  ।

 अन्त  में  मे  इतना  ही  कहना  चाहता  हूं
 कि  जो  जमीन  इनको  दी  जाए  वह  कागणों  पर
 ही  ने  दी  जाए  बल्कि  उनका  कब्जा  भी  इनको
 दिलाया  जाए  ।  साथ  ही  पंचायता,  नथर
 पालिकाओो  मे  इनक  लिए  झ्रारक्षण  को  व्यवस्था
 की  am  और  निजी  कारणानों,  पब्िक  और
 सेमी  परिलक  झडरस्टेकि.ज  में  जो  एरिय॑ज्ञ  हैं
 उन  प्रगेंस्ट  पहल  इनको  भरती  हो  बाद  मे
 दूसरों  की  हो  ny

 38.8  hrs.

 STATEMENT  RE.  DAMAGE  TO
 RAILWAY  TRACK  ON  SOUTHERN
 RAILWAY  DUE  TO  CYCLONE

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAYVATE):  Sir,
 I  rise  to  make  a  statement  to  apprise
 the  House  of  the  widespread  damage
 to  railway  track  and  suspension  of
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 train  services  on  the  Southern  Rail-
 way  due  to  the  cyclonic  storm  which
 hit  parts  of  Tamilnadu  on  November
 lith  and  also  of  the  steps  benig  taken
 by  the  Railways  to  restore  through
 commurications  which  are  so  vital  for
 the  general  flood  relief  work,

 I,  accompunied  by  the  Member,
 Engineering,  Railway  Board,  and  the
 General  Manager  of  Southern  Railway,
 visited  the  flood  affected  areas  yeater-
 day  and  made  an  aerial  survey  of  the
 places  where  breaches  in  railway
 track  hid  occurred  disrupting  commu-
 nications.  |  also  inspected,  on  foot,  the
 railway  colonies  and  station  yards  in
 the  Tiruchirapalli  area,  )  articularly
 at  Srirangam.  During  my  aerial  sur-
 vey,  I  covered  the  sections  fromTiru-
 vhirapalli  to  Thaniavur,  Nagarpati-
 nam,  Nagore,  Kodikkarai,  Karaikkudi,
 Dindigul,  Sainudran,  Karur  and  back
 to  Tiruchirapali.

 The  cyclonic  storm  left  a  train  of
 destruction  in  its  wake,  Railway  com-
 munication  lines  were  scnously  dis-
 rupted,  rivers  and  stream  in  the  Cau-
 very  basin  flooded  and  the  railway
 tracks  flooded  and  breached  at  a
 number  of  locations  affecting  rail
 services  from  the  night  of  the  llth
 instant.  Heavy  damage  was  caused
 to  the  track,  station  buildings,  ete.
 especially  Nagappatinam,  Thiruvarur,
 Kodikkarai,  Pudur,  Karur  and  Golden
 Rock.  A  major  bridge  across  Amta-
 vati  river,  consisting  of  20  spans  of
 50  ft.  each,  has  been  seriously  damag-
 ed  and  6  piers  alowg  with  their  ad-
 joining  girders  and  track  washed
 away.  Flooding  of  track  has  occurred
 at  a  number  of  Jocations  between  Vil-
 lupuram  and  Tiruchchirapalli  on  the
 main,  as  well  as  the  chord  lines,  Ti-
 ruchchirapalli-Dindigul,  ‘Tiruchchirapa
 lli-Karur  and  Dindigul-Palani
 Sections.  Extensive  breaches  to  track
 around  Tiruchchirapalli  had  isolated
 Tiruchchirapalli  from  all  directions.  A
 number  of  railwaymen’s  colonies  have
 been  inundated  forcing  the  inhabitants
 to  take  shelter  on  railway  platforms
 ete.  About  25,000  railway  familles
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 have  been  affected.  The  estimated  loss
 to  the  Railways  due  to  the  cyclone  is
 approximately  Rs.  .5  crores,

 As  a  result  of  the  above  damage,
 train  services  on  the  following  sec-
 tions  had  to  be  suspended  from  12th
 instant:

 (i)  Tiruchchirapalli-Erode  (B.G.)
 (ii)  Vridchachalam-Tiruchchi-

 rapalli  (M.G.)
 (iii)  Tiruchchirapalli  Dindigul

 (M.G.)
 (iv)  Dindigul-Palani  (M.G.)
 (v)  Vridhachalam-Salem  (M.G.).
 (vi)  Mayuram-Karaikkudi  (M.G.)
 (vii)  Thanjavur-Nagore  (M.  G.),
 (viii)  Thanjavur-Mayuram  (M.G.
 tix)  Tiruturaipundi-Kodikkarai
 (M.G,)

 lam  happy  to  inform  the  House
 that  due  to  the  untiring  efforts  of  the
 Railwaymen,  whohave  been  working
 round  the  clock,  it  has  been  possible  to
 restore  by  yesterday  throvgh  communi-
 ciatons  between  Madras  ang  Tirchchi-
 rapalli  and  to  Madurai  via  Karakkudi
 and  Manamadurai.  This  restoration,
 which  has  been  done  in  record  time,
 will  greatly  assist  the  Civil  authori-
 ties  in  the  distribution  of  essential
 commodities  such  as  foodgrains,  POL
 products  etc.  Restricted  Passenger
 train  services  have  also  been  introduc-
 ed  on  these  sections,

 The  Tiruchchirapalli-Dindigu]  Sec-
 tion,  which  has  been  damaged  at  va-
 rious  places  along  the  track,  with
 lengths  of  breaches  aggregating  to  5
 kms,  in  a  stretch  of  50  kms.  will  be
 restored  in  three  to  four  weeks  time.
 On  the  Broad  Gauge  section  between
 Erode  and  Tiruchchirapalli  temporary
 bridging  work  will  be  taken  up  in
 hand  on  the  Amravati  river.  This  will
 be  completed  in  4  weeks’  time  so  that
 rai]  traffic  on  this  section  can  he
 restored.  After  my  inspection  of  the
 flooded  railway  colonies,  I  am  satis-
 fied  that  prompt  relief  measures  have
 been  taken  by  the  Railway  Adminis-
 tration  to  alleviate  the  sufferings  of
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 the  affected  railway  staff,  Advance  pay
 has  been  given  to  needy  employees
 and  ]  have  also  sanctioned  Rs,  1,00
 lakh  from  the  Railway  Ministers’  Re-
 lief  Fund  and  other  Railway  Welfare
 Funds,  which  will  be  utilised  for  the
 relief  of  the  worst  affected  class  IV
 Railway  employees.  '

 On  return  to  Madras  from  my  visit
 to  the  flood  affected  areas,  I  met  the
 Chief  Minister  of  Tamil  Nadu,  Shri
 M.  G.  Ramachandran,  and  apprised
 him  of  the  progress  in  the  restoration
 of  all  rail  communications.  I  have  also
 assured  him  that  the  Union  Govern-
 ment  wil]  render  all  possible  assis-
 tance  to  the  people  and  Government
 of  Tamil  Nadu  in  meeting  the  situation
 created  by  the  eycione  and
 floods.  Honourable  Members  are  aware
 that  some  more  colleagues  of  mine  in
 the  Union  Cabinet  are  visiting  the
 State  and  an  official  team  will  also
 go  there  to  assess  the  damage  and  re-
 comunend  the  quantum  of  assi.tance
 As  far  as  the  Railways  are  concerned,
 I  may  assure  the  House  thai  all  pos-
 sible  efforts  are  being  made  to  restore
 normal  train  services  as  expeditiously
 as  possible.

 SHRI  SAMAR  MUKHERJEE  (How-
 rah):  There  is  a  disturbing  news  that
 another  cyclone  is  likely  to  strike
 Matiras  coast  todayv....  (infertupe
 tion.)

 MR.  DEPUTY-SPEAKER:  If  all  of
 you  persist  in  speaking,  nothing  will
 fo  on  record,  Nu  discussion  on  the
 statement,

 PROF.  MADHU  DANDAVATE:
 Sir,  I  do  not  want  to  disturb  the  pro-
 ceedings.  but  the  anxiety  being  ex-
 pressed  by  my  colleague.  Shri  Mukh-
 erjee,  is  a  genuine  one  and  people
 are  very  much  worried.  The  news  had
 appeared  that  a  cyclone  is  likely  to
 hit  Madras  by  this  evening.  That  was
 the  newspaper  report,  I  was  in  Mad-
 ras  yesterday.  On  the  previous  day,
 the  same  warning  was  given.  And  our
 latest  information  is  that  the  cyclone
 is  at  a  distance  of  250  miles  from
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 Madras  and  all  precautions  are  being
 taken  by  the  State  Government  to  sce
 that  necessary  action  ig  taken.

 SHRI  C.N.  VISVANATHAN  (Ti-
 ruppattur):  I  talked  to  th  e  Chief
 Mizister  this  morning,  Is  the  hon.  Mi-
 nister  giving  us  the  afternoon  news?

 PROF.  MADHU  DANDAVATE:
 Yes.

 SHRI  rom  N.  VISVANATHAN:  Then
 it  is  all  right

 PROF,  MADHU  DANDAVATE:
 This  is  the  latest  news  that  I  got  lo
 minutes  ago

 5.26  hrs,
 MOTION  RE:  TWENTIETH,  TWENTY.
 FIRST  AND  TWENTY-SECOND  RE-
 PORTS  OF  THE  COMMISSIONER  FOR
 SCHEDULED  CASTES  AND  SCHE-
 DULED  TRIBES

 AND
 DISCUSSION  ON  THE  EMPLOY-

 MENT  OF  SCHEDULED  CASTES
 AND  SCHEDULED  TRIBES
 IN  SERVICES  AGAINST  RESERVED
 QUOTA—Contd.

 at  राम  सेवक  हुछारी  (रोसडा):
 उपाध्यक्ष  महोदय  ,  अनुसूचित  जाति  भौर
 अनुसूचित  जनजाति  कमिश्तर  की  रिपोर्ट  पर
 मैं  श्रपती  राय  जाहिर  करना  चाहता  हूं  ।

 रिपोर्ट  में  कहा  गया  है  कि  जो  प्रारक्षण
 भ्रनुसूचित  जाति  झौर  प्रनुसूचित  जन-जाति
 के  लिये  था,  उसकी  पूर्ति  वही  की  गई  शौर
 यह  सिर्फ  एक  ही  विभाग  से  नहीं,  केन्द्रीय
 सरकार  से  ले  कर  राज्य  सरकार  तक  ०५:  जितने
 भी  विभाग  थे,  उन  में  जो  प्रारक्षण  की
 पूर्ति  होनी  चाहिये  थी,  वह  नहीं  हो  सकी  ।

 मैं  जनता  सरकार  के  मानतीय  मंत्षियों
 से  आग्रह  करना  चाहूंगा  कि  हरिजनों  की

 2452  L.S—L0.
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 उपेक्षा  जो  पिछने  30  वर्षों  में  की
 गई,  ब्या  धाप  भी  पैसा  ही  करना  बाहते  है,
 उन्ही  रास्तों  पर  चलता  चाहते  हैं?  यदि  नहीं,
 और  बुनियादी  तौर  पर  उनकी  समस्याप्रों  का
 समाधाव  करना  चाहते  हैं  तो  इस  सरकार  को
 कुछ  करना  होगा  |

 पिछली  सरकार  ने  पूरे  भारत  को  ही
 नहीं,  दुनिया  को  यह  दिखाने  के  लिये  कि
 हमने  हरिजनों  को  जमीन  दी  है,  बन्धुप्रा
 मजदूरों  को  मुक्ति  दिलाई  है,  इसका  खूब
 प्रचार  किया  लेकिन  में  इस  के  सम्बन्ध  में
 यह  कहना  चाहता  हूं  कि  हरिजनों  को  यह
 सुविधा  नहीं  दी  गई,  बन्ल्कि  उन  को  झौर
 ज्यादा  परेशानियों  में  डाला  गया।  इस  का
 कारण  यही  था  कि  जमीत  का  वितरण  जिस
 बुनियादी  हंग  से  होता  चाहिये  था  वह  नहीं
 हो  सका।  जिस  सीलिग  के  कारणों  से  जमीन
 ली  जानी  चाहिये  थी,  मालिकों  के  कब्जे  से
 हटाना  चाहिये  था,  उन  को  न  हा  कर,
 कागज़  के  झाधार  पर  हरिजनों  के  बीच  में
 बाटा,  गैर-मजर्आमा  शौर  प्राम-खास
 जमीनों  को  सरकार  ने  अपने  कब्जे  मे  न  लिमा,
 हरिजनों  के  बीच  दिखावटी  पर्खे  दिये  गये,
 उनको  धोती  झौर  चादर  दी  गई,  ताकि
 हरिजनों  को  संतोष  हो  कि  उत  को  जमीत
 मिली  है  ।  वास्तविकता यह  हैकि  कुछ
 जमीनें  तो  पहाड़ी  शौर  प्रलाभकर  की  जोत
 वाली  जमीन  थी  शौर  ऐसी  जमीनें  थीं,
 जिस  में  गंगा  का  पानी  हैं,  बहुत  सी  जमीनों
 में  कुछ  उपज  ही  नहीं  सकता  था,  जिस
 जमीन  का  कोई  नामोनिशान  ही  नहीं
 था  ।  उन्होंने  यह  सिर्फ  उन  के  संतोष  के  लिये
 नहीं  किया  था,  दुनिया  और  भारत  वे:  लोगों
 को  दिखाने  ”  लिये  किया  था,  कि  कांग्रेस
 की  हुकूमत  हरिजनों  के  लिये  कार्य  कर  रही  है,
 लेकिन  मैं  समझता  हूं  कि  वास्तविक  रूप  में
 जो  हरिजनों  को  देना  चाहिए  था  ,  वह  नही
 दिया  गया  ।  इसी  के  कारण  प्राज  ये
 घटताएं  चट  रवी  हैं  शौर  खून  खराबा
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 हो  रहा  है।  इसका  गही  कारण  है  कि
 शैर-जिस्मेदाराता  और  गैर-कानूसी  ढंग  से
 उन  से  उसकी  जमीनें  लेकर  हरिजनों  मे
 वितरण  किया  गया।

 आज  जब  आपात  स्थिति  से  लोग  निकले
 हैं  तो  पनी  दवी  हुई  भावना  को  व्यक्त  कर
 हुरिजनो पर  जुल्म  कर  रहे  हैं।  बह  इस
 सरकार  की  नहीं,  पिछली  सरकार की  देन
 है  कि  झ्राज  हरिजनो  पर  भ्रत्याचार  हो  रहा
 है।  8  सरकार  से  जानता  चाहता  हूं  कि
 क्या  बहे  बुनियादी  तोर  पर  चाहती  हैकि
 हरिजनों  को  जमीन  दे,  उनकी  सहायता  करे  ?
 यदि  हां,  तो  उस  को  फिर  से  विचार
 करना  होगा  और  जो  जमीने  आबादी
 के  लायक  है,  जिन  पर  जमीदारो
 के  कब्ज  है,  उन  के  कब्जे  से  उन्हें  निकाल  कर
 हुरिजनों  को  देता  पड़ेगा  ।  यह  नहीं  कि
 जमीन  उन  के  कब्जे  में  हो  और  कागज़ी
 नग  से  हरिजनों  बे' नाम  जमीन  दिखा  दी
 जाये।  प्राज  हरिजनों  मेदम  नहीं  है  कि
 बहू  जमीदारों  से  लड़  सके  ।

 MR,  DEPUTY-SPEAKER.  I  think
 he  can  continue  on  the  next  day,

 MR,  DEPUTY-SPEAKER:  Now  it  38
 3.30  p.m.  We  take  up  the  private
 Members’  Business.  Shri  Yadven-
 dra  Dutt.
 35.29  brs.
 COMMITTEE  ON  PRIVATE  MEM-
 BERS,  BILLS  AND  RESOLUTIONS

 Stxta  Rerorr

 SHR]  YADVENDRA  DUTT  (Jaun-
 pur):  I  beg  to  move:

 “That  this  House  do  agree  with
 the  sixth  Report  of  the  Committee
 on  Private  Members’  Bills  and  Re-
 solutions  presented  to  the  House  on
 the  l6th  November,  1977."
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 MR,  DEPUTY-SPEAKER~  The  ques
 ‘ion  4s;

 “That  this  House  do  agiee  with
 the  Sixth  Report  of  the  ‘Curhinittge
 on  Private  Memoer:’  Bills  tnd  Re-
 solutions  presented  to  the  Huuse  on
 the  I6th  November.  1977."

 The  motion  was  adopted.
 MR.  DEPUTY-SPE.AKER:  Now,

 Bills  to  be  introduced.  shri  Chandrap-
 pan.

 5.39  hrs.
 COCONUT  BILL*

 SHRI  Cc.  K.  UHANDRAPPAN
 (Cannanore):  I  beg  io  move  for  Icave
 to  introduce  a  Bill  to  provide  for  the
 establishment  of  a  Buard  tor  the  deve-
 lopment,  promotion  and  protection  of
 the  coconut  cultivation  and  to  sel  up
 coconut  based  oimdus'ries  and  for
 these  purposes  to  levy  a  cess  tu  cicate
 a  coconut  fund  and  for  matters  cun-
 nected  therewith.

 MR,  DEPUTY-SPEAKER  The
 question  is:

 “That  leave  be  gianted  to  intro-
 duce  a  Bill  to  provide  for  the  esta-
 blishment  of  a  Board  for  the  deve-
 lopment,  promotion  and  protection
 of  {ne  coconmot  coliivaicin  and  io
 set  up  coconut  8880  industries
 and  for  these  purposes  to  levy  a
 cess  0  create  a  coconut  fund  and
 for  matters  connected  therewith.’

 The  motion  was  adopted.
 SHRI  C.  KX,  CHANDRAPPAN:  I

 introducet+  the  Bill

 *Puplished  in  Gazette  of  India  Extraordinary,  Part  II,  section  2,  dated
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 CHILDREN,  STUDENTS  AND  YOU-
 TH  (RIGHTS  AND  WELFARE)  BILL*®

 SHRI  Cc.  K,  CHANDRAPPAN
 (Cannanore):  |  beg  to  move  for  leave

 to  introduce  a  Bill  to  provide  for  the
 establishment  of  a  Board  to  safeguard
 the  rights  of  children,  students  end
 youth,  to  look  after  their  welfare  and
 to  levy  a  cess  and  for  matters  connevt-
 ed  therewith.

 MR.  DEPUTY-SPEAKER.  The
 question  18

 “That  Jeave  be  granite?  to  intro-
 duce  a  Bill  to  provide  for  the  esta-
 blishment  of  a  Board  to  safe-
 guard  the  rights  of  children.  stu-
 dents  and  Youth,  to  look  afier  their
 welfare  and  'o  levy  a  cess  and  for
 matters  connected  therewith."

 The  motion  was  adopted.
 SHRI  ९.  K.  CHANDRAPPAN,  3

 introduce}  the  Bill
 eee

 CONSTITUTION  (AMENDMENT)
 BILI.*

 Unsertion  of  New  Article  342A)
 SHRI  c.  K.  CHANDRAPPAN

 (Cannanore):  I  beg  to  move  for  leave
 to  introduce  a  Bili  further  to  amend
 the  Constitution  of  India,

 MR.  DEPUTY-SPEAKFR:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  smeng  the
 Constitution  of  India.”

 The  motion  was  adopted.
 SHRI  C.  K,  CHANDRAPPAN:

 I  introduce  the  Bill.

 CONSTITUTION
 BILL*

 (Insertion  of  New  Article  3264)
 SHRI  CQ  K.  CHANDRAPPAN

 (Cannanore):I  beg  tomove  for  leave

 (AMENDMENT)

 Bills  Introduced  294

 to  introduce  a  Bill  further  to  amend
 the  Constitution  of  India,

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  Irtro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted,
 SHRI  0.  K,  CHANDRAPPAN:  I

 Introduce  the  Bill,

 INCOME-TAX  (AMENDMEN?)  BILL®
 (Amendment  of  Section  0)

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  I  beg  to  move  for
 leave  to  introduce  a  Bill  further  to
 amend  the  Income-tax  Act,  96l.

 MR.  DEPUTY  SPEAKER:  The
 question  is:

 “That  leave  be  grantea  to  intro
 duce  a  Bill  further  to  amend  the
 Income-tax  Act,  9@I.”

 The  motion  was  adopted,
 SHRI  KANWAR  LAL  GUPTA:

 introduce+  the  Bill,

 ANDAMAN  AND  NICOBAR
 ISLANDS  (ALTERATION  OF  NAME)

 BILL*
 SHRI  SAMAR  GUHA  (Contai),  १

 beg  to  move  for  lenve  to  introduce
 a  Bill  to  rename  the  Andaman  and
 Nicobar  Islands  ag  Shahid  and  Swa-
 raj  Dweep.

 MR,  DEPUTY-SPEAKER.-  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  rename  the  Snaaman
 and  Nicobar  Islands  as  Shrhid  and
 Swaraj  Dweep.”

 The  motion  was  adopted
 SHRI  SAMAR  GUHA:  I  introducet+

 the  Bill.

 ‘Published  in  Gezette  of  India  Extraordinary,  Part  IT,  section  2,  dated ‘28-2-77.
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 SALARIES  AND  ALLOWANCES  69
 BILL*

 SHRI  P.  K.  DEO  (Kalahandi):  7 beg  to  move  for  leave  to  introduce @  Bill  to  consolidate  and  amend  the law  relating  to  the  salaries  and  al- ances  of  Ministe:
 MR.  DEPUTY-SPEAKER:  The question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  consolidate  and  amend
 the  law  relating  to  the  salaries
 and  allowances  of  Ministers,”

 The  motion  was  adopted.
 SHRI  P.  K.  DEO:  7  introduce}  the Bill,

 HIGH-COURT  JUDGES  (CONDI-
 TIONS  OF  SERVICE)  AMENDMENT

 BILL*
 (Insertion  of  New  Section  23E)

 sit  site  प्रकाश  त्यागी  (वहराइच)  :
 मैं  प्रस्ताव  करता  हूँ  कि  उच्च  न्यायालय
 स्थायाधीश  (सेबा  को  शर्तों)  श्रधिनियम
 l954  का  शौर  संशोधन  करने  वाल  विधे-

 थक  को  पुर:  स्थापित  करने  की  अनुमति  दी
 जाये  ।
 MR,  DEPUTY-SPEAKER-  The

 question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 High  Court  Judges  (Corditions  of
 Service)  Act,  ‘1954.

 The  motion  wits  atopted.
 थो  प्रोमप्रकाश  त्यागी  :  में  विधेयक  को

 पुरःस्थापित  करता  ईं  ।

 NATIONAL  HIGHWAYS  (AMEND-
 MENT)  BILL*

 (Amendment  of  Section  2)
 SHRI  P.  RAJAGOPAL  NAIDU

 (Chittoor):  I  beg  to  move  for  leave

 "Published  in  Gazette  of  India  Extraordinary,  Part  hing  setion  2,  dated
 ‘18-11-77.
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 to  introduce  a  Bil]  further  to  amend the  National  Highways  Act,  1955.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  io  intro-
 duce  a  Bill  furthcr  to  amend  the
 National  Highways  Act,  19%."

 The  motion  was  adopted.
 SHRI  P.  RAJAGOPAL  NAIDU:

 I  introduce  the  Bill.

 CONSTITUTION
 BILL*

 (Amendment  of  Eighth  Schedule)
 SHRI  CHITTA  BOS  (Burasal):  I

 beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  ‘he  Constitu-
 tion  of  India.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 (AMENDMENT)

 “That  leave  be  granted  to  Intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.
 SHRI  CHITTA  BOSU:  I  introduce

 the  Bill,

 INDUSTRIAL  DISPUTRs  (AMEND-
 MENT)  BILL*

 (Amendment  of  Section  2)
 SHRI  P.  RAJAGOPAL  NAIDU

 (Uhittoor):  I  beg  ty  move  for  leave
 to  introduce  a  BIll  further  to  amend
 the  Industrial  Disputes  Act,  1947,

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  tq  Intro-
 duce  a  Bil!  further  to  amend  the
 Industrial  Disputes  Act,  1947."

 The  motion  was  adopted,
 SHRI  P.  RAJAGOPAL  NAIDU:  I

 introduce  the  Bill,

 tTntroduceg  with  the  recommendation  of  the  President.
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 WORKMEN'S  COMPENSATION
 BILL

 (Amendment  of  Section  2)
 SHRI  P,  RAJAGOPAL  NAIDU

 (Chittoor);  I  beg  to  move  for  leave
 to  introduce  a  Bil)  further  to  amend
 the  Workmen's  Compensation  Act,
 1923.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intre-
 duce  8  Bill  further  to  amend  the
 Workmen's  Compensation  Act,  1923."

 The  motion  ४008  adopted.
 SHRI  P,  RAJAGOPAL  NAIDU:  |

 introduce  the  Bill,

 CODE  OF  CRIMINAL  PROCEDURE
 (AMENDMENT)  BILL*

 (Amendment  of  First  Schedule)
 SHRI  K,  T.  KOSALRAM  (Tiruchen-

 dur);  I  peg  to  move  for  leave  to  intro-
 duce  a  Bill  further  to  amend  the

 Code  of  Criminal  Pracedure,  1973."
 MR.  DEPUTY-SPEAKER:  The

 question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  te  amend  the
 Code  of  Criminal  Procedure  1973."

 The  motion  was  adopted.
 SHRI  K.  T.  KOSALRAM;  I  intro-

 duce  the  Bill.

 (AMENDMENT)
 .

 (Amendment  of  Section  4)
 SHRI  P.  RAJAGOPAL  NAIDU

 {Chittoor).  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  amend  the  Tobacco
 Board  Act,  1975.

 MR.  DEPUTY-SPEAKER:  The
 question  is;

 “That  teave  be  granted  to  intro-
 duce  a  Bill  to  amend  the  Tobacco
 Board  Act,  1978."

 The  motion  was  adopted.
 SHRI  P,  RAJAGOPAL  NAIDU:  3

 introduce  the  Bill.
 —__

 TOBACCO  BOARD
 Bi
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 CONSTITUTION  (AMENDMENT)
 BILL*

 (Substitution  of  article  335)
 SHRI  K.  RAMAMURTHY  (Dharma-

 puri);  I  beg  to  move  for  leave  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  Indla.”

 The  motion  was  adopted.
 SHRI  K.  RAMAMURTHY:  |  intro-

 duce  the  Bill.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  Seventh  Schedule)
 SHRI  हू  T.  KOSALRAM  =  (Tiru-

 chendur);  Ibegto  move  for  leave  to
 introduce  a  Bill  further  to  amend  the
 Constitution  of  India.

 MR.  DEPUTY-SPEAKER.  The
 question  is;

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  ihe
 Constitution  of  India.”

 The  motion  tus  udopted.
 SHRI  K.  T.  KOSALRAM:  I  intro-

 duce  the  Bill.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  articles  341,  and  342)
 SHRI  PURNA  SINHA  (Tezpur):

 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Constitu-
 tion  of  India.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted,
 SHRI  PURNA  SINHA:  I  introduce

 the  Bill.

 *Pyblished  in  Cazette  of  India  Extraordinary,  Part  II,  section  a  dated
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 STITUTION  (AMENDMENT)

 oPN  BILL*
 (Substitution  of  Chapter  I  of  Part

 XV,  ete.)

 SHRI  K.  RAMAMURTHY  (Dharma.
 puri):  I  beg  to  move  for  leave  to
 introduce  a  Bull  further  to  amend  the
 Constitution  of  India.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted,

 SHRI  K.  RAMAMURTHY;  I  intro-
 duce  the  Bill.

 MR.  DEPUTY-SPEAKER:  Item
 No.  26,  Shri  D.  D.  Desai—absent.
 Item  27,  Shri  P.  K.  Deo.

 DECLARATION  AND  PUBLIC
 SCRUTINY  OF  ASSETS  OF  MINIS-

 TERS  AND  MEMBERS  OF
 PARLIAMENT  BILL*

 SHRI  P.  K.  DEO  (Kalahandi):  |
 beg  to  move  for  leave  to  introduce  a
 Bill  to  provide  for  declaration  and
 public  scrutiny  of  assetg  of  Ministers
 and  Members  of  Parliament.

 MR.  DEPUTY-SPEAKER  The
 question  Is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  declaru-
 tion  and  publie  gcerutiny  of  assets
 of  Ministers  and  Members  of  Parlia-
 ment.”

 The  motion  was  adopted.
 SHRI  P.  K.  DEO:  I  introduce  the

 Bill.

 REGISTRATION  OF  POLITICAL
 PARTIES  AND  PUBLICATION  OF
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 THEIR  ANNUAL  ACCOUNTs  BILL*

 SHRI  P.  KE.  DEO  (Kalahandi):  I
 beg  to  move  for  leave  to  introduce  a
 छा]  to  make  provision  for  compul-
 sory  registration  of  political
 under  the  Societies  Registration  Act, 780  and  publication  of  their  audited
 annual  accounts.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  grantert  to  intro-
 duce  a  Bill  to  make  provision  for
 compulsory  registration  of  political
 parties  under  the  Societies  Regist- ration  Act,  960  ang  publication  of
 their  audited  annua}  accounts.”

 The  motion  weg  adopted,
 SHRI  P.  K.  DEO:  I  introduce  the

 Bill.

 CONSTITUTION  (AMENDMENT)
 BILL*®

 (Amendment  of  article  Wy,  ommissen
 of  article  ‘R24,  etre.)

 थओ  सुत्युंजय  प्रसाद  वर्मा  (सीवान):
 उपाध्यक्ष  महोदय,  मैं  प्रस्ताव  करता  हूं  कि
 भारत  के  संविधान  का  और  संशोधन
 करने  वाले  विशेमक  को  पुरःस्थापित  करने
 की  झनुमति  दी  जाय  1

 MR  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  jntro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  wag  adopted.
 श्रो  मत्पुजब  प्रसाद  वर्मा  :  मैं  विधेयक

 को  पुर:स्थापित  करता  हूं  1

 CROP  INSURANCE  CORPORATION
 BILL®

 SHRI  RAMAMURTHY  (Disarmapuri) I  beg  to  move  for  leave  to  introduce
 *Publiched  in  Gazette  of  India  Extraordinary,  Part  I,  Section  2,

 dated  8-L-77.
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 a  Bill  to  provide  for  the  esattiishment
 of  a  Crop  Ingurance  Corporation  for
 the  purpose  of  under  taking  the  busi-
 ness  of  crop  inguranve  so  as  to  protect
 the  interests  of  small  farmers  from
 loss  due  to  unavoidable  causes,

 MR,  DEPUTY  SPEAKER  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  io  provide  for  the  esta-
 blishment  of  a  Crop  Insurance  Cor-
 poration  for  the  purpose  of  ynder-
 taking  the  business  of  crop  insurance
 so  as  to  protect  the  intersts  of  small
 farmerg  from  loss  que  to  unavoidable
 causes.”

 The  motion  wag  adupted,  ,
 SHRI  छू,  RAMAMURTHY,  i  intro-

 ducet  the  Bill

 CONSTITUTION  (SCHEDULED
 CASTES)  ORDERS  (AMENDMENT)

 BILL*
 SHRI  5.  s.  REDDIT  (Miryalguda)  I

 beg  to  move  for  leave  tu  introduce  a
 Bill  further  to  amend  the  C'onstitutuon
 (Scheduled  Castes)  Order,  1950,  the
 Constitution  (Scheduled  Castes)  (Union
 Territories)  Order,  1951,  the  Constitu-
 tion  (Dadra  and  Nagar  Haveli)  Sche-
 duled  Castes  Order,  1962,  the  Consti-
 tution  (Pondicherry)  Scheduled  Castes
 Order,  964  and  the  Constiiution,  (Goa
 Daman  and  Diu)  Scheduled  Castes  Or-
 der,  1968,

 MR  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  gtanted  {o  imtio-
 duce  a  Bill  further  to  amned  the
 Constitution  (Scheduled  Castes)  Or-
 der,  1950,  the  Constitution  (Schcdul-
 ed  Castes  (Union  Territuries)  Order,
 395l,  the  Constitution  (Dadra  and
 Nagar  Haveli)  Scheduled  Castes
 Order  1962,  the  Constitution  (Pondi-
 cherry)  Scheduled  Castes  Order,
 2064  and  the  Constitution  (Goa,
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 Laman  and  Diu)  Scheduled  Castes
 Order,  1968."

 The  motion  was  adopted.
 SHRI  5.  8.  REDDI;  I  introduce  the

 Bill.

 MAINTENANCE  OF  INTERNAL  SE-
 CURITY  (REPEAL)  BILL*

 SHRI  CHITTA  BASU  (Barasat):  I
 beg  to  move  for  leave  to  introduce

 a  Bill  to  repeal  the  Maintenance  of
 Internal  Se  urity  Act,  1971.

 MR  DEPUTY  SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  repeal  the  Mainten-
 unce  of  Internal  Security  Act,  19TL.

 The  motion  wis  adopted,
 SHRI  CHITTA  BASU:  I  introduce

 the  Bill.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  Article  3I4).
 SHRI  CHITTA  BASU  (Barasat):  1

 beg  to  move  for  Jeave  to  introduce  a
 Bill  further  to  amend  the  Constitution
 of  India.

 MR.  DEPUTY-SPEAKER:  The
 question  is-

 “Thut  leave  be  granted  to  intro-
 duce  a  Ball  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.
 SHRI  CHITTA  BASU:  Introduced

 the  Bill,

 EMERGENCY  LAW  (REPEAL  BILL*®
 SHRI  SOMNATH  CHATTERJEE:

 (Jadavpur)  I  beg  to  move  for  leave
 to  introduce  a  Bill  ta  repeal  the
 the  Maintenance  of  Internal  Security
 Act,  97]  and  the  Defence  of  India
 Act,  97l,

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 *Published  in  Gaaette  of
 8-Il-77.
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 MR,  DEPUTY-SPEAKEL
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  repeal  ihe  Maintenan-
 ed  of  Internal  Security  Act,  97  and
 the  Defence  of  India  Act,  97l.’

 The  motion  was  adopted,
 SHRI  SOMNATH  CHATTERJEE:!I

 introduce  the  Bill.
 35.42  bra.

 CONSTITUTION  (AMENDMENT)
 BILL

 (Amendment  of  article  352)  by
 Shri  Hari  Vishnu  Kamath—contd.
 MR,  DEPUTY  sPEAKER:  Now,

 ‘We  come  to  further  consideration  of
 Shri  Kamath’s  Bill.

 SHRI  P.  K.  DEO  (Kalahandi):  Sir,
 Shri  Kamath  is  now  out  of  India  on
 official  duty.  And  50,  it  will  not  be
 fair  to  adjourn  the  debate  on  that
 Bill.  But,  the  Bill  could  be  discussed
 in  his  absence.  He  will  continue  to
 have  the  right  to  reply.

 Secondly,  two  hours  were  allotted
 ffor  the  discussion  of  this  Bill  and  the
 time  has  been  fully  consumed.  So,
 my  motion  in  this  regard,  is  as
 follows:

 “That  the  debate  on  the  Constitu-
 tion  Bill  (Amendment  of  article
 352)  be  adjourned.”
 SHRI  KANWAR  LAL  GUPTA

 (Delhi  Sadar):  I  do  not  see  any
 reason  why  he  wants  to  adjourn  this
 discussion  on  this  Bill.  Has  Shri
 Kamath  written  to  you  any  letter
 about  thig  Bill?

 MR.  DEPUTY-SPEAKER:  No.

 SHRI  KANWAR  LAL  GUPTA:  If
 he  has  not  written,  I  do  not  see  any
 reason  for  adjourning  the  debete  on
 the  Bill  unnecessarily.

 SHRI  0.  K.  CHANDRAPPAN
 (Cannanore):  If  we  continue  the  dis-
 cussion,  he  will  get  priority.  But,  if
 it  ig  adjourned,  he  may  not  get  it.

 MR.  DEPUTY-SPEAKER  Mr.
 Gupta,  the  position  js  this.  Wa  have
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 allowed  two  hourg  for  this  ang  these
 two  hours  have  already  been  con-
 sumed.  80,  either  we  hava  to  extend
 the  time  for  which  another  motien  is
 to  be  put  or  wa  have  to  adjourn  it.

 SHRI  KANWAR  LAL  GUPTA:
 The  time  should  be  extended.

 MR.  DEPUTY-SPEAKER:  Then,
 the  mover  ig  not  here;  he  will  not  be
 able  to  listen  to  it.

 SHRI  KANWAR  LAL  GUPTA:  He
 hes  already  explained  the  position
 while  moving  thig  Bill.  The  Minister
 is  here.  If  we  adjourn  that  to-day
 then,  I  am  not  sure  whether  the  Bill
 get  the  priority  automatically  or  not.

 MR.  DEPUTY-SPEAKER:  It  has
 to  be  balloted  again.

 SHRI  SAMAR  GUHA  (Contai):  If
 jt  is  balloted,  where  is  the  surety  that
 he  will  get  the  priority?

 MR.  DEPUTY-SPEAEKER:
 bound  to  get  the  priority.

 SHRI  KANWAR  LAL  GUPTA:  We
 do  not  want  to  adjourn  this.  We
 want  that  the  time  should  be  ex-
 tended  by  another  two  hours.

 SHRI  SAMAR  GUHA:
 ble  to  get  the  priority?

 MR.  DEPUTY-SPEAKER:  Tirat  is
 for  the  House  to  decide.

 SHRI  KANWAR  LAL  GUPTA:
 You  kindly  take  the  leave  of  the
 House.

 SHRI  SAMAR  GUHA:  Before  that,
 I  want  to  seek  some  clarification  on
 this.  Ig  there  a  possibility  of  his
 getting  the  priority  in  the  ballot?

 MR.  DEPUTY-SPEAKER:  Once  it
 is  balloted,  then  it  may  be  given  the
 priority.  What  do  you  propose  tp  do?
 Do  you  want  the  time  to  be  extended?

 SHRI  P.  K.  DEO:  Mr.  Kamath
 should  get  his  right  of  reply.

 MR.  DEPUTY-SPEAKER:  Would
 the  Minister  like  to  intervene?

 He  35

 Ts  it  possi-
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NAR-
 SINGH  YADAV):  I  am  ready  to
 intervene.

 MR,  DEPUTY  SFEAKER:  Then,
 we  can  extend  the  time  by  another
 one  hour  80  that  the  Members  may
 speak  on  the  Bill,  Even  if  we  adjourn
 the  debate  at  this  stage,  the  position
 remaing  the  same,  Don’t  you  see  the
 point,  Mr.  Gupta?

 SHRI  KANWAR  L#AL  GUPTA:  At
 least  when  the  che  Minister  replies.
 if  the  Member  concerned  is  not  here,
 then  you  vote  it.  That  is  all.

 MR.  DEPUTY  SPEAKER:  Only  an-
 other  motion  wil]  have  to  be  moved
 without  his  reply.

 SHR]  KANWAR  J.AL  GUPTA:  It  is
 all  right,  Sir,  it  is  an  important  Bill
 and  we  must  know  the  views  of  the
 Government.

 शो  यमुना  प्रसाद  शास्त्री  (  रीवा  )
 उपाध्यक्ष जी,  जो  भूबर  झाफ़  दि  बिल  है
 थे  झाज  यहा  पर  उपस्थित  नहीं  हैं  ।  उन
 को  भी  जबाव  देने  का  अधिकार  है  1
 इस  लिए  इसको  स्थगित  करिये।

 भो  कंवर  लाल  गुप्त  बैलेट  में  यह
 खत्म  हो  जाएगा  और  यह  एक  इम्पीटिन्ट
 बिल  है  |

 MR,  DEPUTY  SPEAKER;  So,  the
 discussion  can  go  on  for  one  more  hour
 and  then  the  Minister  would  take  the
 opportunity  of  replying  when  Mr.
 Kamath  is  here.  So,  we  are  extending
 the  time  by  one  hour.  The  House
 has  to  take  q  decision.

 SHRI  P.  K.  DEO.  I  withdraw  the
 Motion  moved  by  me,

 MR,  DEPUTY-SPEAKER:  So,  we
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 ot  कंबर  लाल  गुप्त  :  उपाध्यक्ष  जी,
 मैं  कामत  जी  को  बधाई  देना  चाहता  हूं
 जिन्होंने  इतना  सुम्दर  बिल  भौर  ऐसे  बित  की
 झाज  भ्रावश्यकता  थी,  सदन  के  सामने  पेश
 किया  t  इमजेन्सी  का  प्रावधान  कांस्टीट्यू-
 शन  मे  प्रारंभ  से  है  ।  क

 35.45  hrs.

 सभापति  जी,  झाप  को  याद  होगा  कि
 जब  इमजेंन्सी  का  प्रावधान  बनाया  गया
 था,  उस  समय  कामत  साहव  ही  झकेले  ऐसे
 व्यक्ति  थे  जिन्होंने कहा  था  कि  पह  इमजेंन्सी
 किसी  समय  भी  भिसयूज हो  सकती  है  ।
 उस  समय  ‘Bo  प्रम्वेदककर  ने  कहा  था  कि
 हमें  यह  झाशा  करनी  चाहिए  कि  ऐसा  कोई
 अवसर  नहीं  झाएगा  जब  इमर्जेन्सी
 का  दुरुपयोग  होंगा  प्लौर  9508
 ले  कर  975  तक,  मैं  यह  कह
 सकता  हूं  कि  कोई  ऐसा  अवसर  नहीं  श्राया
 कि  25  साल  में  सरकार  ते  इस  इमजेन्सी  का
 दुस्पयोग  किया  हो  लेकिन  975  के
 अन्दर  i9,  20  महीने  जो  स्थिति  रही  वह
 ऐसी  भयानक  रही  कि  शायद  वैधानिक
 तरीके  से  विधान  को  खत्म  करने  की
 कोशिश  को  गई  1

 The  Constitution  was  destroyed  py
 constitutional  means.

 उस  समय  जो  सब  से  बडा  भाग  रहा,  वह
 इमजेन्सी  के  क्लाज  का  रहा  कि  इमर्जेत्सी
 डेक्लेयर  कर  दी  गई  झौर  उस  को  चेलेंज  भी
 नहीं  किया  जा  सकता  था।  इस  इम-
 जेन्सी  में  जो  पूरी  तानाशाही  की  पावस
 हैं,  बे  पूरी  की  पूरी  प्रधान  मंत्री  जी  ने  प्रपने
 हाथ में  ले  ली  1  भाप  ने  शाह  कमीशन  के
 बारे  में  पढ़ा  होगा  झौर  समाचार-पत्रों  मे
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 [att  कवर  लाल  गुप्त]
 इमजसी  के  समय  के  बहुत  से  तथ्य  भा  है
 हैं।  उनके  भाधार  पर  यह  कहा
 जा  सकता  है  कि  उन  9  महोना ंमे  जिस
 तरह  का  जीवत  हस  देश  में  रहा,  वह
 किसी  जी  सिविलाइज्ड  भौर  डेमोक्रेटिक
 कन्ट्री  मे  नहीं  हां  सकता  ।  इसलिए
 मैं  सेह  कहगा  कि  इसके  बारे  मे
 दोबारा  विचार  करने  की  जरूरत  पड़ी
 है  ।  इन  चीजों  को  सामने  रखते  हुए  कि
 l9  महीने  तक  जो  इस  देश  में  तानाशाही

 का  नाच  हांता  रहा,  जिसमे  लाइफ  का
 जो  'फडामेटल  राइट  है  उसको  भी  खत्म
 कर  दिया  गया  था,  कानून  नाम  की
 कोई  चीज  नहीं  रह  गई  थी  प्रौर
 झाज  जो  है  उसका  एक  घटे  के  बाद  क्‍या  होगा,
 कहा  नहीं  जा  सकता  था,  यह  बिल
 बहुत  सामयिक  है  ।  i9  महीने  जो
 देश  की  स्थिति  रही,  उस  के  बाद  भ्राज
 देश  मे  एक  नई  क्राति  झाई  है  t
 जनता  ने  एक  नया  मोट  लिया  और  शाति-
 पूर्वक  क्रांति  आई  ।  इसलिए  यह  ज़रूरी
 हो  गया  कि  इस  बीज़  पर  दुबारा  विचार
 किया  जाए  |

 भष्यक्ष  महोदय,  एक  तो  सवाल  यह
 झ्ाता  है  कि  क्या  एमेजेंन्सी  का  प्रावधान  सबि-
 धान  मेहोया  नहीं  |  कछ  लोग  ऐसा
 सोचने  वाले  भी  है  कि  एमेजेंन्सी  का  प्रार्टि-
 कल  संविधान  से  बिल्कूल  हटा  दिया  जाए  ।
 लेकिन  मैं  इस  पक्ष  मे  नही  हू  1  हालाकि
 मैं  एमजेंसी  हालात  का  भुकसभोगी  हु,
 i9  महीने  जेल  मै  रहा  हू  लेकिन  मैं  यह

 समझता  हू  कि  एमर्जेन्सी  के  भ्राटिकल  का
 संविधान  में  निकालना  उचित  नहीं
 होगा  ।  हमारा देश  बहुत  बड़ा  है  |  इसमे
 कभी  ऐसी  परिस्थिति  भा  सकती  है  जब
 कि  एमर्जेती  लगाना  ज़रूरी  हो  जाए  |
 लेकिन  जो  पब्लिक  डिसभाड्डर  या  कोई
 झौर  शब्द  हैं,  मेरे  ख्याल  मे  उनको  इस
 आटिकल से  हटा  देना  चाहिए  a  केवल  वो
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 कारणों  से  एमजेंसी  लगनी  बराहिए  ।  एक
 तो  जब  बाहर  का  एग्रेलन  हो  ,  जब  कोई
 विदेशी  हमारे  देश  पर  ाक्रमण  कर दे  ह. ह
 एमर्जसी  लगती  चांहिए।  दूसरे  जब  देश
 के  अन्दर  ही  आाम्डें  'रिबेलियन  हो  जाए
 तो  एम्जसी  लगानी  चाहिए  ।  इन  के  अत्ति-
 रिक्त  पब्लिक  डिसझाडेरग्रा  कोई  शौर
 जो  शब्द  इस  एमजसी  के  भाटिकल मे  हैं
 उनको  हुटा  देना  चाहिए।  इतना
 एमडसट  इस  प्राटिकल  में  होता  चाहिए  ।

 झब  सवाल  यह  झाता  है  कि  जब  अार्स्ड
 रिबेलियन  या  एक्सटर्नल  एग्रेसन  होता  है
 तो  क्या  एक  प्रदेश  से  या  सारे  देश  मे
 'एमजेंसी  लगायी  जाए  ।  मान  लीजिए  किसी
 एक  प्रदेश  के  3पर  जैसे  पजाब  या  पश्चिम
 बगाल  कै  ऊपर  विदेशी  प्राक्रमण  होता  है  तो
 यह  भ्राक्रमण  सारे  देश  पर  माना  जाना
 चाहिए  भौर  सारे  देश  मे  ही  एमर्जसी'  लगायी
 जानी  चाहिए  ।  लेकिन  जब  प्रार्म्ड  रिबेलियत
 होता  है  तो  वह  किसी  प्रदेश  या  प्रदेशों  तक  ही
 सीमित  होता  है,  उस  सूरत  में  सारे  देश  में
 एमजेंसी  लगाना  जरूरी  नहीं  है,  केवल  उन
 प्रदेशों  या  प्रदेश  &  ही  एमजेंसी  लगाना
 उचित  होगो  ।  इसलिए  मै  चाहूगा  कि  इस  एम-
 जसी  के  श्ार्टिकल  का  मोडिफाई  किया  जाए,
 सरल  निया  जाए।  फारन  'एप्रेसन  के  समय
 सारे  देश  में  शौर  प्राम्ड  रिबेलियन  के  समय
 केवल  उसी  प्रदेश  में  जिससे  यह  हो,  एम-
 जसी  लगाने  की  व्यवस्था  सबिधान  मे
 हो  ।  झन्यथा  एमर्जेसी  लगाने  की  व्यवस्था
 को  सविधान  से  समाप्त  किया  जाना

 चाहिए  ।  इस  एमजेंसी  के  प्रस्ताव  को  यह
 सदन  एक  मत  से  पास  करे  I

 अध्यक्ष  महोदय  श्ापकों  माद  होगा  कि
 इंदिरा जी. जी  में  उस  समय  के  स्विद्यान  को
 व्यवस्था  को  भी  तोड़ा  7  जब  देश'  में  इदिशाजी
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 ने  एमजेंदी  लगायी  उस  समय  तक  उस  समय
 की  कैबिनेट  ने  एमर्जेसों  के  प्रस्ताव  को  पास

 नहीं  किया  था  ।  केबिनेट  ने  यह  बात  पास

 नहीं  की  थी  कि  देश  में  यह  स्थिति है  भौर
 हम  एमर्जेशी  लगाना  चाहते  हैं।  सदन  में
 जैसा  कि  होम  मिनिस्टर  ने  बयान  दिया  कि  इस
 सम्बन्ध  में  केबिनेट  की  मीटिय  26  तारीख
 को  सुबह  हुई  झौर  उस  समय  के  मंत्रियों
 को  भी  एमजेंसी  लगाने  के  बारे  में
 रेडियो  से  पता  चला  आर  एमजेंसी  25
 तारीख  की  रात  को  लगा  दी  गई  1  रात
 मे  ही  प्राइम  मिनिस्टर  राष्ट्पतिजी
 के  पास  गई  गौर  उनसे  एमरजंसी  लगाने
 के  झाडइ्निस  पर  दस्तखत  करा  लिये

 This  is  the  height  of  dishonesty.
 This  was  a  fraud  on  Constitution.
 Nothing  less  इसका  झाग  से  क्‍या  प्रावधान

 हो  सकता  है,  इसके  बारे  में  भी  मंत्री  महोदय
 विचार  करें  ।  कल  को  फिर  कहीं  ऐसा  से
 हो  कि  एक  व्यक्ति  चाहे  वह  कांग्रेस  पार्टी
 का  हो  या  जनता  पार्टी  का  हो,  इस
 तरह की  हरकत  कर  बैठे।  यह  किसी
 राजनतिक  दल  की  चाल  नहीं  है  जो
 9  महीने  तक  देश  में  हुभा  है

 वह  दुबारा  न  हो  इसकी  हमको  तैयारी
 करनी  चाहिये।  19 महीने  में  जो  कुछ
 घटनाएं  घटी  है  उनका  लाभ  उठा  कर  हमको
 क्या  करना  चाहिये  इस  पर  हमें  विधार
 करना  चाहिये  |

 अगर  किसी  का  दिमाग  बिगड़  जाए
 और  वह  तानाशाह  बतने  की  ््घ्छा  झपने
 झन्दर  पंदा  करे,  कोशिश  करे  तो  किस
 प्रकार  की  उस  पर  रोक  लगनी  चाहिये
 मंत्रीजी  इसके  बारे  में  विचार  करें  ।  जहां
 तक  जनता  पार्टी  का  सवाल  है  वह
 देक्ष  में  प्रजातंक्ष  चाहती  है,  प्रजातंत्रीम
 ढंग  से  काम  करना  चाहती  है,  जिस
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 दिन  जनता  हमें  नहीं  चाहेगी  हम  झपने
 झाप  प्रलग  हो  जाएंगे  और  जिस  पार्टी
 को  जनता  चाहेगी  वह  श्राकर बैठ  जाएगी  |
 लेकिन  कुछ चैक्स  भी  होने  चाहिये  ।
 मान  लें  एमरजेंसी  लगगई।  तब  क्या  बहू
 सालों  तक  चलती  रहेगी  ?  ब्या  उसकी
 कोई  लिमिट  नहीं  होगी  मैं  चाहता
 हैं  कि  एमजेसी  के  बारे  में  प्रगर  भाडिनेंस
 होता  है  तो  तीन  महीने  के  प्रन्दर-भन्दर
 सदन  की  एप्रूवल  उसको  मिलनी  चाहिये
 शौर  वह  भी  सिम्पल  मेजोरिटी  से  नहीं
 बल्कि  तीन  चौथाई  मंजोरिटी  से  ऐसा
 झ्रापने  किया  तो  इसमे  किसी  भी  पार्टी  को
 दूसरी  पाटियों  का  सहयोग  लेना  पड़ेगा,
 उनकी  सहमति  के  बगर  एमरजेंसी  चालू
 नहीं  रह  सकेगी।  उसके  बाद  हर  चार  या
 छः  महीने  बाद  या  तीन  महीने  के  बाद  सदन
 का  एप्रूबल  लेते  रहना  चाहिये  ।  इतना ही
 नहीं  कि  एक  बार  एप्रूवल  ले  लिया  भौर  उसके
 बाद  एक-एक  साल  के  बाद  लेते  रहे।  हर
 छः  महीने  के  बाद  कम  से  कम  सदन  के  सामसे
 बहू  चीज  भानी  चाहिये  और  सरकार  को
 बताना  चाहिये  कि  क्‍यों  वह  इसको  जारी  रखना
 चाहती  है  और  तीन  चौथाई  बहुमत  से  यह  चीज
 पास  होनी  चाहिये  शौर  तभी  यह  जारी  रहनी
 चाहिये  ।

 जब  एमरजेंसी  लगाई  गई  थी  और  हमारे
 इधर  के  भाई  भी  ऐसे  चुप  बैठे  रहे  जैसे  दोपवी
 का  चीर  हरण  हो  रहा  हो  भौर  दुर्योधन
 भी  सभा  में  हों,  द्रोणाचार्य  भी  बैठे  हों
 पौर  शांति  से  बैठे  रहें,  क्‍योंकि  हमने
 उनका  नमक  खाया  है  इस  वास्ते  हमको
 चूप  बेंठे  रहना  चाहिये,  ऐसी  बात  नहीं
 होनी  जाहिये  ।  पीछे  इनकी  हालत  यही  हो
 गई  थी  1  मंत्री  लोग  शायद  भय  के  कारण,
 झासंक  के  कारण  या  कर्सी  के  लालच  में,
 या  सब  मिला कर  चुप  बे  रहे  प्लौर  किसी
 मे जबान  नहीं  ब्दोली  ।  शफ्गर  दो
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 [at  कबर  लाल  गुप्त]
 आर  ते  जबान  खोली  गेती  तो  शायद  वह
 हालत  न  होती  जो  हुई,  कांग्रेस  पार
 की  भी  वह  हालत  न  होती  जॉ  हुई
 देश  में  तानाशाही  न  चलती  भ्ौर  कलंक  का
 टीका  न  लगता,  भारत  के  इतिहास  में  यह
 धब्बा  न  लगता  जो  ब  लगा  है  t
 पार्ियां  झाती  हैं पौर  जाती  हैं।  इसमें  कोई
 बुरी बात  नहीं  है  ।  लेकिन इस  तरह की
 सानाज्ञाही  भ्रनपरेलल्ड  थी  दृनिया  के  डैमो-
 ऋटिक  देणों  के  लिए  ९

 16.00  hrs,

 'मैं  यह  भी  चाहता हूं  कि  एमरजसी  में  भी
 लाइफ  का  फंडेमेंटल  राइट  खत्म  नहीं  होना
 चाहिये  ।  मुझे  याद  है  कि  जब  मैं  ने  अपनी

 रिट  पैटीशन  दिल्‍ली  हाई  कोर्ट  में  दायर  कौ[तो मैं
 तो  कभी  वकील  नहीं  रहा  हूं,  मैंने  भ्रपने  मित्र
 से  कहा  कि  वह  मेरी  वकालत  कर  दे  ।  वह
 खड़े  हो  गए  शौर जेसे  ही  वह  एडमिट  हुई,
 शाम  को  मीसा  का  बारेंट  उनके  धर  पर  पहुंच
 जया  उनसे  लिखा लिया  गया  कि  मैं  उनकी
 वकालत  करूंगा.  तो  उसके  खिलाफ  इसका
 इस्तेमाल  होगा  ।  उससे  लिखा  लिया  गया
 कि  में  उतकी  वकालात  नहीं  करूंगा  ।  तब
 जा  कर  वह  वारेंट  रद्द  हुआ  ।  कोई  वकील
 मेरी  वकालत  करने  के  लिए  तैयार  नही  हुआ  I
 मेरी  याचिका  केवल  यही  थी  कि  मुझे  खाना
 अच्छा  मिलना  चाहिये,  रहने  के  लिये  जगह
 अच्छी  मिलनी  चाहिये  मैंने  स्वयं  प्रार्यूमेंट
 जज  के  सामने  की।  मैंने  कहा कि  ठीक  है
 जो  मीसा का  एक्ट  है  उसके  तहत  मुझे जेल
 में  रखा  जा  सकता  है,  जेल  कौन  सी  होती
 चाहिये  यहूं  सरकार  तय  करेगी,  यह  भी  ठीक

 है  लेकिन  जेल  में  ग्रगर  मुझे  एसी  कोठरी  में
 रखा  जाता  है  जिसके  चार  कोनों  में  काले
 सांप  हैं  तो  क्या  कोर्ट  इंटरबीने  करेगी  था
 नहीं  ?  एक  सबाल  मैंने  यह  रखा  कि  खाना

 न्भुच्े  जिले  इसकी  ह... ज  करने  का  मुझे  अत्ि-
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 कार  है  था  नहीं ?  मीसा  के  तहत  खाने  में
 केवल  मे  भाप  एक  झाउंस  चावल  देते  हैं  भौर
 कछ  नहीं  देत ेहैं  हो ऐसी  भ्रवस्था  में  क्‍या
 ाप  इंटरवीन  करेंगेया  नहीं  ?  प्रापको
 सुनकर  झाश्यय  होगा  कि  जस्टिस  प्रकाश
 नारायण  ने  उस  समय  यह  कहा  था  कि  गुप्ता
 साहब,  आपको  लाइफ  का  मौलिक  भ्रधिकार
 भी  नहीं  है,  जीने  का  मौलिक  झ्रधिकार
 भी  नहीं  है  :  इसलिये  यह  कोर्ट  इंटरवीन
 नहीं  करेगा  ot  aa  श्राप  बताइये  कि  क्‍या
 हालत  थी  ।  शभ्रटीर्नी  जनरल  ने  कहा  था
 लोगों  को  जीने  का  अधिकार  भी  इमरजेंसी  में
 नहीं  है  ।  मुझे  याद  है  वह  शाम  जब  हमारा
 पहली  बार  रंटरव्यू  हुआ  था  7,  8  महीने
 के  बाद  झौर  जब  मेरा  छोटा  बेटा  पहली  बार
 मिलने  के  लिये  झाया  n  उसने  कहा  पिताजी
 हम  यहां  से  जाना  चाहते  है।  मैं  कमला
 नगर  में  रहता  था,  बहा  से  कहां  जायेंगे  ?
 मैं  ने सोचा  शायद  नई  दिल्‍ली  में  रहना  चाहते
 होंगे  ।  तो  कहने लगा  नहीं  ।  मै  ने  पूछा
 कहां  जाना  चाहते  हो?  कहूता  है  कि
 जेल  से  भगर  भाष  छूट  गये  तो  हम  तो  इस
 देश  से  जाता  चाहते  है  ,  क्‍योंकि  प्रटौर्सी
 जनरल  ने  सुप्रीम  कोर्ट  मे  कहा  है  कि
 झगर  कोई  पुलिस  वाला  किसी  को  गोली  भो
 मार  दे  तो  श्रदालत  कोई  कार्यवाही  नहीं
 करेगी  ।  यह  बच्चों  के  दिमाग  में  बात  थी  ।
 इसलिये  जो  बच्चों  के  दिमागों  को,  परिवारों  के
 लोगों  को  टौचेर  किया  गया,  वह  चीज़  इसमे
 से  निकाल  दी  जानी  चाहिये  |  इंगलैंड
 के  प्रन्दर  लड़ाई  हो  रही  थी,  वहां  भी  इस

 तरह  का  प्रावधान  नहीं  था  ।  लड़ाई  होते

 हुए  भी  वहां  पर  कुछ  लोगों  के  भ्रधिकार

 रहे  ।  इसलिये  मैं  मांग  करूंगा  सरकार  से

 शौर  जनता  पार्टी  सहमत  भी  होगी,  क्योंकि

 जनता  पार्टी  अत्याचार  के  ऊपर,  लाशों  के

 ऊपर  कॉर्सी पर  नहीं  बैठना  चाहती  है  t
 जनता  पी  ली  तक  कसी  पर  रहेगी  जब
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 १क  लोगों  की  इ*छा  होगी  इसलिये  जो
 जोवन  का  मौलिक  भ्रधिकार  है  वह
 इमरजसी  मे  खत्म  नहीं  होना  चाहिये

 इन  शब्दों  के  साथ  मैं  माननीय  कामत  के
 बिल  का  समर्थन  करताहू  |

 Wo  रामकी  सिह  (भागलपुर  )
 सभापति  महोदय,  भारतवर्ष  के  सविधान
 निर्माताशों  ने  बहुत  सोच  समझ  कर

 ससापति  सहोवय  एक  भ्र्ण  बडगा  कि
 जरा  सक्षप  में  कहिये  क्योंकि  इस  बीच  में
 6  नाम  प्रा  चुके  है[  एक  घटे  मे  सबको
 बालने  की  गुजाइश  होना  कुछ  मुश्किल  है  1

 To  रामजी  सिह  ,  भारतवर्ष  के  सवि-
 धान  निर्माताशा  ने  बहुत  सोच  समझ  कर
 भारतीय  सविधान  की  धारा  352  का  प्रावधान
 क्या  था  जिसमें  आपातकालीन  स्थिति
 लगाने के  विधय  मे  प्रावधान  था  लेकिन
 सविधान  बनाने  वाला  की  भावनाधों  की
 हत्या  करने  का  प्रधिकार  उसके  बाद
 बायेसी  सरकारां  को  हुआ,  झर
 झ्ारतवष  में  आपातकालीन  की  राजनीति
 का  प्रादुर्भाव  हुआ  ।  हम  जानते  है  कि
 यहा  भारतवर्ष  मे  काई  इमरजेंसी  975%
 नहीं  लगी।  हमारे  माननीय  कवरलाल  गुप्त
 कहते थे  कि  io7sh  area,  लेकिन
 हमारा  तो  कहना  है  कि  भारतवर्ष  में
 इमरजेंसी  शायद  उठी ही  नहीं  |  i968
 से  लेक्र  97l  के  समय  को  छोड  कर
 962  से  जा  श्रापातृकालीन  स्थिति  लागू

 की  गई  थी  वह  977  में  तब
 समाप्त  हुई  जब  जनता  सरकार  बनी  ।
 इसीलिए  एक  ऐसी  प्निवायं  भौर  प्रापात्‌-
 कालीम  परिस्थिति  को  सामान्यरूप  में
 लागू  कर  देना  भारत  की  राजनीति  के
 साथ  एक  वेष्यावृत्ति  है,  शौर  इसीलिये  मैं
 यह  कहना  चाहता  है  कि  सचमुच  मे
 ब  यह  विचार  करने  की  प्रावश्यकता  हो

 गई  है  कि  श्रम  9  महीने  की  ध्रापातू-
 कालीन  परिस्थिति  चाहिये  या  oi
 ब्षों  की,  अगर  शकाए  शौर
 दुष्शकाएं  भारतवर्ष  की  कही  चॉरितार्थ  हो  गः
 तो  इस  बार  कवर  लालजी  शौर  हम  लोग 19
 महीने  के  लिये  नहीं  बल्कि  शायद  ig  वर्षों
 तक  झापात्‌कालीन  परिस्थिति  में  जूधते
 रहेंगे  ।  इसीलिये  हमारे  वयोबुद्ध  कामत  साहब
 का  जो  प्रस्ताव  है,  वह  कोई  प्रक्रिया
 के  स्वरूप  नहीं,  बल्कि  उसमे  सचमुच  में
 एक  निर्देश  है।  हम  जानते  हैं  कि  इस  भापात्‌--
 कालीन  स्थिति  को  भी  भारतवर्ष  की  राज-
 नीति  के  लिये  उपयोग  किया  गया  था,
 अपनी  सत्ता  को  झौर  झपने  एक्छत्न  राज्य  को
 बरकरार  रखते  के  लिये  किया  गया  था  on
 ware  है  कि  भारतीय  सविधान  मे  उसको
 दडित  करने  के  लिये  किसी  धारा  का  निर्माण
 नही  हुआ  है  1

 झ्रापातकालीन  परिस्थिति  एक  विशेष
 परिस्थिति  मे  होती  है,  सामान्य  परिस्थिति  मे
 उसका  उपयोग  निश्चित  ह्प  से  सविधान  की
 भ्रात्मा  का  हनन  है  ।  इसीलियें  हम  जो
 भी  कहते  है,  खास  कर  जब  आपातकालीन
 परिस्थिति  में  हम  त्यायालय  में  नहीं  जा
 सकते  जब  हम  निर्वाचन  टाल  सकते  है,
 विशेष  परिस्थिति  हो  जाती  है  उस  में  हमे”
 बहुत  सोच-समझ  कर  इसको  लगाना
 चाहि4।  इसीलिय  हमारे  कामत  साहब  का
 जो  सुझाव  है  वह  कोई  ऐसा  नही  है  जो
 किसी  को  मान्य  न  हो  i  यहा  जो
 मन्नी  महोदय,  बैठे  हुए  है,  मैं  उनके  ध्यान
 में  यह  लाना  चाहताह  कि  कामत  साहब
 का  सुझाव  तो  बिल्कूल  सर्वमान्य
 सुझाव  है,  लेक्नि  पहला  सुझाव  यह  है  कि
 सबिधान  की  सम्बद  घारा  में  इंटरनल  (डिस्ट-
 बँत  की  जगह  झाम्ड  इन-सैरकशन  रख
 दिया  जाए  ।
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 [are  रामजी  सहि]
 भारत  एक  बड़ा  और  महान्‌  देश  है,

 यहां  छोटे-छोटे  भौर  झातरिक  डिस्टबैन्सेज
 तो  होते  ही  रहते  हैं  ।  प्रभी  जब  इंदिराजी
 दक्षिण  में  गई  तो  डिस्टरबैस  हों  गए,  तो  '

 क्या  हम  इस  पर  एमजेसी  थोप  देंगे  ?
 याराणसी  में  हमारे  मित्रों  के  द्वारा,  उनके  सह-
 योग  से  साम्प्रदायिक  दंगा  हो  गया,  तो  क्‍या
 हम  झ्रोपातृकालीन  परिस्थिति  लागू  कर
 देंगे ?  नहीं  ।

 इसीलिए  हमारा  चिन्तन  सुस्पप्ट  होना
 चाहिये  कि  इंटरनल  डिस्टरबैंसेज़  तो  इतने  बड़े
 देश  में  होते  ही  है।  कौन  था  ऐसा  देश  है,
 जहां  इंटरनल  डिस्टरबैंसेज  नहीं  होते  है?
 लेकिन  हम  प्रापातकालीन  परिस्थिति  तभी
 लगावेंगे  जब  हमारी  भ्रखंदता  श्र
 सार्वभौमता  को  किसी  तरह  से,  चाहे  वह
 नागालैड,  काश्मीर  या  कन्याकुमारी,  श्ान्ध्र
 या  बिहार,  कही  से  उसको  चुनौती  मिलेगी।
 इसलिये  इसको  स्पष्ट  करना  चाहिये  |

 उनका  दूसरा  सुझाव  है  कि  यह  दो
 महीने  के  लिय  जो  लगाते  है  तो  वह  दो  महीने
 के  लिये  नहीं 1  महीने  के  लिये  होनी
 चाहिये।  सचमुच  में--

 प्रभुता  पाई  काहूं  मद  नांहि  ।

 सत्ता  पर  अगर  अंकुश  नहीं  होगा  तो  सत्ता
 स्वेच्छाचारिणी  हो  जाग्रेगी  |  इसलिये  दो
 महीने  की  भ्रवधि  को  एक  महीना  कर  देना
 चाहिये  |

 भ्रगर  सत्र  संसद्‌  का  चलता  रहें,  शौर
 एक  महीने  तक  उसकी  स्वीकृति  न  हो  तो
 वह  यों  ही  समाप्त  हो  जायेगा,  उस  अवधि
 को  कम  करके  oi4  fer  किया
 गया  है  ।  यह  जनता  सरकार  प्रापात्‌-
 कालीन  परिस्थिति  की  भुकतभोगी  है,
 इसलिये  उसको  कम-से-कम  यह  सुझाव

 स्वीकार  करने  में  उदारता  दिखानी  चाहिये
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 झौर  उसके  लिये  लोगों  के  मश  का  भागी  होता
 चाहिये  ।

 हम  जानते  है  कि  श्रापातकालीन  परि-
 स्थिति  के  प्रावधान  के  द्वारा  हिन्दुस्तान
 में  ही  नहीं,  दुनिया  में  तानाशाही  पहुंचती
 है  ।  जर्मनी  म ेहिटलर  ने  भी  एमजेंसी  के
 प्राविजन्स  के  द्वारा  ही  कास्टीट्यूणनल  डिक्टे-
 टरशिप  स्थापित  की  और  उसी  प्रकार  भारत
 में  इन्दिराजी  ने  किया  ।  मै  कानून  का
 पंडित  तो  नहीं  हूं  ,  हमारे  कानून  मंत्री  बैठे
 है,  यह  बतायेंगे  कि  इन्दिराजी  ने  एमर्जेसी
 को  लागू  करके  कोई  भ्रवैधानिक  काम  तो

 नहीं  किया  हैं  ।  लेकिन  सचमुच  में
 उन्होंने  अनैतिक  काम  किया  है,  जनतंत्र
 का  हनन  किया  है  |  इसलिए  यह
 ग्रावश्यक  है  कि  कही  कोई  नई  इन्दिश  गांधी
 भारतवर्ष  की  भूमि  पर  पैदा  हो  कर  जनतंब
 का  हक  हनन  ने  करें,  इसलिर  उस  पर
 संसद्‌ का  झंकुश  लगना  चाहिए।  रेडिकल
 हयूमैनिस्ट  पार्टी  के  श्री  एम०  एन०
 राय  ने  भी  कहा  था  कि  कही-कही
 संसदीय  प्रजातंत्र  की  सीढी  पर  च्बढ  कर  ही
 तानाशाही  पैदा  होती  है,  श्योर  उन्होने
 इसके  प्रति  साववान  किया  था  ।  हेम
 देखते  है  कि  भारतवर्ष  में  द्स  संसदीय  प्रजा-
 तत्र  के  आपातकालीन  परिस्थिति  के
 प्रावधान  की  निरकुशता  और  स्वेच्छा-
 चारिता  की  सीढ़ी  पर  चढ़  कर  ही  ताना-
 शाही  झाई  |  इसलिए  जब  तक  इस  पर  प्रंकुश
 नहीं  लगेगा--जब  तक  संसद्‌  के  दोन्‍्तिहाई
 मत  का  अंकुश  नहीं  रहेगा  कौर
 उपस्थित  सदस्यों  मे  से  तीन-चौथाई
 सदस्यो  की  स्वीकृति  नहीं  होगी
 ->तब  तक  सत्ताधारी  दल  के  फिर  निरंकुश
 होने  का  खतरा  बना  रहेगा,  बयोकि
 सबको  सत्ता  की  भूख  और  प्रभिलाषा
 होती  है  ।

 लोग  कह  सकते  हैं  कि  इसका  प्रावधान
 कहां  है  1  दुनिया  के  विभिन्न  देशों  के
 संविधानों  के  इतिहास  को  देखते  से  पता
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 चलता  है  कि  इंगलैंड  में  बहां के  राजा  कों
 ब्रापातकालीन  परिस्थिति  की  लागू  करने
 का  अधिकार  था,  लेकिन  शिप  मनी  केस
 और  डिफ़ेंस  झाफ़  रेल्म  एक्ट,  g1l4—
 5  में  यह  भ्रधिकार  सरकार  झौर  संसद

 को  दे  दिया  गया  है  ।  प्रमरीका  में  भी
 आपातकालीन  परिस्थिति,  के  लिए  कोई
 प्रावधान  नहीं  किया  गया  है  ।  वहां
 की  सुप्रीम  कोर्ट  ने  स्पष्ट  कहा  हैः

 “Extraordinary  conditiong  do  not  cre-
 ate  or  enlarge  constitutional  powers.”

 are  कोई  सरकार  सक्षम  हैं,  तो  कोई
 विशेष  परिस्थिति  शाने पर  उसका  मुकाबला
 करने  में  समर्थ  होती  चाहिये  ।  लेकिन  उस
 के  लिये  संविधान  की  धाराशों  को  तोड़ना-
 मरोड़ना  आर  अधिक  अधिकार  प्राप्त
 करता  ग्रलत  हैं।

 आस्ट्रेलिया  के  संविधान  में  भी  झ्ापात-
 कालीन  परिस्थिति  के  लिए  कोई  स्पष्ट
 प्रावधान  नहीं  है  ।  जमंनी  की  राइख
 ह- 1046  भी  oigig  में  इमरजेंसी  प्राविज्ञन
 स्वीकार  किया  गया  था।  यह  देखा
 गया  है  कि  जहां  भी  आपातकालीद  परि-
 स्थिति  के  लिए  प्रावधान  है,  वहां  ताता-
 शाही  श्राई  ।  जर्मनी  के  संविधान
 में  झापातकालीन  परिस्थिति  का  प्राव-
 घान  था,  इसीलिए  वहां  दुनियां  की  सब
 से  निष्कृष्ट,  गहित  भौर  कुत्सित  ताना-
 शाही  शझाई  1  फ्रांस  की  फ़िफूत  रीपब्लिक
 के  i95s%  संविधान  में  झापातका्तीन
 चरिस्थिति  लागू  करने  के  सम्बन्ध  में
 अंकुश  है  |  प्रैजिडेंट  उसे  लागू  कर  सकते
 हैं  ,  लेकिन  इस  के  लिये  उन्हें  प्रधान  मंत्री
 और  संसद के  प्रध्यक्ष  की  राय  लेनी  होगी।

 अगर  बला  पर  अंकुश नहीं  होगा,  तो
 बलता का स्वॉभाचिक को  स्वॉभाधिक  धंमे  होता  है  कि  यह
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 स्वेच्छाचारी  हो  जाती  हैं  |  इसलिए  मैं
 सरकार  और  सदन  को  कहना  चाहता
 हैं  कि  मांननीर्य  सदस्य,  श्रीकामत,  ने
 जो  साघू  प्रस्ताव  श्रस्तुत  किये  हैं,  वे
 उन्हें  स्वीकार  कर  लें,  झौर  कानून
 मंत्री  उत  के  विधेयक  को  स्वीकार  कर
 के  यश  के  भागी  बनें  ।

 SHRI  SOMNATH  CHATTERJEE
 Jadavpur}:  Mr.  Chairman,  Sir,  we
 wanted  the  Bill  to  be  discusseg  to-
 day.  because  the  Government  is  now
 formulating  its  views  on  the  propo-
 sed  amendments  to  the  Constitution.
 This  is  an  Arti-le,  we  feel,  on  which
 this  House  should  express  its  views
 in  no  uncertain  manner.  We  have
 seen  that  this  Article  in  the  Consti-
 tution  was  utilized.  rather  mis-utili-
 zed,  to  bring  about  a  situation  in  this
 eountry  which  was  wholly  unreal.
 Article  352  was  taken  recourse  to  by
 a  power-hungry  executive  authority.
 by  a  dictator  in  this  country  for  the
 purpose  of  introducing  a  [ake  Emer-
 gency.  because  the  rationale  behind
 Article  352  was  not  present  when  this
 proclamation  wag  issued  in  June  ‘1975.
 We  find  that  Article  352  has  become
 a  method  of  introducing  dictatorship
 in  this  country,  in  a  constitutional
 manner.  The  fundamental  question
 that  we  have  to  keep  in  mind  is  that
 our  Constitution  provides  an  Article
 viz.  Article  552  by  making  misuse
 of  which  a  dictatorship  can  be  intro-
 duced  in  this  country.  And  for  i9
 months  the  people  of  this  country  had
 the  most  sordid  experience.  We  have
 seen  that  every  stream  of  life  in  this
 country  Was  polluted.  Parliament  was
 made  a  rubber-stamp.  We  have  seen
 how  the  Judiciary  was  decimated.  We
 have  seen  how  the  Executive  wae
 made  to  kow-tow  to  the  desires
 nepotism,  jobbery  and  corruption  of
 a  single  individual  and  her  family.
 We  have  seen  how  a_half-educated.
 arrogant  and  perverted  young  man
 was  sought  to  be  put  up  in  this  country
 as  the  Royal  Frince,  and  how  the  whole
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 Administration  was  dancing  to  his
 tune,  ‘The  revelations  which  are  com-
 ing  before  the  Shah  Commission
 should  be  more  than  an  eye-opener  in
 this  context.  We  have  seen  how  even
 in  the  university  campuses,  Emergency
 powers  were  mis-utilized,  We  have  seen
 that  in  industry,  trade,  trade-union
 movement,  everywhere  draconian
 Measures  were  taken  under  the  garb
 of  Emergency  powers.  We  ought  to
 think  whether  we  should  have,  in  our
 Constitution,  a  provision  which  is

 the  method  of  Constitutionally  intro-
 ducing  a  dictatorship  in  this  country.
 We  now  ought  to  realize  that  thi,  nation
 has  learnt  a  life's  lesson.  If  we  dont—
 if  we  have  the  opportunity  and  if  we
 don't—have  that  politica]  will  to  re-
 alize  that  there  is  a  possibility  of  a  re-
 currence  of  such  a  situation  in  future.
 not  only  shall  we  fail  ourselves,  but
 we  shall  also  fail  the  posterty  and
 the  future  of  this  country.

 There  is  no  definition  anywhere  of
 the  word  ‘internal  disturbance’.  Any
 and  every  situation  could  have  been
 described  as  relating  to  internal  dis-
 turbance.  Even  a  Cabinet  was  hy-
 passed.  We  have  seen  it.  Even  the
 modicum  of  complying  with  the  rules
 of  business  was  nol  there.  A  person
 individually  decides  to  declare  Emer.
 gency.  If  the  President  cannot  stand  up
 against  him,  if  he  cannot  even  insist  on
 a  Cabinet  decision—as  we  have  scen  to-
 day—the  country  comes  under  an  Einer-
 gency.  Even  then  it  was  a  dupli-
 cate  Emergency.  ‘There  was  an  Emer-
 gency  which  was  on,  from  ‘1971,  on
 account  of  the  actual  war  on  this
 country.  You  were  there,  Sir,  when
 the  external  war  was  on.  When  there
 was  that  aggression,  this  House  un-
 animously  approved  the  proclamation
 ot  Emergency.  Because  we  reabsed
 that  it  was  a  genuine  threat  to  the  in-
 dependence  of  this  vountry,  not  a
 single  Member  failed  in  his  duty,  but
 we  saw  to  our  dismay  how  that  emer-
 gency  continued  indefinitely,  although
 the  war  lasted  only  3  days.  We  hud
 been  asting,  in  this  House,  for  the
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 withdrawal  of  the  proclamation  of  the
 emergency  of  97l,  but  there  was  no
 response.  It  was  sought  to  be  justi-
 fied  on  the  ground  of  economic  consi-
 derations,

 Then  came  the  internal  emergency,
 a  duplicate  emergency,  a  hoax  that
 was  perpetrated  on  the  people.  It
 was  realised  that  it  was  not  for  the
 benefit  of  the  people  of  this  country
 that  this  second  proclamation  was  is-
 sued  It  was  for  the  benefit  of  a
 single  individual  and  her  progeny.
 it  was  to  keep  up  the  morale  of  a
 party  which  was  reeling  under  cor-
 tuption.  It  was  to  try  to  save  and
 protect  an  administration  and  a  Gov-
 ernment  which  was  of  corruption  by
 corruption  for  corruption.  This  was
 the  object  of  the  second  emergency.

 And  in  the  process,  when  blood  was
 tasted,  more  and  more  power  was
 sought  to  be  taken.  We  are  seeing
 every  day  in  the  papers  how  MISA,
 COFEPOSA  and  DIR  were  :nisused,
 how  the  nation  was  paralysed,  how
 even  the  ethos  of  this  nation  was
 paralysed.  The  trade  union  move-
 ment  was  completely  stopped,  the
 student  movement  was  stopped,  A+
 I  said,  Parliament  because  a  handmaid
 for  the  purpose  of  introducing  and
 carrying  out  ruthless  legislation.  We
 found  how,  under  the  garb  of  emer-
 gency  provisions,  the  other  Constitu-
 tion  Amendment  Bill  came,  how  the
 Prime  Minister's  election  was  sought
 to  be  kept  above  the  law.  ‘The  people
 of  this  country  have  no  right  to  work,
 no  nght  to  a  subsistence  living,  but
 at  least  they  had  the  right  of  liberty,
 but  that  right  too  was  taken  away.

 we  have  seen  what  a  pecverted  out-
 look  they  developed  because  of  the
 emergency  provisions.  The  Attorney-
 General  of  this  country,  who  is  paid
 out  of  the  exchequer,  which  is  con-
 tributed  by  the  people  of  this  country,
 was  solemnly  arguing  on  behalf  of  the
 then  Government  that  there  was  no
 right  of  liberty,  no  right  to  Ufe  in  this
 country,  and  that  was  upheld.  So,
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 should  we  have  anything  in  this  Con-
 stitution  which  can  help  bring  about
 such  a  situation  again  in  this  country?
 Therefore,  my  appeal  to  the  hon.
 Minister  and  to  the  Government  is  to
 sea  that  this  blot  on  the  Constitution
 is  removed  and  removed  as  early  as
 possible.

 In  so  far  as  Mr.  Kamath's  Bill  is
 concerned  we  are  not  supporting  it  in
 its  present  form,  because  we  do  not
 know  how  insurrection  will  be  defined,
 how  it,  will  be  construed.  We  can  cer-
 tainly  understand  actual  war  in  which
 some  of  the  people  have  to  make  a
 facrifice  even  of  their  fundamental
 tights.  but  what  is  armed  insurrection
 or  armed  rebellion  or  armed  revolu-
 tion,  whatever  it  is?  Nobody  would
 know  what  it  means.  Supposing  there
 is  a  disturbance  like  the  PAC  trouble
 in  U.P.  during  the  tenure  of  the  last
 Government,  would  that  justify  the
 declaration  of  an  emergency  under
 article  352?  Or,  if  there  is  what  is
 Known  as  the  Naxalite  movement,
 would  that  justify  the  declaration  of
 an  emergency?  These  are  the  ques-
 tions  which  are  still  agitating  the  minds
 of  the  people.

 I  beheve  the  Government  is  consider-
 ing  them,  and  they  ought  to  think  in
 the  greatest  depth  as  to  whether  these
 Powers  should  be  made  available  to
 any  Government,  present  or  future.
 You  do  not  know  what  sort  of  Gov-
 ernment  may  come  in  future.  There
 are  machinations  going  on.  All  sorts
 of  attempts  will  be  made.  Industry,
 big  busi  poly  ho  etc.  are
 not  happy  with  the  change  of  Gov-
 ernment.  There  are  people  with  ves-
 ted  interests.  Unfortunately  the
 Performance  of  this  Government  in
 economic  field  has  not  been  such  aé
 to  enthuse  the  people.  We  do  not  know
 what  will  happen  if  you  allow  such
 a  draconian  power  to  remain  available
 to  the  people  who  have  got  the  least
 sense  of  proportion  or  the  least  sense
 of  concern  for  the  people  and  who
 could  take  recour  to  it  for  their  per-
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 sonal  interest,  This  state  of  affairs
 has  to  be  altered.  ‘That  is  our  sub.
 mission.  We  had  seen  during  the
 last  regime  how  all  other  different
 provisions  of  law  had  been  ignored, how  official  position  had  been  misused
 for  the  sake  of  the  Prime  Minister  and
 her  progeny,  bow  her  cohorts  were
 shielded,  how  innocent  people  were
 harassed.  Everything  was  for  the  sake
 of  emergency.  People  were  hoodwin-
 ked.  We  have  seen  how  consciously an  attempt  was  made  to  put  a  halo
 round  an  individual.  We  have  seen
 how  an  individual  was  projected  to  be
 an  infallible  in  this  country  and  how
 she  was  equated  with  the  country  as
 a  whole.  We  have  seen  that.  At  the
 same  time,  we  had  watched  in  the
 last  House  how  the  then  Members  of
 the  Ruling  party  were  vying  with  each
 other  to  drumbeat  the  so-called
 achievements  of  that  dictator  and  how
 they  were  competing  with  each  other
 in  exhibiting  spineless  sycophancy  and
 thumping  their  desks  to  extol  the
 depredationg  which  had  been  shame.
 lessly  committed  on  the  Constitution
 of  India  and  the  democratic  way  of
 life  in  this  country.  A  Parliament
 which  was  brought  under  thumb  was
 approving  all  sorts  of  infamous  legisla-
 tions.  We  were  protesting  in
 vain,  The  Parliament  was  treated  to
 be  a  plaint  instrument  for  the  purpose
 of  carrying  out  all  sorts  of  illegal  pro-
 visions  and  passing  all  sorts  of  dictato-
 rial  laws.  Therefore,  we  were  saying
 that  people’s  representatives  will
 decide  on  merits  but  unfortunately,
 we  had  not  been  able  to  stand  up  to
 that  position  during  the  last  emer.
 gency.  We  have  seen  how  in  the  so-
 called  constitutional  manner  a  rape
 was  committed  on  the  Constitution,
 Therefore.  the  sooner  we  completely
 obliterate  it  from  the  Constitution,  the
 better  for  the  country.

 People  have  learnt  the  lesson,  of
 their  life.  We  have  to  generate  public
 opinion,  But  if  we  leave  such  power
 ह* ह  the  hands  of  executive  which  has
 906  hesitation  to  use  it  for  party  pur-
 poses  or  for  personal  purposes  the
 future  of  this  country  will  again  be  un-
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 certain  and  there  may  be  dark  days
 again.  Therefore,  our  submission  is
 that  Article  352  has  so  far  been  utili-
 sed  in  this  country  not  with  the  object
 with  which  it  wag  infroduced  in  the
 Constitution  by  the  authors  of  the
 Constitution,  There  was  a  belief  and
 it  was  stated  on  the  floor  of  the  Con-
 stituent  Assembly  that  when  the
 country’s  security  will  be  really  and
 genuinely  at  stake,  then  and  then
 only  this  will  be  taken  recourse  to.

 ‘The  mass  media  was  completely
 brought  under  thumb.  It  was  sought  to
 be  given  to  the  people  that  there  were
 such  disturbances  that  the  country's
 administration  could  not  be  run;  its
 integrity  wss  being  threatened  and
 its  security  was  going  to  be  threate.
 ned.  That  was  the  propaganda  that
 was  going  on,  On  that  falsehood,  a
 structure  was  built  up.  The  whole
 object  was  not  of  the  good  of  the
 country  and  of  the  benefit  of  the
 people.  Therefore.  on  behalf  of  my
 Party,  we  do  request  the  Government
 immediately  to  bring  about  necessary
 changes  in  the  Constitution  of  India
 and  so  far  as  Article  352  is  concerned,
 we  do  not  believe  in  giving  power  and
 trying  to  put  restrictions  on  it.  It  is
 because  those  restrictions  become
 meanmgiess  restrictions.  Do  away
 with  the  source  of  power  which  has
 been  corrupted,  which  has  been  misu-
 sed  and  which  has  been  utilised  not
 enly  for  the  sake  of  building  an  em-
 pire  but  also  a  financial  empire.

 Since  we  are  not  concluding  the
 consideration  of  this  Bill  today,  I
 would  request  the  hon.  Minister  to
 kindly  consider  it.  Let  the  people  of
 this  country  be  saved  from  the  misuse
 of  the  Constitution.  Unless  you  do
 away  with  the  provision  of  Emergency
 from  the  Constitution  itself  there
 may  be  many  Indira  Gandsis  who  may
 be  waiting  to  do  the  same.  Jon't
 ignore  that.

 SHRI  CHITTA  BASU  (Barasat):
 Mr.  Chairman,  Sir,  I  have  got  my
 mixed  reaction  to  this  Bill  moved  by
 my  hon.  friend,  Sbri  ्.  V.  Kamath.
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 I  have  got  my  mixed  reaction  because
 of  the  fact  that  although  I  agree  with
 him  and  I,  naturally,  share  his  anxiety
 to  provide  for  certain  safeguards
 against  the  misuse  of  article  352  of
 the  Constitution  of  our  country,  yet
 I  have  got  also  a  feeling  that  this  very
 article  is  not  necessary  to  be  there  in
 the  Constitution  of  our  country  parti-
 cularly  in  view  of  the  fact  that  it  has
 been  misused  or  mis-utilised  to  the  ex-
 tent  possible.

 “Shri  Kamath  is  not  Present  io  the
 House.  I  would  have  liked  to  take
 this  opportunity  to  remind  him  of  his
 staunch  opposition  that  he  voiced  in
 the  Constituent  Assembly  when  the
 Constituent  Assembly  was  debating  on
 this  particular  article.  I  only  want
 to  reproduce  from  his  speech  what  he
 said  at  that  time.  I  must  say  it  is
 not  Mr.  Kamath's  view  which  has  been
 reflected  in  this  Bill  I  do  not  say  it
 in  a  spirit  of  disrespect  or  disregard
 for  him  I  quote:

 “The  closest  approximation,  to
 my  mind,  is  reached  in  the  Weimar
 Constitution  of  the  Third  Reich
 which  was  destroyed  by  Hitler  taking
 advantage  of  the  very  same  pro-
 visions  contained  in  that  Constitu-
 tion.  That  Weimar  Constitution  ०
 the  Third  Republic  exists  no  longer
 and  has  been  replaced  by  the  Bonn
 Constitution,  But  those  emergency
 provisions  pale  into  inaignificance
 when  compared  with  the  emergency
 provisions  in  this  chapter  of  our
 Constitution.”

 This  shows  that  he  wag  very  clear
 in  his  mind,  even  at  the  stage  of  draft-
 ing  of  the  Constitution  and  at  the  time
 of  the  inclusion  of  the  emergency  pro-
 visions  under  article  352  which  was
 then  article  275  of  the  draft  Constitu-
 tlon  of  our  country,  that  even  the  emer-
 gency  provisions  included  In  the
 Weimar  Constitution  paled  into  insigni-
 ficance  88  compared  to  our  emergency
 provisions,  Naturally  the  House  will
 understand  the  feeling  of  Mr.  Kamth
 as  8  member  of  the  Consfituent  As
 sembly  then,



 325

 Again.  he  says:
 “I,  therefore,  earnestly  appeal  that

 this  Chapter  should  not  be  passed
 in  a  hurry.  It  should  be  amended
 in  such  a  way  that  not  merely  the
 liberty  of  the  individual  but  also
 the  freedom  and  powers  of  the  con.
 stituent  units  are  not  unduly  sup
 pressed.  We  should  alter  and  revise
 the  Chapter  so  as  to  see  that  the
 liberties  guaranteed  in  this  Constitu-
 tion  are  real”
 Mr,  Kamath  comes  to  the  House  to

 replace  internal  disturbances  by  armed
 insurrection.  He  was  very  clear  st
 that  time  in  his  mini  what  was
 meant  by  armed  revolt.  He  sald
 on  2nd  August,  4949  in  the  Con-
 stitutent  Assembly  as  follows:

 “Let  ug  remember  that  Constitu-
 tion  can  be  subverted  not  merely
 by  agitators,  rebels  and  revolution-
 aries,  but  also  by  people  in  office,
 by  people  in  power.”

 Therefore,  he  himself  admitted  at  that
 time  that  the  Constitution  cannot  only
 be  subverted  by  so-called  urmed  in-
 surrection,  or  armed  revolt  or  armed
 rebellion.  as  you  may  say,  but  it  can
 very  well  be  subverted  by  those  who
 are  holding  power  even  Mm  a  non-
 violent  way.

 Therefore,  I  am  not  in  complete
 agreement  with  the  provision  he  wants
 to  make  in  order  to  provide  more
 safeguards  against  the  misuse  of  this
 Article.  Asa  matter  of  fact  I  like  to
 make  it  very  clear  that  In  any  demo-
 cratic  country  there  is  no  provision  of
 emergency  of  this  nature  as  has  been
 very  ably  pointed  out  by  friends  sit-
 ting  on  the  opposite  side.  I  do  not
 Uke  to  dilate  on  that  point.  In  many
 countries,  there  is  no  such  provision
 of  emergency  to  be  in  the  Constitution
 itself.  But,  having  regard  to  the  fact
 that  our  country  was  a  victim  of
 aggressions  from  neighbouring  coun-
 tries,  there  may  be  a  necessity  of
 having  some  provision  of  this  kind
 of  emergency  only  in  order  to  meet
 the  threat  of  extenal  aggression.
 Therefore,  what  I  want  to  make
 it  cleat  is  this,  Even  if  the  Article
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 352  is  to  be  retained,  it  can  be  utill-
 zed  only  on  the  occasion  and  sole
 occasion  of  external  aggression.  On
 no  other  consideration,  whether  it  is
 internal  disturbances  or  whether  it  is
 armed  insurrection  or  armed  rebel,
 there  should  not  be  such  a  constitu-
 tional  provision  in  our  country.

 Mr.  Kamath  has  not  taken  pains  to
 explain  what  he  really  meant  by  armed
 insurrection.  I  do  not  know  how  you
 have  defined  the  words  ‘armed’  and
 again  ‘rebellion’.  I  am  in  complete
 agreement  with  Mr.  Somnath  Chatter-
 jee  when  he  says  that  these  very
 words  either  “internal  disturbances”  or
 “armed  insurrection"  or  “armed  re-
 bellion”  can  be  very  well  utilized  in  the
 very  same  way  as  Mrs.  Gandhi  usec
 to  destroy  democracy  and  imposed
 dictatorship  im  our  country.  There-
 fore,  I  am  very  clear  in  my  mind
 about  it.  If  there  Is,  at  all,  a  neces-
 sity  of  having  an  emergency  provi-
 sion  that  must  be  confined  only  to  a
 situation  when  the  country  is  faced
 with  external  aggression.  On  no  other
 situation,  there  should  be  any  use  of
 that  particular  provision  for  emer-
 gency.

 I  am  also  in  agreement  with  provid-
 ing  certain  safeguards.  I  am
 happy  to  see  that  Government  itself
 is  working  on  providing  certain  safe-
 guards  against  misuse.  In  that  con-
 nection  Government  should  also  consi-
 der  the  proposals  which  are  emer.
 ging  from  this  House  on  the  occasion
 of  this  debate.

 There  is  a  provision  in  the  Constitu-
 tions:

 “Notwithstanding  anything  in  this
 Constitution—  (a)  the  satisfaction
 of  the  President  mentioned  in  clause
 (l)  and  clause  (3)  shall  be  final  and
 conclusive  and  shall  not  be  questio-
 ned  in  any  court  on  that  ground;

 tb)  subject  to  the  provisions  of
 clause  (2),  neither  the  Supreme
 Court  nor  any  other  court  shall
 have  jurisdiction  to  entertain  any
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 question,  on  any  ground,  regarding
 the  validity  of—

 (i)  a  declaration  made  by  Pro.
 clamation  by  the  President  to  the
 effect  stated  in  clause  (l):  or

 (ii)  the  continued  operation  of
 such  Proclamation.”

 This  should  be  aeleted.  The  satisfac-
 tion  of  the  President  as  to  whether
 there  has  arisen  a  situation  or  condi.
 tion  for  the  promulgation  of  the  Emer.
 gency  cannot  be  questioned  in  any
 court  of  law.  This  still  finds  a  place
 in  the  Constitution  of  our  country.  I
 would  urge  on  the  Government  that,
 in  formulating  their  position  in  the
 matter  of  reframing  of  article  352,
 they  should  apply  their  mind  and  gee
 that  this  kind  of  provision  which  pro-
 hibits  questioning  the  validity  of  the
 satisfaction  of  the  President  is  omit.
 ted.  The  courts  should  have  jurisdic.
 tion  to  see  whether  the  situation  did
 really  arise  as  warranted,  for  the  pro-
 mulgation  of  the  Emergency.

 I  am  happy  to  see  that  the  Govern.
 ment  proposal  contemplates  this:

 “A  rovision  may  also  be  intro.
 duced  that  the  proclamation  of  emer.
 gency  would  cease  to  be  operative
 whenever  a  resolution  to  that  effect
 is  adopted  by  the  Lok  Sabha  by  a
 simple  majority  of  the  Members  of
 the  House  present  and  voting.  It
 May  also  be  provided  that  Members
 of  the  Lok  Sabha  not  less  than  gue- tenth  of  its  total  membership  coyld
 requisition  a  meeting  of  the  Lok
 Sabha  for  the.  purpose  of  consider-
 ing  the  continuance  of  a  proclama-
 tion  of  emergency.”

 This  is  a  welcome  safeguard  in  the
 matter  of  curbing  the  possibility  cf
 misuse.

 Before  concluding,  ‘what  I  woum
 urge  upon  the  Government  is  that
 there  should  not  be  any  Emergency
 Provision  im  our  Constitution,  and  if
 at  all  the  need  is  felt  then  that  should
 be  restricted  only  ta  the  situation  aris.
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 ing  out  of  external  aggression-the
 emergency  provision  should  not  be  used
 for  any  other  situation.  Alan  in  the
 matter  of  the  right  of  the  President
 to,  promulgate  such  an  Emergency,
 other  safeguards  should  also  be  pro-
 vided  for,  Some  of  them  have  been
 suggested  by  our  friend,  Mr.  Kamath;
 some  have  been  suggested  by  some
 other  Members  also;  and  gome  of
 them  may  also  emerge  from  our
 future  dialogue.

 With  these  words,  I  conclude;  and
 I  would  request  that  Government
 should  apply  its  mind  and  formulate
 a  comprehensive  provision  in  this  re-
 gard.

 MR.  CHAIRMAN:  The  hon.  Mem-
 bers  will  remember  that  the  time  for
 the  discussion  of  this  Bill  moved  by
 Mr.  Kamath  was  it  extended  by  one
 hour,  which  will  be  over  at  4.48  p.m.
 Is  it  the  pleasure  of  the  House  that
 the  time  be  further  extended  by  an-
 other  hour—for  the  discussion  of  this
 Bill?

 SEVERAL  HON.  MEMBERS:  Yes.

 MR,  CHAIRMAN;  80,  the  time  har
 been  extended  by  another  hour.
 Chowdhry  Balbir  Singh.  '

 आओधरी  बलवीर  सिह  (होशियारपुर  ):
 सभापति  महोदय,  श्री  कामत  साहब  ने  बिल
 पेश  किया  है  कि  इस  देश  में  फिर  से  इम्जेन्सी
 लागू  न  हो  सके,  लेकित  कुछ  बातें  उन्होंने
 ऐसी  कही हैं  कि  इस  देश  में  सशस्त्र  हमला

 अंगर  हो  जांये  तो  एमंजेल्सी  लागू  की  जा  सकती
 है।  पहली  एमजेन्सी  लगी  तो  एक  शायर
 ने  कहा

 मेता  म्त्वे  की  लाठी है,  ठीक  पड़ी  तो  ठींक,
 नही  तो  कौमों  की  शोली  में  कुछ  प्रांसु |  भीख)

 देश की  सरकार  प्रगर  ठीक  ढंग  से  चल  रही हो
 तो  देश  में  सशस्त्र  हमला  कैसे  हो  पायेगा  ?
 ाजादी  के  बाद  3  सढ़ाइयां  हई  हैं---
 I962,  965  शौर  I97l  में  ।  अगर,
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 तीज़ों  बार  एमर्जेली  लागू  भी  की  गई  है  तो
 उस  समय  भ्रपोश्शिशन  का  एक  भी  मेम्बर
 पालियामेंट  या  किसी  प्रसम्बली  का  भेस्वर
 पकड़ा  नहीं  गया,  तो  वहां  तो  कुछ  भी  नहीं
 था।  लेकिन  इसमें  सारे  देश  के  भ्रपोशिशन
 के  नेताझों  को,  जिन्होंने  i962,  .965  ate
 197)  में  सरकार  के  साथ  कन्घ्े  से  कन्धा

 मिला  कर  लड़ाई  में  हिस्सा  लिया  था,  इसी  सदन
 में  जिन्होंने  प्रतिज्ञाकी  थी  कि  हम  से  जो  छीना
 गया  है,  हम  पूरी  कोशिश  से  उसको  वापिस
 लेंगे,  उन  सब  को  जेलो  में  बन्द  कर  दिया  v
 उन  लोगों  ने  जो  भी  सरकार  उस  वक्‍त  थी
 उसका  साथ  दिया  था  ।

 965  में  आपको  याद  होगा,जब  हमला
 हुआ  तो  यहां  पर  झआर०  एस०  एस०  के
 वालिबन्टिय्स  ने  चौकों  पर  पहरा  दिया,
 पुलिस  का  कास  भी  शुरू  किया  |  मैं  कोई
 झ्रार०  एस०  एस०.  का  हिमायती  नहीं  हू,
 लेकिन  यह  बात  कहने  के  लिए  तैयार  हु,  जब
 देश  को  कोई  खतरा  था  तो  इस  देश  का  हर
 आदमी  उस  खतरे  के  खिलाफ,  जो  भी  सरकार
 उस  समय  थी,  उसके  साथ  था  |

 द. ह  जो  यह  बात  है  कि  अगर  सशस्त्र
 हमला  हो  जायेगा  तो  एमजेन्सी  जग  जायेगी,
 तो  कोई  भी  अ्रप्नान  मंत्री  झगर  चाहेगा  कि

 एमर्जेसी  लागू  करनी  है,  जैसे  कि  इन्दिरा
 जी  ने  लागू  की  थी,  तो  किसी  भी  जगह
 सस्त्र  हमला  कराया  जा  सकता  है  ।  200,
 400  झादमी  लगा  कर  बन्दूक  से  हमला  सा
 करा  दिया ।  हिंटलर  ने  कया  क्या  था  ?
 उसने  पालियामैट  में  झाग  लगवा  दी  थी  प्लौर
 कितने  उसके  मुखालिफ  थे,  उन  सब  को
 पकड़  कर  जेल  में  बन्द  करता  कर  गोली  से
 मारकर  खत्म  कर  दिया  था  ।

 तो  यहूं  एक  नया  रास्ता  न  निकाला
 जाये  कि  सशस्त्र  हमला  देश  में  हो  जाये  तो

 /एमजंसी  लग  जाये  झगर  देश  की  सरकार

 ठीक  ढंग  से  काम  करेगी  तो  किसी  की  जुरंत
 नहीं  होगी,  देश  के  लोग  उसे  बर्दाश्त  करेंगे  ।
 इसमें  झभी  कमी  रह  गई  हैं।  कामत  साहब
 से  कोशिश  तो  की  है  इन  कमियों  को  ठीक
 करने  की,  लेकिन  इसमें  भी  हमे  सोचना
 चाहिए  कि  कभी  देश  में  भगर

 SHRI  P,  K.  DEO:  May  I  point  out
 Sir,  that  there  is  no  quorum  in  the
 House?

 MR.  CHAIRMAN:  The  bell  is
 being  rung....

 There  is  no  quorum  yet.  Let  the
 bell  be  rung  again.  Now,  there  is
 quorum.  The  hon.  Member  may
 continue,

 चौधरी  बलवीर  सिंह  :  सभापति
 महोदय,  मैं  कह  रहा  था  कि  इस  में  भी  जो
 यह  दर्ज  किया  है  कि  हिन्दुस्तान  के  प्रन्दर
 इंटर्नल  सशस्त्र  हमला  श्रगर  हो  जाये  तो
 'एमजेंसी  लागू  की  जाये,  मैं  तो  इस  के  भी
 खिलाफ  हूं  -  यह  कोई  झच्छी  बात  नही  है  ।
 मैंने  पहले  ही  कहा  है  कि  i962  मे,  .965
 में  भौर  1971  मे  इस  देश  पर  हमला  हुभा
 तो  श्राप  को  पता  है  कि  सारा  देश  एक
 प्रावाज़  से  सरकार  के  पीछे  था  भौर  इस  हद
 तक  पीछे  था  इस  सरकार  के  कि  भ्रटल  बिहारी
 वाजपेयी  साहब  ने  इंदिरा  गांधी  को  दुर्गा
 का  भी  खिताब  दे  दिया  था  7  वह  दुर्गा  थी
 या  ताडका  थी  यह  तो  आने  बाले  तवारीखदा
 बताएंगे  ।  मैं  तो  भ्रपनी  बात  इसलिए  कहता
 हूँ  कि  उस  समय  इस  सदन  के  अ्रपोजोशन  के
 जो  बहुत  बडे  बड़े  नेता  थे  उन्होंने  भी  उस  वक्‍त
 सरकार  के  पीछे  अपना  सारा  समर्थन  दिया
 अर  उस  इंदिरा  को  दुर्गा  का  रूप  दे  दिया  ।
 उस ने  दुर्गा  का  रूप  घारण  किया  या  ताड़का
 का  महू  झब  झटल  बिहारी  साहब  बता  सकते

 विदेश  मंत्री  (भो  ww  बिहारो
 बाणपेयी)  :  सभापति  महोदय,  मैं  बता  दूं  i
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 यहू  तथ्य  नहीं  है  कि  बंगला  देश  की  लड़ाई  के
 समय  मैंने  श्रीमती  इंदिरा  गांधी  को  दुर्गा कहा  ।
 मेरा  भाषण  इस  सदन  में  हुआ  था  ।  वह
 कार्यवाही  का  हिस्सा  है।  मैंते  दुर्गा नही
 कहा  |  मैं  जानता  हूं  दुर्गा  का  क्या  महत्व
 है  t

 जोधरी  बअलबीर  सिह:  इस  सदन  में
 नहीं,  बाहर  झाप  ने  लेक्नर  दिया  था

 श्री  ग्रतल  बिहारी  बाजपेपी  :  न  मैंने
 बाहर  कहा,  न  भीतर  कहा।  ने  ऊपर
 कहा,  न  नीचे  कहा,  न  दायें  कहा  न  बायें
 कहा  ।

 शी  सौगत  राय  (बेरकपुर)  :  इंदिरा
 जी  शौर  दुर्गा  का  आप  के  साथ  कुछ  ताल्लुक  है,
 कहां  बोले  थे  यह  बात  भ्रलग  है  ।

 श्री  पटल  बिहारी  वाजपेयी  :  सभापति
 महोदय,  ाप  सदन  में  उस  समय  मौजूद  थे  ।
 यह  स्पष्टीकरण  मै  दे  चुका  हूं।  बात  महू
 हुई  कि  उस  दिन  सदन  में  कोई  हमारे  झाग
 के  मेम्बर थे  जिन्होने  उन  को  महिषासुर  मदिनी
 कहा  था  धौर  कुछ  अखबारों  में  वह  मेरे  नाम
 से  छप  गया  1  मै  ने  दुर्गा  नहीं  कहा  1  वैसे
 उन  दिनों  मैं  इंदिरा  जी  की  इज्जत  करता
 था  झौर  मैं  ने  उन  की  प्रशंसा  की  ।  इस  को
 कहने में  मुझे  कोई  संकोच  नहीं  है।  उन्होंने
 जम  प्रच्छा  काम  किया  तो  मैंने  उन  की  तारीफ
 की  लेकिन  जब  गलत  काम  किया  तो  उन  को
 उताह  कर  फेंक  दिया  |

 आऔौधरी  बलबीर  सिंह  :  मैं  यह  कह
 रहा  था  कि  हस  देश  के  हर  झादमी  ने  जब  देश
 पर  कोई  खतरा  आया  है  तो  सरकार  का  साथ
 दिया  है  चाहेपंडित  नेहुड  उस  समय  गही  पर
 रहे  हों,  चाहे  लाल  बहादुर  शास्त्री  रहे  हों  चाहे
 इंदिरा  गांधी  रही  हों  भौर  बाहर  के  देशों  को
 देखें  तो  इंग्लैंड  में  जब  सेंकेड  वल्डंवार  हुई  तो
 प्रपोजीशन  की  सरकार  में  शामिन्त  किया  गया
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 था  लीडर  भाफ  दि  भ्रपोजीशन  सरकार  में
 उतने  ही  जिम्मेदार  शोहदे  पर  थे  लो यहू
 बात  है  कि  मुल्क  पर  हमला  हो  जाये  तो  देश
 के  लोग  एक  प्रावाज़्  से  सरकार  के  साथ  बाड़े
 हो  जाते  हैं  7  i972  में  जो  हमला  हुआ
 उस  समय  पंजाब  मे  भ्रपोजीशन  की  सरकार  थी,
 झकाली  दल  ौर  फ्रण्ठ  की कोलीशन  सरकार
 थी  ।  बाकी  सारी  पाटियों  ने  सिल  कर
 सरकार  बनायी  थी  1  उस  वक्‍त  पंजाब  ही
 सबसे  ज्यादा  उस  हमले  का  शिकार  हुभा
 था  a  लेकिन  मैं  यह  फखू  के  साथ  कहना  चाहता
 हूं  कि  पंजाब  के  लोग  एक  ज़बान  से  इकट्ठे
 हो  कर  उस  लड़ाई  में  शामिल  हुए  थे।  हम
 लोग  शामिल  हुए  ।  हमारा  ग्रषना  लड़का
 हवाई  फौज  में  फ्ष्ट  पर  काम  कर  रहा
 था ।

 0.59  hrs.
 [Surat  M.  SATYANARAYAN  Rao  in  the

 Chair].

 लेकिन  इंदिरा  गांधी  का  बेटा  उस  समय  प्रपती
 तिजोरियां  भरने  मे  लगा  हुआ  था  ।  जब
 पंजाब  के  और  सारे  देश  के  ज्वान  फौज  में
 झपनी  जान  हथेली पर  रख  कर  लड़  रहे  थे
 उस  वक्त  जितने  कांग्रेस  के  मिनिस्टर  थे  भौर
 इंविरा  गांधी  का  प्रपना  बेटा  ये  सारे  के  सारे
 पैसे  इकट्ठे  करने  में  लगे  हुए  थे  ।  इंदिरा
 गांधी  का  बेटा  भ्रपने  मारुति  कारखाने  के  लिए
 लोगों  से  पैसे  इकट्ठे  कर  रहा  था  या  मारुति  के
 हिस्से  बेचने  के  लिए  लोगों  पर  दबाव  डाल  रहा
 था।  ये  सारे  काम  उस  समय  हो  रहे  थे
 झौर  हमारे  बेटे  उस  समय  फ्रंट  पर  लड़  ौर,
 मर  रहे थे  ।  हमारे  बेटे  वहां  मरे  ।  मरने
 वालों  के  जो  वालिदैन  थे  उन्होंने  कोई  श्रांजों
 में  आंसू  भर  कर  नहीं  कहा  था  1

 7.0  hrs,

 उन्होंने  कहा  था  कि  हमें  फंखू  है  कि  हम  प्रपने
 देश  के  लिए  लड़ते  हैं  पर  क्षपते  देश  की
 रक्षा  के  लिए  कुरबाती  देते  हैं।  इसलिए
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 ag  इमजेंसी जो  है  वह  एक  बहुत  बड़ी  भयानक
 बीमारी  है।  कॉस्टीटुएण्ट  असेम्बली  में
 जब  इस  पर  बहस  हुई  थी  तो  यह  कहा  गया
 था  कि  कभी  इसका  गलत  तौर  पर  इस्तेमाल
 नहीं  किया  जायेगा  ।  लेकिन  गलत  तौर  पर

 यह  इस्तेमाल की  गई  है  ।  इसलिए  इमजेंसी
 की  जो  बीमारी  है  बहू  कभी  भी  इस  वेश  में

 नहीं  झानी  चाहिए।  किसी  भी  समय  किसी
 झादमी  का  इस  गही  पर  बैठकर  दिभाग  खराब
 हो  सकता  है  ।  जब  यहां  पर  भ्रपोज्ञीशन

 मजबूत  नहीं  थी  और  कांग्रेस  की  अपनी
 प्रनदतनी  गड़बड़  थी  तो  हिन्दुस्तान  को
 पाकिस्तान  की  तरफ  से  झौर  किसी
 तरफ  से  खतरा  हो  जाता  था  शौर  यह  खतरा
 तो  कभी  भी  मिट  नहीं  सकता  है।  जिनके
 हाथ  में  राजसत्ता  हो  वे  श्रगर  कांस्टीट्यूशनल
 तरीके  से  किसी  दूसरे  को  राजसत्ता  देते  क ेलिए
 तैयार  न  हों  या  उनके  दिमाग  मे  फिनूर  भा  जाये
 तो  जैसा  कि  एक  शायर  ने  कहा  है  :

 प्राता  है  नाखुदाभों  की  नीयत  में  जब  फितूर
 उठता  है  साहिलों  से  तूफा  कभी  कभी  |

 जब  भी  कभी  देश  के  नेता  का  दिमाग  खराब
 हो  जाये  तो  वह  अपनी  गद्दी  को  बचाने  के  लिए
 शर  इस  देश  को  भाड़  में  झोंकने  के  लिए  इमरजेंसी
 का  सहारा  ले  सकता  है।  इसलिए  हमें  इस
 प्रकार  का  कोई  भी  सहारा  नहीं  देना  चाहिए
 झौर  किसी  भी  मेम्वर  को  इसकी  यहां  पर

 हिमायत  नहीं  करनी  चाहिए  जिसको  कि  किसी
 सी  समय  कोई  नेता  दिमाग  खराब  होने  पर
 इस्तेमाल  करले  पौर  हस  तरह  से  इस  देश
 के  करोड़ों  लोगों  की  जिन्दगी  भौर  प्राजावी
 बातरे  में  पड़  जोये  ।

 जब  पहले  सुप्रीम  कोर्ट  में  इस  सिलसिले
 में  सालिस्टर  जनरल  बहस  कर  रहे  थे  भौर
 उस  समय  हमारे  शांति  भूषण  जी  मुकदमा  लड़
 रहे  थे  तो  जज  ते  पूछा  था  कि  प्रगर  कोई

 मिनिस्टर  पर्सेनल  दृश्मनी की  वजह  से  किसी
 को  गोली  मार  दे  तो  क्या  मरने  वाले
 के  बर  यालों  को  कौर्ट  में  जाने  का  हुक  होगा  तो

 सालिस्टर  जमरल  ने  बड़े  ही  शर्मनाक  ढंग  से

 कहा  था  कि  जितनी  देर  तक  इमजेंसी  लागू  है,
 किसी  भी  भादमी को  जिंदगी  का  हक  भी  महफूज
 नहीं  है।  इसलिए  संविधान  में  कोई  भी  ऐसा
 भ्रधिकार  नहीं  देना  चाहिए  जिसके  जरिए
 से  एक  भ्रादमी  का  प्रदालत  में  जाने  का  भ्रधिकार
 छिन  जायें  ।  चाहे  एक्सटर्नल  हमला  हो  या
 इंटर्नल  कभी  भी  इस  ढंग  की  इमरजेंसी  नहीं
 झ्ानी  चाहिए  कि  हमारा  जो  न्यायालय  में
 जाने  का  झ्रधिकार  है  बहू  चला जा  ये।  न्यायालय
 किसी  बात  पर  पनी  राय  न  दे  सकें--ऐसा
 मौका  कभी  भी  नहीं  झाना  चाहिए  |

 मैं  आपके  जरिए  इस  सदन  से  बरखास्त
 करूंगा  कि  कामत  साहब  से  जो  बिल  यहां  पर
 पेश  किया  है  उसमें  से  “इंटर्नल  एग्रेशन  भौर
 *्राम्ड  इनसरेक्शन  के  जो  लफ्ज़  है  उनको
 खत्म  कर  देना  चाहिए  |  प्रगर  कभी
 एक्टर्नल  इमरजसी  का  खतरा  होता  है  तो  उसमें
 भी  सुप्रीम  कोर्ट  और  हाई  कोर्ट  का  एग्जक्यूटिव
 ार्ड्म  पर  झपनी  राय  देने  का  प्रधिकार
 कभी  छीना  नहीं  जाता  चाहिए।  इन  शब्दों
 के  साथ  मैं  सदन  से  प्रपील  करूंगा  कि  इस
 देश  में  कभी  भी  ऐसा  मौका  नहीं  भाता  चाहिए
 कि  न  दलील,  न  अपील,  न  वकील,  यह  बात
 कभी  नहीं  होनी  चाहिए  ।  आपने  जो  मुझे
 श्री  कामत  साहब  के  बिल  पर  बोलने  का  मौका
 दिया  उसके  लिए  शझापको  धन्यवाद  देता

 हूं ।

 SHRI  Me  K.  CHANDRAPPAN  (Can-
 nanore):  I  am  thankful  to  Shri  मं,  फ
 Kamath  for  introducing  this  Bill  be-
 cause  it  provides  an  opportunity  for
 the  hon.  Members  of  this  House  to
 express  their  views  on  the  question
 of  emergency.  Mr.  Eamath's  Bil
 seeks  to  include  in  the  Constitution
 certain  new  provisions  by  which  the
 declaration  of  emergency  can  be  bro-
 ught  under  certain  specific  conditions
 and  safeguards  provided  therefor.  By
 hig  Bill  he  wanted  to  ensure
 the  House  Aas  more  frequent  opport-
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 unity  to  discuss  about  emergency  and
 then  to  decide  whether  to  extend  it
 or  to  withdraw  it.  Another  amend-
 ment  suggested  by  him  is  in  relation
 to  that  portion  relating  to  internal
 disturbance.  He  wants  to  substitute
 the  words  ‘Internal  disturbance’  for
 the  words  ‘Armed  Insurrection’,  for
 the  word  ‘disturbance’  he  wants  to
 substitute  the  word  ‘insurrection’.
 Would  it  serve  the  purpose?  we  have
 gone  through  the  nightmarish  expe-
 rence  of  emergency  in  this  country?
 we  have  seen,  however  good  might  be
 the  intentions  with  which  emergency
 was  declared,  it  might  be  misused
 by  the  executive  and  by  the  political
 leadership  in  the  country  for  carrying
 on  their  nefarious  political  ends.  After
 having  seen  all  these  things,  I  think,
 what  will  satisfy  this  country  would
 be  that  in  the  Constitution  there
 should  be  a  provision  that  this  emer-
 gency  would  be  in  the  context  of  the
 country  being  threatened  by  a  war  or
 a  part  of  the  country  being  threatened
 by  a  war  or  external  aggression.

 But,  in  mo  context,  should  it  be
 permitted  in  future;  we  should  not  al-
 low  emergency  to  be  declared  in  the
 country  even  if  it  is  in  the  name  of
 armed  insurrection,  During  the  elec-
 tions  we  heard  the  spokesmen  of  the
 Janata  Party  denouncing  the  emer-
 gency  and  proclaiming  to  the  nation
 that  once  they  come  to  power  they
 will  see  to  it  that  in  future  no  power
 on  earth  would  be  able  {o  declare  an
 emergency  in  India.  They  promised
 Constitutional  amendment  to  that  eff-
 ect—I  don't  know  whether  it  is  practi-
 cable  or  not,  that  is  another  matter.
 They  declared  that  they  will  being
 such  an  amendment  whereby  no  ruler
 in  this  country  in  future  could  dec-
 lare  an  emergency.  But  what  we  have
 seen  now  is  that  the  Janata  party  is
 climbing  down  from  that  position
 and  they  are  now  coming  to  say  that
 emergency  could  be  imposed  in  case
 of  internal  armed  rebellion  in  the
 country.

 Now,  it  is  open  for  diseussion.  Who-
 ever  sita  on  that  side  of  the  Treasury
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 Benches,  the  rules,  of  thig  country  will
 interpret  any  movement  as  just  an
 armed  insurrection  and  if  that  move-
 ment  is  against  their  power  and  au-
 thority,  they  will  tall  heavily  on  it
 and  kill  it.  |  do  not  think  that  in  our
 country  we  have  such  bad  experience
 of  the  Executive’s  misusing  the  po-
 wers  of  emeregncy  for  curtailing  the
 democratic  rights  thereby  destroying
 democracy.  This  ig  not  happening  only
 now.  In  emergency  it  happened.  If
 you  remember  the  events  of  thig  coun-
 try  in  the  days  of  948—5l,  you  can
 see  how  the  Communists  were  but-
 chered  like  anything—not  in  dozens
 but  in  thousands—and  the  Communust
 Party  itself  was  banned  as  also  80
 many  mass  organisations  in  this  coun-
 try  where  not  much  of  a  democracy
 was  there  from  those  who  were  speak-
 ing  day  in  and  day  out  about  demo-
 cracy,

 But,  to-day,  under  the  Janata  Rule,
 you  can  see  that  in  Bihar,  in  the  name
 of  Kaldut  operation,  29,000  prisoners
 are  behind  the  bar  without  facing  trial
 undertrial  prisoners.  This  is  a  fact.
 Even  those  people  who  were  fighting
 against  unemployment,  500  of  them,
 were  put  behind  the  bars  and  they
 are  still  behind  the  bars.

 So,  what  I  am  saying  is  that  even
 without  emergency  when  the  bourgeois
 is  in  power,  if  they  find  that
 there  is  an  element  of  threat  against
 them  from  any  quarter,  whether  there
 is  emergency  or  not  they  will  come
 down  on  it  very  heavily  and  they  will
 put  it  down.  So,  there  is  no  need  for
 emergency  for  that  matter.

 It  is  in  this  background  that  I  am
 looking  into  the  provisions  of  the
 constitutional  amendment  proposed
 here.  In  our  opinion,  there  should
 not  be  any  provision  in  the  Constitu-
 tion  under  which  the  emergency  can
 be  declared  on  the  pretext  of  armed
 rebellion  or  armed  insurrection.

 We  support  emergency  only  if  it  is
 declared  in  the  context  of  an  external
 threat  or  in  the  context  of  an  aggres-
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 gion  by  a  foreign  power  on  our  coun-
 ‘try.  Look  ag  the  conditions  of  the
 tast  Lok  Sabha  when  Mrs.  Gandhi
 was  in  power.  She  could  have  got
 the  two-thirds  majority  in  the  House
 if  it  was  required.  If  the  discussion
 was  open  in  the  House  every  month
 instead  of  two  months,  she  could  have
 done  it.  That  was  because  she  had
 the  required  majority.

 SHRI  P.  K.  DEO:  You
 have  supported  it.

 might

 SHRI  C.  K.  CHANDRAPPAN:  With-
 out  your  vote  she  had  the  requisite
 majority.  In  thig  Bill,  Shri  Kamath  is
 trying  to  introduce  such  provisions  by
 which  the  Government  could  be  res-
 trained  from  the  misuse  of  emregency
 on  the  pretext  of  an  internal  distur-
 bance  or  armed  rebellion.  In  our  opi-
 nion,  such  restraints  on  emeregncy
 would  not  bear  much  frult.  Therefore,
 I  am  concluding  by  saying  that  we
 support  the  emeregncy  only  under
 conditions  of  war  and  under  conditions
 that  there  is  an  external  threat,
 and  we  do  not  support  any  emergency
 —whatever  safeguards  are  provided—
 in  a  situation  which  will  be  explain-
 ed  in  the  name  of  internal  disturban-
 ee,  armed  rebellion  or  armed  insur-
 tection.  This  is  our  position.

 SHRI  PABITRA  MOHAN  PRA-
 DHAN  (Deogarh):  Mr.  Chairman,
 Sir,  anybody  who  is  in-charge  of
 something  requires  some  power  to
 protect  that.  If  no  power  is  given  to
 ‘the  person  who  is  incharge  of  any
 property  he  will  not  be  there  for

 the  purpose  Any  government  which
 is  in  power  should  have  some  autho-
 rity  according  to  which—as  and  when

 tt  is  required—it  will  utilise  that  au-
 thority  to  save  the  nation  either  from
 foreign  aggression  or  from  internal
 insurrection.  That  is  the  general  po-
 licy  of  any  society.  Tt  is  for  this  rea-

 ‘gon  that  there  is  provision  of  Article
 $52  in  our  Constitution.  Article  352
 is  very  clear  about  Emergency  and
 ‘other  actions,  So  many  persons  be-
 longing  to  different  parties,  caste  and

 creed  for  two  years  and  six  months
 and  decided  certain  policies  about
 emergency.  I  think,  it  does  not  re-
 quire  any  amendment  as  those  provi-
 sions  and  principles  are  very  clear.

 We  are  now  afraid  of  the  experience
 which  we  had  during  the  last  twenty
 months  of  emeregncy  during  Congress
 rule  under  the  leadership  of  Smt.
 Indira  Gandhi.  Now,  the  point  is  whe-
 ther  this  Ariticle  352.  as  if  is  to  be
 kept,  or  it  be  amended  as  Mr,  Kamath
 desires,  |  would  like  to  say  that  if  per-
 sons  of  Indira  Gandsi's  mind,  attitude
 and  calibre  come  to  power  with  such
 followers  as  the  existing  Congress-
 men,  the  same  thing  will  happen.  The
 amendment  suggested  is  that  instead
 of  two  months  it  will  be  one  month:
 instead  of  thirty  days  it  will  be
 fourteen  days.  Further,  instead  of
 bringing  the  matter  to  Parliament
 every  six  months,  it  will  be
 brought  frequent.  Even  if  these
 amendments  are  accepted  and  people
 of  Indira  Gandhi's  desire,  aspirations
 and  attitude  come  to  power,  they
 will  do  it.  My  point  is  that  Indira
 Gandhi  did  not  do  it  alone  with  the
 authority  of  Article  352.  She  did  it
 because  she  had  the  brute  majority  in
 the  Lok  Sabha.  As  and  when  she  de-
 sired  she  brought  the  changes  and
 amendments  in  this  Constitution,  She
 also  brought the  changes  in  the  Penal
 Code,  election  laws  and  also  in  the
 Constitution.  So,  even  if  we  carry
 out  the  amendments  suggested  by  Shri
 Kamath  such  persons  as  Mrs.  Indira
 Gandhi  and  the  Congressmen  will  do
 it.  So,  I  do  not  find  any  reason  as
 to  why  we  should  be  so  much  critical
 about  the  original  Article  352.  Well,
 to  give  clarity  to  the  Constitution  you
 may  say  it  is  l4  days  instead  of  one
 month,  I  have  no  objection.  But  you
 must  be  very  very  clear  and  cautious
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 about  brute  majority  of  a  single  rul-
 ing  party.  As  country  must  not  be
 ruled  by  a  party  in  power  with  more
 than  28  majority.  If  the  country  is
 legislated  by  a  Parliament  with  23
 majoriy  and  if  those  legislatures  are
 subservient  to  the  leader  like  Shri-
 mati  Indira  Gandhi,  than  undoubtedly
 emergency  will  be  imposed  off  and  on.
 So,  while  appreciating  the  mind,  the
 desire  and  good  intention  of  Mr.  Kam-
 ath,  I  do  not  find  that  there  will  be
 any  good  result  even  if  we  make  any
 amendments  or  changes  in  article  352
 of  the  Constitution.  But  there  is  one
 thing  in  regard  to  interna]  resurrec-
 tion,  Why  should  we  be  afraid  of  in-
 ternal  resurrection?  At  least  I  am
 afraid  of  internal  rebillion,  Even  after
 30  years’  of  independence  our  people
 think  that  democracy  is  nothing  but
 dictatorship  forany  person  or  party.
 Whoever  likes  to  do  anything,  desires
 to  act  any  way,  is  prone  to  do  such
 things,  whoever  wishes  to  write  any-
 thing,  writes  the  same,  whoever  likes
 to  say  anything,  does  it  whether  it  is
 legal  or  illegal,  whether  it  is  decent
 or  indencent;  whether  it  is  a  discipline
 or  indiscipline.  In  the  first  instane,
 this  is  prevalent  among  the  politicians,
 intellectuals  and  educted  persons  and
 then  other  people  follow  them.  There-
 fore,  after  independence,  democracy
 has  become  mobocracy,  individual  and
 mass  dictatorship.  These  educated,
 intelectuals,  party  bosses  and  party Tank  and  file  are  as  the  roof  -f  this
 moboeracy  and  mass-indiscipline,
 They  behave  in  such  irresponsible,
 iMegal,  irregular  and  unconstitutional
 way  so  that  persons  in  power  willy
 hilly,  resort  to  such  strong  action  like
 the  one,  that  is,  Emegency  which  was
 imposed  by  the  previous  Government.
 So,  our  Law  Minister  must  think  in
 terms  of  not  making  amendments  in
 the  constitution,  but  taking  some
 such  steps  so  that  no  authority  will
 find  opportunity  to  become  dictator
 as  Mrs.  Indira  Gandhi  became,  With
 these  words,  Mr,  Chairman,  I  conclude,

 SHRI  BAUGATA  ROY  (Barrackpur): Sir,  Iam  happy  for  getting  an  oppor-
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 tunity  uf  discussing  an  amendment  to
 the  Constitution  because  this  is  just
 a  rehearsal  of  the  Constitution
 Amendment  Bill.  The  Constitution
 Amendment  Bill  will  be  brought  for-
 ward  by  the  Government  in  this  ses-
 B10n.

 Sir,  the  Government  has  already
 circulated  to  our  party  the  draft  p.o-
 posals  to  the  Constitution  which  we
 are  discussing  in  our  party.  But  I
 think  it  may  not  be  proper  for  me
 to  refer  at  this  stage  on  the  Floor  of
 the  House  the  details  of  the  Amend-
 ments  proposed  to  the  Constitution  by
 the  Government.  But  it  may  be
 said  that  the  amendments  proposed
 by  Mr.  Kamath  are  very  similar  to
 the  amendments  that  are  being  pro-
 posed  by  the  Government  with  some
 additions  and  alterations.  Sir,  there
 we  come  to  the  crux  of  the  problem,
 that  is,  the  approach  of  the  Janata
 Party  on  the  Constitution  Amendment
 Bill,  The  hon.  Law  Minister  is  tell-
 ing  here  and  I  also  heard  many  of  the
 Janata  Party  leaders  eloquent  speech
 about  never  allowing  the  atmosphere
 of  fear  that  was  pervading  this  coun-
 try.  I  have  heard  them  wax  elo-
 guently  about  the  things  that  happen-
 ed  during  Emergency  and  when  it
 comes  actually  to  amending  the  Consti-
 tution,  they  want  to  keep  the  same
 tradition  of  imposing  internal  emer-
 gency  with  minor  changes  here  and
 there.  So,  it  seemg  to  me  that  atleast
 the  Janata  Party  and  its  Governments
 are  coming  down  to  brasstacks,  com-
 ing  down  to  the  reality  that  such  a
 provision  is  possibly  necessary  in  or-| der  to  preserve  the  integrity  of  the
 country,  Mine  fs  not  a  speech  in  jus-
 tification  of  the  Emergency.

 SHRI  UGRASEN  (Deoria):  Wrong
 interpretation.

 SHRI  SAUGATA  ROY:  I  have
 got  your  government's  amendment
 proposals.  You  are  keeping  those:
 powers  in  your  hands;  do  not  forget that  you  have  not  become  rebellious
 overnight.  Any  government  may  need
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 such  powers  but  the  safeguards  against
 abuse  rests  with  the  government,  with
 the  political  parties  and  the  people  of
 the  country  Mere  constitutional  safe-
 guards  cannot  prevent  an  such  excess
 as  happened  during  the  last  internal
 emergency,  they  cannot  be  prevented
 merely  by  having  constitutional  safe-
 guards  Even  if  Mr  Kamath‘s  Bill
 is  enacted  into  law,  what  prevents
 the  janta  party  government  declar-
 ing  any  mass  movement  aq  armed  re-
 bellion  and  coming  upon  that  in  the
 same  way  It  is  on  the  goodwill  of  the
 government,  goodwillof  the  opposi-
 tuon  the  strength  of  the  people  in  the
 country  that  one  has  to  depend  to
 prevent  recurrence  of  such  things,  not
 on  constitutional  provisi0nal  alone

 At  this  stage  I  want  to  say  that
 the  amendments  that  Mr  Kamath  had
 moved  are  minimal  and  marginal
 they  make  no  change  m  the  original
 constitution  Instead  of  internal  dis-
 turbance  we  have  ‘armed  rebellion’
 What  you  called  internal  disturbance
 before  you  call  armed  rebellicn  hence~-
 forth  Instead  of  two  months,  you  have
 one  month  If  you  have  a  majority  you
 call  anything  armed  rebellion  and
 after  one  month  you  pass  it  and  you
 get  it  renewed  after  six  months  In
 this  country  the  recurrence  of  the
 tnings  that  happened  during  the  emei~
 gency  cannot  take  place  m  the  face
 of  a  conscious  alter  public  opinion,
 through  responsible  opposition  which
 will  not  indulge  in  such  situations  ag
 had  happened  in  our  country  m  ‘1974,
 an  opposition  which  will  not  give  a
 call  for  lawlessness,  an  opposition
 which  will  not  call  upon  the  police
 and  the  military  to  disobey  orders  I
 want  to  say  that  it  is  possible  for  our
 party,  Congress  Part,  today  to  create
 internal  disturbances  {nm  the  country
 but  we  do  not  think  that  it  38  what
 we  should  do  because  this  new  gov-
 ernment  has  come  to  power  and  it
 must  be  allowed  to  run  its  full  term
 and  fulfil  itg  pledges  to  the  people  so
 that  people  see  what  happens  A
 democratic  society  can  only  be  pre-
 served  through  conscious,  enlightened
 public  opimon,  through  conscious  en-

 lightened  organisations  and  not  through
 anarchistic  mass  movements  and  ir-
 responsible  mass  movements,  not
 through  lawlessness  and  violence  The
 democratic  society's  strength  is  demo-
 cratic  society  itself,  democratic  polity,
 democratic  people  themselves  This  73
 the  point  I  want  to  put  across  Janata
 Party  has  talked  large  and  long  and
 waxed  eloquent  about  freedom  being
 restored  to  the  people  What  do  we
 see  in  MP?  The  Janata  Party  gov-
 ernment  headed  by  an  erstwhile  Jan
 Sangh  Chief  Minister  has  got  a  mini-
 MISA,  m  the  same  way  they  have
 got  powers  to  detain  people  without
 trial  In  Sheikh  Abdulla's  Kashmir
 another  Jaw  (An  Hon  Member  Maxi-
 MISA)  Government  has  still  got  so
 much  powers  under  COFEPOSA
 Draconian  powers  remain  Let  the  gov-
 ernment  have  powers,  let  the  govern-
 ment  have  constitutional  provisions
 and  safeguards  We  will  not  allow
 this  government  to  go  autocratic  or
 tyrannical  We  as  an  opposition  have
 that  capacity  to  remst  any  effort  of
 the  Janata  Party  to  become  tyrannical
 That  is  the  best  safeguard  for  demo-
 cracy  today  As  a  large  party  we  will
 function  as  a  responsible  opposition
 We  will  not  object  when  it  comes  to
 actual  constitutional  amendment  I

 can  tel]  the  Law  Mimster  before  hand
 that  we  will  not  object  to  his  proposal
 for  amendments  of  the  Constitution  m
 regard  to  internal  emergency  We  have
 no  objection  if  you  keep  those  powers
 But  I  only  remmd  you  let  no  situa-
 tion  hke  that  develop  again  Let  not
 the  government  go  off  the  track

 Let  not  the  Government's  head  be
 bloated  with  pride,  let  not  the  Gov-
 ernment  with  its  majority  try  to  throt-
 tle  the  opposition,  let  not  the
 Government  swerve  from  democratic
 behaviour,  let  not  this  Government
 think  that  it  is  here  to  rule  for  ever
 and  let  it  remember  the  events  of  the
 last  six  months  in  this  country  anc
 remember  that  the  people  of  thi
 country  can,  and  if  giver
 power,  possibly  change  any
 system,  however  tyrannical,  how
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 ever  autocratic  however  powerful
 it  may  be  and  whatever  majority
 it  may  have.  As  long  as  the  people
 of  the  country  are  there,  |  think,  a  few
 constitutional  safeguards  alone  are
 not  necessary.  The  present  Govern-

 ‘ment  should  keep  this  democracy  alive
 -and  vibrant.

 at  रास  सेबक  हुजारी  (रोसड़ा)  :
 सभापति  महोदय,  माननीय  सदस्य,  श्री
 कामत,  ने  संविधान  के  आटिकल  352  का
 संशोधन  करने  के  लिए  जो  विधेयक  रखा  है,
 मैं  उस  के  बारे  में  अपने  विचार  प्र  कट  करना
 चाहता  हू  t

 संविधान  के  निर्माताओों  ने  जिस  भावना
 झौर  उद्देश्य  से  संविधान  की  रचना  की  थी,
 उसे  देखते  हुए  उन्हें  यह  विश्वास  न  था  कि
 इस  देश  में  हिटलर  जैसा  कोई  प्रादमी  पैदा
 होगा,  जो  शविधान  की  घण्जियां  उड़ायेगा  |
 मैं  श्राप  के  माध्यम  से  विपक्ष  के  लोगों  से
 कहना  चाहता  हूं  कि  उन्होंने  जो  कुकर्म  किये
 झौर  संविधान  की  जो  प्रवहेलता  की,  भारत  की
 जनता  ने  उन्हें  उस  की  सजा  दे  दी  है।  मैं
 सरकारी  पक्ष  के  लोगों  से  भी  कहना  चाहता
 हूँ  कि  संविधान  की  भावता  भौर  उद्देश्य  को
 देखते  हुए  उस  में  कोई  संशोधन  करने  की
 जरूरत  नहीं  है  7  ्च्छे  विचारों  के  लोग,
 जिन्हें  देश  झौर  लोकतंत  के  प्रति  प्रेस  होगा
 की  भी  देखा  काम  नहीं  करेंगे,  जो  पिछले
 सरकार  झौर  कांग्रेस  के  लोगो  ने  किया  है
 इस  लिए  देश  के  लिए  जो  बहुत  पवित्र  की  -

 है,  जिस  की  शपथ  हम  लेते  हैं,  उस  में  कोई
 परिवर्तन  हमें  नहीं  करता  चाहिए  ny

 एक  कहावत  है  कि  एक  प्रादमी  नें
 बैद्च जो  से  पूछा  कि  आप  ने  मुझे  बैंगन  लाने
 से  मनों  किया  है,  तो  भाष  स्वयं  क्यों  ा

 रहे  हैं।  बैद्य जी ने कहा कि यहू कहा  कि  यह  तुम्हारे  लिए
 वर्जित  है,  मेरे  लिए  बजित  नहीं  है।  यह
 कहावत  श्रीमती  इन्दिरा  गांधी  पर  चरितार्थ
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 होती  है।  उन्होंने  संविधान  में  परिवर्तन  किया
 झौर  देश  की  स्थिति को  बिगाडढ़ा  भौर  कहा
 कि  हम  यह  काम  देश  की  प्रगति  झौर  विकास
 के  लिए  कर  रहे  हैं,  जब  कि  वास्तव  में  उनका
 उद्देश्य  केवल  धपती  कुर्सी  को  अचाना  था
 जिस  की  सज़ा  देश  की  जनता  ने  उन्हें  दे  दी  है
 इस  लिए  मैं  इस  पक्ष  में  नही  हूं  कि  संविधान  में
 कोई  रहो-बदल  या  परिवतंत  किया  जाये  ।

 हिटलर  भी  तानाशाह  था,  लेकिन  इस  के
 बावजूद  उस  में  एक  गुण  था।  उस  ने
 प्रपनी  एक  पुस्तक  में  लिखा  कि  मुझे  मालूम  नहीं
 है  कि  देश  में  मेरे  नाम  से  कोई  सम्पत्ति  हो
 लेकिन  यदि  जमंन  राष्ट्र  मे  कही  भी  मेरे  नाम
 से  कोई  सम्पत्ति  है,  ता  वह  जमंन  राष्ट्र  की
 सम्पत्ति  है  ।  श्रीमती  इन्दिरा  गांधों  ने
 हिटलर  की  तक्ल  की,  लेकिन  हिटलर  में
 जो  गुण  था,  वह  उन  में  नही  था,  क्योंकि  अपने
 बेटे  के  लिए  और  अ्रपती  सत्ता  को  बचाने  के
 लिए  जो  कुकर्म  उन्होंने  किया  झौर  जिस  तरह
 से  सत्ता  का  दुरुपयोग  किया,  यह  देश  ौर
 दुनिया  के  सामने  विद्यमान  है  7  इसलिए
 मैं  भाप  के  माध्यम  से  यह  कहना  चाहूंगा  कि
 संविधान  की  जो  मर्यादा  है  जो  उस  में  भावनाएं
 &  च  को  देखते  हुए  उस  को  ज्यों  का  त्यों  रहने
 दीजिए  ।  साथ  ही  जो  संविधान  के  साथ
 अन्याय  किया  गया,  जुल्म  किया  गया,  जो  गलत
 ढंग  से  उसका  अनुपालन  किया  गया,  उसमें
 परिवर्तत  लाया  गया,  भ्राप  जो  झ्लाज  जनता
 पार्टी  के  रूप  में  सत्ता  में  झाए  हैं  अप  से
 हिन्दुस्तात  की  60  करोड़  जनता  यह  उम्मीद
 नहीं  रखती  है,  इसलिए  भाप  ऐसा  नहीं  करेंगे
 और  भागे  झाने  वाले  दूसरे  लोग  भी  जब  कभी
 सत्ता  परिवर्तन  इस  देश  में  होगा  तो  उन  के

 लिए  भी  यह  एक  ag  तक  हिदायत  के  रुप  से

 है  कि  यह  गांधी  का  देश  है,  यह  सुभाष  चन्द्र

 बोस  का  देश  है,  यह  रबीस  नाथ  टैगोर  का

 देश  है,  इस  देश  में  कभी  भी  तानाशाही  नहीं
 चल  सकती  है,  नहीं  पनप  सकती  है  ।  यह
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 सबक  लोगों  को  मिल  गया  है  धौर  भागे  कल
 कर  सत्ता  में  झाने  वाजे  सोगों  के  लिए  भी  यह
 सबक  रहेगा  ।  इसलिए  शाप  इसमें
 परिवर्तन  क्यों  चाहते  हैं।  मैं  कहना  चाहूंगा
 कि  इसकी  मर्यादा  भर  इसकी  गरिमा
 को  बरकरार  रखने  के  लिए  आप  इसमें
 कोई  परिवर्तन  मत  कीजिए  शौर  इसको
 ज्यों  का  त्यों  रहने  दीजिए  t

 इन्ही  भावनाझों  के  साथ  मैं  झाशा  करता

 हूँ  कि  जो  हमारी  सरकार  है  वह  संविधान  को

 समुचित  मर्यादा  को  कायम  रखंगी  ny

 SHRI  C.  N.  VISVANATHAN
 (Tiruppattur):  Sir,  I  am  _  rising

 to  explain  the  policies  adopted  by  my
 party,  te.  AIADMK,  during  the
 emergency.  Many  people  in  the
 House  may  think  that  we  supported
 the  emergency  and  Mrs.  Indira
 Gandhi.  But  actually  if  one  reads  the
 speeches  of  the  members  of  our  party
 in  this  House  during  the  emergency,
 when  the  forty-second  amendment
 Bill  and  other  Bills  were  discussed
 one  will  understand  our  policies.
 Actually,  Mr.  Maya  Thevar  opposed
 the  Advocates  Amendment  Bill.  Our
 party  also  opposed  the  dilution  of
 fundamental  rights  and  we  said  that
 fundamental  rights  should  not  be
 changed.  When  emergency  was  de-
 clared,  the  former  Chief  Minister  of
 Tamilnadu,  Mr.  Karunanidhi,  actually
 used  the  emergency  weapon  against
 our  party  and  arrested  one  J.P.R.
 without  any  cause  and  kept  him  in
 jail  for  i4  months.  When  M.G.R.  be-
 came  Chief  Minister  and  when  he
 came  to  Delhi  to  meet  the  Central
 Ministers,  at  the  Delhi  airport,  the
 question  Wag  put  to  him  as  to  why  he
 is  supporting  the  Janata  Government
 now  and  why  he  was  silent  during  the
 emergency.  The  reply  he  gave  was,
 “This  government  has  given  the
 liberty  to  speak  and  write.  So,  we
 are  supporting  the  Jarate  Govern-
 mént..  But  during  the  emergency,

 there  were  no  fundamerita]  rights  and-
 the  right  to  speak  or  write  was
 banned.”

 At  the  same,  we  are  not  fully
 opposed  to  the  emergency  because
 there  are  some  good  things.  The
 g00d  things  may  be  less  than  the
 evils.  In  north  India,  go  many  lea-
 ders  who  have  worked  for  the  nation
 suffered.  But  in  the  south,  that  thing did  not  happen.  We  did  not  know
 much  about  the  evils  of  the  emergency
 period.  At  the  same  time,  we  have  to
 see  the  good  things  of  the  emergency.
 Traing  were  running  punctually.  Offi-
 ces  functioned  properly.  Blackmar-
 keteers  were  arrested.  Smugglers  who
 depriveg  the  country  of  valuable
 foreign  exchange  were  arrested.  We
 should  not  forget  these  things.  With
 the  present  laws,  we  cannot  arrest  the
 smugglers  who  are  taking  advantage
 of  the  loopholes  of  the  law  and  escap-
 ing.  I  am  an  advocate  and  I  know
 how  the  loopholes  in  the  law  are  com-
 ing  to  the  help  of  the  smugglers,  tax-
 evaders  and  other  economic  offenders.
 Rich  people  are  evading  payment  of
 thousands  of  crores  of  income-tax  and
 other  taxes  due  to  the  exchequer.  The
 Constitution  ig  indirectly  helping  those
 who  are  taking  the  law  into  thelr  own
 hands  and  evading  taxes.  Even  now
 We  cannot  collect  thousands  of  crores
 of  taxes.  Because  of  the  constitutional
 liberties,  because  of  the  Fundamental
 Rights  ang  because  of  the  writs  in  the
 courts  they  have  taken  advantage  of
 the  loopholes  and  they  are  escaping.
 We  must  do  something  definitely  in this  regard.  There  should  be  some
 amendment  of  the  Constitution  where
 by  nobody  should  escape  through  the
 constitutional  loopholes.

 I  may  humbly  submit  that  I  also
 suppor;  the  Bill  moved  by  Mr.  H.  V.
 Kamath.  This  evi]  ghoulg  not  be  con
 tinued  or  repeated  in  India  by  anybotly,
 not  only  by  Mrs.  Indira  Gandhi,  but  by
 anybody.  Nobody  should  be  allowed.
 to  perpetrate  this  evil  ang  cut  out  the
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 Fundamenta]  Rights  at  any  cost.  So
 the  Constitution  must  be  changed  ac:
 cordingly.

 tt  दुर्गा  ह... ज  (कांगड़ा  )  :  सभापति

 महोदय,  इमरजेंसी  के  मुताल्लिक  भारत  की

 जनता  को  पिछले  i9  महीनों  में  जो  भनुभव

 हुभा  है  उससे  जनता  पार्टी  सरकार  को  लाभ

 उठाना  चाहिए  7  एक्सटर्नल  इमजेंसी  की

 को  बात  कही  जाती  है,  चह  तो  दुष्पन  का

 कभी  हमला  हो  या  जिसको  सभावना  हो  उसको

 रोकने  के  लिए  अगर  सरकार  ऐसा  इंतजाम

 करना  चाहें  तो  कर  सकती  है  लेकिन  कामत

 साहब  ते  जो  बिल  रखा  है  उसमें  लिखा  है
 बपाम्द  इनसरेकशन”--प्रगर  इस  देश  में

 नाम्ड  रेबेलियन  हों  तब  इंटर्नंल  इमजसी
 शोधित  की  जानी  चाहिए,  इस  प्रकार  का

 प्राथज़्णम  संविधान  में  रखने  की  बात

 कही  गई  है  लेकिन  मैं  समझता  हूं
 पिछले  तीस  साल  का  जो  हमारा  अनुभव
 रहा  है  एडमिनिस्ट्रेशन  का  जिसमें  कांग्रेस

 की  हुकूमत  रही  उसमे  ऐसे  वाकयात  प्राये
 जसे  बिहार  भौर  तेलंगाना  में  वायलेंट  मूब-

 मेन्ट्स  हुए  तो  क्या  उस  वक्‍त  इमजंसी  घोषित

 की  गई  थी  ?  उस  वक्‍त  इमरजेंसी  नहीं
 लगाई  गई  थी  ।  जो  कामत  ला  झाफ  दि
 खण्ड  थे  उनके  मातहत  ही  उन  मूवमेष्ट्स  की
 अरेस्ट  किया  गया  और  लोगों  का  जो  विश्वास
 था  उसको  पुरभ्रमन  हालात  पर  रखा  गया
 मैं  समझता  हू  इस  प्रकार  का  इंटर्नन
 इमजेंसी  का  प्राविज़न  भी  रखता  हमारे
 लोकतंत्र  पर  शौर  हमारी  डिमोफकरेसी  पर

 एक  दाग  सा  रहेगा  क्‍योंकि  उसका  मतलब

 यह  होगा&कि  हम  लोगों  को  ॥  प्रपते  ऊपर
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 विश्वास  नहीं  है  ।  इस  देश  के  लोगीं  को

 महू  प्रधिकार  है  कि  श्रगर  कोई  सरकार  ठीक
 इंतजाम  नहीं  कर  सकती  तो  उसको  पांच  साल
 के  बाव  बदल  दिया  जाये  ।  जब  लोगों  के

 पास  इतनीं  बड़ी  ताकत  है  तो  सरकार  को  खुद
 ताकत  रिटेत  करने  की  क्‍या  जरूरत  है  ?

 अफसोस  तो  इस  बात  का  है  कि  हमारे  देश

 में  जो  सियासी  पार्टियां  हैं  उनको  जिस  तरीके

 से  लोगों  को  पुरप्रमन  तरीके  से  प्रीच  करता

 चाहिए  शौर  डिमोत्रेंसी  की  बैल्यूज़  का  भ्राभास,

 कराना  चाहिए  बह  काम  तो  कम  करती  हैं,
 लोगो  के  मसलो  को  हन  करने  के  लिए  बायलेस

 पर  तंथार  करने  की  कोशिश  ज्यादा  करती

 हैं  1

 अभी  परली  तरफ  से  हमारे  भाई  ने
 कहा  कि  जनता  पार्टी  ने  यहू  वायदा  किया  था,
 वह  वायदा  किया  था,  कहा  था  कि  इमर्जंसी  की
 प्राटिकल  352  को  हम  संविधान  से  निकाल
 देंगे  लेकिन  मैं  उनसे  पूछना  चाहता  है  कि
 जब  इस  किस्म  की  चीज़  इस  देश  में  लागू  की
 गई  थी,  जब  इसका  नाजायज़  इस्तेमाल  किया
 गया  था,  कितने  ही  लोग  जेलों  में  हो  मर  गये
 झौर  कितने  डिसेबिल  हो  गए,  हजारो  धर
 बरबाव  हो  गए  तब  वे  कहां  पर  सोये  हुए  थे
 जो  झाज  यहाँ  पर  हीरो  बन  रहें  हैं  -  उनको
 शर्म  भ्रानी  चाहिए,  जिस  समय  हंटर्नेल
 इमजेसी  लागू  की  गई,  लोगों  पर  प्रतिबन्ध
 लगाये  गये  प्रौर  संविधान  की  धज्जियां
 उड़ाई  गई,  फंडामेण्टल  राइट्स  को  छीन
 लिया  गया  उस  वक्‍त  बे  सोयगे  हुए  थे  भौर
 झाज  कहते *  हैं  कि  फ्रंडामेंटल  राइट्स  के
 प्रोटेकशन  की  ज़रूरत  है  1  सुप्रीम  कोर्ट  में
 गोलकनाथ  केस  सें  जो  फैसला  हुआ  था  उसमें
 बताया  गया  था  कि  जो  फंडामेंटल  राइट  हैं
 उसको  बचेश्चन  सही  किया  जा  सकता,  उस
 पर  पाबंदी  नहीं  लाई  जा  सकती  लेकिन
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 ave  में  उसको  भी  बदल  दिया  गया।  मैँ

 समझता  हूं  यहां  की  जनता  को  सेफगार्ड

 चाहिए  ताकि  कभी  हुकूमत  में  कोई  ऐसा

 एलिमेण्ट  न  प्रा  जाये  जो  डिमोर्कटिक  सिस्टम

 में  लोगों  की  सुप्रीमेसी  को  खत्म  कर  दे।

 मैं  इतता  ही  कहना  चाहता  हूं  कि  इंटर्नल

 इमजेसी की  भी  कोई  ज़रूरत  नहीं  है।  सिर्फ

 एक्सटर्नल  इमजंसी  की  प्राविज़न  ही  रहनी'
 चाहिए  ।  हमारे  देश  में  ऐसे  कानून  हैं,
 जिनके  मातहँत  हम  डकंती  शर  कत्ल  करते

 वालों  को  सज़ा  दे  सकते  हैं।  ऐसे  प्रार्डीनरी

 कानून  हमारे  पास  हैं  लेकिन  प्रगर  उनसे
 काम  नहों  चलता  है  तो  कोई  दूसरा  इस  तरह
 'का  कानून  पास  कर  सकते  हैं  लेकिस  मेरा  कहता
 यह  है  कि  इण्टरनल  इमजेंसी  लगाने  की  कोई
 जरूरत  नहीं  होनो  चाहिए  t

 इतना  कह  कर  मैं  समाप्त  करता  हु  ।

 SHRI  P.  K.  DEO:  I  beg  to  move:

 “That  the  debate  on  the  Consti-
 tution  (Amendment)  Bil]  (Amend-
 ment  of  article  352)  be  adjourned.”

 MR.  CHAIRMAN:  The  question  is:

 “That  the  debate  on  the  Constitu-
 tion  (Amendment)  Bil]  (Amend-
 ment  of  article  352)  be  adjourned.”

 The  motion  wag  adopted.

 15.46  hrs.

 ‘CONSTITUTION  (AMENDMENT)
 BILL

 (Amendment  of  article  24)
 by  Shri  P.  EK.  Deo,

 MR.  CHAIRMAN:  We  will  now
 take  up  Mr.  P.  K.  Deo's  Bill.
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 SHRI  P.  K.  DEO  (Kalahandi):  I
 beg  to  move:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India,  be  taken
 mto  consideration.”

 Sir,  if  you  go  through  the  State-
 ment  of  Objects  and  Reasons,  you
 will  be  convinced  that  no  persuasion
 ig  required  to  accept  this  simple  Bill.
 The  Statement  of  Objects  and  Reasons
 says:

 “The  Constitution  of  India  does
 not  lay  down  any  procedure  for  the
 appointment  of  the  Chief  Justice  of
 the  Supreme  Court,  though  the
 Constitution  ig  clear  regarding  the
 procedure  of  the  appointment  of
 other  Judges  of  the  Supreme  Court.
 Any  citizen  of  India  who  has  been
 a  Judge  of  a  High  Court  or  of  two
 or  more  such  courts  for  five  years
 or  has  been  an  Advocate  of  a  High
 Court  or  of  two  or  More  such  courts
 for  at  least  ten  years  and  is  consi-

 dered  by  the  President  as  a  dis-
 tinguished  jurist  is  eligible  for  such
 appointment.  The  appointment  of
 the  Chief  Justice  of  the  Supreme
 Court  ig  within  the  discretionary
 powerg  of  the  President  who  acts
 on  the  advice  of  the  Council  of
 Ministers.  It  is,  therefore,  high
 time  that  the  procedure  for  the
 appointment  of  the  Chief  Justice  of
 the  Supreme  Court  ig  laid  down.”

 You  will  agree  with  me,  Sir,  that
 there  should  be  some  guideline  for
 the  appointment  of  the  Chief  Justice
 of  Supreme  Court.  I  have  said  that
 the  guideline  should  be  in  consonance
 with  the  practice  that  has  been  fol-
 lowed,  aNd  hag  been  well  accepted  in
 this  country.  If  you  analyze  the
 appointment  of  the  Chief  Justice  of
 the  Supreme  Court,  you  will  find
 thet  there  have  been  only
 two  occasiong  when  there  was  depar-
 ture  from  thig  established  practice.  The
 first  was  when  Justice  Gajendragadkar
 became  the  Chief  Justice,  superseding
 Justice  Imam,  because  unfortunately,
 the  latter  was  incapacitated.  He  simp-
 ly  could  not  ‘function  as  a  Judge,
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 because  of  his  physical  disabilities  and
 because  he  had  several  strokes  which
 resulted  in  the  deprivation  of  his
 speech  and  in  loss  of  memory.  At  that
 time  nobody  raised  his  little  finger.
 During  the  second  occasion,  it  was  a
 political  decision.  On  the  25th  April
 1973,  tnig  country  received  the  news  of
 the  Government's  decision  to  supersede
 three  eminent  Supreme  Court  Judges
 viz.  Justice  Shelat,  Justice  Hegde  and
 Justice  Grover,  with  shock  and  dishe-
 lef.  Those  Judges  were  superseded.
 They,  cf  course,  resigned  in  the  best
 traditiony  of  the  Judiciary,  of  public
 life  and  of  propnety.  But  the  reaction
 throughout  the  country  was  swift,
 spontaneous  and  almost  unanimous.
 Probatly  no  decision  of  the  Govern-
 ment  in  recent  years  has  aroused  such
 a  deep  resentment  and  protest  as  was
 evident  at  that  time.  During  the  hear-
 ing  of  the  great  constitutional  case,
 Keshavananda  Bharati's  case,  in  which
 judgment  was  delivered  just  a  day  be-
 fore  Justice  Sikri  retired,  the  Attorney-
 General,  Mr.  Niren  De,  appearing  for
 the  Union  of  India  and  as  Counsel  for
 Kerala  State,  expressly  referred  in
 open  court,  both  orally  and  in  writing,
 to  alternative  pohtical  action  if  the
 Supreme  Court  ruling  did  not  favour
 Government  at  that  time.

 The  passing  over  of  the  three  renior.
 most  Justice  raised  issues  which  far
 transcended  considerations  of  injustice
 to  three  individuals.  It  evoked  reac-
 tions  from  the  Bar,  With  a  few  excep-
 tions  of  committed  lawyers  like  R.  K.
 Garg,  who  is  a  Communist  card-holder, and  Rajni  Patel,  President  of  the  Bom-
 bay  Provincial  Congress  Commitice
 and  a  few  others,  there  was  a  unzni-
 mous  vote  in  practically  every  Bat
 Association  condemning  Government's
 action.  Never  hag  the  Bar  shown  such
 unanimity  and  reacted  so  strongly  on
 an  issue  like  this  since  independence.
 It  was,  I  would  say,  their  finest  hour.

 The  first  public  expression  of  rex
 sentment  came  from  the  Chairman  cf
 the  Bar  Council  of  India,  my  distingu-
 Shed  colleague,  Mr.  Ram  Jethmalani.
 Who  is  not  here  at  the  moment,  who
 déscribed  the  action  as  the  most  shock.
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 ing  display  of  executive  arrogance.
 He  hag  vindicated  bis  stand  and  proved
 how  true  he  was  by  trouncing  the  for-
 mer  Law  Minister,  Mr.  H.  R.  Gokhale,
 in  the  elections  from  ong  of  the  moat
 enlightened  constituencies  in  this
 country.  The  country's  eminent  jurists
 like  Setalvad,  Chagla,  Sha,  K.  T.
 Desai  V.  M.  Tarkunde  and  N.  A.  Pal-
 khivala  condemned  this  attempt  tc
 undermine  the  court's  independence.

 On  26th  April,  the  Supreme  Court
 Bar  Association  by  a  resolution  des-
 eribed  the  action  as  a  political  one
 when  one  considered  the  timing  and
 the  manner  of  the  appointment.  Then
 followed  Bombay,  Chandigarh,  Banga-
 lore,  Madras,  Srinagar,  Patna,  Allaha-
 bad,  Jabalpur  and  Gauhati  and  even
 the  bar  associationg  of  the  subordinate
 courts  throughout  the  country.

 On  ard  May  lawyers  throughout  the
 country  boycotted  the  courts.  On  4th
 May  the  Supreme  Court  Bar  Associa-
 tion  served  notice  on  the  Union  Minis-
 ter  of  Steel,  the  late,  lamented  Mr.
 Kumuramangalam,  and  the  then  Law
 Minister,  Mr.  H.  R.  Gokhale,  to  show
 cause  why  they  should  not  be  expelled
 from  the  Bar  Association  of  the
 Supreme  Court  for  their  perverse
 stand.  This  is  the  chronology  of  the
 entire  events.

 But  here  the  question  is  one  of  prin-
 ciple.  What  is  the  question?  Wag  it
 on  considerations  of  calibre,  merit  or
 suitability  that  these  three  distinguish
 ed  Judges  were  superseded  or  did  they
 pay  the  price  for  their  independence
 ang  intellectual  integrity?  On  thus
 point  there  wag  a  marathon  debate  in
 this  House  on  the  2nd  and  4th  May,
 973  and  this  House  heard  some  of
 the  best  speeches  barring  the  Treasury
 Benches  and  their  communist  friends.
 They  came  out  in  their  true  colours.
 The  cat  was  out  of  the  bag  and  the
 colour  of  the  cat  was  red.  Nothing
 could  be  More  appropriate  when  Mr.
 Mohan  Kumaramangalam  starteg  quot-
 ing  from  the  i4th  Report  of  the  Law
 Commission  in  order  te  build  the  case.
 It  reminds  me  of  the  phrase  ‘devil  quot-
 ing  from  seriptures’.  The  very  seme
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 report  totally  destroys  the  Govern-
 ments  case.  It  is  noteworthy  that  the
 Chairman  of  the  Law  Commission,  Mr.
 Setelvad  and  three  other  signatories  :.e.
 Mr,  Chagla,  Mr,  Sikri  and  Mr.  Nani
 Pulkmwala,  made  public  statements
 condemning  the  Government  a  decision.
 Their  contention  was  “if  Government
 have  followed  the  recommendation  in
 the  report  those  threg  judges  could  not
 have  Leen  superseded”.

 Quoting  from  that  Report  of  the  Law
 Commission  confirms  Supreme  Court's
 role  as  courageous  protectors  of  citizens
 rights.  lam  quoting:

 “It  (the  Supreme  Court)  was  cal-
 led  upon  to  stand  as  a  protector  of
 the  fundamental  rights  of  the  citizen
 against  executive  ang  legislative
 action,  The  importance  of  the  Court
 as  jhe  unholder  of  the  rule  of  law
 and  a8  the  bulwark  of  the  cilizens
 rights  in  a  democratic  constitution
 coitaining  a  bill  of  rights  was  em-
 phasised  by  Chief  Justice  Kania  at
 itg  incugural  gitting...."

 Justice  Hegde,  Justice  Grover  and
 Justice  Sheltit  distinguished  themselves
 upholderg  of  rule  of  jaw  and  citi-
 ह... ४ ज  right.  Now,  if  they  admirably
 fit  as  judges  of  the  Supreme  Court,  can
 they  not  fit  to  be  Chief  Justice?  The
 Law  Commission  recommended  that
 the  most  Suitable  person  did  not  mean
 suitability  from  the  view  point  of  the
 executive,  If  qualities  needed  by  the
 Law  Commission  were  the  criteria.
 this  was  the  strongest  possible  case  for
 not  superseding  them  for  their  fear-
 lesaness,  sturdy  independence  and  ad-
 ministrative  competence.  Justice
 Shelat  and  Hegde  had  already  served
 with  great  distinction  as  the  Chief
 Justice  of  the  Gujarat  High  Court  and
 the  Delhi  High  Court  respectively  and
 there  has  not  been  the  slightest  alle-
 gation  that  justice  Grover  lacked  admi-
 Metrative  competence.  Amy  way  the
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 uttercrces  in  Parliament  by  the  Minis
 ter  were  mos,  shocking.  Mr.  Mohan
 Kumaramangalam  further  stated  that
 we  must  have  “forward-looking  judges
 and  not  backward-looking  judges”  and
 the  Chief  Justice  shoulg  be  one  who
 would  “help'’  the  Government  and
 “whose  political  philosophy  would
 be  the  most  suitable  from  the
 executive  viewpoint.’  I  appreciate
 his  boldness  and  I  appreciate
 fim  for  not  mintefng  words,  for
 having  called  a  spade  2  spade,  for
 painting  the  Government  in  their  true
 colour.  They  wanted  a  committed
 judiciary—typical  of  communist  count-
 ries—committed  to  the  philosophy  of
 one  and  only  party.

 18  hrs,

 MR.  CHAIRMAN:  It  is  now  80
 Clock.  How  much  time  will  you  tekeT

 SHRI  P.  K.  DEO:  I  wil)  conclude  in
 5  minutes,

 MR.  CHAIRMAN:  You  can  continue
 next  time.

 SHRI  P.  K.  DEO:  I  will  take  only
 5  minutes,  I  would  like  to  conclude
 today.

 MR  CHAIRMAN:  I  will  have  to  ask
 the  House.  After  6'O  Clock,  you  can-
 not  continue  unless  the  House  agrees.

 SOME  HON.  MEMBERS:  We  do  not
 want  to  sit  beyond  6’O  Clock.

 MR.  CHAIRMAN:  You  may  continue
 your  speech  next  time.  The  House
 stands  adjourneg  til]  ]  A.M.  on  Mon-
 day.

 I8.0]  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  Novem-
 ber  a’,  3997/Kartika  30,  899  (Soka).


